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LOK SABHA 

Thrusda)" Augu.,t 8, 198j/Sravtina 
17, 1907 (Sako) 

Th, Lok Sabha met at El,,'n 
of the Clock 

[MR. SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

(~611sh] 

Measures to Achieve Seventh Plan 
Target of Sterilisation 

+ 
*244. SHRI BRAJAMOHAN 

MOHANTY : 
SHRI VIJAY N. PATIL : 

Will the Minister of HEALTH AND 
FAMiLY WELFARE be pI escd to 
state: 

(a) whether the Sixth Plan target 
of sterilisations and IUD insertions and 
conventional contraceptive have not 
been achieved and the short.fall i~ 

quite wide and if so, the reasons 
thereof; 

(b) whether any analysis has been 
made about the performance of the 
Government in achieving the SiP(tb 
Phin targets of Family Planning and if 
so, the detail., thereof; and 

(c) whether any new strategy is 
being adopted to expendite the process 
of birth control and to achieve the 
Sev~ntb Plan tarsets 'Which are much 

,\, 

higher than the targets of the Sixth 
Plan? 

THE MINISTER. OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
MOSHINA KIDWAI) : (a) to (c) : A~ 
analysis of thc performce of the Family 
Planning programme during the Sixth 
Plan shows that the achievement ot 
targets was around 80%. The pro­
gramme is constant)y appraised, major 
problem areas identified and appro­
priate str'ltegic approaches are adopted 
for this purpose. 

SHRI BRAJAMOHAN MOHANTY; 
This is number o~e probl ern. The 
populatioh control is being confronted 
by the nation. The Prime Miniter 
also said at the Press Conference tbat 
the problem of population is number 
one problem. We have not achieved 
the Sixth Plan target. The analysis 
indicates 'that only 80 per cent target. 
were achieved. So, we are adopting a 
very ambitious programme in the 
Seventh Plan, and some new stratelY 
bas to be adopt ed. Now, we are giving 
Rs. 2 crores, Rs. 21 crores to the 
States who have succeeded in tbis 
progr amme. Is there any comprehen. 
sive propramme drawn up by the con.· 
cerned States who have got the prize 
and how they will be distributing it ., 
Are the panchayat organ isations involv­
ed in th is programme ? Arc the 
panchay'u samities in this programme 
sharing the work or tho prize that is 
being given? What other new strategic". 
are being adopted 10 that we can cover 
u-p our limit ed inadequacy in our 
strategy in the Si xth Plan and we ean 
achieve the target of the Seventh 
Plan? 

SHRlMATI MOHS(NA KIDWAI: 
The bon, member has mentioned aboUt 
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tbe award which we~are livin. to the 
Statel for encouraaement, for improvinl 
their family Planninl prolramme. in 
their respective States. It is upto the 
States Governments to 4ecicle 
bow they would like to spend the 
moneY of th~ award for the family 
plannina programme and to expand the 
facilities in the rural areas. 

SHR.I BllAJAMOHAN MOHANTY: 'I the government considering to adopt 
ODe child norm in.:tead of two children 
DOrm al is done in China, because the 
ptoblem is 10 acute! 

[» ... ,lotlon] 

SHIll BALKABI BAlRAGI: Hon. 
Speaker, Sir, what will hapPen if twins 
are born" .•• (Int., ,upt/ons) 

MR. SPEAKER : What do you 
tbink, should the twins be counted 8S 

one ? •• (Interruptloft&) 

[&,11,11] 

SHRIMATI MOHSINA KIOWAI : 
At p:c'ent our poJicy i~ for two 
cb ildren norm per family because !he 
infant mortality rate is so high 
in our country and there are other 
pr obI ems alsi'); so, we cannot adopt 
one child norm per family. 

SHRI P. KOLANOAIVELU: Among 
the Sta tes in ]jnd ia, in R.:-tjasthan, the 
birth rate is the highest and the dearth 
ratein Uttar Pladesh is the highest. Is 
the government adopting any pro­
Iramme to make sterilisation compul­
sory and is adopting one child per 
family norm as is done in Chin~" 

SHRIMATl MOHS(NA KIDWAI: 
We cannot make it compulsory. We 
have to motivate the people and create 
8 public opinion. We cannot also 
adopt the policies cf other countries. 
We may adc.. pt a policy which s~its our 
country. 

SHRI SOMNATH RATH: Is the 
Go'ern1llent tbiDking of srantins 

an initial incentive of about Ra. 
25/. per month to the parents who 
adopt tbe family plannin, as is ben, 
done in Cbina ? 

SHRIMAT! MOHSINA KIDWAI : 
'!'Ie ha~e lot some ··schemes for givin. 
InCentives, and there are some scheme" 
for Government aervants But we are 
tryinl to do thinlS which suit a 
majority of the people in this country. 
We do aive ince'ltives, we give one 
hundred per cent srant to the States 
to improved tbeir prosrammcs. 

It is true that as one hone Member 
has said, Rajasthan and four other 
States are lagging behind, like Uttar 
Pradesh, Bihar, Rajasthan and 
Karnataka. We are making special 
schemes and programme for all those 
States. 

MR. SPEAKER: KUlnari Mamata 
Banerjee. Let us see what a lady 
says. 

PROF. MADHU OANOAVATE: 
h she authorised to speak on 
children? 

KUMARI MAMATA BANERJEE: 
1 would like to know from the hon. 
Minister whether it is a fact that the 
funds sanctioned for the Sixth Five 
Year Plan have not been properly 
utilised in West Bengal so far as the 
family planning programmes are con­
cerned 11s it because' of their inability 
to implement the pi"ogrammes? Will 
the Governmen consider setting up a 
high-powered committee to look into 
the case of West Benga), bc",ause there 
to nO hospital there, there is no family 
planning centre, there ar e no doctors, 
there are no medicines and there are 
no facilities for women. Will the 
Government look into these matters 
seriously? 

SHRIMATI MOHSINA KIDWAt: 
We have also received some complaints 
about some State Governments which 
are not using the funds properly. 
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In West Bengal or anywhere else? 

SHR.lMATI MOHSINA KIDWAI 
The hon. Member is asking about 
West Benga\ , that is why I am answer· 
in I it. 

It is true that the re are some com­
plaints that there are no doctors. We 
are looking into them and I will ask 
the hon. Member to send me the 
details in writ ing so that 1 can do 
something, 

PROF. MADHU DANDAVATE: 
What about selting up a 50 Horse 
Power Committee? 

SHRI JAGAN~ATH RAO : Instead 
of giving incentives to individuals, 
would the Government consid~r giving 
incc:ntives to a block, that if they can 
reduce the birth rate in that block 
over a period of five years, they may 
be sanctioned a project, some minor 
irrigation project or some such project, 
so that the entire population is involv· 
ed in this? 

SHRIMATI MOHSINA KIDWAI : 
We give rewards to the States. That is 
why we are asking the State Govern. 
ments to involve the Panchayats and 
the other villaiers in these program. 
meso 

SHRI JAGANNATH RAO: They 
are not doing it. 

SHRI K.. RAMACHAl-tDIlA 
J1'B1)DY : As fa r as the familY pIa nning 
ptogrammes are concerned, the 
Government servants are g ven incen .. 
tives by way of increments By the 
time of their retirement it comes 
to 'about Rs. 2,000/·. But tbe private 
citizens get only R s. 30/- Or Rs. 40/ •• 
W ill the Government consider enhance 
il11 the amo.Jnt so that it ·may be at 
pa.r with what is given to the Govern. 
mont ,ervants who adopt family plann .. 
inl. 

SHRIMATI MOHSINA KIOWA!: 
It is a SUlgestivD ; 1 will see to it. 

Mand thermal Power Piaut 

( Tr(JIIs/allon] 

*245. SHRI DILEEP SINGH 
BHURIA : W ill the Minist er of IRRI. 
GATION AND POWER be pI eased to 
state: 

(a) whether the Madhya Pradesh 
Electricity Board has submitted an, 
project report to the Central Govern .. 
ment for setting up joint project 
between Madhya Pradesh and Qujarat 
State for Mand Thermal Power Plant 
in Ra igarh District ; 

(b) whether no coal mine has been' 
linked with this project by the Central 
Government So far ; and 

(c) if so, the reasons for dela)' in 
this regard ? 

[Engll,h] 

THE MINISTER OF STA 1'E IN 
THE DEPARTMENT OF POWBR 
(SHRI ARUN NEHRU) : (a) Yes, Sir. 

(b) and (c): The Mand coal field 
area is beiDI surveyed by tbe Geolo­
gical Sur~ey of India. After this sur­
veY is completed the potent iaJ of this 
field will be assessed by the Central 
Mine Planning and Design lnatituto 
Ltd., Rancbi. 

[7rtJIIslatlon) 

SHRI DILBEP SINGH BHUIUA: 
Hon. Speaker" Sir, as the ho 1. Minister 
has stated, the Mand Coal .. Field area 
is be ing surveyed and as long as the 
sur\,cy is not comp] eted, its potential 
cannot be assessed. Under the circum­
stances, 1 want ro know from the hOD, 
Minisler by when the survey will be 
completed, how much coal will bo 
reClu ired for this project and how much 
benefit it will yield 'I 
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'SHRl A.R.UN NEHRU: The quan. 
tity of coal and water is being aseer­
ta ined fram the Geological Survey of 
India and ewe respectively. But the 
major problem is that though we 
have received the project in July, 
1983, as yet we have not got the 
information from Madhya Pradesh in 
relard to forest clearance and clearance 
from Pollution Control Board, Minis .. 
tries of Agriculture, Revenue aud 
Oivil Aviation. If the clearances do 
not come, it will not be possible to 
p{oc~ed further in the matter. 

[TNiAslation] 

SHRI DILBEP SlNGH BHURIA: 
Mr. Speaker, Sir, in spite of the abun­
dance of coal and pow cr in Madhya 
Pradesh, the farmers in the State do 
not iet their due requirement of 
electricity. May I know the reasons 
for that 1 This is a joint scheme of 
Madhya Pradesh and Gujarat. Has this 
~cheme been received by the GOvern­
ment ; and if so, what is the respective 
amount cQntributed by the Madhya 
Pradesh and Gujarat Governments and 
what will be their respective share 
from the power to be Benerated in this 
project? 

[English] 

SHRI ARUN NEHRU: All these 
paints will come later. 

SHRI MOHANBHAI PATEL: 
What is the capacity of this project '1 
What will be the expenditure and what 
will be the shafe between Madhya 
Pradesh and Gujarat ? 

SHRJ ARUN NEHRU: The pro­
posal is still on paper. There has not 
been any concrete discussion on the 
aharin6 aspect. 

[Translation] 

SHRIPRATAPBHANUSHARMA: 
Sir, according to a survey, the coal 
t eserves in Madhya Pradesh are so 
vast that a thermal power plant of the 
oapacity of 10,000 MW ca.n 1)e set up 

in the State. Therefore, I would like 
to. kllQ,w from the hOD. Minittor laow 
much additional super thermal ~er 
capacity will be creAted in the Stato 
throuah the State Oovernme~t and the 
N.T.P.C. durin, the Seventh Five 
Year Plan? 

(Engli,\h] 

SHRI ARUN NEHRU: At the 
moment, the installed capacity in 
Madhya Pradesh is 2650 MW. In addi. 
tion to this, the State Government hal 
already sot on-goinf, schemes for nearly 
1700 MW. The NTPC is also settinl 
up at Korba Thermal Power Station. 
Its Units 1, II and HI have already 
been commic;sioned. Unit IV is likely 
to come up in 1981 .. 88. Similarly 
Korba Extension is also there unde; 
which Unit V will come up in. 1988-89 
and Unit VI in 1989·90. We have also 
got the Vlndhyachal super thermal 
power station wilh 6 X 210 MW units. 
Units 1 ~nd 2 arc likely to come up 
by 19t:l1, units 3 and 4 by 1988.89 
and units 5 and 6 by 1989·90. All 
these three are running on schedule. 

Accumulation of Coconut Prodaet. 
due to Non.Availability of RaiJway 

Wagons at Cochin 

+ 
*246. SHRC K. KUNJAMBU : 

SHRI V. S. VlJAYA. 
RAGHAVAN: . 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is a fact that larle 
Q.uantity of coc~nut products lik:'e cOllr&" 
coir, coconut 011 etc. has acc9ll)ulale4 
at Cochin due to non .. availab;'lity 01 
railway waaons ; 

(b) whether booking of wagons at 
eochin has been susp .;nded ; , 

(c) if so, the reas~ns therefor; -and 

(d) tbe steps being taken to re­
open wagon bookin& and clearance of 
acoumulated stock 7 
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, ~ ¥lNt~~R. O~I 1lA.l~WA.Y$ 
(SHR.l BANSl ~M) : (a) an~ (b) : No, 
Sir. 

(c) and (d) : Do not arise. 

SHaI K. KUNJAMBU: Sir, I 
would. like to know from the hone 
Mrnilter whether during the past s~x 
mQnths there has been any occasion 
when booking of wagons had to be 
su~.ended due to shortase of wa.ons 
as was report¢d in all the Malayalam 
n.cwspaPers. 

SHR.! BANSl LAL: Please .repeat 
the question. 

SHRI K. KUNJAMBU: What is 
the priority being given to the coconut 
prOdU(.b in regard to b'!).okina 7 

SHRI BANSI LAL: The priority 
given to copra is 'c' and the priority 
given to coir is 'E'. 

SHRI V. S. VUAYARAGHAVAN: 
WOUld the hone Minister ten us to how 
many w~sons were required for the 
coconut products during the past one 
year and bow many were supplied? 

SHRI BANS} LAL: The wagons 
supplied for copra from January to 
July were 587. In February they were 
53/ 'aDd in March they w~re 180. 

Translation of Tagore's Works in 
~indJ and Regional Langoag •• 

*24? SHRI PRlYA RANJAN 
DAS MUNSI: Will the Minister of 
BDUCATION be pleased to state: 

(a) whether Vishwa Bharati has 
placed an)' proposal to his Ministry for 
further tra.nslat ion of Talore works in 
Hindi and reajonal lanlWlges at a 
cheaper pr ice ; and 

(b) if so, the details thereof and 
th~ ~eaction of GoveJ;nment, thereto '1 

1;l'\E MlNISTEll OF ED.uCAT.~ONi 
(SHR1 K. C. PANT) : (8) and (b)! lQ 
1une 1985, the V iswa-Bbarati b.d 1Wl~ 
a proposal to bring out first the &ele~.,. 
ed works and eventua])y the complete; 
works of Tagore in Hindi translation, 
at a low cost. The proposal also envi­
saged publ ication of Tagor e's Sf lee; tecl 
works in other ]anguage~. The Vi~w~ 
Bbarati had estimated an expenditur.c, 
of Rs. 2.0 Jakhs for bringinl out 0 .. 1C 

volume each of short stories, songs and 
selected poems, lts. 1.00 lakh each for 
translation of selecled poems, SOD II 
and novels into Oriya, Arabic an4 
Persian, and- Rs. 1.00 crore for brma­
ins out the complete wOlks in Hindi 
translation. A decision on th is proPQ"! 
sal has not yet been taken. 

On the occasion of the birth cente­
nary of Tagore, his selected works 
Were brought out by the Sahitya 
Akademi in different Indian J anguases. 
fhese works continue to be reprinted 
in several languages by the Sahitya 
Akademi. 

SHRI PRIYA RANJAN DAS 
MUNSI : Sir, a pr omin ent person who 
has been appoi'1ted by the Government 
of lnd ia as the V ice-Chancellor of tho 
Vishwa Bharati University, Dr. Nimai 
Sadam Bose bad put. forward a proposal 
to the Ministry just after the visit of 
our Prime Minister to Shanti Niketan. 
In view of the fact that TagoreJs 12S,h 
birth anniversary will fall next year, 
maY 1 know from the hone Minister 
whether the proposal that was put for­
ward by Vishwa Bharati before ,ho 
Ministry for Rs. one-crore project for 
tile publication of the selected works 
of TaVore in Hindi language, will be 
immediately taken up sa that they can 
proceed further, and if so, what will be 
the modus operand, 10 select the scho­
lars who will go if) for translation 1 I 
h~'ve seen some translations in Hindi 
as well as in English of the famous 
stOtY of 1agore 'Hungry Stone' avaiJ. 
able in the market. It is an atrocious 
translation and the people can hard,ly 
Bet the spirit that Tagorc wanted to 
explain in this document. Therefore, 
( would like to know that after it il 



decided to sanet ion th is project to PUb­
Ush tbis document, what will be the 
modus operandi and how' will it be 
distributed in the country. In West 
Bengal, after it was publisbed in 
Benpli, peop! e are 8t ill in the queue 
for the last ten years to get this volume 
of selected works. That is the precise 
point 1 would like to know from the 
bon. Minister. 

SHRI K. C. PANT: Frankly speak. 
ina, I tried to understand this problem 
and t am not' very clear about the 
availabit ity of Tagore's books in Bengali 
because Vishwa Bharnti had earlier 
publi8hed some of Tagore's works and 
the West Bengal Government also pub­
lished some books in 1961 at the time 
of the centenary of Tagore. Some of 
those books arc still with Vishwa 
Bbarati. Now there are two proposals 
which have come f. om Yishwa Bharati. 
One is for translation into Hindi and 
other languages which was done earlier 
al~o. But the West Bcngai Government 
bas come up with a proposai and the 
Vishwa Bharati h'ls come up with 
another propos1l for the 125th anni­
versary of Tago; c. Both these propo. 
811s a .. e with respect to Beng:d i 
editions and not with respect to trans­
lations, Therefore, a~ 1 these m 1tters 
will have to be gone into, in regard to 
the number of bO(Jks which have 
remained unsold, why they have 
remained unsold as well as this question 
of how to produce tran~lations which 
apparently have been quite popular in 
otber States of the country. In July 
this proposal was received and I think 
it will need s orne more time to go into 
these aspects. 

S}{Rl PRIYA RANJAN DAS 
MUNSI : In view of the fact that it is 
tbe centenary year of the Indian 
National Con&ress, may I know from 
tbe hon. Minister ..• 

PROF. MADHU DANDAVA'TE: 
17th year, not 100th year. 

SHill PRIYA RANJAN DAS 
MUNS]: 1 did not say, 17th year. 

Madhu Ji might be readinl the history 
which he prepares himself. 

It is Tagore who had sung the first 
song on n'\t ional un ity long before the 
Indian National Congress was born at 
Calcutta. The famous song in Ben,ali 
was : "EKI S UTRE BANDH IACHHEB 
SAHASRATI MAN." HIn one rope we 
have tied the whole of India toaether/J 

So, may 1 know from the hon. 
Min ister whether he will make avail. 
able to the younger generation of this 
country the actual thought of Tagore 
in Hindi precisely because largely th~ 
people go by that language? Such a 
document on Tagorc and National 
Movement that identifies the equations 
with Mahatma Gandhi, Neta Ji and 
pandit Jawaharlal Nehru can be pub!" 
1 islled with the initiative of the 
National Book Trust and readily made 
avaIlable to the students and the 
younger peoploJ of this country. The 
three pro.ninent songs which Tagore 
had sun& while Gandhi Ji was on fast 
in Ycrwada Jail in PUne were dedicated 
to Ncta Ji, to Pandit Jawaharlal Nehru 
and Gandhi Ji. They arc so much inspir­
ing for the national unity, but it is a 
pity that hardly people of this count f) 
know of them excepting tho~e who read 
Ben~ali lan&uage. So, I would like to 
know from the hon. Minister whether 
he will take an initiative to make a 
document on Tagore and National 
Movement in Hindi and other Indian 
languages 1 

SHRI K. C. PANT: Sir, I find my­
self on the same wavelensh as my hon. 
friend is, but as to when and how any 
particular suaaeltion is to be imple­
mented various thinls will have to be 
looked into. 

Now, amona the works of Talore 
which have been vriyuht our earlier 
relation to H.indi edition&, there Were a . 
number of which were in the original 
Bengali text, but in Dcvnagri script, 
some with transt~tions and some with 
notes. 1·his bad been produced by the 
Sahitya Akademi earlier. But apart 
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front this TClOre'. poem. tlnd other 
tpieqe. of literature have been published 
in. teventeen lanpales, inchulina 
Jlindi and as I said these have proved 
to -l>e popular. 

·SHR.I PllIYA RANJAN DAS 
MUNSI : My question was d ift"erent I 
_ld whether the Hon. Minister will 
cnnlider the National Book TJU8t a8 to 
publfsh a document on To,ore and 
tilatienal Movement. But he has given 
a dift'erent answer in regard to trans­
lations of various books. 

SHR! K. C. PANT: Sometimes I 
live him extra information. This is my 
mistake. 

SHRI R. P. DAS: Sir, it is true 
that there are problems in translations 
of Rabmdra Nath Telore's contributions 
into Hindi and other regional laogages. 
I think the National Book Trust will 
have to take up the matter for trans­
lation. I would 1 ike to know from the 
Hon. Minister it is a fac t that Rabindra 
Nath Tegore and the Vishwabharati, 
the ce1ebrated centre of modern Indian 
literature, art and dance, drama, music 
and painting have been totally or 
partially neglected or discarded in the 
programme of the Festival of India and, 
if so, the resons therefor. And if not, 
why the Vishwabharati has not been' 
mentioned in the p;'ogramme of the 
Fesival of Ind ia that was held in Frallce 
recently !Ind that is now being held in 
the USA? Why is it that in the exhibi. 
tion of the Fest ivaI of India in France 
and now being held in the USA. more 
emphasis has been laid on the medicv'a 1 
and ancient history rather than on the 
modern times? 

SHRI K. C. PANT: 1 think it 
would be irresponsible on my part to 
anSW!r this question without knowing 
full fa·.:t8. 

SHRI ASUTOSH LAW: Among the 
vast works of Rabindra Nsth Tegore, 
th;ere are so many work.s tQuchins 
natiqnal unity and national intearity. 

There are not "only songs but there 
arc dramas and var ious other th in,. 
including essays. In view of the fact 
that is an important thing, we should 
do some·hing tor our national integra­
Hon and national unity. May I know 
whether there is any proposal with the 
Government to sel ect those works trom 
the works of Rabindranath Tegore and 
publish the same in the different 
languages- not only in Hindi but in 
all other languages-in C'rder to 
improve the atmosphere on national 

. unity and national integration? If not 
may I know whether they will con­
sider the said proposal? 

SHRJ K. C. PANT: I will read 
out the languages so that the House 
knows in how many languases the works 
have been published. The Sahitya 
Akademi has published the works or 
Rabindranath Tegore in the. follcwing 
1 7 language~ : 

Assamese 

BenaaH 

English 

Oujarati 

Hindi 

Kannada 

Kashmiri 

Malayalam 

Manipuri 

Marathi 

Nepali 

Oriya 

Punjabi 

Sindbi 

Tamil 

Telugu, and 

Urdu. 



Work Cbarged "'Employees ia 
Railway. 

+ 
·248. SHat ANIL BASU : 

SHRI HANNAN MOLLAH: 

Will the Minister of RAILWAYS 
be'pleased to state: 

(a) whether the Railways have 
recentl)' decided to reduce the number 
of work.charged staff drastically; and 

(b) if 80, t he reasons therefor '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA YRAO SCn~DIA): 
(a) No, Sir. 

(b) Does Dot arise. 

SHRI ANIL BASU: On 4.7.85 
reports were published in Anand Bazaar 
Patrika leading Bengali daily-that 
Shri G. Venkataraman, Financial 
Commissioner of Railway Board has 
issued a circular dated 13 th of June, 
asking different railway divisions to 
reduce the work ch~ rged stafT to the 
extent of fifty to sixty per cent. May 
1 know whether it is a fact that such a 
circular was issued and what are the 
details of the said circular? May I 
know whether it is a fact that the 
General Managers of zonal railways 
were asked to consult the respective 
financial adviJers in connection wi th 
the future recluitment and what are 
the reasons for the same 7 

SHRI MADHAV RAO SCINDIA: 
Our attempt is to see that Raiways fun 
more efficiently and also the construc­
tion works arc undertaken in a more 
efficient m.1nner. He referred to the 
Financial Commissioner. The Financial 
Commissioner has addressed a demi­
officml letter to the General Managers 
in June, 1985 ; this is just to alert the 
General M'magl!rs to review the 
strength of w.:>rkcharged staff. There 
is no question of drasticaJly reducing 

it. No such dir~ctive lias beet. Ii.eti.· 
What ow as iiidicatec!:in th e 'iritrlcfffl 
Co .. missiofter~. letter was his J)etsonal 
opinion. It was just to alert tbe <}en~ 
ra1 Managers as such. And, a.. fttt •• 
consultation with FA and CAO is COll­

cerned. it is just a normal procedure. 
The attention of the Oeneral Manalta 
was drawn to the ·fact tbat they shOUld 
implelllent these things in consultation 
with the FA and CAO. This it 
not someth ins unusual; t,bil is quit •• 
normal thing. 

SHRI ANIL BASU: The Minister 
replied in part (b) 'Does not arise'. 
Now he hafJ explained that there are 
financial constta;nts. He s,tated th41t 
what was issued was a demi-official 
letter and it was personal opinion of 
Financial Commissioner and not the 
opmlon of the Raiway Board 'aDd the 
Government. It reveals that althoulh 
drastic reduction of work-charged staff 
may not occur, yet, there i~ a chanoe 
of partial reduction of work-charged 
staff, as published in the newspapers. 

Now, the Minister should live 
clear assurance that no work-charged 
staff will be retrenched and they will 
take all the necessary action to see 
that no retrenchment in respect of 
work-charged staff is going i.O OCCUlt 

In the year 1980 ..• 

MR. SPEAKER : That i~ all 
right. 

SHR.I ANIL BASU: This is the 
second Supplementary, Sir. 

MR. SPEAKER: Yes, this is 
the second Supplementary, no third 
Supplementa ty. 

saRI ANIL BA SU: I am putt ina 
the second Supplementary, Sir, (lnlerup­
tlon,'i). In tbe yeat 1980 the Govern~ 
ment took the decision of decasualisation 
and abiorpt ion of all ~asual wotkers in 
the llailways. Till today a latae nunt~ 
ber of casual workers numberms iUbro 
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tban 2 lakhs are yet to be absorbed in 
the RailwaYs. When is the Govern­
ment going to absorb aH of them and 
what is thc 8chedu I ed programme of 
absorpt ion? 

SHRl MADHAVRAO SCINDIA: 
Sir, in answer to the third Supple­
mentary of the Hon. Member, I woul d 
like to reiterate that the employment 
of work-charged staff will continue to 
be totally need-based. As far as the 
casual labour is concerned, this is a 
much wider question. This part icular 
question only pertai'1s to work-charged 
staff. However, casual labour too rs 
being absorbed on a seniority ba8is and 
I think jf I am not mistaken if I am 
mistaken I stand to be corrected-it is 
about 20,000 to 30.000 a ycar or so. 

SHRt BASUDEB ACHARIA: Sir, 
I would like to know whether it is not 
a fact that several thousand persons 
were recruited as voluntary ticket 
checking staff. o. 

MR. SPEAKER: That is a long 
past history. It has been answered so , 
many times. 

SHRI BASUDEB ACHARIA: No, 
it has not been answered, Sir. I have 
not even come to my que~4tjon. 

My question is whether it is not a 
fact that several thousand persons 
were recruited as voluntary ticket 
checking staff violating all norms by 
the former Railway Minister. Further, 
I would like to know whether it is also 
a fact that services of som e of them 
have been terminated or whether their 
services have been confirmed or they 
are absorbed as a regular staff in the 
Railways. 

(Interruption,) 

Mlt. SPEAKER: On the one hand 
you want them to be regulariscd and 
on the other you want to chuck them 
out. 

MR. SPEAKER: Question No. 
249-Dr. Phulrenu Guha. 

Short Stay Homes for Womeft 

*249, SHRIMATI PHULRBNU 
GUHA : Will the Mjni~ter of SOCIAL 
AND WOMEN'S WELFARE be pleased 
to state: 

(a) how many short stay homer are 
run with the grant-in-aid of the Minis. 
try and where arc they situated; 

(b) how mauy sirls/women arc in 
those homes; 

(c) how many girls/women are 
rehabilitated by now; 

(d) what is the amount sanct ioned 
for each home as well as per head; and 

proposal to (c) Governmenes 
sanction short stay 
1985-86 '1 

homes duri ng 

THE MINISTER OF STATE OF 
THE MINISTR Y OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATI M. 
CHANDRASEKHAR) : (a) Twenty-one 
short stay homes are running with 
grant-in-aid from this Ministry. They 
are situated at Ahrnedadad, Bombay, 
Dehradun (Kalsi) , Delhi Cuttack, 
Gwa1ior, Hyderabad, Hooghly, Imphal, 
Jalandhar, Madurai, Panaji, Patna, 
Trivandrum, Malegaon (Nasik), Nagpur, 
Faridabad, Karnal, Lucknow, Sitapur 
and Kanpuro 

(b) About seven hundred women 
and girlS. 

(c) During the last five years, about 
1511 women/girls have been rehabili­
tated. 

(d) Rs. 98,000 is sanctioned f",r 
each Home in the first year and Rs. 
S3 000 in each subsequent year. Rso 
7S' per month is the amount sanctioned 
f(.)f maint~nance per inmate. 
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(e) Ope short stay home b~ been· 
sanctioned· durin)& 1985·86 and remain­
iog proposa's will be considered 
durin. thitl year. 

SJI~UdATI PHULRENU aUHA : 
Sir, ~s. 7S per inmate was sanctioned 
in 1970.71 when the ~cheme was 
started. After the lapse of SO many 
years and the rising prices, the same 
amount is conti~uing. In the first 
year, equipment grant is ~iven. But 
after that, everything is to be maintain­
ed with Rs. 75. How is it possible, 
you ern imagine. 

I would like to point out that 
because this money is being given to 
the voluntary organisations, so much 
limited amount is given. But when the 
Government-whether it is Central 
Government or the State Government­
rbns a home or a hostel, they spend 
much more. So, I would like to know 
from the Hon. Minister whether they 
~re contemp1at ing allY proposal to 
increase tb,' amount. 

SHRIMA TI M. CHANDRA-
SEKHAR ; Sir, I am one with the Hon. 
Member to feel that Rs. 15 is not 
enough for each inmate. So, we arc 
goins to revise thiS. 

SllRIMATI PHULRENU GUHA: 
Sir, my second supplementary is, Rs. 
600 is riven for the house rent. You 
can imagine that now-a-day not even a 
room is available for a re!1t of Rs. 
600. So, how can a home where at 
least 25 or SO girls are to be housed, 
be run after that amount? Therefore­
I would tike to know from the 
Minister whether the Government is 
going to increase the house rent grant 
along with the mailltcnance grant 
also. 

SHRIMATI M. CHANDRA. 
SBKRER : Sir, eVen on this point. 1 
agree with the Hon. Member. One of 
the recommendations made in Eva]uat ion 
Report on the working of Short Stay 
Homes by National Institute of Social 
Defence is not only to raise the 

amount for l.ouse rent but also to 
have an independent building of their 
OWl). So, we arc examining that also. 
(lnl"ruptlons) 

[ Translation] 

MR. SPEAKER: The questioll 
relates to ladies. What are you dOing, 
Mr. Swell '1 

(lnttrruptlons) 

[English] 

MR. SPEAKER 
Prof. Swell that it 
Question. 

1 wa~ nsking 
was a Jadies 

PROF. MADHU DANDVATE: 
Professor is probably worried about the 
short stay of women in these homes. 

[r,an.>/afion] 

~HRlMATl KRISHNA SAHI : Mr. 
Speaker, Sir, the condition of 4Nari 
Niketans' and 'Short Stay Homes for 
Women' in our country' has deteriorated 
vel y mUCh. The hon. Minister has just 
now sa id that there is need to increase 
t he per capita amount to be spent in 
these Homes. I want to know from the 
hon. Minister how many women commi.­
tcd suicide in these Short-stay 
Homes and how many of thcm lcft 
these Homes during the last three 
Years along wit h reasons therefor 1 

[Engli,sh] 

SHRIMATI M. CHANDR.A. 
SEKHAR : Sir, I think, a separate 
qu !st ion can be put Of} the subject. 

r Translation] 

MR. SPEAKER: She will let yoq 
know after gettin& infor mat ion. 

SHRIMATI KRISHNA SAHI : Mr. 
Speaker, Sir, neither there is any 
arrangement for medical check up nO,t 
a proper arrangement for food a,nd 
housing. Th: diet given to the inmates 
is utterly under-nutri t ions. I receive 
many letters in this connection. 



· . Mit. SPEAKER: Sft! has alrcad1 
told that the Government are lookiD, 
into it. 

AN HON. MEMBER ; Mr. Speaker, 
Sir,' a fight will follow if you ask all 
women to speak; ask some men also. 

(lnter,"plloll&) 

(&.fluh] 

SHRIMAT( M. CHANDRA-
SEKHAR: If the hon. Member has 
received so many letters, she may be kind 
enough to send the I ctters to uS so that 
we would also Jook into them. Besides, 
this is a separate Quest ion. It is not 
depending on tbe Short Stay Home. It 
is not that the inmates who ar~ staying 
there are committing suicide. 

SHRI G. O. SWELL: Apart from 
other things, 1 would like to know 
what is being done for the security of 
these ladies and wamen in these homes. 
The Minister is definitely aware of 
what happened to the unfortunate 
young lady Arti Venkataraman when a 
street goon entered her home, raped 
her and killed her. What arc youd 0 ing 
to see that these kinds of things do 
not bappen to these girls? 

SHRIMATI M. CHANDRA-
S EK.HAR: Sir, these homes arc run, 
as I said earlier, by voluntary organisa­
tions. We also say that they have 
proper protection for these people. 
The institut ion where such atrocity 
took place was run by no Jess a person 
than the missionaries. 

SHRI O. G. SWELL: What is the 
Governtnent doing fo" ensuring secu. 
rity ? The people running the Homes 
cannot fight these goons. Something 
else has to be given to th:m. 

SHRIMATI M. CHANDRA-
SEKHAR : I do not th ink t he Homes 
are Permitted such things. If untoward 
incidents happen, We do examine them. 

SHRIMATI PRBMALABAI 
CHAV AN: The number of Homes 
given in Maharashtra is much less 

considering the incre_etJ female popu­
lation. May J request tbe Gtlvel'DJbent 
that the suaestions made here for the 
protection of women and girl. &bould 
be taken note of by the other con­
cerned Ministries also like the Home 
Affairs, and whatever measures' are 
necessary to protect the womanhood C;f 
India should be taken 1 I would request 
the hon. Min ister to increase the num. 
ber of these Centres and see that they 
are well protected and well provided 
for-they get the sectlrity and allo the 
educational facilities there in tbest 
Homes. 

MR. SPEAKER.: A good SURleS 
tion. It wiJJ be considered. 

Calcutta Circular RaUway Project 

+ 
*250. SHRI AMAR ROY 

PRADHAN : 
SHRIMATI GEETA 

MUKHERJEE: 

Wilt the Minister of RAILWAYS 
be pleased to slate: 

(a) whether the work on the 
Calcutta Circular RaHway Project has 
been grounded; 

(b) jf so, the reasons therefor; and 

(c) when the work is likely to be 
completed? 

THE MINISTER Of STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MAOHAVRAO SCINDIA): 
(a) No, Sir. The work on the Project 
is in progress. 

(b) Does not anse. 

(c) This will depend on removal of 
encroachmenls a~d availability of funds. 

SHRl AMAR lOVPRADHAN: I 
do not agree with the answers given to 
parts (a) and (b). However, reaardiD' 
part {c) .•• 
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MR. SPEAKER: Do you agree 
with the anClwer to (c) 'I 

SHRI AMAR ROYPRADHAN: 
No, Sir. I can understand that there is 
a regular constraint of funds for the 
West Benlal Government .. · 

MR. SPEAKER.: I hear about it 
all the time. 

SHRI AMAR ROYPRADHAN: 
The question is of encroachment. Do 
you know who are these encroachers 'l 
These encroachers are about 700. Out 
of the'le 700, 60 per cent are from 
U.P. and Bihar and they have been 
sitting from Baa Bazaar to Dum Dum 
.ince the Second World War. The rest 
40 per cent are the refugees from the 
erstwhile Bast Pakistan. May 1 know 
from the hon. Minister whether he 
would take this line that those people 
from U.P. and Bihar may go back to 
their own States'l (Interruptions) You 
will take the chance to make hulla-

baloo-

[T,an.slatton] 

-that tb' people fJ om Uttar Pradesh 
and Bibar ore being driven out of West 

Bengal. 

[English] 

And do you think that the 40 per cent 
of the people, these who arc from the 
erstwhile East Pakistan, should be 
pushed back to Bangladesh '1 

MR. SPEAKBR : Ask your question. 

SHRI AMAR ROYPRADHAN : I 
am coming to my question, Sir. The 
West Bengal Government had given a 
definit c proposal to the Railway 
Ministry for proper rehabilitation of 
these encroachers •.. 

MP . SPEAKER.: This is not the 
responsibility of his Ministry. 

SHRI AMAR ROYPIlADHAN: 
They have already done in some other 

cases. (lnte"u.plio",) Tiley can aive 
financial help for their rehabilitation. 
My quest;on is simple ••• 

MR. SPEAKER: Neither you are 
simple nor is your question simple. 

SHRI AMAR. ROYPRADHAN : My 
question is whether the Welt Bengal 
Government will be given financial help 
for the rehabilitation of these 700 
people-those who are from U.P. and 
Bihar a'ld also from the erstwhile East 
Pakistan. 

SHRI MADHA VRAO SCINDIA: 
The procedure for eviction of unautJlo· 
rised encroachments from Central 
Govern.ent land, in.ludinl the Rail· 
ways, i$ essentially covered by the 
various provisions of the Public Premi­
ses (Eviction of Unauthorised Occu­
pants) Act, 1971. Under that, an 
Estate Officer is appointed and be 
works in cO'1junctiQn with the State 
Government. It is really upto the State 
Goverment to carry out the evictions. 
We are also very much concerned about 
the downtrodden in this country. As 
fat as this particular matter is concern· 
ed, we do hope that the State Govern­
ment is equally concerned and, 
ther~fore, if any rehabilitation is to be 
done, it is the State Government which 
ha" to take up this responsibIlity. 

SHRI AMAR ROYPRADHAN : Mr. 
Speaker , Sir, it is a very important 
proJect. Election may come and eJec· 
tion may go, but the projects will move 
on. But he re, in this case of the Cir. 
cular Railways it is not so. For the 
first phase, just before the Lok Sabha 
elections, inaururation ceremonies 
were held twice, on'-'C on 16.8.1983 
and sccolldly on 9.11.1984. After that 
nothing hus be-cn done. 1he work is at 
stand still. 

MR. SPEAKER: You put the 
qUeltion. 

SHRi AMAR ROYPRADHAN: 1 
would like to know from tbe Hon'ble 
Minister whether he takes up work on 



tbe third phase because I knew that 
from Baghbamr to Dum Dum it is very 
mu ch difficult due to encroachments. 

MR. SPEAKER : Leavin& a gap? 

SHRI AMAR ROYPRADHAN: 
The third phase from Prinsepghat to 
Majberbat and a fly over in Kidirpur. 
Dock a rea. Will the Hon'b!e Minister 
takes up the third phase instead of the 
second phase '1 

SHRI MADHAVRAO SCINDIA : 
Sir, we have completed the first j)hase 
from Prinsepghat to Baghbazar. We 
are now in Bagh town completing the 
second phase and we have reached up .. 
to Ultadanlta Road. Our problems have 
arisen, as the Hon'ble Member is well 
aware, fr'Jm Ulladanga Road to Dum 
Dum. 

MR. SPEAKER: One minute Mr. 
Minister. W ill you act according to 
what the Hon 'ble Member says, leaving 
that portion and constructing the roads 
and railway line a.,d provide for tran­
shiP, leaving a gap in between 7 

SHRr MADHA VRAO SCINDIA; 
Sir, I would also I ike to inform the 
House that we started work carly in 
1984 and within four months the first 
phase was completed. We are working 
in a vcry planned manner and I would 
say that the construction unit thcre is 
working in an efficient manner. We 
ha ve sanction ed for the last part of 
the second phase approximately Rs. 4 
crores this year and we are doing all 
the other work, apart from awaiting 
thc removal of en croachment') in the 
hope that the State Government will 
eventuallY be seized of its responsi­
bility and act. We arc not abandoning 
the second phas e, because we don't, 
unlike the Hon'bJe Member, believe in 
leap-frog. 

SHRIMATI OBETA MUKHERJEE: 
First of aU let me clarify the situation 
tha t there is no lap, the Jine is there. 
On e is in Dum Dum and the other is 

OraJ An,w,r, is 

in Majherhat. So your apPl'ebensionB 
will not stand. 

MR. SPEAKER: The rail is goins 
to jump with(.Jut rails, 

SHRIMATIOBETA MUKHERJEE: 
1 will now leave out Dum Dum part. 
Sir, if you allow me supplementary (b) 
I am prepared to come to that. Supple­
mentary (a) is: In view of the fact 
that the Hon'blc RaiJway Minister in 
his budget speech assured that the cir­
cular railway project in its entirety 
will be carried out in time, within this 
period. That what the proposal as 
explained by the Rail\.Vuy Minister. Are 
both the Railway Ministers aware of 
the fact tha t in a report which appeared 
in Delhi Telegraph on 24th July, the 
Bengal Nationol Chambers of Com­
merce Dnd Industry criticised the deci. 
sion of the Railway Board to take up 
the work of alignment from Majherhat 
to Prinsepghat only when funds are 
available 1 Now 'funds being ava ilable: 
was not said with regard to the CircuJar 
Rai lway in the budget speech of the 
hon. Railway Minister. It was supposed 
that funds were available. Therefore 
I would like to know that since at tha: 
tim'! funds were available, now whether 
this wiJI really be taken up in time. 
(b) Also I would like to know whether 
the Central Government wilJ bear the 
expenses of rehabilitation when tbe 
West Bengal Government is ready to 
give the land. 

PROF. MADHU DANDAVATE: 
Has the former Railway Minister run 
away with the fuads ? 

SHRIMATI GEETA MUKHERJEE' 
He was here very much. • 

SHRI MADHAVRAO SCINDIA : l 
would 1 ike to inform the bon. Lady 
Member th:lt I am not aware of any 
such reports ill the Daily Telegraph •.• 

SHRIMATIGEETA MUKHERJEE: 
Have a look. Here it is. 

SHRI MAD HA VRAO SCINOlA ~ 
~ to the second part ot YOllr question 
WItb respect to the decision of tbe 



Railway Board, J am not aware of nny 
such report ••. (I,.turuptions) You framed 
the question as to whether [ am 
aware.·. 

AN HON. MEMBER: Gectaji, you 
read everything in the Dail.,- Ttll'graph '! 

MR. SPEAKER: It might not have 
come to his notice. It is not nccessery 
that she should read everyt hing 

SHRIMATI GEETA MUKHERJEE: 
Is he not aware of the decision of the 
Railway Board? 

SHRI MADHAVRAO SCINDIA: 
With regard 10 tnc second part of her 
question, we have, as I said, allotted 
Rs. 4 crores ... (lnlerruptions) 

AN HON. MEMBER: Ap sun lye 

t'hi) . 

SHRIMATI GEETA MUKHERJEE: 
Wheth~r the Ha ilway Board has decided 
or not-let him tell me. 

MR. SPEAKER: He docs not know 
about it. 

( Interr'4ptlom) 

SHRI MADHAVRAO SCINDIA: 
Only Miss M~:mta Banerjee can reply 
to her. 

SHRIMATI GEETA MUKHERJEE: 
Let ~hcm say 'Yes' or 'No' ... 

KtJMARI MAMTA BANERJEE: 
What is that-1 

(Interruptions) 

SHRIMATI GrETA MUKHERJEE: 
1 have a right to know about the deci­
sion ~of the RHllway Board. 

(Interruptions) 

MR. SPEAKER: Now he has a11d 
got a "rot ector .. ~ 

(Intlrruptions) 

SHRIMATI GEETA MUKHERJEB : 
Let him be prote~:cd by her. I am 
p:otected by the people of West 
Bengal. 

(Interrupllo"l) 

MR. SPEAKER: She is also from 
West Bengal. 

SHRIMATI GEETA MUKHERJEE: 
I said that I need your protect, ion. 

MR. SPEAKER: My protection is 
there with you and also with him. 

SHRI PRIYA RANJAN DAS 
MUNS] : Both the ladies arc attacking 
the young Minister. .. 

(lnte, ruptlons) 

MR. SPEAKER: Order, Order. 
Order, please. 

SHRI MADHA VRAO SCINDIA: 
As I ~a id, we have allotted Rs. 4 
erores to compl ~t c t he second phase 
and the work wi II go in accordance 
with the pbased programme that 11as 
been made out. Provided the State 
Government shows a more co-operative 
attitude, this Rs. 4 crores will certainly 
be spent. 

SHRI BASUDEB ACHARIA : What 
att;tudc ? 

THE MINISTER OF STATE IN 
THE DEP ARTMENT OF POWER 
(SHRI ARUN NEHRU) : Co-opertui\'e. 

SHRI BASUDEB ACHARIA : The 
State Government is not eo-uperatina 
with the Government of India '1 

SHRI A. CHARLES: May I know 
from the hon. Minister that iii case th'e 
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Government of West B.mgal do not co­
operate and the amount lapses, will 
tbat amount be allotted to Ker ala? ... 

(Inl.,ruptlons) 

SHRI PRIY A RANJAN DAS 
MUNSI : No, no .•. (Interruption,) 

SHill A. CHARLES : I may be per­
mitted to speak. No funds have been 
allotted to Kerala even fQr ongoing 
projects. If some funds lapse due to 
non-cooperat ion of the coalition 
[o~e'nment in West Bengal, ( want to 
knoYt! whether it will be tran~ferred to 
~ll\C other State where the, coalition 
lovcrnment is co-operating. 

MR. SPEAKER: Where is the 
Home Mini'ster? There is a threat of 
hijacking her e . 

SHRI MADHA VRAO SCINDIA: 
May I answer to the Kerala part of the 
question 1 

[ Trtlll.flatlon] 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, I want to tell hon. Shri 
Scindia that the unspent funds should 
remain in our own house and ~hould 

not be transft:rred. 

MR. SPEAKER: This is a big 
Hpuse, Sir. 

[E",II.fh] 

Amenities at Firozabad Railway Station 

*251. SHRI GANGA RAM: Will 
the Minister of R,t\ILWAYS be pleased 
to state: 

(a) whether no facilities have been 
provided to the passengers at Firozabad 
Railway Station in the matter of ordi­
na ry civic amenities like drink.ing 
water t pro~ision of sheds at the plat­
forms, bookins offices etc. ; and 

(b) if so, what remedial measures 
are being taken by Government in this 
regard 7 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Facilities to 
the passengers such as drinking water, 
sheds over platforms, booking office' 
etc. ha.ve be en Qrovided at Firozl\la4 
Station. 

(b) Does not arise. 

[TranslationJ 

SHRI GANGA RAM: Mr. Speaker, 
Sir, the condition of Firozabad railway 
station is as bad as that of Firozabad 
city itself. There is filth all around. 
Only one out of the four platforms has 
a shed oVer it and the rest three do 
not have any shed· •. 

MR. SPEAKER Now-a-days, 
Government give some matching 
grants ... 

SHRI GANGA RAM: fhe situa­
tion is so deplorable there that the 
passengers face a lot of difficulty during 
1he rains and in winter. I shall request 
the Hon, Mini4)ter to constluct sheds 
on at least two of the four platform 
this year. At the same ti ne, I would 
also sUigC1lt that if the Hon. Minister 
agrcM, he may send a t earn to conduct 
a survey with regard to the (aeil it ics to 
wkich I have drawn his attention in my 
main question, sO' that adequate hci­
lit ies could be provided there. He can 
get it examined h im"idf. It will be 
better if I am ,1lso included in that 
team. 

MR. SPEAKER: I think, some 
women Members should be kept on 
that team, becau ,e Fir01..abad is very 
famous for b3ngles. 

SHRI BANSl LAL : A shed measu­
ring 374 square metres is there on 
platforms No. 1 and 2. Platforms No. 
3 and 4 have a shed measuring 228 
square metres. Besides, a waiting 
hall measurin" 223 square metre. is 
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also there. Apart from thi~, construc­
tion of tlnothcr shed measur ing 
52!/35 feel for another platform at 
a total cost of Rs. 1,36,000 has been 
approved 

SHRI BANGA RAM: I want to 
know how much time wilt be taken in 
the construction of this shed of a new 
platform 'l 

SHRI BANS' LAL: As SOon as 
possible. 

r E1/g!/JhJ 

Missing Indian Ships 

.252. SHRI V. S. KRISHNA 
IYER: 

SHRI KASJ PRASAD 
PANDEY: 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) th ~ number of crew on board 
the two missing (nd ian sh ips namely 
M.V. Nitya Nrtnak and M. V. Nitya 
Ram and the natu re and value of 
cargo that these ships were carrying; 

(b) the details thereof; and 

(c) the loss to the companies due 
to sinking/missing of these two ships 
nnd the compensation likely to be pro­
vided to the owners '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
Sir, before I read out the reply I beg 
your permission for a very minor 
correction. In parts (a) and (b) of the 

,~ , 
rep1) after the words salt and coal' 
the word 'reportedly' should be added. 
Secondly, the value of salt which has 
been given as Rs. 7,46,200 should be 
read as Rs. 23,21,067. Now, I will 
J ead out the reply. 

(a) and (b): There were 23 .;;rew 
m.ember. on board M. V. 'N itya Nanak~ 

aod 21 crew members on board M. V. 
'N itya Ram'. 'N itya Nanak' was 
carrying 5440 tons of salt repOrtedly 
yalucd at Rs. 23,21,067 and M.V. 
Nitya Ram' 5182 tons of coal 

reported Iy "alued as Rs. 30,00,000. 

(c) Compensat ion payable if loss is 
at tributabl e to marine perils will be 
Ra. 1.30 crOTes for 'Nitya Ram' and 
Rs. 0.85 crores for 'Nitya Nanak'. The 
owners have made a claim for payment 
which is under scrutiny by the 
Insurance Company. 

MR. SPEAKER: Although the 
Questions Hour is overt yet I would 
like to n How Half-an.Hour discussion 
on this Question. 

SHRl SANTARAM NAIK: There 
is a total fraud wi th respect to the two 
ships whic·h are missing in the high 
seas. 

MR. SPEAKER: The Question 
Hour is over. I cannot help you. 

SHRI UTTAM RAT HOD : Sir, a 
en Hi ng At ten t ion mot ion has be en 
allowed in Rajya Sabha. 

r Trans/at ion] 

MR. SPEAKER: All right,-

r English I 

-We will take it up under Calling 
Attention. 

WRmEN ANSWERS TO QUESTIONS 

[Translation] 

Difficulties of Daily Passengers 
Travelling in Shuttle Trains 
between Nasirabad-Ajmer 

and Beawar-Ajmer 

*243. SHRI VISHNU MODI: 
Will the Minister of RAILWAYS be 
V1ea$ed to state ; 
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AND FAMILY,WELfARE be pleased 
to state: 

(a) whether a number of represen­
tatio,-s has been .r.eceived by Govern­
ment from Daily Pas4)cnger Orv.anba. 
tions for the nme] ioration of the 
difticulties being faced by the daily 
passen,ers travening in the shuttle trains 
between Nasirabad-Ajmer and Beawar­
Ajmer ; 

(b) if so, the steps taken by 
Government to remove the difficulties 
being faced by the daiJy passengers; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Five 
representations have been received. 

(b) and (c): 0) A drive has been 
inItiated for improving the punctual 
running of the passenger trains on both 
these sections as also for improving the 
condition of coaches on these tTa ins ; 

(ii) The stoppages of Garib Naw~z 
Express at Nasirabad has not been 
considered desirable as it is a long 
distan ce train ; 

(iii) Since Ajmer-Kacheguda Ex­
press is a long distance train and is 
fully petron ised, permission to season 
ticket holders to travel by this train 
will incenvenience the long distance 
passengers ; 

(iv) Due to scarcity of diesel 
engines, it Is not possible to diesel ise 
the shuttle trains; and 

(v) Due to lack of resources, 
speeding up of trains and avoidance of 
tender foremost running are not 
feasible. 

[English] 
Supply of Sub-Standard Quintnc 

Based Drug to Cure Malarja 

*253. SHRI SRIBALLAV 
PANIGRAHl : 

SHRI P. NAMGYAL : 

Will tllcr ~inist~r of HEA.L T~ 

(8) whether it is a tact that quinine 
based ~rugs being supplied to fight the 
Malatna ou tbrcak are proving to be 
sub-standard and do not cure ·the 
MaJaria fever· , 

(b) what is the source of supply of 
these medicines· , 

(c) whether the Government have 
stopped the import of the effect iVe 
medicines for this disease· and if so, 
the reasons thereof· and ' , 

(d) whether it is a fact that the 
number of relapse cases this year is 
higher and the malaria parasities are 
be(',oming resistant to quinine-based 
medicine and if so, the reasons therc­
for ~ 

THE MINISTER OF HEBL TH 
AND FAMILY WELFARE (SHRIMATI 
MOHSINA KIOWA!) : (a) No, Sir. 

(b) The quinine-based ant i-malaria 
drugs are indigenously available. 

(c) No, Sir. 

(d) Resitance of the ma'laria 
parac;ite to the Quinine has not been 
reported in the country. There is no 
data base to state that the number of 
relapse cases during the cur .. ent year is 
higher. 

Proposal to Sent-up A Medical 
University In States 

*254. SItRl SUDHIR ROY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be plea~ed to 

state: 

(a) whether there is a proposal to 
set up a Medical University in each 
State for improving the quality of 
medical education; 

(b) if so, the detail. thereof; and 
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(c) if not, the reasons therefor 1 

THE MlNISTBR OF HEALTH 
~D F-UdIL Y WELFA-RE (SHRlMATI 
MOHSINA J<IDWAI) : (a> to (c): The 
Medical Education Revl~w Cammittee 
has. made reccommendationJ r~prdins 
the sett~ng up of Universities of Health 
Sciences in order to bring about 
coordination between 'educational and 
trainining institutions of the modern 
and various Indian Systems of Medicine, 
Nurses, Pharmacists etc. Government 
are yet to take a final view m the 
matter. 

Expansion and Development of 
Railways in Kersla 

.2SS. SHRI T. BASHEER: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) the proposals acccepted for 
expansion and development of Railways 
in Kerala ; 

(b) which of these proposals are 
proposed to be executed in 1985 .. 86 
and 1986.87 ; and 

(c) whether Kera1a is likeJy to be 
provided with any neW Railway lines 
during the Seventh Plan? 

THE MINISTER OF STATE -IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADRA VRAO SCINDIA): (a) 
Construction of the following important 
works have been approved for eXpan­
sion and development of t.he Railway 
in Kerala : 

(l) New DO line from Ernakulam 
to Al1eppey. 

(2) B~te"sion of the DO line 
from Allcppey to ~ayankulam. 

(3) 3 doubling wOJ;ks on remaining 
single line stretches on 
Olava,kkot-Shoranur-I\lwaye 
Sections. 

(4) T JamC facility wotks' on 
Shoran~r-Manaalore Section. 

(b) Work on Ernakulam-Alleppey 
is u~der excution in 1985~86 and will 
also remain under execution in 
1986-87. Durir,g 1985-86, ,only,,, 
token provision has been made for 
extension of line born All.eppey to 
Kayankulam so as to .1,lse the lhnited 
resources on firat completWi . .pe lj~~ 
upto Alleppey. Funds for this line in 
1986-87 will be con~idered depending 
on the overall allocati9n of reSOUrCeS 
for new lines 

(c) The New BG line fr()l1l Brpalw .. 
Jam to Alleppey is e&p.ected to,be 
completely during the VII Five Year 
Plan. Completion of lille from 
Allcppey to Kayankulam and the 
question of taking up of other ) ines 
will depend on allocation or resources 
for the Railway Sector in the Vl( Five 
Year Plan. 

Increased Prod,uction of Artificial 
Limbs 

·256. SHRI HARISH RAWAr 
Will the Min ister of SOCIAL AND 
WOMEN'S WELFARE be pleased to 
State: 

(a) whether Government are awar.e 
that artificial limbs being manuf.actur.c.d' 
for the handicapped persons are 
inadequate to meet the requir..cment 
and that the production of certain 
special 1 imbs is much less. ; 

(b) if so, wb~ther Government 
have any proposal to increase the 
capacity or the eXlstmg limbs manu­
facturing centre and to open new 
centres; and 

(c, if so, the details thet.eof '1 

THE MINlS11ER OF STA1B OF 
THE MINISTRY Of SOCIAL AND 
WOMLN'S WELFARE ·(SHRlMATI M. 
CHANDRASEKHER) : (a) GOvernment 
are not aware tbat artificial limb, 



beiDI manufactu red in the country are 
iaadc'luate (0 meet the requirementB. 

Cb) and (c): There is only one 
public sector manufacturilll company 
viz: Artificial Limbs Manufacturinr 
Corporation, Kanpur. The plant 
capacity of tbe Company is adequate 
to meet the requirements of the 
Seventh Five Year IJLan and there is no 
proposal to expand its capacity. 

Coocessional Paper to the State 
Governments for PrintJog of 

Text Book 

*257. SHRI C. MADHAV 
REDDY: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether it is a fact that the 
a]Jocation of conccssional paper to the 
State Governments for printing of 
text l)ooks and no~e .. books had been 
much below the actual den.and ~ and 

(b) whether it j" also a fact that 
the alloted paper i" not supplied in 
time and hence the Ol'inting of text 
books is delayed? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) Yes, Sir. 

(b) According to the information 
furnished by the Ministry of Industry 
and Company Affairs, allocation made 
on the paper mills is based on the 
estimated production. As such, it is 
possible tbat the actual production 
may be less than the estimates and 
may lead to short supply by the paper 
mills during a partic\llar quarter or 
l>oint of time. 

[Tra 'IS 1M lonJ 

Transfer of Subject 'Power' from 
States to the Centre 

*158. ~ SHRI ZAINUL BASfffiR: 
Will the Mini"ter of IRRIGATI'ON 
AND POWER be pleased to state: 

(a' whether the opinion of various 
States has been obtained in· relara to 

the. transfer of tbe auttjoc::t 'Power' 
frolD Stata. to tbe Contro ; 

(b) if 80, the opinions eXpressed 
by various States; and 

(c) the action to be taken by 
Government 'tn this matter 1 

THB MINISTER OF IRRIGATION 
AND POWER <SHRI B. SHANK.RA­
NAND) : (a) ~o, Sir. 

(b) and (c) : Does not arise~ 

r En,ltsh] 

Shortage of Labour and Equlpments 
at Cocbin Port 

*259. SHRI C. M. BANATWALA : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whetber loading and l unloading 
operations at Cochin Fbrt have been 
seriously hampered by shortage of 
labour and containers, cranes, trucks 
and other equipments ; 

(b) the approximate number of 
gangs needed at Cochin Port for carry. 
ing out normal operations, and the pre" 
sent a\'a.iJabil ity ; 

(c) whether Government have 
received any proposal frore the Port 
Trust authorities to fill up vacancies 
and also to remove equipment short­
ages; 

(d) if 80, when and whether tbe 
proposals have been allowed and the 
action taken by Government thereon; 

(e) whether Government propose 
to consider liftinl the moratorium on 
appointlllents ; 

(f) whether steamer agents have 
opposed charainl demurrages for delays 
due to the fault of the port ; ~nd 

(8) if so, the decision taken there­
on ., 



THE MINISTER OF STATB OF 
THE MINISTRY OF SHIPPING AND· 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) and (b): The present streng th of 
shore labour at Cochin Port is 624 
consisting of 52 gangs. The normal 
requirement of labour is about 30 
gangs per shift. However, due to absen­
teeism, leave, etc., the number of 
gangs available for a sbift falls short 
of the requirements. Tbe present 
strenath of dock workers is 1100, 
distributed into 36 bulk cargo gangs 
and 27 general cargo gangs. Whil e 
bUlk cargo ganas are considered ade. 
quate, there is shortage of about 10 
general cargo gangs. As regards the 
equipment, there has be shortage in 
respect of container handling equip­
ment. These factors have affected cargo 
haadling operations to some extent. 

(\,.) and (d) : Certain proposals from 
the Port Trust Autho rities to recruit 
additional employees have been receiv­
ed in the Ministry, which are under 
examination. As relards equipment, 
Government sanctioned the acquisition 
of twO transfer cranes and two special 
type fork lifts in December, 1984 and 
the implementation of this project is 
in pro~reS8. 

(e) The economy instructions 
regarding ban on creation and filling 
up of posts issued by the Government 
from time to tim~ have been made 
applicable to the Port Trusts. These 
instructions provide for making appoint. 
ments in relaxation of the ban orders 
with the approval of Government. 

(f) Some instances have come to 
the notice of the Port Trust when the 
steamer against have demanded waiVer 
of demurra,e charlles for alleged delayS 
on the part of the Port. 

(I) The Port Trust has given waiver 
of 80% demurrage attributable to 
strike by port and dock workers. 

[TrtIIIIllllion] 

Steps to give Equal States to 
Women In Society 

*260. SHRI R. M. BHOYE: Will 

the Minister of SOCIA\. AND 
WOMEN'S WELFARE. be pleased to 
sta te : 

(a) whether measures have been 
taken by Government to remove the 
hardsh ips being faced by women and to 
give them equal status in society; 

(b) whether Government are satis­
fied with the progress made to improve 
the status of women at National level ~ 
and 

(c) if not, the measures proposed 
to be taken by the Government during 
Seventh Five Year Plan for the uplift­
ment? 

THE MINISTER OP STATE OF 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATI 
M. CHANDRASEKHAR): (a) Yes, 
Sir. 

(b) No, Sir. 

(c) The Government propOses to 
take measures (0 integrate women in 
all development programmes, to erlarge 
the employment opportunities and pro­
vide great er aCCess to education, train­
ing, health and nut rition ; -liaise nnd 
coordinate with the :'elated Ministries 
and State Governments to ensure that 
women get equal benefits under Govern­
ment programmes and to enlarge faci. 
lities for supporting services specially 
child care facilities. 

[Englls"] 

Movement of Fertilizers 

*261. SM'I. KISHORI SINHA:· 
SHRI B. V. DESAI : 

Will the Minister of RAILWAYS 
be plea'lcd to state: 

(a) whether railways have been 
asked to move over 10 million tonnes 
of fertilisers ; 



(b) if so, whether railways ha~e 
protested at this due to any operational 
difficUlties; 

(c) whether int erase priority for 
movement of coromod,t ies is deter-
mined by Oovernment ; and 

(d) if not, how the priority is 
decided? 

THE MINISTER OF RAILWAYS 
(SHllI BANSI LAL) : la) Yes, Sir. 

(b) Against an overall revenue 
freight traffic target of 250 million 
tonnes fixed for 1985 .. 86 in consulta­
tion with Planning Commission, the 
target for mo~ement of fcrtilbers is 
10.5 million tonn cs. Describe shortage 
of wagons, etc. Raiways are expected 
to fulfil the cOinmitment for movement 
of fertilisers. 

(c) Yes, Sir. 

(d) Docs not arise. 

r Translation] 

Over .. brldges on Rail Line Crossings 

*262. SHRI DAL CHANDER 
JAIN: Will the Minister of RAIL· 
WAYS be pleased to state: 

(a) the policy of Central Govern· 
ment regarding construct ion of OVer­
bridges on Railway line crossings; 
and 

(b) whether Central Gov.!rnment, 
by givinS special gIants and the State 
Government by relaxing tneir pOlic>" 
propose to get the over-bridges cons­
tructed at places like Sagar-Bhopal 
road and Damoh-Panna road on the 
national highway to facilitate the 
traffic because Municipal Corporations 
or Municipalities are unable to hear 
the expendi'ur{" there? 

THB MINISTER OF RAILWAYS 
lSHRI BANSI LAL): (a) R.ailwa)'l under-

take construction of road over !under 
bridles in r eplncement of eXisting busy 
level crossing jointly with the State 
Governments/Local Authorities on cost 
sharing basis. Proposals in this regard 
are required to be sponsored by the 
State Governments with an undertaking 
to bear their share of the cost and 
close the level' crossing on the com.' 
missioning of the road over/under 
bridge. 

(b) There is no proposal to change 
the extent pol icy. Th e proposals for 
road over.bridges on Saga r-Bhopal road 
and Damoh-Panna road will be COJ1l)i· 

dered according to extent rules as and 
when sponsored by the State Govern­
ments. 

[English] 

New Time Tables for Substantial 
Savings 

250S. DR. A. K. PATEL: 
SHRI C. JANGA REDDY : 

Will the Minister of RAILWAYS 
de pleased to state: 

(a) whether his Ministry is consi­
dering to re-schedule the timings of 
different Mail/Et'{press trains and bring 
out a neW All India Time Table with a 
view to achieve substantial oervice ; 

(b) if so, the details thereof; 

(c) as a result of the implementa­
tion of the new Time Table, what 
would be the Zone-wise savings as 
regards, (i) more passenger carrying 
capacity; and (ii) more revenUe earn­
ings, and when the new Time Table 
would be enforced; and 

(d' whether instructjons have been 
issued to introduce it in a se ,tion or 
a zon e and if so, on wh ich sect ion and 
when it is to be introduced? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) and (b): 
Prior to introduction of new time table, 



R.a~lW4YS receive a number of sugges­
tions for rescheduling the timinas of 
Mail I express nnd other trains. ,For the 
next time table to be issued in Octo ber, 
85, a number of prop"saJs are under 
ex.amination and the final picture will 
emerge with the issue of the new time 
table. 

(0) It is premature to asseSS at this 
stage what would be the savinr's 0, 

otherwise. The next edition of the 
Time Table is C;\peCl ed to be enforced 
from 1. 10.1985. 

(d) As stated in part (a) tirnings 
aod charges arc still under formulation" 
The Railway:; are examining th: fe:1si­
bility of institut ing some changes in 
train running of Bombay-Ahmedabad 
route with effect from the next time 
tabJe. 

Production in the Rates of Turbo .. 
Generators being Supplied by 
DHEL to Calcutta Electricity 

Supply Cc.rporation 

2-S06~ SHRI AMAL DATTA: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Government propose 
to pursue the BHEL for a reduction in 
tbe rates for the Calcutta Etcctl'ieity 
Supply Corporal ion"s 61.5 MW turbo­
generators for Southern project work. 
which ;s exp:ctcd to begin from the 
end of the current year; 

(b) if so, details tbereof ; and 

(c) result achieved so far? 

THE MINISTER OF STATE OF 
THE DEPARTMENT OF POWER 
(SHR.1 ARUN NEHRU): (a) to (c): 
'the prices and tel ms for supply of 
pOWer generating equipment are settled 
mutually between purch<lscr and supp­
lier (BHEL) as a commercial transac .. 
t ion. The same proced~re will be 
(onbwed' in respect of this project of 
Calcutta Electricity Supply COTl'0ra .. 
tiOn. B¥J.BL have already indicated t6 

Calcutta Electricity supp'y Corpora­
tion that they can supp'ly power aene­
rating equipment to th~m at a match­
ing price with imported equipment on 
a like to J ike basis. BHEL ha·ve albO 
as~ured CESC tha t any customs duty 
reduct ion granted by Government of 
India will be passed 011 to the cust~. 
mer. 

POH of Electric Loc·)s in Raitriy' 
Workshop, Kharagpur 

2507. SHRI NARAYAN Clf()V .. 
DEY: Will the M"nister of RAIL­
WAYS be p~ eased to stat e : 

(a) whether Government have start. 
ed periodical overhaul (POH) of elect­
ric locos in the Railway Workshop, 
Kharagpur ; 

(b) how many locos have since 
been passed through POH ; 

(c) wha t initial difficulties are there 
in havitlV the operation of I'OH ; and 

(d) what steps have been taken by 
Gov o!rnmcnt to overcome the same and 
since when there will be full sea) e 
POl-{ of electric locos in the said 
workshop? 

THE MINISTER OF RAILWAYS 
(SHRI BANS! tAL): (a) Yes, Sir. 

(b) The Electric Locomat ives have 
already passed through tbe POH shops. 
Two more locomotives are CUlTent1y 
unde rgoing POH. 

(c) and (d) : There are some teeth .. 
ing troub:es in undertaking the POH 
activity. Action is beinr taken to over .. 
come them. The POH workload of 
Steam Locomotives is progressively 
going down and as such it has been 
decided to plan for the POH of erect. 
ric locomotives utilising the surplus 
capacity becoming available. The space 
for the POH work of electric locomo .. 
tives has been identified in KharalPur 
workshop. Arrangements for staff to 
underta~ the job are in proarels.' 



I ,.here is a' proposni to modernis~ 
Khara8Pur workshop with a view to 
providing int er .. aJia all ,infrastructural 
facilities il'l connection with POM of 4 
electric locomotives per month on a 
relUlarl.basis~ The Modernisation 'pro· 
)eet is estitnated to Icost !about Rs. 26.;S 
crOfes. Stabilisation of POH work .of 
Electric locomotives in tb is workshop 
will, . !)lele[9re, ,be progr ess inS ~om· 
mensUt,ate .with the ay,ailability of 
funds. 

Se'Ulna up of Tenughat Thermal 
'Power Plant 

. 
2S08. SltRI PRAKASH CHAN. 

DRA: WilJ the Minister of IRRIGA­
TION AND P(},WBR be pleased to 
state: 

(a) whether any proposal is under 
consideration of Go.vt. 10 set up a 420 
Megawatt Thermal Power Plant at 
TenuJhat in Bihar ; 

(b) if so, by when its constru<..t ion 
work would be started and estimated 
expenditure to be incurred on this 
plant; and 

(c) what will be the benefit of this 
plant to Bihar Stat e as well as to the 
whole country? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHll (ARUN NEHRU): (a) to (c): 
Tenughat termal power plant (2 X 210 
MW) has been approved for implemen­
ta\ion. The latest estimated cost is 
about Rs. AOO crores. The work on 
the project has been initiate.d. As the 
project it; in the State sector, th e en· 
tire power generat ed will be nva irable 
to Bihar. 

Container Depot in Murshidabad 
and MaIda 

2509. SHRI SYED MASUDAL 
HOSSAIN: Will the ,Min;st~r of 
RAILWAYS be pJe:lsed to ste~e : 

(a) wheth~r there is any proposal 
to set up rcfriserated container depot 
for mangoes in 'Murshidabad and' 
Maida; 

(b) ,if 80, when and the detail. 
thereof; and 

(c) if not, the reasons therefor? 

mE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Does not arise . 

(c) Such facilities arc developed 
in accec.dance with the requirements 
of the trade, keeping in view the 
Financial and Opelat ional viability. No 
such demand has oome to the notice 
of the Railway Administration for 
movement of m:lI1goes from MUishida­
bad and MaIda in refrigerated con­
taineu~. 

I .. eprosy Patients Cured Yearly 

2511. SHRI AMARSINH 
RATHAWA: Will the Minister of 
HEA: TH AND FAMILY WELFARE 
be pleased to state : 

(a) the approximat e number Qf 
1 eprosy patients added every year ~ 

(b) the number of leprosy paticn ts 
cured every year ; and 

(c) whether it is a fact that thil\ 
di3ease is mostly in the hilJy and back­
ward area of the country and if so, 
what are the main causes for this 
disease and speci':ll measure., being 
taken to coptrol this disease 1 

THEM rr-lISTER OF STATE IN THE 
DEPARTMENT OF HEALTH (SHRI 
YOGENDRA MAKWANA) : (a) and 
(b) : Based on the population increase 
every year new. cases are added as 
well as more existing cases detected, 
the number of which is e~timated at 



AUGUST 8, 19,. 

4 lakhs The same nllmber of leprosy 
cr8e~ are discharged as cured/disease 

arrested every year. 

(c) There is no evidence to show 
that this disease is mostly in hilly or 
backward areas. In hyper endemic 
areas usual control measures are being 
taken up through a network of Leprosy 
Control Un its, Urban Leprosy Unite;, 
District Leprosy Offices and Survey, 
Education and Treatment Centres as 
well tIS Multi-drug-Treatment. In 
low endemic areas the existing health 
care facilities are being utilised for 
case det ect ion and treatment. 

Railway Over bridge In RayaRaoa 
Town Koraput Districts 

2S12. SHRI GIRDHAR GOMANGO : 
Will the Minister of RAILWAYS be 

leased to state: 

(a) wether Go,.ernment of Orissa 
have sent proposal regarding construe .. 
tion of railway over-bridge in Rayagadd 
Town in Koraput District (S.E, Rly.) ; 

(b) if so, whether his Ministry 
examined the proposal; and 

(c) if so, the reaction of his 
Ministry thereto '1 

THE MINISTER OF RAILWAYS 
(SHR( BANSI LAL) : (a) Orissa 
Government have furnished the general 
plan and est imat c of road approaches, 

(b) and (c) : The estimate for the 
hridge proper is being prepared for 
jo int considerat ion of the compl ete 
propo!l. a1 by Railways and State 
Government. 

Supervision of existing facilities of 
Delhi and New De fhi Stations 

2513. SHRI LAKHMAN MALLIK: 
Will the Minister of RAILWAYS be 
pleased to stat c : 

(a) Whether it is a fact, that a team 
<>f Senior ilailway officials includin, a 

Doctor have recently been deput.ed on 
duty at New Delhi "nd Delhi Railway, 
statjons to supervis~ the e"istins 
facilities; and 

(b) if so, the aim and objectives 
of the plan of Go\'ernment in this 
regard? 

THE MINISTER OF RAILWAYS 
(SHRI RANSI LAL) : (a) Yes, Sir. 

(b) The team supervises the various 
aspects of cleanliness, hygiene, light­
ing, catering, reservation, etc. to 
provide better service to passenacrs. 

Introduction of Powerful Loeomotive. 
on M.G. System 

2514. SHRI ANANTA PRASAD 
SETHI: Will the Minister of RAIL­
WAYS be pleased to state: 

(a) wf)ether the Railway authoritiel& 
have decided to introduce a more 
powerfUl locomotive on the metre 
gauge system; and 

(b) if so, the details thereof '1 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) Instructions have been issued 
to manufacture 2 prototype locomo. 
tives with 1800 HP diesel engine. 

Container Terminal at HaJdia 

251 S. SHRI SATY AGOPAL MISRA: 
Wi 11 the Min ister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether there is any proposal 
to build a Container Terminal at 
Haldia ; and 

(b) if so, tbe details thereof 7 

THE MIN [STER OF STA TE OF 
THE MINISTR. Y OF SHIPPING AND 
TRANSPOR.T (StlRI Z. R. ANSARI) : 
(a) and (b) : At lialdia tqcre is ~lread~ 
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a Container berth equipped with a 
Gantry crane, a Yard crane and other 
related facilities. AUlmen~ation of 
the Container handling equipment 
during the Seventh Plan is envisaged. 

(Trtmllatlo" 1 
Pataa University as a Central 

UDiversity 

2516. SHRI VIJOY KUMAR 
YADAV: Will the Minister of EDUCA. 
TION be pleased to state: 

(a) whether Patna University is one 
of the oldest universities of the 
country; 

(b) jf so, whether a demand for 
decla-ing it a Central university is 
being made for a lont time in and 
outside the Paliamcnt ; and 

(c) if so, the difficulties in declar· 
ing it as a ccntrai university? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) (a) : Yes, Sir. 

(b) and (c) : Suggestions are receiv­
ed from time to time that the Patna 
University should be converted into a 
Central University. The Centra I 
Government bas, however, no proposal 
to convert Uniiersities functioning 
under St~te Acts into Central Univer­
sities. 

[En,l/s"] 

SpreadiDg of Malaria in CODstal 
Areas of Orissa 

2511. SHRI CHAIN TAMAN I 
lENA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 

) to state: 

(a) whether Oovernment arc aware 
. of the spreading of malar ia in the 

coasta 1 ar eR of Or issa ; 

(b) if 80, what steps have been 
take~ by Central OovernDlont to check 

the spreading of this disease ; and 

(c) the details of the schemes under 
implementation or propossed to be 
implemented in tbe coastal areas of 
Orissa for this purpose? 

THE MINISTER OF STATB IN 
THE DEPARTMENT OF HEALTH 
(SHR.I YOGENDRA MAKWANA : 
(a), (b) and (c): According to the 
information received upto May, 1985 
from the State health authorities, there 
has been a downward trend in the 
incidence of Ma laria in the coastal 
areas of Orissa against the incidence 
reported in the corresponding period 
during 1984 as per the following 
table: 

----------------

1. Balasore 

2. Cuttack 

3. Ganjam 

4. Puri 

1985 1984 

835 

1086 

935 

1193 

8527 16667 

2383 4545 

The following specific steps are 
being taken under the Modified Plan 
of Operation for Malaria Eradication 
Programme to control the incidence of 
malaria in Orissa including the coastal 
areas: 

(1) Every village is visited fort. 
nightly by a survaillanee worker to 
detect fever cases collect blood smears 
and to give presumptive treatment. 

(2) The laboratories in the Primary 
Health Centres provide prompt exa­
mination of blood smears of fever 
cases and institute radical treatment to 
positive cases. 

(3) Drug Distribu ' ion Centres and 
Fever treatment Depots are function .. 
in~ in the villages so that the drug 
could be made availab Ie with no loss 
of time to the fever cases. 

(4) In&e~ticidal spray operations 
are undertaken in all tbe rural areal 
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which have incidence of two • or more 
caseS per thousard population per 
year. 

(5) Bcs:dcs, in o:-dcr to control the 
spread of P. fa/ciportlm infection which 
C~lUSCS cerebral malaria, the P. 
/alciplIr'4m Containment Programme is 
being implemented i'l the affected area 
of the country including the coastal 
districts of Orissa with assistance from 
World Health Orll'anisation/Swedish 
International Development Agency. 

Reservation of Seats on Delbi.Jalpur 
Shekhavati Express Running between 

Deilli and Jaipur 

2518. SHRI SHANT! DH.c\RIWAI.: 
Will the Minisleriof RAILWAYS be 
pleased to state: 

(a) whether the pr ovision for reser­
vation of scats on the 233 Up and 234 
Dn Dclhi.]aipur Shckh<lvati Express 
running between Delhi JUnction and 
Jaipul is not there; 

(b) whether there was provision 
reservation of scats in the Dclhi-Sikar 
through coach previously which has 
been withdrawn now on the introduc­
tion of Shekh..1.vati Express; 

(c) whether Government are aware 
that the absence of reservation of seats 
on the above tr~ljn has resulted in great 
hardship to p.lssengcrs ; 

(d) if so, whether Gove rnment 
propose to arrang.e reservation of scats 
on the above trains; and 

(e) if not, the reasons therefore? 

THE MINISTER OF RAILWAYS 
(SHRI nANSI LAL) : (a) Yes, Sir, 

(b) Yes, Sir. 

(c) to (e) : Prior to 15.2.1985 only 
two through service coaches viz. one 
composite first and second and one sit. 

tinl-cum sle eper co~h Were ronninl 
between Delhi and' SikaT. The seats in 
the sleeper coach were reserved to 
av oid incon lenience to sleeping' pas­
senlers. With th e intr oduction of a 
full train viz. 233/234 Jaipur .. Delbi 
Shekhavati Express via Sikar tbe 
reserved and Unresen ed second class 
accommodation for Sikar have been 
greatly enhanced providing considera. 
ble reI ief to the passengers. 

Medical Practitioner's Hesitation 
Accept Appointment in Remote 

Areas 

2519. SHRI G. BHOOPATHY: 
Will the .Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether it is a fact that Medi­
cal pract itioners are hesitant to accept 
apPOintment or start private practice in 
remote areas; and 

(b) if so, whether Government are 
conSidering a plan to give more allure. 
ments a11d f<lcilitics to doctors opting 
to work in such places? 

THE MINISTER OF STATE IN 
THE OEPARTMENl OF HEALTH 
(SHRI YOGENDRA MAKWANA) (a) 
Yes, Sir. 

(b) To attract medical graduates to 
aCCe pl appointment in rural areas, the 
8th Finance Co.nmission has recom­
mended the following incent ivcs and 
have also agreed to provide special 
funds to the States for this purpOse: 

(i) Sanction of Iural allowanc~ 
@ Rs. 2S'O/- per month for the 
d·octors sClving in Primary 
Health Cent res. 

(ii) House rent allowance @ Rs. 
1501· per month wher e 
doctors arc not provided 
residential accommodation. 

In addition, the Finance Commis' 
sion bas made SPecial pro lision of its' 
53.52 crores for construction of reai-



dential quarters for the doctors. The 
hi11y areas have been provided 30 % 
'Mark up' in tae cost of construction. 

For private medical practitioners 
nat ionalized banks do provide loans 
under 'SeJf Employment Scheme 

Represents tions from Society for 
Ortbopaedi~a))y Crippled and 

Handicapped Individuals 
Service West Bengal 

2520. DR. V. VE'NKATESH : Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
stat c : 

(a) whether the reprcscn tat ions 
from the Society for the Orthopacdi­
cally C,'ippled and' Handicapped Indi­
vidual's Service, West Ber gaJ for certa in 
assistance from the Central Govern­
ment and the WOlld Health Organisa­
tion arc under the consideration of the 
Government: 

(b) if so, the progress made to 
render assistance: 

(c) whether any rcberence has sin .... e 
been made by the Government to 
W.H.O. for thc purpose ~ and 

(d) jf so, the dctai Is thcreof and 
action being proposed to render mean­
ingful assistance to help the Insti­
tute? 

THE MINISTER OF STATE IN 
tHE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWAN'A): 
(a) to (d): Ministry of Social and 
Women's Welfare received a letter 
dated 30th March, 1985 from the 
Society for the Orthopaedically Crip­
pled and Handicapped Individuals 
Services which, tnter-alla, contained a 
request for WHO assistance. The 
representation was considered in 
Health Ministry which is the r.odal 
Ministry r",r WHO programmes in 
India. It was found that the Society's 
request could not be . considered for 

WHO assistance as WHO funds arc 
utilised training of medical and para­
medical manpoWer, fellowships, 
supplies and· equipment and subsidy 
for Group Educational Activities and 
for Research and Training in Tropical 
Diseases, Human Reproduction, Diar ... 
roheaI l:'iseases Programmes, etc. etc. 
As the Socicty's reqUest does not come 
within the purview of activities for 

. which WHO fund] are utilised, the 
request for financial assistance could 
not be accepted. The Society has been 
informed ace ordingly. 

Publication of Brochure on Reser iation 
for SCs/STs 

2521. SHRI BAJU RAM RIYAN : 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Bro­
chure on reservation for SC/ST in 
Railway Services was published last 
dUring the Year 1976 (Second Edi. 
tion) ~ 

(b) whether it is necessary to pub. 
lish the Brochure from time to time 
duly incorporating the circulars iSI\ucd 
On reservation by the Railway Board' , 

(c) the reason why the Brochure 
has not been publ ished after 1976, 
though a period of eight years has 
Jince elapsed; 

(d) the act ion now being taken by 
the Railways Board to publish the 
revised and third editio n of the Bro. 
chure ; and 

(e) when the revised edition will 
be pUblished? 

THE MINISTER OF RAILWAYS 
(SHRI BANSJ LAL): (a) Yes, Sir. 

(b) and (c): Revised edition is 
published as and wh '!I1 considered 
necessary. 

(d) and (e) : 1 hird edition is under 
print. 



Tieketiesl Travellers Apprehended 

2522. SHRt MANIK REDDY: 
Will tbe Minister of RAILWAYS be 
pleased to state: 

(a) Whether the incidence of ticket­
leis travel on the Indian Railways is 
on the increase ; 

(b) jf so, the number of ticketlcss 
travcllers apprehended durin& the past 
six months and the amount of fin e 
realised; 

(c) whether Government have 
idea,tified the ticketless travel prone 
areas in the 1ndian Railwa),s ; and 

(d) if so, thi detail. thereof? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) and (b) : 
No, Sir. However, during the past 
silt montbs viz. January, 1985 to June, 
1985, as many as 23.49 lakh persons 
were detected travelling without ticket 
or with improper tickets and a sum of 
Rs. 4.98 crores realised from them as 
~aiIway fare and Penalty. 

tc) and (d): The Oiyisions on 
wnich the ticketless tfavel is noticed 
on the hillh side was listed below: 

Railwa~s 

1 

Central 

Eastern 

Northern 

-Bad 
Divisions 

2 

Jhansi 

Mughalsarai 

Danapur 

Dbanbad 

Howrab 

Sealdab 

Delhi 

Moradabad 

Bitaner 

1 2 

-
North Eastern Lucknow 

Varanasi 

North-east Frontier Alipurduar 

Katibar 

Lumding 

Tinsukhia 

Southern Palghat 

Madras 

Madurai 

Mysore 

South Central HUbli 

South Eastern Bilaspur 

Kharu6Pur 

Khurda Road 

Nagpur 

Western Rajkot 

"-_'_.' ---- ,--

Money Allocated to Haryan8 for 
lrri~ation 

2523. SHRI BIRINDER SINGH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) the financial assistance that has 
bee-n allotted to Haryana for lrrigation 
projects durinp, the current financial 
year; and 

(b) whcthere there is any prOVISIon 
for 'Markanda Barrage' on river Mar­
kanda? 

THE MINISTER OF IRRIGATICN 
AND POWER (SHRI B. SHANKARA· 
NAND) : (a) Financial assistance allo­
cated by the Centre to State GOvern .. 
ments is in the steps of block loans 
and block grants and is not related to 
any individual project. However, the 



agreed outlays for HaJ'yana for major 
and medium and minor irrigation sec­
tOI'S for 1985-86 are Ra. 120.81 ~l'oreS 
and Ra. 2.45 crores respectively. 

(b) Information regarding provision 
made by the Haryana Government to 
individual projects is not available. 

State-Level Corporations of Under­
takings for Inland Water 

Transport 

2524. SHRI SANAT KUMAR 
MANDAL: 

SHRI ZAlNAL ABEDIN : 

WiJl the Minister of SHIPPING 
AND TRANSPORT be pleased to 
Btate : 

(a) whether the WOlking Group 
set up by the Planning Commjssion on 
the development of lnalnd Water 
Transport during the Seventh Plan has 
recommended setting up of state-level 
corporations or undertakings wherever 
development pot entiaJ exists; 

(b) if so, the broad outlines of the 
recommendation and its finaneial.im­
plications ; 

(c) whether with a view to creating 
employment opportunities I;!specialJy 
among the weaker section of the 
society, it has also recommended that 
financial incentives 'may be provided 
for setting up of industries in 
water front by declaring water front 
as backward areas and inland 
water transport should be declared as 
an Industry for purpose' of attracting 
loans from banks and other financial 
il1stitutions 011 soft terms; and 

(d) if so, the reaction of Govern­
ment on thj~ aspect of development of 
inland wat er transport '1 

THE MINISTER OF StATE OF 
THB MINISTRY OF SHIPPI'NG AND 
TRANSpOR'f (SHRI Z, R. ANSARl): 
(a) 'YCI, Sir. 

W,II,." "IIIW" ~ 8 

tb) The Work ins Group felt tbat 
there should be a united agency in each 
State wher,! ,there is potential for 
development of IWT to develop, main­
tain and manage the IWT in that State. 
The Working Group further recom· 
mended that such agencies can also 
take care of collecting and publishing 
traffic data. No financial implications 
for setting of su~b State Level Corpo­
rations or Undertakings have, however, 
been worked out as yet. 

(c) Yes, Sir. 

(d) The Seventh Five Year Plan 
is yet to be finalised. 

Commercial Exploitation of 
Railway Land 

2525. SHRI M. RAGHUMA 
REDDY: Will the Minister of FAIL­
WAYS be pleased to state: 

(a) whether the Railways Reforms 
Committee have mpdc some recom­
mendations for the commcrci~tl exploi­
tation of ra ilway land ; 

(b) whether Government propose 
to let out to formers railway land on 
both sides of the railway track for 
cultivation by way of a consideration 
to the farmers to guard the railwav 
track; and 

(c) jf 80, the action taken by 
Government in this regard 7 

THE MINI!.. TER. OF RAILWAYS 
(SHRI BANSI LAL): (a) Raitways 
Reforms Committee hav::; made recom· 
mendations regardin~ scttintl up Rail. 
way Land Development Authority for 
exploitati on and manrgement of rail­
way land:J in metropolitan and major 
cit ies for commercial usage and other 
revenue earn ing authorit: es. 

(b) No, Sir. 

(c) Does not arise. 



RepairiBI of Wagons 

2526. SHRI MOHAN BHAI 
pA1EL : Will the Minister of RAIL­
WAYS be pJeased to state: 

(a) the number of railway wagons 
lying sick in each of the railway wagon 
repair untis as on 31 December, 1984 
and since how long these wagons are 
]yin~ there; 

(b) the number of wagons repaired 
in each unit eVery year ~ 

(c) whether it is a fact that the 
p resent wagon repairing un its are not 
in a posit ion to repa ir the number of 
wagons fallen sick; 

(d) whether there is any proposal 
to establish more workshops for the 
repair of railway wagons and coaches 
in the country ~ and 

(e) if so, the number of such WOJ k­
shops with their location and by when 
these are Hkely to be established? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) On the 
Indian Railways there arc 32 Broad 
Gauge and Metre Gauge wagon repair 
workshops for Periodic Overhaul of 
wagons. As on 31.12.84, 11550 
w3gons were under repair in these 
workshops. Receipt, repair and des­
patch of wagons from these workshops 
is a cont.inuous process. 

(b) During the year 1984-85 about 
124476 wagons were given periodic 
(Jverhaul repairs in various walofts 
Tepa ir workshops. A statement is1tiven 
below. 

(c) No, Sir. The present annual 
periodic overhaul capacity is commen­
surate with arisings. 

(d) an d (c): There is no proposal, 
at present, to establish any new wagon 
repa ir workshop. New coach repair 
workshops are beiDl established in 

Mancheswar, Tirul'ati and Bhopal. The 
w€>rkshop in Mancheswar' bas become 
operational for an output of two uni tl 
per working day. The WOJklhops --in 
Tirupati and Bhopal are estimated to 
cost about Rs. 18.33 and Rs. 18.00 
crore'1 respectively. The progress of 
these w('rkshops will be commensurate 
with the availability of funds. 

Statement 

P44,lod;c Ov~rhaul Outturn of Wagon) 
du,lng 1984-85 

Sl. No. Name of Out turn (4-
the Wheeler 

'Workshop units 

1 2 3 
~-~,,~----..-~- ---_?- -~ ._-

1. Jhan'ii 17028 

2. Kurla 1440 

3, Kota 11784 

4. Partapnagar 852 
,. 

Alambagh 5484 

6. Jagadhari 9924 

7. Amritsar 1704 

8. Kanchrapara 3624 

9. LiJuah 9768 

10. Anda' 1068 

11. Kbaraapur 11700 

1~. ~aipur 9180 

13. Adra 864 

14. Perambur 5664 

IS. Guntapalli 8220 

16. Ajmer 4944 

17. Jaipur 1200 

18. Udaipur 348 

19. Morvi ,60 

20. Junaaarh 8S1 

21. Bikaner ·600 



'1, If ........ " 

1 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. ' 

32. 

2 3 

Jodhpur 219'6 

o or akhpur 2328 

I%atnagar 2136' 

Samastipur 1116 

Dihrugarh 912 

New Bongaigaon 1824 

Bagh Oogra 492 

Pandu 480 

Myaore 2160 

Golden Rock 648 

Hubli 3816 

--_....-
Total 124476 

.----
Construction of Nandor 

Mailmeswar Dam 

2527. ~HRI SAHABRAO PATIL 
DONGANDKAR: Will the Minister of 
IRRIGATION AND POWBR be pleased 
to state: 

ta) whether it is proposed to cons­
tluct Nandur Madmeswar Dam in Nasik 
Oi strict of Muharashtra ; 

(b) if 80, by what tim e it is lik~ly 
to be compl et ed ; and 

(c) how mu:h total amount is 
likely to be spent on the said Dam'? 

THB MINISTER OF IRRIGATION 
ANt{) POWER (SHRI B. SHANKARA­
N~ND): (a) to (c): Mahat aahtra 
OoveJnm-ent has taken up the Project 
for execution and it is likelIY to be 
completed ouring the VIII Five Year 
Plan. As per the project accepted by 
tbe Plr.nn:ng Commission in 1981, it is 
estimated' to COlt Rs., 12.66 crores. 
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SuaestiODI of Matbr. Committee 
for Helping Shipping Transport 

2528. DR. O. VIlA Y A RAMA 
RAO : WiH the Minister of SHIPI'I'NG 
AND 1 RANSPORT be pleased to 
state: 

(a) whether a Committee headed 
by Shri K. C. Mathru has made certain 
suagestions for helping Indian Shipping 
Industry; 

(b) if so, the details thereof and 
reaction of Government thereto; 

(c) whether Government have any 
plan to launch nuclear powered ship.; 
and 

(d) whether Government are at 
present hiring foreign cargo 'ships at 
the cost of Indinn shippers 1 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORl (SHRI Z. R. ANSARI): 
(a) No Committee headed by Shri K. 
C. Mathru was set up by Government. 
However, a ,roup of shipowners which 
included Shri I K. C. Mathru, was rc .. 
quested by Member (Transport), Plan­
ning Commission to give a report on 
"Non .. Financial distance to India Sh ipp­
ing Companies". 

~b) Certajn suggest ions like cargo 
support to Indian Shipping Companies 
expediting the procedure relating to 
buying and selling of vessels, priority 
berthing for Indhn ships at Indian 
Ports, improvement in Port facilities 
for faster turn around, supply of fuel 
and diesel at international prices at 
Indian Ports, etc., have been made. 
No dccison on these suggest ions has 
been taken by Government. 

(c) and (d) : No, Sir. 

[ Trans/ationJ 
Handing over Badarpur T.P.P. to 

DF..sU 

2S29. DR. CHANDRA SHEKHARf 
TRIPATHI : . Will tho Mjn iSler 0 
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IRRtelA nON AND ·'POWBR. be "leased 
to state: 

(a) whether it \s a fact that Natio­
nal Thermal Power Cooperation bas, 
decided to band over Badarpur Ther­
mal Power S!ation to Delhi Electricity 
Supply Undert'lkings ; and 

(b) if so, the reasons transfor and 
the time by which it is I ike Iy to be 
handed over to tbe Delhi Electricity 
Supply Undertakings? 

THE MINISTER OF STATE IN 
TIm DEPARTMENT OF POWER 
(SHRl A~ U~ -NEHRU): -(a) Yes~' 
Sir. 

(b) Does not arise in view of (a) 

above. 

[Engl/,hl 

Introduction of a Tra_in between 
Dibrugarh and Ranchi 

2530. SJIRI PIYU~ TIRAKY: 
Will the Minister of 'RAILWAYS be 
pleased to state: 

(a) whether Government propose 
to i.ltroduee a direct train between 
Dibrughur and Ranchi via Andal­
Bandel-Sainthia and Purulia keepin, 
in view the tribal labourers safe move­
ment to this part of th ~ country; 

(b) jf so, by what time; and 

(c) if not, the reasons therefor '1 

THE MINIS1BR OF RAILWAYS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Does not arise. 

(e) Introduction of new trains is 
not possible due to scarcity of resources 
in shope of coaches, locomotives and 
line capacity on route. 

Amenetles at Various Stations In 
Orissa 

-
2~3 1. SHRI ANADI CHARAN 

DAS:. Will the Mini,ster of RAJL. 
WAYS be pJeased to stale': 

(a) whether Gove'rnment are aware 
that the Railwray Stations and 
even Railway junctions' 'in Orissa 
in the SE Railway, namely Jaipur­
Keonjhar Road, Bhadrak, Soro, Bala. 
sore etc. have veJY fe.w drink­
ing water points and have no cold 
drinking water arrangements; 

(b) whether Government propose 
to provide more water points and cold 
water points at these stat. ions ; and 

(c) if so, the details thereof '1 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) to (c): Pro­
vision of drinking water at all stations 
is considered a basic amenity. Adequate 
drinkng wtaer suppaly arrangements 
e~\st at Jaipur-Keonjhar Road, Bhadrak 
and Balasore Stations. At Soro, there 
is a proposal to augment the wat er 
supply nrrangement by providing one 
more hand tubewell. 

Bhadrak and Balasorc Stations arc 
provided with water-coolers Water­
coolers are to be provided at stations 
where mOre than 1000 passengers are 
dealt with in a day_ Due to pan city of 
funds, it has not been possibl e to pro. 
vide the water coolers as per nor ms. 
Within the limited resources the pro­
"ision of water coolers is being made 
in consultation with Passenger Amo. 
nity Committees. 

Admission of SC/ST Candidates in 
Kendriya Vidyalayas of Delhi 

2532~ SHRI LALA RAM KBN: 
Will the Minister of EDUCATiON be 
pleased to refer to Unstarred Question 
No. S923 dated 6 May, 1985 and 
state: 

(a\ whether all the received sets 
for can4loatea be1onain, to SCtST for 
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admissjon in Kendriya Vidyalayas dur­
ill, the Current academic year 1985 .. 86 
have been filled in the Union Territory 
of Delhi; 

(b) if so, the number of candidates 
given admission in the 1 st Stal,dard 
and out of that how many are the 
cand1dates belonging to SCs/STs ; 

(c) whether efforts were made to 
complete the backlog of resel vcd seats 
for SCs/STs ; 

(d) if not, how many seats arc still 
vacant for the candidate be longing 10 

these communities: and 

(e) whether according: to percen­
tage of reservat ions all candidates from 
these communitie,; will be given 
admission? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b): 
Out of a total of S 3 2 scats reserved 
for SCs/STs for admission in class I in 
Kcndriya Vidyalayas locat cd in the 
Union TcrritoIY of Delhi, 505 students 
belonging to SCs/STs have been ad­
mitted in 1985-86. The remaining 
seats could not be fulfilled for W~lnt of 
SC/ST candidates by eligible priority 
categories. 

(c) to (e) : There is no system of 
carrying forward any backlog of 
reserved scat t. I n the event of suffi­
cient number of SC/ST children of eligi­
ble priority categories not being avail­
able to complete the reserved quota, 
vacancies are filled up by admitting 
general category children. 

Losses of Cocbin Shipyard 

2533. SHRl M. RAMACHAND­
RAN: Will the Minister of SHIPP­
ING AND TRANSPORT be pleased to 
state: 

(a) whether the Coehin Shipyard is 
'l"\1.DI1in, at 1088 ; 

(b) jf Bq, the extent of loss during 
the year 1984.85 ; and 

(c) the tota] production cost or the 
"Maratha Majesty" the third ship 
being manufactured at the Cochin Ship .. 
yard and to whom it is beinH sold and 
at what price '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) Yes. 

(b) Rs. 13.24 crores (projected). 

(c) The name of the third ship 
being manufactured at Cachin Ship­
yardis 'Maratha Mission~ and not 
'Maralha_ Majeily', whose price as per 
th~ contract between Chowgule Steam­
ship Co. Ltd. and Cochin Shipyard 
Ltd. has been fixed at Rs. 22.50 croreS. 
The estimated eost of this v':Sse) is 
bein,; ascertained from the Shipyard. 

Prevention of Blindness Programme 

2534. SHRl JAGDISH AWASTHI : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
statc : 

(a) the total amount spent annually 
by the Centra1 OO\icrnment during the 
last three years on prevention of blind­
ness programmes/schemes in each 
State; 

(b) the details of Centrally spon­
sored Schemes for prevention of blind­
ness in the country; 

(c) whether institutions abroad, 
including international agencies, have 
also given financial assistance for pre­
vention of blindness programme; and 

(d) if so, total assistance received 
annuaUy during the last three years 
from each such agency ? 

THE MINISTER OF STATE IN 
THE .DEPARTMENT OF HEALTH 
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(SHRI VOGENDllA MAKWA'N-i\): 
(a) A stat ernent is given below. 

(b) National Programme for Cont­
rol of Blindless aims at 0) Intensifica­
tion of cducat ion efforts on eye health 
.are through mass c<1tnmuriica t ion 
media and e~tension methods; (ii) ex .. 
tension of eye care service through 
Mobile Units to restore siillt and 
relieve eye allments by adopting on 
'eye camp' approach; (iii) establish. 
ment of permanent facilities for eye 
health care as on integra) part of 
general health services at peripheral, 
intermediate and central levels. The 
peripheral level will have mobile 
units Clnd provide community health 
care serviceb in villages and pr imal')' 

Yeor 

health centres. The intermediate ,level 
will cover District' Hospitals to' 'pre­
vide tht first line of sl'ecbi'ise4 16,. 
vices. The c entTal ) evel will be medi. 
cal co lIeges, State Eye hospitals, 
Relibnal InsHtutes and National Insti. 
t\1.te which wilt be resPoosible fer 
train ina of personnel and resear·ob on 
eye problems beside. provding tecbl1ical 
leadership. Financial assistance is also 
being provided to voluntary organisa. 
tions for intI a·ocular operat ions 
through eye ",are camps. 

(c) Yes, Sir. 

(d) Financial assistance received 
from DA~UDA during the last three 
years is as under : 

Cash Kind 

1982-83 R.s. 1.60 lakh Rs. 7.74 lakhs 

1983.84 Rs.ll?331akb Rs. 5.40 lakhs 

1984.85 Rs. 178.05 lakh Rs. 9.40 Jakhs 

Statement 

National Prol'iJ",me for Cbntrol of Bllndne8s 

Pund3 Relellltd to SllIIe/UT GOVls. durin, 1982.8J, 1'83 .. 84 and 1984·85 

(Rs. in lakhs) 

Sl. No. Name of Stat e/UTs. 1982-83* 1983.84* 1984 .. 85· 

--_. __ .- -----. ____ .. 

1 , 4 S 

1. Andhra Pradesh 30.79 29.36 43.46 

2. A~sam 13.77 10.2? 23.91 

3. Bibar 18.32 48.78 54.88 

4. Gujarat 41.51 50.97 67.l0 

s. Haryana 6.14 11.89 13'.90 

6. Himachal Pradesh 10.11 11.78 12.25 

7. Jammu &. KasbMit 6.42 5.22 11.:'11 
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8. K.arnata1ca 30.:44 34.03 36.48 

9. Kerata 14.66 17.74 16.28 

10. Madhya Pradesh 54.1S 64.98 60.40 

It. Mabarashtra 4~.tl6 46.13 61.80 

12. Manipur 2.31 3.52 5.77 

13. Meghalaya 3.65 3.60 3.43 

14. NagaJand 0 .. 75 5.67 t .43 

15. Orissa 16.03 21.64 40.23 

16. Punjab 9.36 17.93 25.03 

17. Rajasthan 18.66 27.74 29.10 

18. Sikkim 3.06 1.49 3.99 

19. Tamil Nadu 13.66 24.61 26.39 

20. Tripura 3.42 2.12 4.39 

21. Uttar Pradesh 58.73 80.66 96.90 

22. Weat Bengal 19.85 32.28 32.49 

23. Arunachal Pradesh 1.33 2.93 3.01 

24. Ooa, Daman & Diu 1.87 1.58 4.43 

2S. Mizoram 5.59 1.58 3.68 

26. Pondicborry 0.31 2.39 3.50 

21. A. " N. Islands 0.04 4.43 2.30 

28. Chandigarh 0.05 0.71 0.74 

29. Dadra Nagar Haveli 0.,04 0.61 0.61 

30. Delhi 1.2S 4.50 3.00 

31. Labbadweep 0.03 4.54 l.10 
~ .. -~ .. --~-.-~ -.~- - --- -----_.-

G. Total 429.16 57S.88 697.69 

*This includes Health Education Aid/Material. 



Financial Assistance to Kerala State 
Road Transport Corporation 

2 S 3 S. SHRI SURBSH KURUP: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether Union Government or 
Southern Railway haa made any invest­
ment or provident financial assistance 
to Kerala State Road Transport Cor­
poration ~ 

(b) jf so, on wbat terms and un .. 
conditions; and 

(c) whether any condition regard­
ing payment of interest and return to 
the amount was also provided '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) to (c): In terms of Section 23(1) 
of the Road Transport Corporation 
Act, 1950, the Central Government and 
the State Government provide to State 
Transport Corporation, established by 
the State Government, the capital, in 
such proportion as agreed to by both 
the Govts. for the purpose of carrying 
on U1C Undertaking and for purposes 
connected therewith. 

Accordingly the Central Govt. ha'ie 
been provjding Joan capital to different 
State Road Transport Corporations. 
As on 31.3.85, an amount of Rs. 
13,65,34,400 has been given as Central 
Government's Capital Contribution to 
Kerala Stat e Road Transport Corpora­
tion. This is an interest bearing loan, 
in perpetuity. 

Problems of Staff of Baclarpur 
T.P.P. 

2536. SHRI C. K. KUPPU· 
SWA MY: Will the Minister of IRRI­
GATJON AND POWER be pleased to 
refer to the reply given to USQ. No. 
1414 dated 26 March, 1985 
regarding findings oi the Committee 
appointed to examine the problems of 
the slaff of Badarpur Thermal Power 
Station and lay a statement showing: 

(a) the recommendations made by 
the Committee appointed by the 
Department of Power to examine the 
pcrsonnci problc'ns of B~ldarpur Ther­
rna] Power Stat ion: 

(b) the action taken by Govern. 
ment on each recommendation and 
ful] details thereof: 

(c) whether all the recommenda­
t ions ha ve been implemented; 

(d) if not, the recommendations 
which are yet to be implemented and 
full reasons for not implementing 
them; and 

(~) whether Government would 
ensure that dl recommendations :are 
implemented by the prescnt manage­
ment without delay? 

THE MINI~TER OF ~TATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU): (a) to (e) : 
Most of the recommendations made by 
the Committee found reasonable/just i­
fied have already been implemented. 
Details of recommendations and the 
action taken on them are given in the 
statement below: 

Statement 

Details of recommendations made by the Committee regarding personnel 
problems at Badarpllr Thermal Power Statton 

and Status o/Implementatian 

Recommendation of the Committee 

1. Transfer Polley : 

0) Trans fer of employees upto Workmen 
and Super visory cateaories : 

Employees of Workmen and Supervi .. 

Status of Implementation 

2 

Recommendation hal been 



1 

sory categories are normally not to be 
transferred from BTPS to any other 
projects un1ess the request is specifi­
cally made by the employees and 
approved by the Management. 

(ii) Transfer of employees on promotion 
from Supervisory category to Execu­
tive Category: 

(a) TotaJ sanet ioned strength of E- t I 
and E-2 categories at BTPS may be I 
combined and distributed between I 
promotee EKecutives and direct-' 
recruited Executives in such a way I 
that at least SO % of the com· I 
bined sanctioned strength is filled I 
up by promotees. However, in I 
case, in actual practice this per. J 
centage happens to be mOl e than I 
SO % as on 1.12.1984, then that}­
percentage of share of promotees I 
in B-1 and E-2 combined sanc- I 
tioned strength sha II be retained I 
for future application. I 

I 
(b) At e'/cry standard date of pro- I 

motion in tbe mohths of January I 
and July, 50% of the supervisors I 
selected for promotion may be I 
posted at BTPS and the rest SO % I 
may be sent out to other projects. J 

(c) To create sufficient number OCl 
vacancies at BTPS for accommo­
dating 50 % of the promotees I 
to E..t Executi\'es, 50% of the ai-I 
ready working E-l Executives who I 
have spent at BTPS 3 years in the I 
grade and are due for further pro- I 
mot ion to B-2 category, as well I 
as 50% of the B-2 Ekecutit'es ~ 
(Promotees as well as direct-rec .. I 
Tuits) who have spent 3 years at I 
BTPS and are duc for further pro- I 
motion to E-3, may be transferred I 
outside BTPS to other projects of I 
NTPC. I 

I 
(d) The criterion for retaining an I 

employees at BTPS should be J 
~trictl)' the order of merit. J 

2 

accepted and implemented. 

Recommendations 
been accepted. 

have 

To the extent possible offi. 
cers will be transferred 
and to keep percentage of 
promotees to 50%. 
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(i) An employee who qualifies in this 
AMIB ekamination and has already pul 
in at least 3 years, in supervis01Y grade 
may be considered for promotion to 
Executive E·l ~rade. 

(ii) BTPS Management should finalise im. 
mediately Channel-of-Promotion Charts 
for each Discipline and circulate these 
Char ts widely among the concerned 
employ:es. 

(iii) In the case of these employees whose 
career growth is obstructed on account 
of subsequent fixation of minimum 
:ducat ional qual ifiction and 
who are already discharging their res .. 
ponsibility efficiently the condition of 
mmlmum educational qualification 
may be relaxed. 

(iv) In the case of those employees when 
Management has specifically directed 
to perform on regular basis duties of a 
higher grade, cOJls;deratt i0tll may be 
glVen to their placement in the proper 
grade of wo Tk. 

3 . O,~'tlm. AllowQllce : 

(i) Manaaement must exercise stl iet vili­
lance in authori8ina overtime. The 
ceiling in number of hourJ of w.Q.rk in 
a week including ov,ertime sbould not 
cx'Ceed 60 hours for any employees a.s 
per Secti.on 64(4) of thc Factoriea. Act, 
1948. 

(ii) Six day shift rota system following the 
. e.tisting shift hours may be adopted in 

the Operating Wing by discontinuinl 
the off-day after every three days of 
sh ift work and by providing only one 
off.day/week. 

NTPC considus employees 
who qua 1 iCy in AMIE for 
appointment to CKecut ive 
cadre tho ougb executive 
training scheme o~ com­
pletion of wh,ich they can 
be straiabtaway placed in 
B-2 category. 

Channel of promotion 
chart has been prepared by 
N fPC. T'bis will be circu­
Jated only after it is dis-

cussed in Joint Bipartite 
~legotiating Committee. 

Baaed on merit such relaxa­
tion has already been 
granted for categories like 
Loco-Dozer Operators, 

Shuntman, Assistant Gr. 
II and Technical Helpers 
ctc. 

These cases, if any, will 
be examined on merits. 

This recommendation bas 
been accept cd and over­
time is being regulated 
accordins to need. 

This recommendation has 
been accepted by the 

Management. However, 
due to employees' compo­
sition, it has not yet beep 
implemeoted. 
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(iii) Worlrmen in Operating Wing may be 1 
allowed overtime allowances for double I 
shift performed at twice tbe tate of J 
ordinary wages. J 

> 
(iv) Workmen in Opera ting Wing mry also I 

be allowed overtime allowance for an I 
holidays whether the person is on shift I 
duty or is On weekly rest day, at twioe I 
the ordinary wage; or a campen. J 

satory off, as per the disctetion ()f theJ 
workman. 

(v) All employees working in Superviso 1'y 
catcgories at BTPS may be allowed 
overtime wages for working beyond 
normal duty hours at single ratc . of 
ordinary wages on the basis of the 
principle laid down in NTPC Corpo .. 
rate Personnel Dj~ision Circular No. 
01: Pers: 7(3)!dated 14th May, 
1984. 

(i) SUfficient facUitics for chan,ing tb·: 
clothes, locker facilities for shonage 
and clean tiled bathing rooms with hot 
and cold water shower arransements 
should be provided-

(ii) Sufficient number of wooden stools at 
suitable locations in the various Plant 
areas should be prot'ided for the sit­
ting focillty of an oporating staff when. 
e tier he is not engaged in his normal 
work. 

(iii) Eleven First-Aid boxes are insufficient 
81 per the DOrm of one bo~ for every 
1 SO workers/employees as stipulated 
itl.' the Feelories Act. On this basis of 
the norms, at least 18 First.Aid Baxe. 

2 

These are linked with the 
recommendation No. (ii) 
above and hence, could not 
be implemented. 

This has been accepted 
and imp'em-:nted in respect 
of SupervIsory categories 
performing fluty of 48 
hours in a week. 

Necessity of providtng faci­
lity for hot water is not 
felt by the employees as 
they are habitual in leav. 
ing the working places im .. 
mediatelY after completing 
work to caloh the Char. 

tered buses or to iO to 
their houses in the close 
by township However, 
facility for cold water and 
chan~ins clothes exit, 
whereever necessary. 

Chairs have been provided 
whenev(r necessary. 

Recommendation bas been 
impl ement ed. 
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should be provided. Employees Mor­
cha hav~ demanded 20 First-Aid Boxes. 
I would recommend pro lision of 20 
First-Aid Boxes. 

(iv) There are at present 2 Ambulances at 
BTPS-one kept at the Dispensat y 
and the other kept in the Stat ion area 
under the control of the Shift-Chatgc­
Engineer. Two more are b.:ing pro­
cured by the Management. These 
Ambulances should be well maintained 
and kept in a state of readiness at ong­
with the Drivers all the time. 

(v) Emplo)'ees' Morcha have askej that 
there should be a qualified Medical 
Practitioner round the clock. The 
Management has stated that qualified 
Doctors arc available in the Dispen­
sary upto 10 P.M. I would recom­
mend availabil ity of a Doctor on duty 
at the Dispensary during night hours 
also. 

(vi) The Canteen kitchen is rather dark 
and needs to be proPerly ventilated, 
naturally-lighted and illuminated. 
BTPS Management told me that very 
soon they are going to switch over to 
gas cooking which will improve the 
condition in the kitchen considerably: 

(viii) Employee's Morcha have asked that 
lunch room should be provided for the 
shift staff in all the 3 stages of the 
Plants. I would feel that provision of 
a separate Lunch room for the operat­
ing staff may be difficult as tht,y are 
stationed over a very wide area and 
they cannot leave their Statiol'ls. Possi­
bility of provision of a number of 
small lunch enclosure near the Stations 
of duty could be explored. The BTPS 
Management may discuss this with thd 
employees to find a feasible soluti~n. 

(viii) Rest rooms may be provided. 

11"1_ ... " 80 

2 

Recommendation hal been 
accepted. 

Appointment Order to 
Medical Officer has been 
issued for nigh t duty. 
However, even at present 
Dispensary is working 
round the clock. 

Gas cooking has already 
been introduced in the 
kitchen and ventilation 
arrangements made. 

Technically it is not feasi. 
ble to provide several 
luntheon enclosures a t the 
work spots. Spacious Can. 
teen with staggered lunch 
hours exists. 

Ha If hour rest interval 
does Dot ju.tify additional 
r~lt room. WC)rkers leave 
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S. PDyment of Bonus to BTPS Employee., : 

(i) Keeping in view the stipulations of the 
Payment of Bonus Act, BTPS is not 
entitled for paymeut of Bonus. How­
ever, as per insttuctions of the BPE, 
BPTS employees are already being paid 
E~-gratia payment equivalent to the 
amount of Bonus wh ich they would 
have 1 er.;cived had the provision of the 
Bonus Act been applicab'e to BTPS. 
The employees shou~d be satisfied wilh 
th is spec i.1I d ispensat ion. 

6. Carry fory.nrd of Earned Leave of CE .. ,ewe 
stoff ablorbed in BPTS : 

0) My view on this ma(t~r is clear, the 1 
CEA/cwc employees were at BTPS, 
because the Project was managed at I 
that time by the CEA/CW&PC. The 
decision for transfer of the 
Project to NTPC was that of the 
Government. For the running of 
the Project, the continuance of the 
CEA/CWC staff was in public inter.!st 
int erest. The Gavernment decision and 
the public interest should not jeopaf­
dise the personal,lintere~t of tbe em­
ployees. Settlement of leave account 
and the remittance of cash equivalent 
are matters to be shrted out between 
NTPC and CEA/CWC which a re the 
limbs of the Government. Even in the l 
case 0" wo: k.charged employees, the 
benefit of can y forward of earned 
)eav~ accommulated hi. them prior to J 

the NTPC take over was given as per I 
the Settlement dated 31.8'.1978 bet- I 
ween the NTPC Managemen t and the 1 
BTPP Employees Union. There is no I 
reason why regu,lar employees of I 
CWPC, now CEA/CEC, posted at BTPS I 
and absorbed by NTPC, in the BTPS I 

the work p!accs for tti~ir 
houses immediatelY at the 
close of the shift due to 
closeness of tawnsh ip and 
fixed things of Chartered 
Boxes. 

No action is caJled for. 

N.T.P.C. has been asked 
to discuss this with CEAI 
ewe. 
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organisat ion t;hould suffer in compari- I 
son with the work-charged employees. I 

I 
(H) Carry-forw;ud of the entire earned I 

leave accumulated by CBAfCWC em- I 
ployees prior to NTPC take-over is I 
therefore, impcrat ive, even if is calls I 
for re]axation of rules of grant of I 
special dispensation at the highest le,el. I 
Most urgent action is required as the I 
dead-Jock has been continuing for a I 
long time. J 

Payment of Royalty by Mis. A. H. 
Wheelllr and Cumpany and Mis. 

H. Dotham and Company 

2537. DR. KRUPASINDHU 
BHOY: Will the Minister of RAIL. 
WAYS be pleased to state: 

(a) what is the percentage of the 
royalty being paid to Government by 
Mfs. A. H. Wheclar and Company and 
MIs. H. Botham and Company on behalf 
of the raiiw:.1Y book stalls allotted to 
them; 

(b) when was lhis percentage fixed ~ 

(c) whether the ro)'alty has been 
revised n:c(.'Jllly. if SO~ the deta its 
thereof: 

(0) whether the same pcrc(.'ntage of 
royalty is being tak.en from other len­
dOTS and companil.s, such as unemploy­
ed graduates etc. ~ and 

(e) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANS! LAL): (a) 3 per cent 
of sales turnover. 

(b) and (c): The percentage of 
royalty was raised from 21% to 3 % 
with effect from 1.1.1985. 

(d) No, Sir. 

(e) It is the Government's pol icy 
to encountge r unn ir,g of bookstalls by 
unemp10yed gradual es, their partner­
ships, associations, dc. and not to 
treat them at par with major bookstall 
contractors as far a~ loyalty is con­
cerned. 

Nidubrolu-Nizampatnam Rail LJne 

2538. SHRI C. SAMBU : wiil the 
Ministcl of RAILWAYS be pleased to 
statc : 

(a) whether t he SUI vey work to 
const! uct 25 k.m. broad gauge railway 
I inc from Nidubrolu to N izamp9.tnam 
has been completed: anti 

(b) if so, by what time the cons­
tl u; t ion work on said I ail I inc is likely 
to be stal ted? 

THE MINISTER OF RAILWAYS 
(SHRI BANS! LAL) : (a) and (b) : The 
SUl vey completed recently reveals that 
this line, 21.5 kms long, would cost 
RJ 12.19 crore a nd will be financially 
unremunerative. 

1n view of the seVere constraints of 
resources and heavy commitments 
already in hand, there is no likelihood 
of takin; up this work in the near 
future. 

Scheme to Open Screening Centre 
in Sagar (Madhya Pradesh) 

2539. SHRI NANDLAL CHOU. 
DHARY: Wil1 the Mi'lister of 
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HBALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether it is a fact that a 
scheme to open a cancer screening 
Centre in Sagar (Madhya Pradesh) is 
under considerat ion; 

(b) if RO, the total cost of this 
scheme and whether a site bas been 
selected for this scheme: and 

(c) if so, the name of the site? 

THE M1NISiER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(8) No. Sir. 

(b) and (c): QlH~SI ion dncs not 
arise. 

Casual Workmen under the Paradip 
Port Trust 

2540. SHRI INDRt\JIT GUPTA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whc~ her it is a fact that several 
hundred cU"iual workmen are main­
tained urder the Paradip Port Trust 
although they have been working conti­
nU0usly for more than 7 or 8 years ~ 

(b) whet her they a re performing 
the same jobs as arc done by corres­
pondin~ categories of permanent hands, 
but are paid 1 css than half the latt cr's 
wages; and 

(c) the rcaSOJ1S for refusal by the 
Port Authorities to make such casual 
workmen Permanent? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SIDPPINO AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) A number of labourers working 
with the labour supply contractors on 
daily basis at Paradip Port were taken 
over by the Paradip Port Trust w.e.f. 
1. t 1.80 for direct payment of wages 
and these workers are engaled in 
various Departments of the port Trllst 

as casual workers. The number or 
casual workers as on 1.4.85 is fi39. 

(b) It is not correct that all the 
casual workers are performing the 
same jobs ns ar e being performed by 
permanent employees of the Port 
Trust. The dailY wages of casual 
workers are less than the wages of 
regular port employees. 

(c) It has not been possible for ·the 
Paradip Port Ttust to make the: casual 
workers as perman ent as the number 
of casual workers is in excess of the 
actual rcquir emcnts. 

Schools. Boardjn~ Houses to Look 
after Ml'ntally Retarded Child­

ren and Adults in India and 
Plan fur Se\'(~nth Plan 

2541. SHRI PRIYA RANJAN 
DAS MUNSI: Will the Minister of 
SOCIAL AND WOMEN'S WELFARE 
be pI eased to stat e : 

(a) how many schools, boarding 
houses are there in the country State-. ' WIse, to look after mentally retarded 
children and adults ~ and 

(b) the proposa ls of Government 
fo r the Seventh Plan period in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SHRJMATI 
M. CHANDRASEKHAR): (a) and 
(b) : Two Statements I and II arc given 
below: 

Statement-I 

S)' State/Union 
No. Ten itory 

2 

No. of Institutions 
for Mentally 
Retarded* 

3 

.........._----.._.-----------~~ 

1. Andhra Pradesh 11 

4. Bibar 3 
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3. Oujarat 

.t. Hima"hal Prade!lb 

5. Karnataka 

6. Kerala 

'1. Madhya Pra4eab 

I. Maharasbtra 

g. Maniptlr 

10. Punjab 

11. llajastban 

12. -rami! Nadu 

13. Uttar Pradesb 

14. West Benlal 

1 S. Chandigarh 

16. Delhi 

Total 

27 
1 

21 

12 

7 

39 

S 

3 

27 

8 

19 

196 

- ._ --- __. ------------- --. ....... ..-.--_ ..... 
"This information is based on 
available stat istics with the 
Ministry of Social and Women's 
Welfare. 

StateMent .. 1I 

The following Schemes are pro­
posed to be implemented during the 
Seventh Five Year Plan period :-

1. To assist mentally retarded 
individuals in securing educa­
tion and tr:lining, scbolalships 
and stipends are given. 

2. Mentally retarded individuals 
who requite aids and npplian .. 
ces can be provided with them 
costing between Rs. 251- and 
Rs. 1,500{-; free of cost if 
the income is less than Rs. 
7S0/- pe. month and at 50 per 
~etlt ~ost if the iOtiomc is 

between Rs, 751/. 
1,500/ .. per month, 

and Rs. 

3. Voluntary organisat' . IOns are 

4. 

s. 

i,lven financial assistance to 
set .u~ projects for education 
trammg and rchabil ita t ion of 
mentally handicrlppcd p ( ersons. 

Special employment exchanges 
and Vocational Rehabilitation 
Centres register mentally 
handicapped persons for 
placements. 

A National Institute for the 
Mentally Handicapped has 
recenlly been set up at 
Hydcrabad. This will be an 
apcJ( oJganjs~1tion to deal with 
trainil1g of professionals, and 
research and development of 
<1ppropriat e SCI vice models fo r 
the mentally handicapped. 

6. To encourage employment of 
mentally retarded persons in 
pr ivate sector, the President 
of Ind ia gives nat ional awards 
every yea r to outstanding 
handicapped employees and 
employe/s. 

1 Transl at i01l1 

Sale of Liquor in Trains 

2542. SHRI BAL RAM SINOH 
YADAV : Will the Minister of RAIL­
WA YS be pleased to st:tt e : 

(a) whether his attention has been 
drawn to the news item appearing in 
the daily' Aaj' published from Kanpur 
dated 8 July, 1985 under the caPtio~ 
'Trainoll Mcin Avaidh Sharab Ki Khuli 
Bikri' (S;.\]c of liquor in tra;ns openly). 

(b) if so, the st cps proposed to be 
taken by Government in this regard ~ 

(c) whether this fact was brought 
to the notice of Government earli~r 

also; and 
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(d)' it so, whether any action Was 
taken in this regard? 

THE MINISTER FOR RAILWAYS 
(SHRI BANSI LAL): (a) The news 
item has come to the notice of the 
RaHway Administration. 

(b), (c) and (d) : Some complaints 
were received in the past from the 
travelling public :md Members of 
Parliament stating that certain passen­
lerB trnvelling in long distance mail/ 
express trains and a Iso delu.<e tra ins 
indulge in consumption oC alcoholic 
drinks and cause nuisance to the fellow 
passengers. 

Taking into account these com­
plaints the Ministry of Railways have 
prohibited consumption of alcoholic 
drinks in a11 Second Class compart­
ments, Air-Conditioned and Non-Air­
Condit ioned Chair Cars and in Second 
Class AC Sleeper coaches. In compart­
ment type coaches namely First Class 
and Fir st Class AC, the following 
notice is displClyed : .. 

"PI ease do not consume alco­
holic drinks in compartments as a 
consideration to the fellow passen­
gers .. " 

The Railway Administrations have 
also been insh uct cd that tra in conduc­
tors, guards, travelling ticket eXJminers, 
ticket checkin~ staff, coach attend:mts, 
etc. should take as d part of their 
respansibility to enforce strictly the 
railways rul es regard ing cor,suanption 
of alcoholic drinks in trains. 

The Rai lways also conduct periodic 
and ~urprjse checks on trains especially 
Rajdhani and other fast trains to appre. 
hend those who indulge in sale or 
drinking of liquor against the railways 
rules. 

Employment to Players in Railways 

2543. SHRI MA.HENDRA 
SINGH: Will the Minister of RAIL­

'WAYS be pleased to state; 

(a) whether (he lood pla)ers, who 
are gradua!es also, are appointed a8 

c· $!; IV employees in Ra ilways 
Departments; 

(b) whethel there is justification 
for appo int ing gradual e playcrs in class 
IV posts; 

(c) whether Government propose 
that such PCI sons shou:d be given 
apPointment in class III posts at least. 

I and 

(d) the. number of players given 
employment in Railway Department 
dUring the last three years, year-wise 
in different categories, c~ltegory-wise ? 

THE MINISTER FOR RAILWAYS 
(SHRI BANSI tAL): (a) to (c) : The 
Railways have prescribed a set of 
guidelines which nre applied while 
considering cases of Sportsmen for 
recruitment in Railway services against 
SPOt ts Quota. There are separate 
guidelines for recluitmcnt in Class III 
and Class (V. The standards for the 
former arc higher 1 han 1 hose for the 
latter. While the SpOl tsmen so recruit­
ed are required to possess certain 
minimum prcscribcj cducat iona} quali­
fication, the Tcal cmph:'sis is laid on 
his/her sporfs achievement at the 
Nat iOllal level. Therefore cases of 
Spor1smcn who may be graduates but 
not sufficiently accompli.,hed in sporl­
ing talent. are nol considered for 
appointmcnl in C;ass III sel vice. They, 
at e, 1 hen offered appointment commen­
Surate with their sports achievement. 

(d) Info! mat ion is being collected 
and will be;a id on the Table of the 
Sabha. 

Nationa) Highway Passing Through 
Madliya Pradesh 

2544. SHRI MOHAN LAL 
JHIKRAM: Will the Minister of 
SHIPPING AND fRANSPORT be 
plc<lsed to state Number of National 
Highways passing through Madhya 
Pradesh and the names of places whic~ 
nre I inked by them? 
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THE MINISTER. OF STATE OF 
THE'MINISTRY OF SHIPPING AND 
TRANSPORT (SHR! Z. R. ANSARI) : 
There are eight number of National 

Hignways passing through t.he State of . 
Madhya Pradesh. Various important 
places connected by them afe given 
be!ow:-

-_._----._-----------_._---_ .. __ ---- -------.-
SI. No. N. H. No, Important places connected 

----- -------- '_-. -------_ .. __ .,_._. -. ,_---._ .. _-

1. 3 Gwalior--Shivpuri -Guna-Biaora-Shaj~~pur 
- Dcw;'s - Indore-Mhow -Gujri-Sendhwa. 

2. Saraipalli- PithoI a-Raipur-Bhilai-Durg­
Rajnandgaon. 

3. 7 Mangawan-Rewa--Maihar-Kalni-Jubalpuf 
- Lakhnar.don-Seoni-Kl{awasa. 

4, 12 Jabnlpur - Belkheda -Dcori - Gohalganj­
Oba idullaganj - Bhopal - Nal singhgarh -
Bittora - Rajgarh. 

s. 25 Shivpuri-Karera-Dinara. 

6. 26 Sagar-Kareli - Narsinghpur-Lakhnadon . 

7. 27 Chakghat-Mangaw'\n. 

8. 43 Raipur - Dhamtari-Kanker-Kondasaon -
Jagdalpur. 

-. --.. ------"~-----... ---_,------ --'--- ---.-

Widening of National Highway No. 29 

2545. SHRI RAJ KUMAR RAJ: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the year in which the scheme 
to w iden th~ Varanasi-Gorakhpur 
National Highway 'No. 29 was approv­
ed and the time by which its construc­
tion work was scheduled to be 
completed ~ 

(b) whether the work thereon was 
comp~cted within the schedule time by 
the Works Depal tmcnt ; 

(c) if not, the kilomctcrage of road 
where construction work is lying incorn· 
plete at prescnt and the reasons there­
for; and. 

(d) the amount so far spent on 
carry ing out repa irs of the newly built 
reaches? 

THE MlNJ$TBR OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) to (d): Out of the total length of 
211.3 Km. of National HighwLlY No. 
29, 200.60 Km" are outside Municipal 
lim il~ and arc I he responsibility of the 
Government of India. 

Since 1972, widenina the road to 
two lanes has been sanctioned in 13 S.S 
Km. length, out of which work has 
been completed in a length of 12S 
Kms. 

Initially, the work in 112.5 Km. 
sanctioned ;n 1972 was deJayed mainly 
due to shortage of funds in t be yea,rs 
)9"14 to 19~O. Tlle$e works were CQtl\-
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pleted only in 1982-83. Oth~r works 
have been completed fiB scbeduled. 

Work sanctioned in 10.5 Km. in • 
1985 is yet to be started and is target­
ted to be completed in 1986-87. In the 
remaining length of 65 Km. widening 
to two lanes is Y.!t to be sanctioned. 

Allotment of funds for Maintenance 
and Repairs of Nat ion"t Highw<1Ys are 
given Section-wise on National Hig:h­
ways ~ and Km wise record 0 f amount 
spent On repa irs is not maintained. In 
the years 1980 to 1985 the total 
amount allotted for Maintenance and 
Repairs of Na tional Highway No. 29 
was Rs. 206.26 lakhs. 

[English] 

Inclusion of Ganga-Kauveri Project 
in the Seventh Plan 

2546. SHRI PRATAPRAO B. 
BHOSLE : Will the Minister of IRRI­
GATION AND POWER be p; cased io 
stat e : 

(a) whether any primary discussion 
has taken place to include lhe Ganga­
Kauveri Project in the Seventh Plan; 
and 

(b) if so, has the draft of the plan 
been prepared and which department 
is working on this project '1 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI' B. SANKARA­
NAND): (a) No, Sir. The Ganga. 
Cauveri Project considered earlier Was 
found to be uneconomical and there­
fore was not pursued. 

(b) Does not arise 

Efforts to bring lJack Doctors and 
Specilists wbo ba ve Migrated to 

other Countries 

2541. SHRI MURTI nEORA : 
Will the Minister of HEALTH AND 
FAMIl:-Y WELFARE be pleased to 
ata te : 

(a) whethe r Government are makin. 
any special efforts to bring back the 
large number of doctors and specialist 
who have migrated to other countries 
for lack of oppo rtuniti es, advanse­
ment or research facilities etc ; and 

(b) how much, in ( crms of costs, 
the country loses by way of such erni­
grat ion each year? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : (a) 
and (b) : Migration of Medical Man­
POWer is a complex phenomena result­
ing frem a varietY of facwrs. Since 
Indian Doctors so abroad for employ­
ment through various sourCeS including 
those sel ving in the States or in the 
private sectors, the number of such 
doctors working in the foreign coun­
tries and the loss the country suffers 
by way of such cmigration each year, 
in terms of costs, is not available 
with the GOvelnmcnt of India. The 
Government of India have taken the 
following stcps to attract the Doctors 
Who have migrated (0 foreign countries 
and discourage the migration of 
medical manpower to foreign COUn­

tries :-

(i) restrictions have been placed 
on medica) graduates g~in8 
abroad for higher education 
and training where such train­
ing facilities exist in the 
countt y. Doctors belonging to 
scarCe categories arc not spon­
sored for employmen f. abroad. 

(ii) Advance increments are gr ant­
ed to sl'ecially qual Hied candi· 
dal ec; on the recommendations 
of the Slate and Central Public 
SCI vice Commission. 

(j ii) Improvemen ts in the serV ice 
conditions of doctor, particu­
larly tbose sel ving in the 
rural arcas arc be ing brought 
about by the Statc and U. T. 
Governments. 
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(tv) Arrangements bave beep .made 
for holding of the prestigeous 
membrship examinations by the 
Nation al Board of Examina­
tions, which ~orrespond to 
foreign qualifications C.g. 
F.R.e.S., M R.e.p., etc. 

Study Carried out by ICMR on 
Nutrition Level of Population 

2S48. SHRIMATI KISHORI 
SINHA: Will the Minister of HEALTl{ 
AND FAMILY WELFARE be pleased 
to state: 

(a) whether Indian Council of 
Medical Restarch hdS carried out 
studies S tate-wise on nutrition levels 
of the populu1 ion : 

1. Andhra Pradesh 

2. Gujarat 

3. Karnataka 

4. Kerala 

s. Maha rllshtra 

6. Madhya Pradesh 

7. Orissa 

8. Tamil Nadu 

9. Uttar Pradesh 

10. W cst Bengal 
--------.---"" .. _ .. _-._------

(c) Under the 20-point programme 
the Government of India lnvc launched, 
various p:'ogrammes to eradic,lted 
poverty and ra ise the standard of living 
which would indirect ly contribul e to 
increased caloric consumption there. 
These programmes are as follows:--

1. Schemes of income generation 
for the poverty households by 
asset \!ndowment p: OdUCI ion 
and W,lgC employment su eh u,) 
intci,ated rural development 

(b) if so, what are the 1lndinp; 
and 

(c) whether sp ecial programmes 
have been df'signed for the worst 
affect cd Stat es 7 

iHE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : 
(a) Yes, Sir. 

(b) .Ac~ording to the surveys carried 
out in 10 states in 1981-82, the state. 
wise avera&e calorie consumption and 
per cent of househo~ds with inadequate 
caloric intake (less th::m 70% of the 
recommended level) is as follows :-

2011 

2306 

2711 

2203 

2120 

2205 

2156 

1964 

2193 

2477 

55.9 

43.4 

19.3 

44.6 

60.5 

51.3 

54.4 

64.1 

51.5 

34.6 
---------,,----

National Rural· Employment 
Programme, TRYSEM (Train­
ing of Rural Youth for Self­
employmen t) RLEGP (Rural 
landless employment pcnera .. 
tion programme). 

2. Developmen t of certain ~peci. 
ally disadvantaged ar ~as for 
mitigat ing distress and poverty 
arising out of low productl'~ity 
of soil and variation of output 
due to harsh climatic 90ndi-
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tions like inputs for dryland 
agr icultu rc. increase produc­
tion of pulses and vegetable 
oil seeds etc. 

3. Providing minimum ba.sis needs 
of vuJnerabl e sect ions of the 
population for improving their 
quality of life by giving sup­
portive services and compli­
mentary social infl astructu rc 
such as minimum wages for 
agricullu:ural labour, impro-
vement of enviroment of 
slums, social afforestatioll, 
family plann jng etc. 

4. Also specific supplementary 
feeding programmes such 38 

Special Nutrition programme, 
Integrated Child Developmen t 
Scheme. mid-day meal pro­
gramme arc b !ing operated to 
bridge th e ca lori e gap in the 
dietaries of vulnerable seg­
ments like preschool children, 
pregnant and lactating women 
and ~chool childred. 

Loan givea for Purchase of Fisbial 
Boats from Shipping Developmeatl 

Fund Committee 

25. 9. SHRI MANVENDRA SINGH: 
Will the Miniter of SHIPPING AND 
TRNSPORT be pleased to state: 

(a) the amount given as loan to 
Fishing Companies to purchase indi­
genous fishing boats by Shipping Dove­
lopment Fond Committee from 1.8.84 
to 30.6.RS ~ and 

(b) th~ details thel coC and bow 
does it compare with the loan granted 
in the preceding year? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) and (b): 5hippillg Dev~lopment 
Fund Commit tee disbursed loans to the 
extent of Rs. 1.56 crarcs during the 
period 1. S.1984 to 30.6.1985 to fish­
ing Companies for purchase of indige­
nous fishiny boats. The details are 
given in the statement below. During 
the period 1.8.1983 to 30.6. 1984, 
such loan') amounted to Rs. 0.23 
crores. 

Statement 

Stattmenl Showing the amount alloan DI\burs~d to the FlshinK 
Companies fo,. Acquis!tion ollnt/fgeneous travelers by the Shlppin, 

Development lund Committee from 1.8.84 to 30.6.85 

-------------_._---------------.-_ 

S. No. Name of the Flshinv Companies Amount disbursed 

----.... _. 
1 2 3 

1. MIs. Annai Fisher ies (P) Ltd. S,19,700.00 

-do- 26,00,485.00 

-do- 69,016.15 

2. Mis. Co'umbia Sea Foods (P) Ltd. 10,39,400.00 

-do- 26,00,485.00 

-do- 69,016.75 

-do- 69,016. 75 
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S. Mis. llainbo. Sea FooU (P) Ltd. 1,38,033.50 

26,00,485.00 

8,16,900.00 

B, 16,900.00 

-do-

4l. Mil. DoWJl Filberies (P) Ltd. 

I. Mil. Leel. Sea Food (p) Ltd. 

6,., MIs. Srinivasa S~a .Food Ltd. 

, . ~fs. Golden Fiahe ri~ Ltd. 

•. "'s. Tropiq\1 Shipping Co. (P) Ltd. 

9. Mis. Bottle Ola~ (P) Ltd. 
i'-' • 

8,20,428.00 

6.19,099.00 

6,19,099.00 

6,19,099.00 

6,19,()99.00 

6,20,428.00 

lQ. M/~. VarIlun~ ~rQ4uct (P) Ltd. 

~ \. l4/s. Four Seasons Fisheries \P) Ltd. 

~~. ~/s. Ouj4rat Fisberies Dev. Corpn. Ltd. 6,02,178.00 

Delay In Commissioning of Far 1 kk a 
Unit of NT PC 

2. S SO. SMRI YASHW ANTRa\O 
GADKH PATJL : Will the Minister of 
IRRIGATION AND POWER be pleas­
ed to ~tate : 

(8) whether it is a fact that com­
missioning of N.T.P.C.'s first unit at 
Farakka is being delayed; 

(b) if so, tbe reasons thereof; anQ 

(c;) the steos being taken to ensure 
.pe~(ty cummissioning of the unit '1 

THE MINISTER Of STATE IN 
THB DEPARTMENT OF POWER 
(SHlU ARUN NEHRU) : (a) Yes, Sir. 

(b) The delay is mainly due to 
labour problema and difficulties in ac­
clU.it~ or land in Bihar and West 
Ben .. l. 

Total: 1,56,58,868.75 

(c) The S tate Governments concern­
ed have been asked to provid e neCes­
sary assistance to the project autho­
rities, and proarcss of the project is 
being monitored. 

Exposure of Students to Rural 
Development Schemes 

2551. SHR.I RAJESH PILOT: Will 
the Minister of EDUCATION be 
pleased to state: 

(a) whether Governmen t have plana 
to give ~xposurc to students both at 
~cbool and college level to RUral Deve­
lopment Schemes ~ and 

(b) whether Government are having 
progrnmmes for University students to 
actively participate and use their know­
ledge and skills in all friends to be l p 
rural people towards develooment and 
progre~s ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT):(a) and (b) : Social. 
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If, U.tNttl Productive Work (SUPW) il 
... rt· tJ{ scho"ot ·curriculum. and bUtfi. 

oieftt time for this activity is provided 
... : fhe &Chaol time table. Many of t'le 
mal development schemes ar c covered 
itt the SociallY Useful Productive WOI k 
programme in the schools and accor .. 
dingl~' the students arc expected to 
part iCipate in these schemes, to the 
extent possible, for acquiring work 
experience and participating in commu­
nity deve lopmcnt. 

The U.G.C. has formulated a 
scheme for participation of universities 
in rural development, especially its 
socio-economic, scientific and techno· 
lQsical aspectl'-. Un iversit ies have been 
a"(fvised to frame appropri,nc l'roposals, 
idvoNing research projects and exten­
Sion work (In, soc ially important area~ 
such as alternative sourCeS of energy, 
.oil and water eomervat ion, eeo­
ctt'Ve topment, afforestat ion, adult edu­
caficn, etc. The Commission had also 
a!'reed to provide seed money up 0 

.. its. 10.000/· for preparing projects for 
ftt'"' purpose. Thcr care, in add it ion, 
lie vera{ progrnmmes of the U.G.C. in 
wh ich students from universit ies and 
c oUeges can participate for an exposure ,n rutal life and development. The~e 

l'ogra\\\mes include Adult and Conti .. 
J1Uin~ Educat ion, populat ian Education, 
'F,.tniDg and Orientation Centres for 
National Social Service, etc. In the 
programme of rest rucluring of under­
If&\d~ate c,?urses, the introduction of 
courses of an applIed nature in con· 
ventional degree courses is intend'ed 
to provide undergraduate students with 
~p' e'Xl'~U1'e 4 to work experience 
tl.ioUIb' project work, field work, 
etC'. 

a..,vey of Dallir.~ara Jagdalpur 
Rail LInk 

:ts 5 i'. KUMAr. I PUSHPJ\ DEVr : 
"'ill the Minister of RAIL WAYS bt 
pleased to sta t e : 

(a) wll:ther Government have con'· 
• .\Icted any survey for DallirajbCtra .. 
laa4aI.pur rail link : 

_, (b) whether the SU,l vey has been 
completed; 

(c) if so, the ripec:ted time tJf belio­
nin'l of the constr\\ctioli wort; and 

(d) the steps taken in (his regard? 

THE MINISTER OF RAILW"'-VS 
(SHRI BANSI LAL) : (a) and (b) : The 
updating of final location Enginettins­
cum~ Traffic survey of 1913-74 "''t 
Dallirajhara.Jagdalpur rail link is cut­
rently in progress. 

(c) and (d): Further action wi11 be 
taken after'completion ot the 8urvef 
in- eo r su:tatio:1 wi1h Planning COmm; ... • 
sion depend ing on ti'nantciaJ remw6r.:: 
tiveness of the proJect and availa6M, 
of resources. 

Dha .. Vasai RaH Liae 

2553. SHRI S. O. GHOLAP : Will 
the Min ister of RAILWAYS be pleased 
to state: 

(a) when the Diva-Vasai rai1 line 
was comp'let ed ; 

(b) whether the said fail line hai 
been open,;d for goods traffic and 
passengers traffic ; and 

(c) if so, what is the load at 
present? 

THE MINISTER OF RAILWAYS 
(SHR.I BANSI LAL): (a) Diva.Y~J,~ 
rail line was completed on 25.11.82 
with electrification. 

tb) ami' (c) : Tbc section liai i .... i 
opened to loods traftic and' aio,lt' 3 
ioods trains each W8.JI are runnilll'it 
present. 

f.7,,,Ii3/_h)nJ 
Fundi Asked; fot '1 mknacba" 
Pnldeib' Gov~fHi ~fI' 

'beI' Familt Welfare 

2-S S 4. SHltl 1(: .. D SUL TANPUllf : 
Wi II tl\~ Mini_ter of HEA'L TH: AND 
fAMILY WBLFARE be plteased tft 
state ~ 



(8) Provision made in the Seventh 
Five Year Plan for Himachal Pradesh 
for Health and Family Welfare; and 

(b) the funds asked for by the State 
Government? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) and (b) : The Health and Family 
Welfare component of the Seventh 
Five-Year Plan of Himachal Pradesh 
bas been discussed in the Planning 
Commission and the detaiis will be 
known after it has been considered by 
NDC and rat ified by the Parliament. 

[English] 

Direction by Centre to State Govts. 
to bring Uniformity in Prohibition 

Acts 

2555. SHRI H. N NANJEGOWDA: 
jSHRI G. S. BASA VARAnJ : 

Will the Minister of SOCIAL AND 
. WOMEN'S WELFARE be plea~ed to 
state: 

(a' whether the Central Govern­
ment have re~ently directed all State 
Governmenls to bring un if 01 mity in 
prohibit ion aets in their respective 
States; and 

(b) if so, deta ils of the· directions 
iSSUed '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATI M. 
CHANDRASEKHAR) : (<1) Since pro. 
hibition is a Stat c subject, no direc. 
tives have been issued by the Central 
Government. flowever, the Central 
Prohibition Committee in which the 
Ministers in-charge of prohibition of 
all the State Govelnments/Union Terri­
tory Administrations are represented, 
in its 12th meet ing heJd on 11 th May, 
1985 inter aIla recommended to bring 
about a basic unifolmity in the pro­
visions of the prohibition and excise 
laws, so as to make them more efl'e ... tive 

especially with rCJard to advertilo" 
ments, sale to children, employmoDt of 
te:nasers and women in tbe trade . . . , 
IntOlucat 10n at public places, and 
allowing premises for unauthorised 
drinking and for commission of other 
offences. 

(b) The recommendations of the 
Central Prohibition Committee have 
been sent to a II the State Govern. 
ments/Union Territory Administrations 
for necessary foJ]ow-up action. 

Setting Uj\ of Super T.P.P. in 
Maharashtra 

2556. SHRI BALASA}lEB VIKHE 
PATIL : Will the Minister of IRRIGA. 
TION AND POWER be pI eased to 
state: 

(a) whethcr it is a fact that tbe 
GOVCl nm:111 of Maharashtra have conti­
nuously been taking up with the 
Govelnmct of India the question of 
setting up of a Super lhermal Power 
Station based on coal availability from 
the Wardha Valley Coal fields • , 

(b) whether it is also a fact that tho 
State Government have aheady COD­

firmed supply of water to this project 
a fact or wh ich was impeding the pro­
gress of the project; and 

(c) if so, the time by wbich deci­
sion will be taken? 

THe. MINISTER OF STATE IN 
TIlE DEPARTMENT OF POWEll 
(SHRI ARUN NEHRU): (a) and (c) : 
Based on the availability of coal from 
Wardha coal fields, a total capacity 
of 1820 MW h~s already been approv­
ed for implementation in tbe State 
sector at Chandrapur. The State 
Government had also proposed instal1a­
t ion of a super thermal station in the 
Central sector and had agreed to 
arrange for water supply. An invest­
ment decision for imp} ementation of 
the Centra1 project can be taken onl, 
after all the inputs such as cval, envi· 
ronmental clearance, and tinancia 



relources, etc. have been tied up and 
tbe tecbno·cc('nomic viability of the 
proje",t, in addition to the capacity 
already approved, is established. 

Floating Short-Fixed Cranes, Forklifts, 
Trailers aad Tractors Operating in 

Ports 

2557. SHRI SAIFUDDIN CHOW· 
DMAR.Y : Will tbe Minister of SHIPp· 
INO AND TRANSPORT be pleased to 

stat e : 

(a) the totil number of float ing and 
shore-fixed cranes operating in major 

ports, port-w ise 

(b) the number of forklifts, trailers 
and tractors operating in major ports, 
port .. wise ; and 

(c) the port-wise requirement of 
the above? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPOR T (SHRl Z. R. ANSARI) :. 
(a) The port-wise position of num­
ber of fiating cranes and &horc-fi.xed 
cranes operatin(Z at the ports is indica­
ted below: 

Port Number of float ing 
cranes 

Number of shore.ftKed 
cranes 

Bombay 2 152 

Calcutta 4 88 

Cochin 27 

Kandla Nil 21 

Madras 1 4S 

Mormugao Nil 15 

New Mangalore Nil 8 

Paradip Nil 4 

Tutieorin 1 10 

, Visakhapatnam 2 27 

(b) J he port-wise pdsition of fork.lifts, trailers and tractors operat ing in port. 
'is indicated below:-

------------ -~--" ... --- .. 

Port 

Bombay 

Calcutta 

Cocbin 

Kandl. 

Forklifts 

2 

56 

52 

49 

10 

Trailers 

3 

120 

111 

11 

7 

Tractors 
_.- .-_- ......... -- ... - '-~--~-'--,.--

4 

57 

38 

S 

4 
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1 '2 3 4, 
, ~ j I ,~ r • t • ~ 

,. 
MaeSras 94 41 2~, 

Morrougao 10 Nil Nil 

New Mansalore S 2 1-
P!radip 14 2 2 

, Tuticorin 18 Nil Nil 

Visakhapatnam 43 5 .. 
(c) As por the assesment of the working group on Ports Sector for the Seventh 

Pi". Year Plan, the requirements including replacements, of equipllle-nts referred 
to in parts (a) and (b) of the Question in 7th. Plan period are as under: 

Calcutta Forklifts 2 Nos. 

Madras Floating Crane 1 No. 

Forklifts 58 Nos. 

Trailers 12 Nos. 

Tractors 12 Nos. 

Visakhapatnam Shore-fixed 
Cranes 4 Nos. 

Mormugao Shore-fixed 
Cranes 

Forklifts 

Tuticorin Forklifts 

FiDancial Assistance to 0 rissa 
during Sixth Five Year Plan 

for Leprosy Pa tients 

2558. SHRI IAGANNATH 
PATTNAIK: Will the Minister for 
HEALTH AND FAMILY WELFARE 
be pleased to state the quantum of 
finan'cia} assistance aIlo tted to Orissa 
dUrinl the sixth Five Year Plan for 
providing intra structural facilities, 
drufl .te. to the leprosy patients 7 

THE MINISTER OF STATE IN 
THE DEPARTMEr--.T OF HEALTH 
(SHRI YOGENDRA MAKWANA) : The 
assistance provided to the Government 
of Orissa for the implementation of 
the 'National Leprosy Eradicat ion 
prolramme during the 6th Five Year 
Plan period is as under :-

4 Nos. 

6 Nos. 

6 INol. 

, Cash: Rs. 158.68 lakh, - (for 
infra structural 
facitivi.s) 

Kind: Rs. 144.45 la~druas) 

Tot~l: Rs. 303.13 lakhs 

Reservation Quota of Trainl COBII".'" 
Nagpur Railway Station 

2559. SHRI BANWARI 
PUROHIT: Win the Minister 
RAILWAYS be pleased to'stat-e : 

LAL 
or . 

(a) whether Governmen t are aware 
that the reservation quota ot· different 
trains connect jng Nagpur Railway 
Stat ion is very less; 



' ... "WtMI ...... 

(b) it 60, the detail. of quota of 
ddIIferent trAins connoctinl frOlll NalPur 
Ra ilway Station ~ 

(c) whether 'Ooven-omen, propose to 
increase the quota of r eservat ion on 
different trains; . 

(d) if so, bow much; and 

(e) if not, the reasoos therefor? 

THB MINISTER OF RAILWA¥S 
(SURI BA NLI LAL): (a) A t ota) 

quota of a~out 13 10 berths/seats Ll 
ail clalses have been provided for 
NalPur by various trains passing 
through Nagpur. B'esides, 2 express 
IrJ,iPJ and 1 Q Passenger train5 are also 

orisinatina from Naspur in addition 
to many local trains. 

(b) A Stat ement is liven below. 

(c) No Sir, not at present. 

(d) Doe~ not arise. 

(e) The existing quotas and services 
have been found to cat er by an. l.rlO 
satisfactorilY to the present level of 
traffic. Besides, increase in the exist­
ing quotas is not feasible at present 
due to heavy pressure of demand. on 
the available train accommodation at 
the train originating and other inter­
mediate stations. However, this will 
be reviewed a~ and when additional 
accommodat ion becomes availabJ e. 

Statement 

Train No. and Name 

1 

1 Dn Calcutta Mail 

2 Up Bombay Mail 

l' Dn <;l.T. Express 

16 Up C.T. Express 

11 Dn Ja:nata EKpress 

18 Up Janata EKprees 

21 Dn Dakshin Express 

22 Up Dakshin Express 

29 Up BombaY .. Howrah EKpres8 

30 Up Howrah-Bomba y Express 

59 Dn Gitanjali E.<press 

60 Up Gitanjali Express 

1st 
ACe 

2 

2 

4 

1 

2 

Quotas allotte~ to NWW\lc s'~ion 

AC 
2-tier 

3 

6 

2 

2 2 

1st 
class 

4 

9 

16 

6 
(AC Chair) 

4 6 

6 

4 

4 

16 

6 

4 

Berths Seat. 

S 6 

73 10 

48 

50 

64 

12 

6 

64 

12 

44 

44 

92 

40 -

-



AoomT 8, 19,85 

1 2 3 4 S '6i; 
._ ---~ ... - -

121 Dn Tamil Nadu EKpress 3 4 $9 

122 Up Tamil Nadu Express 2 2 28 -
123 Dn A.P. Expresl» 4 4 30 

124 Up A.P. Express 8 4 66 

12' Dn Kcrala Express 69 

12' Up Kcrala Exrpess 4 6 42 -
127 Dn Karnatuka Express 6 23 

128 Up Karnataka Express 8 6 34 

131 Up Jayanti Janata Express 54 

132 Dn Jayanti Janata Bxpress 18 

134 Up Ahmedabad EKpress 7 19 ..,.. 

137 Dn Chattisgarh B'lpress 2 18 

139 Ganga Ka"eri Express 4 2 12 

140 Ganga Kaveri Express 8 

907 Jammu-Kanyakumari EKpress 2 16 

908 Kanyakumari-Jammu Express 2 16 

911 Oorakbpur-Cochin Express 2 6' 

912 Cochin.Gorakhpur Express 2 16 

Nagpur City Booking *29 

9 67 2 108 1117 10 
(AC Chair) 

*2 Up Bombay Mail 6 • 

40 Up Dadar·Nagpur 8 

84 Up Kolapur Exp. 4 

29 Dn Bombay-Howrab Express 11 

--
29 ---
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UGC SlIgqestion to Bin Elections to 
Student's COUDen 

2560. SHRI MUKUL WASNIK: 
Win the Minister of ED UCATrON 
b:! pleased to st~te : 

h) whe1her there is any recom­
mendation from th~ U~iversity -Grants 
Commission to ban college and uni. 
versity s111dent's council c I ec tions: and 

(b) if so, whether Government 
have accepted the recommendation? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT)- (n) : No, Sir. 

(b) Docs not arise. 

Railway Accidents F:nquired into by 
Commissioners of Railway Saf{'ty. 

2561. SHRI DASUDEB ACHARJA: 
SHRIMA'II PATEL 

RAMABEN RAMJJBHAI 
MAVANJ: 

Will the thr.' Mini"lcr of RAfL­
WAYS b<.' ple:'scd to state: 

(a) whdh,';' ~\1l the accidents which 
took place during T9~4-85 have been 
enquired into by the Comm iss ioners of 
Railway Safety~ and 

{b) if so, the mlljor finding thereof '1 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Commis­
sioners of Ra 1JW~ly Safaty enquire 
into railw:1Y (1ccidcnts in accordance 
with the Ru'es laid down in Statutory 
Investigation in:o Accidents Rules, 
1973 issued by the Ministry of Tourism 
& Civ it Aviat ion. Accord ingly, Commis­
sioners of Ra i Iway SafelY enquired 
into 32 train accidents during 1984 .. 85. 

(b) A.s per the find ings of the 
Commissionlrs of Rallway Safety, 18 
accidcn's WJrc attributed to the 
f\\\u·c or ntlw lY st'l:f, 8 t,) p.!"son~ 

O'-h'~~ thl'l ra 'lw lY ~m 1;OY'!·.!s and 6 
accld .nts OCCIl 're 1 (.\-lz to equ~p.n ~n t 

failQr~. 

New Item Captioaecl "I .... eqaate .• 
Slow Relief to Bhopal <a. 

Vletlms" -" ---2562. SHRI DHARAM PAL 
SrNGH MALIK: Wilt the Minister of 
HF:ALTH AND FAMILY WELFARE 
he pleased to state: 

(a) whether Government's atten­
tion h'ls been drf1wn to the neWs item 
appearing in the Hindustan Times 
dated the- R Junf.', J9R5 under the 
caf't ion ccl "Inadequate, ,.;low relief to 
Bhopal g'l~ victims" : rind 

(b) whether Cent;al Government 
propose to rush mf'dicines immediately 
for the g'IS affected people and if not t 

the reasons thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRT YOGENDRA MAKWANA) : (a) 
Yes, Sir. 

(b) 0" the request of the State 
~ Government the Union Gov~rnment 

has alreadY :l rranged j 0 supply adequate 
Quant ity of Sodium Thiosulph1.te to the 
State Government. No other request 
for 1h c supply of any other drugs and 
medicines has been r.eceived. 

Constructions of Loco Shed at 
Charlapalli 

2)()3. SHR( S. M, BRATTAM: 
Will the Minister of RAILWAYS be 
pleased to stat c : 

(a) whether Government have 
decided to freeze funds for construction 
of a loco ~hcd at Chcrlapalli near 
Secund erabad : 

(h) whether State Government 
have requested for revising s,",ch eartier 
decisiO:1 : and 

(c) the amount required for comple. 
tiO!) of the same? 

THE MINISTER OF RAll WAyS 
(SHRI BASI LAL): (a) Construction 



8t'::i:_'~~ ,',~ed'h .at ctub-l~alli neal 
Securldera~ ~la;,qOt a separat e ,work. 
It forms part of electrification. of 

," (~Z"'C}"~~~"ltP., a"r ~~C'~ti~f\.,(WbiC" h has 
; l, ~,f~n." ~coJ~ed low~,~, prl,or~,ty and for 
'i t,' l.lj~.l~e b~i!\B tbill ha, b~en ,deferred 

, l to the vuJ Five Year Plan. As such, 
it has been considered premature to 
approve construction of the loco ~hed 
at cbarlapalli. 

(ti) Ves, Sir. 

(0) Its. 6.28 crores. 

[ TJr .. 81at/0ll1 
~hloD of National Highway No. 

·IS la Se"enth PI •• for Widening 

2564. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of SHIPPING 
A140 T'RANSPORT 'be pJeased to 
iUMe: 

<a) whether it is a fact tbat the 
width of National Highway Number 15 
J, J 0 to ] 2 feet between Bikaner and 
PokhrlUl. Pokhran and Jaisalmer, 
J,l.Jmer and Darmer and Barmer and 
s..,chor ; and 

(b) whether in view of the special 
importance of the security of that are", 
Government propose 10 include Natio­
nal, Highway No. 15 in the Seventh 
five Year Plan for doubling its width ? 

" THB NINISTBR OF STATE OF 
TJlE MINISTRY OF SHIPPING AND 
TRANSPORT (SHR( Z. R. ANSARI) : 
(a) Yes, Sir. 

(b) It will depend on the outlay 
for the Central Road Sector in the 
Seienth Five Year Plan which is yet to 
be finalised. 

t: 

{&,I""] 
Development of the Na,tional Highway 

between Vlsakhapatnam and 
Vijayawad. in Andbra Pradesh 

2565. SHRI ViJAVA KUMAR 
, WU;, W.iU tbe Miqistcr of SHIPP. 

'N9 AN.!) TRANS:">O.R.T be pleased to 
'siit'e '. , 

(a) ,'tblb ',present state, of tbe 
development of the N'a tional Highway 
between V isakhapatnnm and Vija, •• 
.... atJa 'in Andhra Pr~desh ; 

(b) the funds allocated for this 
purpose during 1985.Q 6 ; 

(c) whether any steps are beinr 
taken to expedite the construction of 
overbridges and byepass roads of this 
National Highway Sec~or ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) 13 work~ are in various stages of 
progress in Visakhapatnam-Vijayawada 
Section of N.H. 5 in Andhra Pradesh. 

(b) An allocation of Rs. 13.50 
crores has been marked allotment to 
Andhra Pradesh during 1985-86 for 
National Highway Works including 
works on this stretch. 

(c) ar.d (d): Construction of 
overbridges in place of level crossings 
and byepasses around corges! cd fowns 
is likely to be cons:dc: cd during the 
7th Five Year Plan, subject 10 aviaJabi_ 
lity of funds and the intcr-sc priority 
of each work on an all fndia basil. 

Pro\,iding a Stoppage of Kerala 
Express at Faridabad 

2566. SHRI K. MORANDAS: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Kerala E'tpreas 
running between New Delhi and 
Trivendrum does not bave a halt at 
Faridabad ; 

(b) whether repJ esentations request. 
ing his Ministry to provide a br ief 
halt and this station have been received 
from the KeraHtes in Faridabad ; and 

(e) if so, the deciSion tab" 
thereon? 



THE MI.NlSTER. OF B.AILWAYS · 
(SHRf ,BANS I LAL) = (a) Yes, Sir. 

(b) Yes, Sir. 

(c) It is not feasible to provide 

the halt, 

I 

CODversion of Allahabad University 
into a Central University 

2567. SHRI AMITABH 

BACHCHAN: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether Government have 
considered the question of converting 
the Allahabad Univel' sity imo a Cent­
ral Univetsity ~ 

(b) if so, the decision takl!o in this 
regald ; and 

(c) if no t, the rCP30ns therefor 'I 

THE M.INISTER OF EDUCATION 
ISHRI K. C. PANT) : (a) to (c): The 
Central Government has no proposal 10 

convert Universit ies fUllctioning und!r 
State Acts iOlO Centr .. ti lJniversilies. 
The Allahabad University is functioning 
under an Act of the U.P. Legislatu;e 
and, therefore, the Central Government 
has n('t considered the question of COn­

vertina it into a Central University. 

[ TrlUJdatlon] 
Amenities at Akbarpur IN, (Faizabad 

District) 

2S68. SHRJ R. P. SUMAN: Will 
the Minister of RAILWAYS be ple~sed 
to state: 

(a) whether it is a fact that Akbar .. 
pur Junct ion in Faizabad DistJ ict 

. .' (U .P.) does not have the facH ity of 
shunting of trains, p!ovisions of space 
for additional rail bogie~, provisions of 
movement of goods at the rddltiona\ 
platform, provision of turnina the 
locomotive ~lld provi,ion of adcqu;1te 

• .beds on the platfoJlU ; 

(b) if 80,.' wbetber OoYertlnetd· 
pr,opo$e . to issue neceSS'iry instrue tiont· . 
for the snme to the RailwaYB Depart .. 
ment; 

(c) whether Gov:rnment a)80 pro­
pose to issue neces,ary instructions 'for 
the provision of R.M.S., guest bouse 
for G.R.P. personnel and for the 
construction of a 1st Class waiting rOO1R 
at Akblrpur Tunct ion ; and 

(d) jf so, by what time; and 

(e) if not, the reasons ther~ror ., 

THE MINISTEF OF RAILWAYS 
(SHRl J1ANSI LAL): (a) No. Sir, 
Although no tu~'n·table exists at Akbar.' 
pur, it is nLt nceded for railwarl 
operation at present. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(c) Prescnt traffic at the statiqn '1o,e, • 
not justify prov ision of additionaJ 
facilities. . 

tEnglllhJ 
Progress of Command Area DeveJo,. 

me,nt Programme .,., 

2569. SHRI AJOY BISWAS : Will 
the Minister of IRR.10ATION AND 
POWER be pI eased to state : 

(a) whether the COll1man~ Area 
1)eve!opment Programme' ltdtiated 
during. \ he fif\n Five Year P[an bal 
covered little ground so far and rCJlllinl 

patchY ; 

(b) whether the Command ~re~ 
Development concentlatcd O'lly on tb~ 
construct ion of fie'd channels and 
rotation:tl supply of w~\ter, neg'ccfinl 
optimum wat er ut illea.HoD ; , 

<c) if so, whether Oovernmeru 
bavo any plan for elole coordinadoQ 



amon,lt the Command Area Develop. 
ment,. irritation and extension and 
research agencies; 

(d) if so, details thereof ~ and 

,(e) if not
t 

the reasons therefor ~ 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA. 
NAND) : (a) and (b): The strategY 
adopted for Command Area Develop­
ment in the initial year~ and during the 
Sixth Five Year Plan was to ensure 
equitable and timely suppl!/ of wat!r 
to all farm~ls winthin each outlet 
command through the construction of 
field channels and introduction of 
w8rabandi as a means to the acbi~e­
ment of better water u.ilisalion and 
hiaher productivity in agriculture. 

(c) to le): In the 7th Plan while 
continuing with th~ on-farm develop­
ment activities, the ~trcss will be on 
on.farm water management, uaining of 
farmers, adaptive trials and demons­
trat ions on the far mers' fields and 
active involvement and participation of 
the beneficiaries in distribution of 
water through farmers' as,;ociations. It 
is proposed to I ink up each CAD 
project with a zonallcsc(llCh station of 
the ICAR for more effect ivc coordina­
tion with the agr icultural reseal ch 
agencies. Tho! CAl) Authol ities are 
multi.disciplillary bodies and maintain 
~lose liaison wIth the In igation and 
Asricullure Departments. 

[TrtlllSlatlonJ 

Work done in Rajasthan by Central 
Social Welfare Board under 

20 Point Progr:.mme 

2570. SHRY 'MOOL CHAND 
DAGA: Will the Minister of SOCIAL 
AND WOMEN'S WBLFARE be pleased 
to atate : 

(a) the names of tbe areas of 
Rajasthan where Central Social Wel­
fare Board bas done lome work under 
Twenty Point Proaramme durin, tbe 
put th( eo yeara and. the details of the 

works carried out by it aod tbe adlHeve­
ments thereof and which points out of ' 
20 point programme have been imple­
mented and the achievements made in 
this regard ; Elnd 

(b) the expenditure incurred by 
Cenh a1 Social Welfare Board and 
R~ljasthan State Government separately 
on carrying out these works al:d the 
contribut ions made by each voluntary 
organisation indicating the names of 
such organ isat ion? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATI M. 
CHANDRASEKHAR): (a) and (b): 
The infoJfllnt ion is beir.!! collected. 

fElIgli.\h] 
Coufcrsicn of Viramgam-Mchesana 

Lint' into Broad Gauge 

2571. SHRI D1GVllAY SINGH 
Will th<: tvlinlslcr of RAILWAYS be 
p:e~!sed lO st .. :tc : 

(a) whether i: i;:; a fact that all 
rai:way communi cal ion between SaU­
I; shtra :nld R;lja~than and Northern 
lnd ia pas~cs t hrollgh Viramgam and 
Mchcsana ; 

(bJ vv-hethel' aft er the conversion of 
the Vi!nmgam Hapa line from metre 
gauge in lObI oad gauge, commu­
Jlications be1ween SJulashtra and tbe 
Nort h have become very cumbersome 
with transhipments at Viramgam and 
Mehesana ; and 

(c) if so, what priority is beina 
given to convert the Vir~msam­
Mehesalla section from metre gauge to 
broad gauge? 

THE MINISTER. OF RAILWAYS 
(SHRl BANSl LAL) : (a) No, Sir. 

(b) No, Sir. 

(c) Due to severe 1 esotlrces CODI .. 

traint it is Dot possible to take up 



conversiol\ of Vir.'smgam .. Meheaana 
section to B.G. 

Im,ortaat of Electric Locomotive 

2512. SHR.l V. TULSlRAM ~ 
SHRI SANAT KUMAR 

MANDAL: 

Will the Minister of RAILWAYS 
be plea~ed to state: 

(a) whether it is a fact lhat (ndian 
Railways are importing hiVb hQrse­
power prototype electric locomotives, 
act reported in the Economic Times 
dated 14 July, 198 5 ~ 

(b) if so, the number of loco­
motives to be imported with cost per 
locomo! ive and total financial outlay 
involved in terms of foreign ex-
change; 

(c) the name of the country from 
where these locomotives aTe being 
imported and tbe purpose for which 
these will be utilised; 

(d) the extent to \'Ihich these loco­
mot ives will quicken the freig.ht 
trains; and 

(e) the names of railways z.ones to 
which these locomot ives will be 
allocated 7 

THE MINISTER OF RAILWAYS 
(SHRI BANS! LAL) : (a) y~s, Sir. 

(b) 18 prototype freight loco. 
motives are being imported. Bare FOB, 
average cost per locomotive includinl 
eiclations is Rs. 2.18 crores approx 
and FOB avecase cost with eselations 
per locom.otive includin& initial mainte. 
nance and unit exchanle spares, etC. 
is Ra. 2.64 crOfe' appro". Total 
financ;al outlay (elF) involved in 
terllls of foreisn exchanacs is Rs.S2.19 
crores appro,dmately. 

(c) Two prototypes of 6 loco­
motives each (12 locomotive,) are 

btinl imported from Japan and ~. ptoto~ : 
type locomotives from Swedon. ThOlo' 
are for extensive selvice triaJs and 
evalution for eventual selection of the 
most suitable type for series indi,enoUi 
m'mufacture, 

(d) The impart ed modern proto­
type locomotives of 6000 HP will be 
capable of hauling heavy freight trains 
upto maximum service speed or lO() 
KMPH on level sect ions with sreater 
reIiabil ity as compared to maximum 
service speed of 7S KMPH on level 
possible with the 3900 HP locomotives 
currently being manufactured by 
Ch itlaranjan Locomvt ive Works of 
Indian Railways. 

(e) These locomoUves are pro .. 
posed to be allocated to South Eastern 
Railway. 

Recent f'oreign Visit of the Minister 
for Development of tbe Shippinl 

Industry 

2573. SHRI SREENIVASA 
PRASAD Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to slate: 

(a) whether recently he visited 
certain foreign countr ies in connection 
with the development of Shippinl 
Industry ~ 

(b) if so, the countries visited aDd 
the outcome thereof; 

(c) whether he bad assurance from 
different shipyards for supply of 
different kinds of assistance for tho 
arowth of the industry in india ; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE OF 
THE MINISTR.Y OF SHIPPING AND 
TRANSPORT (SHRI Z. R.. ANSARI) : 
(a) to (d): The Minister of State for 
Shippiog and Transport visited Poland 
durin. 1-5 July, 1985 primarily in 
connection with the celebration. of 
25th Anniversary of the succe.d",l 



o~(Ifr~tion of ,Indo·Polish Shippia. 
Service. The Minister visited ,Poland, 
West Getmany, Denmal'k and Sweden 
durin. 1--12. July, 1985. This visit 
~~~ 8.1.0 utilised, among others, for 
discussions with the shipyards and 
represen1 at ives ~of shipbuilders in Poland, 
Sweden and HambUlg (West Germani) 
for considering collaboration in 
deve!opment of design for ocean going 
ships and related areas. Thc~e win 
be considered further subject to the 
designs being technically acceptable to 
the Indian owners/sbipyards. 

Visva Bbarati Project ,to Cast 
Scalpturesin Bronze 

2574. SHRI A TIT KUMAR SABA: 
Will the Ministe r of EDUCATION be 
pleased to state: 

(a) whether it is a fact \hat the 
Visva Bharati froject to cast all the 
sculptures to famous scu Iptor .. art ist 
Ram KiDkar Baij in Bronze has suffered 
a set back in the initial stages due to 
lack of funds ; 

(b) if so, the details thereof; 

(c) the reasons for inadequate funds 
for lhis purpose; and 

(d) the steps so far taken by 
Government to release funds as early 
as possible 'l 

Ram Kinkar llaij cast it;l brOflz~. 
However, 'the National Gallery 01 
Model n Art has purchased a lar.e 
collection of his works with a view to 
aeU ing them cast in bronze and pre. 
ael ving them. The bronze-cast in, of 
one mastelpiccc 'Santhal Fam'iJyl is 
ncaring completion. For completion of 
this work, some additional funds were 
sought which have since been sanction­
ed by the Go~ ernment. 

World Bank Aid for Irrigat'ion 
Projects 

2S75. DR. G. S. RAJHA~S : 
SHRI GURUDAS KAMAT: 

Will the Minister of IRRIGATION 
AND POWER be pleased tC' s~ate : 

(a} the aid 50 far provided by the 
World Bank for irrigation projects in 
the (~ountry ; 

(b) the details of the irrigation 
plojects for which aid has been 
provided; 

(c) the progress ~chieved so far of 
each iT riga t i on project to'" hich aid 
has been provided : and 

(d) the time by which the pcndina 
incomplci c ill igation projects are 
likel" to be completed? 

THE MINISTER OF 'EDUCATION THE MINISTER OF IRRIGATION 
(SHRI K.. C. PANT): (0) to (d) : The AND POWER (SHItl B. SHANKARA .. 
Viava.Bharati luis not proposed any NAND) : (8) 10 (d) : Statements I and 
project to set all tbe sculptures of Il given below: 

Sl. 
No. 

1 

1. 

2. 

Statement I 

COMPLbTt'D PROJECTS 

Name of the Project 

2 

Date of 
signing 

3 

in US $ lnill ion) 

Amount of Financial progres reg. 
external disbursement tbrouah 
assistance utilisation of 

assistance 

4 S 
_ .. ____ ... _____ __....__.,...J ... _____ ..a....-

Pocbamped Irrigation 23.8.71 39.000 39.000 
(268.IN) 

Godavari Bar.rale (S32.IN) 7.3.75 45.000 45.000 
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1 2 3 4 ! 

3. AP Irrigation and CAD 

Project (Loan 125 t -IN) 10.6.16 145.000 131. 707 

4. Sone lrrigati('n pjt. 29.6.62 1 S.OOO 1 ~.OOO 

(21 .. IN) 

,. Shetrunji Irrigation Pjt. 

(21.IN) 22.11.61 4.S00 3.34 

6. Kadana Irrigat ion Pjt. 9.2.70 35.000 341'.000 

(176-IN) 

7. Qujarat Irrigation Pjt. 17.7.78 85.000 85.000 

(808-IN) 

8. Haryana Irrigation Pjt. 16.8.18 111.000 111.000 

(Cred it 843.IN) 

9. Purna Irriga tion Pjt. 18.7.82 13.000 13.000 

(23-IN) 

10. Maharashtra Irrigation 

Pjt. (Credit 736.11'1) 11.10.77 70.000 .. 70.000 

11. Salandi Irrigat ion Pjt. 22.11.61 8.000 8.000 

04-IN) 

12. Or issa Irrjg,ltion pjt. 11.10.71 58.000 58.000 
(740 .. 1N 

13. Periyar Vaigai Irrigation 30.6.77 23.000 23.000 
(Projects (Cr. 720.IN) 

14. U.P. Tubewells Ploject 6.9.61 6.000 6.000 
(Credit 8.IN) 

1 S. V.I'. Public Tubewells 12.5.80 18.000 18.000 
Pjt. (Cr. 1004 .. IN 

16. Chambal (Rajasthan CAD) 19.6.74 52.000 S2.000 
~roject (Ln. lOll-IN) 

11. Rajasthan Canal andeAD 31.7.74 83.000 83.000 
Project (Cr~ S02.IN) 

18. Chambal (MP) Irr. Project 20.6.7 S 24.000 24.000 
(Cr. 56%-IN) 
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{Tr"""'" ] 
• "l ,ConverlloD of .ibNr Suratprh 
~. Liae Into 8roa. Gauge " 

2576. SHRI MANPHOOL·SINGH 
CHAUDHARY: Will the Minister of 
R.AILWAYS be pleased to stato: 

(a) whether metre gauge line bet. 
ween Bikaner and Suratgarh is being 
replaced by broad gauge line; 

(b) whether due to construction 
ofiroad pUlo line tbe level of the 
line has gone up considerably and all 
traflic bas come to a stand-still due to 
closure of temporary crossings ; 

(c) if 50~ whether the Railway 
Department propose to make these 
railway crossings access i~te and 
collVeriient for the movement of 
trafAc ; and 

(d) whether R.ailway D~partment 
are also considering to construct 
o\'erbrid,e one of the railway crossings 
in Bikaner '1 

THE MINISTR OF RAILWAYS 
(SHRI BANS I LAL): (a) Yes, Sir. 
The Oauge Conversion of the 
Suratgarb.Bikaner M.G. line into B.G. 
is an approqed project and is in 

prOtf esse 

(b) and Cc) : While raising of banks 
i, boma done at some locations in 
coqaection with the Conversion project 
no traffie has been allowed to come to 
~aad still. There are no t:mporary 
level . cr08sin~ and their closure does 
net arise. 

(d) Tbe question of construction 
of Road Over Bddle will be examined oa receipt of proposals from the State 
Government which will be independent 
of the Suratgarb-Bikaner Conversion 
Jrojoct. 

(E",l'sla] 
. Proposal to Set up National 
bastltate ()f Homoeopathy in 

Orllsa 

251 T. 
DIOAL: 

SHRI 
Will the 

RADHAKANTA 
Minister of 

132 

HEALTH AND FAMILY WBLPAR.B 
be .pJea,ed to .state: 

(a) whether Government have a 
proposal to set up some' National 
Institute4i of Homoeopalhy in the 
cOUlltry'; 

(b) if so, the names of the places 
where such Jnstitutes are proposed to 
be set up ; 

(C) whether Government propose 
to set up any such Institute in Orissa' 
~d ' 

(d) if so, the names of the pIlaces 
identified in Orissa for the location of 
such National Institute of Homo eo. 
patb)'? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEAL TH 
(SHRI YOGENDRA MAKWANA): 
<a) and \b): A National Institute 
of Hornoeopathy is already functionin, 
in Calcutta. 

(c) No Sir, 

(d) Does not arise. 

Overllridge at Nidadvalu Railway 
Le,'el Crossing 

2578. SHRI SRIHARI RAO: Wi'll 
the Minister of RAILWAYS be p'eased 
to state: 

(a) whether he is aware that the 
railway level crossing at N'idad,alu 
remains c10sed for long periods causing 
a lot of inconvenience to the people; 

(b) whether he is also aware that 
this' level crossing ia near the p'ace 
-where ONGC is carrying Qn drillin. 
operations and consequently therct is 
detention to traffi'; ; and 

(C) if so, whether in tbe interest of 
smooth t1:>w of traffic and prevent;inl 
accidents, he is considerina to prov,ide 
an ovor·b) idae at tbe spot' 



~ MINlS~ll OF llAILWAY 
(SHlU BA~St tAL) : (a) Irbtf '(b) . : 
It is a B Class manned level'cfossing 
with normal posit.ion open to road 
traffic, :It is a fact t'hat it 'is a busy 
level crossing. 

(c) Replacement of J evel crossings 
by road over bridges 18 taken up on 
cost sharing basis with the State 
Government. Due to financial cons­
traints only a limited Dumber of works 
are sanctioned every j)'ear and it has 
not beet} possible to p!an this work 
10 far. 

Visva Bharati Project to Cast the 
Sculpture 

2579. SHRIMATI BIBHA GHOSH 
OOSWAMJ : Will the M~nister of 
EDUCA TIO~ be pI eased to s!at e : 

(a) whether it is a fact tbat tbe 
Vbva·Bharati author ities approlched 
Government fo~' .'dditional fund for 
the work to cast the most acclaimed 
piece of Ram Kinkar Baij "The 
Santhal Family" ; 

(b) whether Union Government 
have released neceSS<HY funds for this 
purpose; 

(c) if' 'so, when and the details 
thereof; and 

(4) if not the reasons for the 
delay '1 

THE MINISTER OF EDUCATION 
(SRRI K. C. PANT) : (a) The National 
Gallery of Modern Art has entered into 
an .,reement to f et a bronze cast of 
the lculptu"e 'Santhal Family' with two 
scu"lptors, at a cost of Rs. 4,80,800/_ 
The Visva-Bhalati has sought an 
additional grant for a seco:ld cast of 
the seulpture. 

(b) to (d) : The btonzc casting was 
to be done by Jurte. 1 C)S4. However, 
the work hus not been completed so 
far. For c,otnp:etion of the wOlk, 'an 
addkiona) afllDt of ~.' 'O~'OOO/. has 

,been sanctioned subjeet to the "wor_­
'beinl ~ompl~ted satis~aetOrJ1Y '1ij ,: 
November t .985. Th-e'\YiilYa.Btiatati', 
request for grants for a ,second cast or 
the scu~pture has not howe*er tieen 
accep:ed so far: 

Allocation For Development of PoFi 
Facilities ' 

2580. SHRI CHINTAMANI' 
PANIGRAH I : Will the Minilter 
of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) the amount allocated for 
deveJopment of Port facilities duriOI 
th ~ year 1985 ; and 

(b) the port-wise details thereof? 

rHE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. AN&ARl): 
(a) and (b): At:ocation for deve;op_ 
ment of po.t faciliti!;s at the major 
POllS is done financia t yeaI-wise and 
[lot calendar year·wise. The allocation 
port-wise, in the annual plan for 1985-
86 is as fOHows : 

(Rs. in croces) 

I. Calcutta/Haldia 18.95 

2. Bombay 39.68 

3. Madras 29.25 

4. Cochin 11.50 

s. Visakhapatnam 19.20 

6. Kandla J2.80 

7. Mormugao 4.1~ I 

8. Paradip 23.85 

9. Tuticorin 6.00 

10. New.,,Mana-Iore 8.00, 

11 Nhava Sheva 40.00 
----------

T9tal AI,l Ports:. 21 $.90 - ... ._ .... ~ 

.', 

) 



(~.,.] 
,U ___ Rallw.y Creui., .... 

Mabaralhtra 

2581. SHRI VILAS MUrrEMWAR: 
Will the Minister of RAILWAY be 
pteaJed to state: 

(a) whether it is a fact that acci .. 
dents take place frequently on un. 
mann ed tail way cr osainls ; 

(b) the number of unmanned railway 
crollings in Mabarashtra ; 

'(c) whether Government propose 
to construct speed breakers on both 
aidea of luch unmanned crossings so 
that all vehicles move there slowly; 
and 

, (4) if not, the reasons therefor '1 

THE MINlSTER OF RAILWAYS 
(SHill BANSl LAL) : No, Sir. There 
arc 22 186 unmanned level crossings , 
on the Indian Railway and during the 

. )'ear 1984-85,43 accidents occurred 
" .. at such level crossin&s. 

(b) There are about 276 unmanned 
level crossings in Maharashtra. 

(c) Instructions exist from the 
Ministry of Shipping and Transpol t to 
the State Govel nments to provide 
speed breakel s on approaches to 
unmanned level crossings. 

(d) Does not arise. 

[ .. '",,] 
ltd)' of Gro.De1 Water Relources 

In Trlba' Belt 

2582. SHRI KAMLA P&A.SAD 
SINGH : Will the Minister of 
IBlUGATION AND POWER be 
plO8lcd to atate : 

(a) Whether it ia. fact that the 
~.'tral Ground Water Board hal takon 

up a project to study' the aYall~" 
of around water in the tribal belt; .. 

(b) if .0, the details thereof' 

THE MINISTER OF JRRIGATION 
AND POWER (SHRl B. SHAN­
KARANAND): la) and (b): The 
Central Ground Water Board, wi th 
the assistance of UNDP, has taken, 
up a proj~ct for assessment of ground 
water potential and prepaJation 
of plans for further development 
in an area of 29,700 sq. kID. 
in Kasai and Subernerekha river 
basins in the States of Bibar, West 
Bengal and Orissa. The studies in the 
project would cover 24,S SO sd. km. 
area categorised as tr ibal in these 
States. Detailed surveys and explora .. 
tion for ,round wate r with the help of 
drilling, geophysical r,urveys as well 
as other advanced techniques are 
being carr ied out under this project. 
Over 100 expel imental tubewells would 
be drilled and the successful tubewells 
wou ld be handtd over to the State 
Govel nments for utilisation and 
recommeildati01~S on locations of 
prospec 1 ivc aj eas for ~round water 
development and duswell and tubewell 
sites wiJl be made to the State 
Governments. 

Bridge Over Chambal River Near 
Kota on Jaipur-Jabalpur 

National Highway. 

2583. SHRI JUJHAR SINGH 
Will the Minister of SHIPPING 
AND TR.ANSPORT b" pleased to 
state : 

(a) whether the bridse over river 
Chambal on the Jaipur .. JabaJpur 
National Hiahway near Kota is under 
construction for many years ; 

(b) if SOt whether the prOIl'etl of, 
construction of this bridle is very 
8low and when it is expected to be 
read)' to take the traffic; and 

(c) whetber the diversion of the. 
heavy traffic on the Kota-Dam Irr .... , 
tion road 4u tina rainy season and 



oth:erwise it technically _sound and 
PtOPer? 

THE MINISTER OF STATE OF 
THE M1NISTR Y OF SHIPPING 
AND 1RANSPORl' (SHRI Z. R. 
ANSAR.I) : (1) Yes, Sir. 

(b) According to the Government 
of Rajasthan the cons t1 uction of the 

.. bridge has been delayed due to pro­
ble"ms experienced in sinking of "he 
well foundations and it is likelY to be 
comple~ed by June, 1987. 

(0) Afte r technical examination the 
Irrigation Department of Rajasthan 
has p:rmitted diversion of traffic over 
the road Kata-Dam. 

[Transia.; onJ 
Closure of NG and MG Rail Lines in 

Saurashtra 

2':;84. SHRI NARSINH MAKWANA 
Will the Minister cf RAILWAYS 
be pJeused to Slale : 

(a) the number of narro~ gauge 
and metre-gauge Jines that have been 
cJosed down in Saurashtra area of 
W;stern Railway; 

(b) the reasons for cl0 sure of these 
rail lines and number of passengers 
affected thereby; 

(c) whether repl esentation have 
been received by the railway authori­
ti es fo r re-opening the rail lin es ; and 

(d) if so, the action taken by 
Oovernment thereon"? 

THE MINISTER OP RAILWAYS 
(SHRI BANSI LAL) : (a) Tca in 
aerv ices for passenler traffic in 
Saurashtra area of Western Railway 
have been suspened on S branch 
title scctions, one on t"e Nauow 
Oauae and four on the Metre Oaule 
of Western Railway, 

(b) On account of the conversion 
of Virampm. Okba-Porbander Metre 

Gau,e Ii ne into Broad Gauge, throe 
sections became isolated and in the 
case of remaining two sections, tbe 
train services were withdrawn due to 
meag,'e traffic. All these fiv~ sections 
are verf well served by load transport 
and frequ~nt bus services ure beinl 
ope18tcd by Gujarat State Road Trans­
port Corpon ... tion. Thus, pas~engers 

aT: not affected due to wiUtdrawal of 
t Tfl in sel viCeS on these sections. 

(c) and (d): No such representations 
have been received. 

(E,-gli.,h] 

Increase in tine Caparity between 
Ahmedaba.d and Bombay 

2585. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister 0'" 

RAILWAYS be pleased to s'ate : 

(a) Whether thel e is ar.y p"an for 
increase in the line c,lpacity betwe,en 
Ahmcd~lbad and Bomb~:y on the 
Western Railway with a view to pro­
vide addItional tlain facililiec; during 
Seventh Plan pel' rod ; and 

(b) if so, the detail!> thereof? 

THE MINISTER OF RAILWAYS 
(SHRI BANSl LAL) : (a) No, Sir. 

(b) Does not arisc. 

Meetings of UN Member States io 
Na,irobi to Review the P rogre •• 
made During UN Decade for 

Women 

2586. SHRIMATI . USHA 
CHOUDHARY: Will the Minister 
of SOCIAL AND WOMEN'S WEL­
FARE be pleased to state: 

(a) whether the UN Member. 
States bad a meeting in Nairobi, 
Kenya durinl the third week of July 
this year to review the prog .. ess mado 
dur inlE the UN Decade for women ; 

(b) if to, the details thereof"; and 



'(0) what ar e the main characteris­
d. of tho work done in Ind~ to iul­
II the objectives of the decade 1 

nm MINISTBR OF STATE OF 
THE 'MINISTRY OF SOCIAL AND 
WOMBNJS WELFARE (SHRIMATI M. 
CHANDRASEKHAR.) : (a) Yes, Sir. 

(b) and (c) : Two Sta tements 1 and 
II are liven below : 

StatemeDt 1 

The Conference to Review and 
Appraise the Achievements of the UN 
Decade for Women was held in Nairobi 
from IS to 27 July, 1985. The 11-
Member Indian delegation led by Smt 
Mararatham Chandrasekhar, Minister 
for Social and Women's Welfare, 
participated in the Conference. The 
Conference was attended by over 1 SO 
countries as well as over 50 representa. 
tives of UN Organisat ions, Regional 
Commissions, Inter-Govel nment a1 
O:ganisations and Spe~ialised Agencies. 

2. Minister of Social and Women's 
Welfare spoke on 17 JulY, 1985 in 
the plenary of the Conference. In her 
speech she outlillcd the conciusions of 
the meeting of the Non-Aligned 
count ries on the rolc of WOOl~n in 
development, held in New Delhi in 
April,1985. She indicated the PIO­

gress made by women in India, sup­
ported by !overnment measures relatinp, 
to law, development plans, and 
supportive services. She also indi­
cated the Government stand on inter­
national issues. 

3. The Indian· delegat ion worked 
for consensus on major issues and its 
ettorts were fruitful. 

4. The adopt ic of the document 
on forward looking strategies up:o the 
year 2000, was 1he m:,in OU·.-come of 
the Conference. Th is document Jays 
down straterics ("or the advar.cemcnt of 
women in b:-oad sec lion<ll areas such 
a8 lelal and constitutional status, their 
participation in politics and decison 
making, employment, heallh, education 

etc. by locating the . obataoJt-s to 
aohiefemeDt8 aDd out.)inias Itf&tOliOl 
to deal with the obstacles in endl.ol· 
these sectors. 

Statement 11 
The main characleristics of tilt 

work done during the Decr.cle for 
achie"ing the objectives of the UN 
Decade for Women are as fol1ows :-

I. Legislatiye Measures : 

The exist ing legislations were 
reviewed and amended Where neces­
sary and new once enacted to ensure 
equality and social justice f'f women. 
Some of these afe : 

(i) The Equal Remuneration Act, 
1976 to provide for the pay­
ment of equ(\l rcmunel ation to 
men and women. 

(ii) The Factol y Act was amer.ded 
in 1976 to p; ovide for creches 
for the children on. WOi king 
women. 

(iii) The Maniage law was amen­
ded in 1976 to give women 
right to repudiate, on attain" 
ing maturity, her marriaiJe as 
a child, whether the marriale 
has been consumat cd or not. 
Cr!lelty and desertion were 
added as grounds for divorce. 

(iv) The mat crnity Benefit Act was 
amended in 1976 to cover all 
those women, who Were not 
entitled to benefit under the 
Employees State Insurance 
Act, 1948. 

(v) The Indian Penal Code, the 
Indian Evidence Act and the 
Criminal Procedure Code 
were amended in 1983 to 
make the offence of rape and 
such cr imes agll inst women 
much more stringent and 
effective and to make Cruelly 
~'gainSi women by the husband 
and other r .!!ations punish. 
able. 
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; , (Vi) Th~ Dowry, ,Prohibbion ,Act 
wet'itmer.ded in 1984 to make 
the offer.ce cOinizable, to 
ctnhanc~ the punishment, 

,:,. , both fine imprisonment, and 
to widen the ~cope of the Act 
to make it more effective. 

('Iii) The Family Court Act was 
passed in, 1984 for the 
estahlishment of Family 
Courts with a view to promote 
COne iliation in and secure 
speedy settlement of disput es 
relating to marriage and 
family affairs. 

II. Educatloll: 

In tbe field of educat ion women 
have made progress. During the declde 
1971 to 1981 the female liteJacy rate 
impro~e d from 18.1% to 24.82%. 
The percentage (If entrolment of girls 
at the elementary stage had iy:cr cased 
from 4'l.6% in 1950-51 10 64.8% in 
1982.83. The number of women 
t~chers bad inci eased from 82,201 in 
1950-51 to 250,206 in 1979.80. For 
adull women, schemes of Nat ional 
Adult Education Programme Fur ctio-. ' nal LIteracy for Adu:t Women, nor.-for-
mal education and condcn~ed courses 
are being carried out to improve 
tbelr educational status. The Ministry 
ot Educational has constituted a 
special working group to oversee the 
implementation of plans for education 
01 women. Measures such as adoption 
of multi-entry in education, non­
form".l part-time education facilities 
and correspondence courses to benefit 
women in some urban and rural areas , 
award of schohl1 ships, grant of book 
~oans and hostel facilities, are being 
Imp lemer.tcd 

Tho tife expectancy of women ba.s 
,one up from 31.1 years in 1951 to 

.54.6 years in J 98 1. The trend of 
IOWCT; StX ratio fo.t wom:n has been 
re,~r." after 1971. I~ ,1971 it .had 
come down. to ~30: 1000. ' In iflcrta-

.• ed to 935: 1000 men in 1981. A 

number of ape'cia J prOlramme8 a~. 
being implemented to 'Pro\'ide JlQtritioa 
to them. The infrastructure of cbi kt 
and maternal h'ealth services baa heft 
eJ(panded both in the utban and, in the 
lural areas by c;etting up of Primar), 
Health Centres, rural family welfare 
centres and sub-centres. In additiGft 
the Department of FClmily Welfare ba4l 
sponsord a number of schemes for tlte 
immunisation of expectant mothers· 
against, tetanus and for prohylax~ 
against nutritional anaemia amoftl 
others. 

IV. Employment: 

In the field of employment, the 
work participation rate has risen from 
11.81% in 1971 to 14.3 % in 1981. 
Financial assistance is being provided 
for training and employment through 
various s(.;hemes of the Central Social 
Welfare Board and divisions of other 
related Ministries. The number of 
wo;king women has increased in not 
only tradit ional sectors J'ke t eachir'g, 
medicinc, paramcd:(:al services but 
a Iso in the non-tradi t ional sectors like 
electtonic~, assembly wo:k and compu­
tor programming. Loans from Nationa­
Used Ban ks assist women cnt crpreneurs 
to set up their own ventures both in 
the traditional and non-tradit ional 
sectors in thf urban and rural area •• 
Women have also reached managerial 
level jn many orgllnisations and they 
have also entered into various new 
professions. For instance an indreasin, 
1umbcr of women are being employed 
at the mun~gerial level in professions 
like law, medicine, architecture etc. 
Mor!! and more women are being 
selected for the All India Services and 
the Class I Services. Women have also 
jointed the Indian Police Service. 

A number of employment-generating 
schemes have been started by different 
Ministries Ps weJI as in the States. 
Under the scheme of Training of R.ura' 
Youth for Self Employment 1 !3rd or 
the beneficiaries are women. Under the 
Socio .. Econom:c pro~rammes beir.g run 
by the Central Social Welfaro Board 
employme·nt is being created fot 
women. Some States have started 
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. 'Women Development CorporatioDl 
under which women entrepreneurt are 
liven technical and financial anistance 
al 'W'ell as marketing facilities. The 
Ministry of Social and Women's WeI·, 
fare started a new scheme in 1982·83 
to create sustained employment for 
women in non .. traditional areal. To 
meet the requirement of other facilities 
like hO'itels for the working women 
and creches for the children of work· 
ina women, this Ministry is rU'1ning 
major schemes for giv;ng financial 
a.sistance to voluntary organisations. 

The Department of Science and 
Technology have developed schemes 
and technologies to provide employ· 
ment opportunit ies, reduce drudgery, 
improve the health and environmental 
condi tions of women and to ensure a 
areater involvement of women in 
science and technology. 

[Trans lallon] 

Incentives/Facilities for those who 
are Adopting Family Planning 

Voluntarily 

2587. SHRI BAN WAR I LAL 
BAIRWA WiH the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to ~ta~e : 

(a) whether it is a fact that many 
persons in Delhi have adopted family 
planning voluntarily ~ and 

(b) the details of the inceneves 
being provided to persons who are 
voluntarily adopting family planning 
and the details of the other facil hies 
proposed to be given to them? 

THE MINISfER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) Fam~]y Welfare Programme is 
promoted on a purely voluntary basis. 

,In 1984-85, 1,98,6000 Hcceptors of 
different methods of Family planning 
enrolled ill the Union Territory of 
Delhi. 

(b) Central Government employees 
undersoin. st.criJisation are entitled, 

r'" ,:' I', ,,! 

subject to conditions laid down in the 
relevant Government order., ,t. special 
casual leave, special increm,cmt and f~ 
rebate on interest on bOUle buildinl 
advance. Bmployees of the Delhi 
Administratirn also le,t these 'benefits. 
Several State Governments have 
schemes for giving individual and 
community incent ives. These include 
issuance of 'Oreen Cards' to acceptors 
of sterilisation which enable them to 
preferent ial treatment in areas where 
such preferential treatment is feasible, 
issuance of 'Lottery tickets' and awards 
for community assets. The 'Oreen 
Cards' scheme is being implemented in 
the Union Territory of Delhi. 

[E"glish] 
BUnd Persons in the Country and 

Percentage of Bllndness in 
Rural Areas 

2588. PROF. P. J. KURmN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(n) what is the total number of 
blind persons in the country; 

(b) how many persons go blind 
e~ery year in the country; 

(c) whether it is a fact that the' 
percen tage of the blindness is ~ore in, 
rural areas ; 

(d) what 'Ue the various factors 
responsible for this blindness; 4tod 

(eJ steps taken by Government to 
check the spread ing of blindness? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI VOGENDRA MAKWANA):. i'l; 
(a) As per I.C.M.R. Survey carried'" ,'" 
out in 1971 .. 73, the estimated number 
of blind poplllation in ~b'C countr) ii 9 
million. 

(b) No specific survc'y to determine 
the number of persons Joins 1Jlind" 
every year bas be'en' carried 'out. " ~ · 

f,l' .. 
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.- ,~) ,Jt i is .rr~ot tJla~, ,,1~fl4~f,.4D 
~fJ ' ..... ; ia,· $Jiptly,: o~ .. ' \lt~ pip" ,"0.,,'" ~~r,..,"',: to the, urbp RO~­
,~:~p., ;"'ccor4inl" to, lC~ t 911~ ~3 
~,v,"¥j estimated per~.Dtaae is, 1.4:% 
ill the rural' areas and 1.;1 % in the 
urban population. I 

(4) Main factors respo,"~ible, for 
t.U,daeu as per I.C.M.&.' ~rYO)' 
_~ied o.t in 1971 .. 73 arc as under :' 

Cataract: 

Trachoma & 
Associated 
infections 

Small pox 

Nutritional 
deficiency 

Injuries 

Glaucoma 

Others 

SS% 

2% 
1.20% 

0.50% 

18.30% 

(e) Under the National Progralnme 
for Control of Blindness eye care 
services are extended to far-flung areai 
throUlh mobile camps and permanent 
eye care facilities have been provided 
at the community, PHCs, District and 
State levels. The Programme is being 
implemented throughout the country 
and the ac hievements regarding 
developments of infrastructure facilities 
arc as under :--

ti) Central Mobile Units 80 

(it) Primary Health Centre : 2000 

(iii) District Hospitals 404 

(iv) Medical Colleges 59 

(v) Distt. Mobile Units 30 

(vi) Ophth. Assistant 
training Schools 37 

<vii) R.eJional Insti lutes 9 

(,iii) State Ophthalmic Cells 18 

Vitamu,l A is bem'. supplied under 
••. "aternal and Chlld Health oare 
......... 0 •• 

ffr,."......,. ,;,l,~ , . ~~,"""'m~':'1 , " 
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%'.f. IRkI CHlMTA M&"tf,~. 
Will the Minister of HBALTH' , ANI) 
FAMILY WELFARE be pleased to 
&tatea : 

(a) whether it is a ract that '. 
aJ)peared in Indian Express dat~' 12 
July, 1985 measles has killed 61 
children in itaja3than recently and if 
'0, detaill thereot ; 

(b) whether similar cases ha'lt 
occured in other parts of the country 
and remedial steps taken/propose4 ; 

(c) what are the tong term Mid 
short. term plans of Indjan Council of 
Medical Research/Medical authorities 
to combat the diseaSe ~ and 

(d) whether measles vaccines have 
been developed and used in Western 
countries under immunisation pro­
grammes and if so, reason for non.­
introduction of the same in India '1 

THE MINISTER OF STATB IN 
THE DEPARTMENT OF HfALTIf 
(SHRI YOGENDRA MAKWANA) : 
(a) and (b): Accordin,. to available 
information, the number of deaths, on 
~ccount of measles in the country dur­
Ing 198 4 reported by different States 
and Union Territories was 472. The 
reported number of deaths in Rajasthan 
during 1984 was 33 and 24 up to 
March during 1985. 

(c) and (d): Measles vaccine has 
been in use in other countries. It has 
be:m introduced in the Expanded Pro­
gramme of Immunization in India 
during thi., year. During the 7th Pl." 
its coverage will be expanded. 

Widening and Malaten.hee of 
Trfv8nc1ram KaayaklllD8rl Natio •• I: 

Htlna, ana Replae __ t 0" 
Bridaes 

2S90. SHaI N. DENNIS: Will tbe 
Minister of SHIPPING AND TRANS • 
PGaT be pleased to ttato : 
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-~ {.),;,,"'t~f,t', Po'4er~ .,.,9f'4l'O to 
tate early ~·.l"" "fo, , 'it"" immediate 
maint enance of the TrivaociIum .. 
,JCaJ.Wak,*mad 'National Hiahway'wbich 
~,eift a: very ba4 condition ; 

(b) whether the old and unsafe 
bridles at Suchindram, Kazhithurai and 
Nayyattin'karai are proposed to be 
r.p~accd, renewed and Widened; and 

(0) the steps Government propose 
to tak.e for the widening of this 
National Highway in view of the in. 
oreasins· heavy traftic there '1 

THB MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
;(a) The maintenance of National High. 
ways il a continuous process. Depend. 
ing upon the availabil ity of funds, the 
90 km. Trivandrum-Kanyakumari sec­
tion of National Highway No. 47 is 
beinl maintained in traffic worthy con-
4iton by both T2mi} Nadu and Kerala 
Goyernments in their respective States. 

(b) Survey rnd invt:stigations for 
replacement of Suchir..dnm ar:d Kuzhi .. 
thurai bridges have been providfd for 
in the annual programme for 198'.86. 
However NL:yyattink<'ra i bridge is likely 
to be bye-passed and as such it is being 
mait;ltained for the present. 

(c) There is no proposal for wi den­
ing the epe,tsting carriageway at pre .. 
sent. 

Mankhurd-Belapur Rail Line 

2591. PROF. MADHU DANDA. 
VATS: Will the Minister of RAIL· 
WAYS be pleased to stat c : 

(a) whether it is a fact that tbe 
Bombay Metropolitan Transport Pro. 
ject Railways starled in 1969 is likely 
to be dismantled nnd the services of 
the officers and staff employed 
discontinued : 

, (b) if so. will this dicision of the 
RaiJways not .,eriously impede tho plan 

for cJ~onletition of tbe ;Mdrdp6litaD 
c1.t1 '0' Bombay whioh is sOUl'ht '(I'o"e 
ijOD&ect.ed to '~cw Bomb1iy acress '\ 4ttfe 
Thane Creek through the con.trut~iO'n 
of the Mankburd.Selaptir J\.,nw:~ 
line ~ and 'Ii_ 

, ,.'1 

(c) if 80, whether Government 
would assure not to dismantle the 
Bombay Metropolitan Transport Pro­
ject and not to discontinue the setvice1 
of M.T P. staft' in the interest of br inl­
ing about decongestion of the Metro· 
politan city of Bombay ? 

THE MINISTE.R OF RAIL W A VS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Extension of Railway line from 
Mankhurd to Belapur has been approv­
ed and the WOI k is in progress. 

(c) Does not arise. 

Officers and staff strength commen­
surate with the WOI kload is being con­
tinued, 

Rural Electrification in Sikkim 

2S92. SHRIMATI D.K BHAN· 
DARI : Will the Minister of IRRIGA .. 
TION AND POWER be pleased to 
state: 

(a) how many villages have· been 
electrified in Sikkim under the R~ral 

Electrification Scheme; 

(b) what is the total financial a~sis. 
tance heing given- by the Centre in the 
current fiinancial year for the imple. 
mentation of the scheme in the State . 
and ' 

(c) whether Government propOse 
to increase the financial assistance to 
be given to Sikkim Government 10 .81 

to achieve the target to electrify all 
Y illages by 1990 ? 

THE MINISTER OF STATB IN 
THE DBPAR.TMENT OF POWEll 
(SHRI ARUN NEHRU) : ~a) J94 



J;C;VeQV<', bloc./viUa"es: hay~ bo~n eleo­
fr,I.'~!'iQ S~kiAl as 00,30.6.1985. 

" It; I I, 'I, ",' ~ "" : 

,(tJ) An outtay of as. 1.6S crofes 
has been earmarked for Sikkim's R.ural 
Blectrification Programme under R.E C' 
ftoancins durinl th'e curr ent financial 
year. 

(c) At. provision of Rs. 10.19 crores 
has been tentat ively indicated for the 
R.ural Electrification Programme in 
Sikkim during the Seventh Plan. 

New Sbips Commissioned at 
Visakhapatnam Shipyard 

During 1984-85 

2593. SMRI E. AYYAPU REDDY: 
Win the Minister of SHIPPING AND 
TRANSPORT be Pleased to state: 

(a) the number of new ships com­
missioned at the Visakhapatnam 
Shipyard Ltd. dUring the Year 1984. 
85 ; 

(b) the total number of employees 
in the Visakhapatnam Shipyard ltd. 
engaged in building and manufacturing 
new ships; and 

(c, the estimated value of the ships 
commissioned during the year 1984. 
8S 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. ANSARI): 
(a) During the year 1984.85, while two 
ships built at Hindustan Shipyard 
Lim~ted, Visakbapatnam were delivered 
an4 commissioned, the Shipyard Was 
eD~~8ed in the fol1owins 14 events: 

(i) Keel Layina 7 

Oi) Launching S 

tHi) Delivery 2 --
14 

. \i;(~) Tile total number or e"_ployeel 
.m~lo"edJor ~iJdinl8bips is.1,651. 

I' '" ( , 

, (e\ The price, iDoludiaa 'Go .... • 
ment subsidy, of the.~:, 'two velloll 
received by the Shipyard is .... 

. 36,22,Sl,321~OO. 

2
~ ~ Jon] ,.. 

utJed Yamuna Line Canal 

4. SHRI SARFARAZ AHMAD : 
Will the Minister of IRRIGATION 
AND POWER be pI eased to state: 

(a) when was tbe agreement for 
construction of Sutlej-Vamuna link 
canal signed between the Government 
of Punjab and Haryana and what were 
the terms of this agreemen t ; 

tb) whether the Punja b Gov,~rnment 
have paid the amount of (he ir sha re 
for this construction work and if not , 
the re,'son therefore; and 

(c) how much amount is outstandinl 
and by which time the amount is likely 
to be paid and the construction work 
of this canal will be completed? 

THE MINJSTER OF IRRIGATION 
AND POWER (SHRI B. SHA.NKARA.. 
NAND) : (a) The Agreement regarding 
the allocation of waters of the Ravi 
and Beas signed by Punjab, Haryana 
and Rajasthan on 31·12 .. 1981 aJ80 
covered the implementation of the 
Sutlej·Yamuna Link Canal Proje~t. It' 
stipulated the completion of the Pro­
ject in a period of two years from the 
date of signing of ,the Aat·ee~ent. It 
,Iso provided for the cost of tbe Projeot 
to be borne by Haryana. However" this 
was subsequently changed to a pattern 
of sharin, of cos:s between Haryan. 
and Punjab in tbe proportion of ,5 : 1. 

(b) and (c) : Out of the 'Expenditure 
of Rs. 53 crores stated to have been' 
incurred so far on the Project., ~he' 
Punjab Governm~nt has paid 'Rs.," 1 
crore and about RI. 8 Cron~a ar e 'b~. ' 
atandioS." The non-paymerlt 'of its fbJi 
sbare by the Pun~b !Government is II'id! 

, , t ',.' ~ l·1 I, 

to be due to financial consttaidtl. Tbe' 
constrUct.ion . wqrk of' thi$ canl\l' is tq 
completed bY lS:h 'Aua'ust, 1986!,' , ' 
.' , ,.' ~ 



~595. PR.OF. NIRMALA KUMARI 
SHAKTA.WAT: Will the Minister of 
J.AlLWAYS be plea~ed to state: 

(a) whether it is a fact that lhere 
are 'bO proper lighting arrangements in 
ttle Chetak 'Express ,oing from Delhi 
to Udaipur ; and 

tb) if 80, tbe steps proposed to be 
taken by the Government to improve 
.the liabtinl arrangements in the train 

THE MINISTBR FOR RAILWAYS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Does not arise. 

(.EiJ,II,h} 
Consttaction of Ships at Cocbin 

Sbipyard 

2596. 'PROf K.V. THOMAS: Will 
the Minist er of SHIPPING AND 
TllANSPOltT be pleased to state: 

(8) whether it has been brought to 
the notioe of his Ministry that Cochin 
Shipyard has not received any fresh 
order for th: construction of ships, 
wllicb will ultimately result in the 
cloture of the Shipyard; and 

(b) if 80, what steps Government 
PfO\1Ole to take to safeguard the inte­
rett' of the Shipyard ., 

THE. MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
,-,.ANSPOllT (SHRl Z.R. ANSARI): 
(Jl) and (b) Sbippin, Corporation of 
lodta bad placed a letter of intent on 
Cocb,iQ Sl\\pyard in Fabruary t 982. 
f9~ . \N i\4ina thr~e 67,000 DW'f 
\$.'~ carriers. B"C4luae ot world 
wide rec •• on ata4' fae limited uae 
ot~7tOOO. ' D\\)T bulk carriet:a set 
1.~,eJ canceUe4 .this letter of il)tent'. 
MIl. Chowl'fjIl. S~e.lIllbip8 Ltd. aIle, 
Q.~ell04 tbe onl0 r for thoir ship 006_ 

These ~ave affactec1 'ttie prodacttdD 
prolramme of· CSL. How~er, th Sa 
have now placed a letter of iDtent for 
three oil takers of 86,000 DWT 00 
the sh ipyard. The proposals for 4 .... 
collaboration and investment cJ.ccilioa 
in this relard are beiDa proco1804 '" 
the Government. 

Prod.ctioD, DlstrilMatiOll." sales of 
'Nirodb' Duriag 1914-85 

2597. SHaI S. K.RJ8HNA ' 
KUMAR : Will the Minister of 
HEAl.TH AND FAMILY WELFARE 
be pleased to state: 

(a) what is the production diltri· 
b . " utton and sales of Nirodb' in the 
country in 1984·85 ; 

(b) what was the stock. of NJR.ODH 
with the Gov:rnment at the end of 
1984-85 ; and 

(c) the steps taken by Government 
to ensure that the 'Nirodh' distribution 
under various schemes effectively reach 
eligible coupl es 1 . 

THE MINISTER OF STATB IN 
THE DEPARTMENT OF HEA.LTH 
(SHIt} YOGENDRA MAKWANA) : 
(a) The population, Distribution and 
Sales of Nirodh during 1984·85 was a8 
under :- (in million Pcs.) 

(i) Production 

(ii) Distribution under 
Free. and Depot 
Holder Schemes 

(iii) Sale 

(b) 1 SO million Pes. 

, " 
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(C) Nirodh under th'e Family We). 
fa re Prosramme are distributed 
tbrouah the follow ina channell :-

(i) Pr'~ Sc.",,, : Un~er, ,\his 
Scheme, N lrodb a~e d.i't,jb~}· 
e4 lhroUlh paramedical .tar 



.. ,' ....... '_1. ........ , ........... ..... 
Wet", Prorramme at VarieuS: 
levell. 1bele are provided to 
tltfS"~"ble .pl.",. P~C8 • 
. _cL, S.b-Centrc 8 a~,d at tbe 
doorlt.~p. of ui,TS durin, the 
fie14 visit. 

I(ii) IHpot HoIMr : Under this 
scheme, Nirodh are distribut­
ed in villales throup tbe 
vilmae Health Guid ... 

(iU) $ocltll M.rk.,inl: Under this 
scheme, the Nirodh are sold 
at a hiah1y subsidized price 
throllih outlet, of the 12 
Companies involved in social 
marketmt-

It ... , at Kee .. ra oil Nati()ual Railway 
HIghway No. 91n Andhra pr .... h 

2598. SHRI V. SOBHANADIlSES. 
WARA RAO : Will tbe Minister of 
SHIPPING AND TIlANSPOIlT be 
pleased to state: 

(a) wMtber it is also a fact tbat 
part of the brittse at Keesara on 
National Hilhway No. 9 in Krishna 
District of Andhra Pradesh was damal­
ecl in tbe recent past ; 

(b) w)letber it is ,110 a fact tba~ a._ 
a ~"Ult " th~J'~of the heavy velUc.uJar 
traffic was <\\v~rteFi. ~.' alternaUv~. 
route eompelliDi additional journey ot 
Q) miles ; and 

(c)' if so, wh~'the~ O\)vernacnt ~p •. 
poae to construct a 2-tane bridle to 
lenre the tratlle needs on the National 
HIIlwI, Met. '9 , 

> TIf8 'MINISTEll Of' wrAtt OP 
THE MI~lt;Y Of SHIPtING AND 
TkA~iT ($RR.I Z... ANSJdtn: 
\a) ,., Sir~ 

. *"Tltt "_' Y.eldcullf· Iralle' ._ . ' ___ "'.eD .11' alteMlt"" retft.'trCCtUi., 
,.... J6UtaeJ of .hut' eckIiCiona. ..... 

(c) .TIIe IH'opoal to qoutrlct a Pew 
Itr: .. i,. under eonai4eratioa ·of tJ:M" 
o...-maent. 

Allotmeat of'St~1I8 to Freedom Fllbtert 

2599. SHRI HUSSAIN DALWAl: 
WHt'ihe Minister of RAILWAYS be 
pleased to state: 

<a, tbe cri t eria for allotment of 
stalls on railway platf('lrms ; 

(b) whether the established norms 
are 6tdy and strictly observed ; 

(c) whether there is any provl.ibn' 
to allot some sucb stalls to freedom 
tilhters and in deserving cases of social 
workers; and 

(d) if not, who ar_,; given priority 
in such allotments? 

THE MINISTER OF RAILWAyS 
(SHRI BANSI LAL): (a) to (d): 
Catering/vending cor tracts upto t unit 
are exclusively reserved for Scheduled 
caste/scheduled tribe candidates. Lafler 
cOntracts are award~d in the followina 
order of preference :-

(.) Scheduled CastesfScbeduled 
Tribes; 

(ii) Cooperative Societies of actual 
workers/vendors ; 

(iii) Mabila Samities ; 

(iv) Disabled c'(-servicemea ;, 

(y) Individual upemplbyed trada. 
atea within the age srOUp of 
18 to 30 years; 

(vi) Freedom Fight ers ; and 

(vii) Others . 

No ~.termafven4inl contracts. 
e'llceptinl fruit and fruit juice staUs, 
are allotttki at stations where there i • 
~ptHeuife dopartmental cat_ill •• 



Alt fre. allotment of BdobtaU. 
OIl new atatiofts:/platforms, except ibose 
platfonns constructed due to PUle· 
conversion, are exclusively reserved for 
indiyiduhl unemployed .raduatea within 
the ale group of J 8 to 30 years, their 
partnerships, cOoPeratives, associations 
aDd tbe cooperatives of actual workers/ 
vendors of Railway Bookstalls. 

[rr""slatlon] 
Withdrawal of Concession on 

Circular Tour Tickets 

2600. SHRt BAPULAL MAL· 
VIY A : Wi 11 the Minister of RAIL· 
WAYS be pleased to state ~ 

(a) whether provision of lakhs of 
rupees has been made in the railway 
budget for publicity with a view to 
encourage foreian tourists to travel 
by trains; 

(b) whether 1 S per cent concession 
available to Indian tourists on circular 
tour ticket has since been withdrawn; 
and 

(c) if so, the reasons for depriving 
Indian tourists of this concession 1 

THE MINISTER FOR RAILWAYS 
(SHRI BANSl LAL): (a) A sum of 
Rs. 1 S lakbs has been provided in 
1985 .. 86 Railway Budget for this 
purpose. 

(b) and (c) : The element of 15 per 
cent concession has been withdrawn 
with effect from 15.8.198-1 based On 

the recommendations of the Rail Tariff 
Bnquiry 'Committee. The Committee 
felt "hal this facility was being used 
mainly for travel for business purpOses 
or otherwise at employers' cost and 
that there was no social around for 
lubsidisinl such travel. 

(.,IIsA] 
Ko., .. Da", io Mabaralbtra 

2601. SHRIMATI BASAV A. ' 
ltAJ2SWARl : Will .the Minister of, 

IlUUOAT1GN ANI> POWBl\~ pleated 
tioetate: ";",'1' '",':"lIl 

I J r, ~ 

1(8) whet'ber':it 'is ai'fact t~t a tarae 
quantity of wat er is left' unutilised by 
Koyna dam in Mallarashtta'; , 

(b) jf so, ~hal is the ~ctual quan­
tity ; 

(c) whetller there are requests 
from Karnatnka for the release of this 
eKcess water .to Krishn~ river I~asin ; 
and 

(d) if 50, the details thereof 1 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA. 
NAND) : (a) to (d): The information 
is beina collected from the cOJl-c,erned 
State Governments and will be laid on 
the Table of the House. 

Repairs and Widening.of Natio •• 1 
Highways 

2602. PROF. RAMKRISHNA 
MORE : Wi H the M inist er of 
SHIPPING AND TRANSPORT be 
p~eased to state = 

(a) whether Government are aware 
that National Highways in Gujarat, 
West Bengal, Punjab, Tamilnadu, 'Uttar 
Pradesh, Haryana etc. need exteris'iVe . 
repairs and widening; an4 ' 

, .. 

(b) if so, the steps being taken to 
keep all the ·Jiiahways in perfect 
condition" , , j 

1'HE. MINISTER OF STATE Of I: 
THE MINISTRY OF SHIPPING AND 
TRANSPORrT ~HR.l Z .•. ~ •. ~NSAR.p : 
(~), ,ami. (b); :" ~he dovelopmcot. aA4, 
mai8t~n~nCe 'oi Natrionai ~~bY'~)'s:l,: 
a continuous process and improvem~tnt ' 
works are sanctioned keepinl in view· 
the exiatinl condition gf the ,National 
Hjpw., • traft\c iGtcosi\y.., I .. V.jl1\bility 
of fefQUf,Celf ,and. in\~..,.e p.i~""t..Y\"qD',1_, '! 

AII-(ndia ·b41sis. Tbe Nation.ll('ijJh~.:~, 
in these Stfltes are fenerally in"t 



'I",J, " " , , 

: ... 1M' .... 'f;~!J. .. (.,A£4)·· 

.... OiIW~~ COMtitiolf.I"I:· Hbw."er, in 
"-'i,Mt:"\'Jfo~ 'W""ti ·jWiDf taten'''up 
."ef·; PIa" I.'· tJ.!C.fm '·,eat 1b yeat, ·the 
O.tmrmefttf,of ,lndiatb.s i al •• .atreed 
"to:,d'eY'efbp ',aix,'Nati6nat Hipwa-y Pro": 
:JectllD '·'iko:': ,Stat" 'of aujatat, West 
BOff,,},' Punjab, . 'TaDlil~ Nadu, Uttar 
Pradesh and Haryana, against a World 
Bank Loan of U.S. Dollars 200 Million. 

I' 

M •• lpar Irrigation Project. Held 
, up dut to Non-R eleale of FIIUs 

2603. 'SHR( N. TOMBI SINGH 
Witt the Minister of' IltRIOATION 
AND POWER be pleased'td state: 

, (a), tbe number of _ op-goinS irriga­
tion and power projecls. in Manipur 
whose progress has been 'beld up due 
to' 8h~g9 . in the release of funds from 
the Centre; 

(b) whether it is a fact that the 
nQ\ibal project has not been able to 
.nake headway on account of certain 
mi.sunderstanding between the Centre 
and the State; and 

\c) if so, the details thereof and 
the proposed reme6ial measures to 
quicken the completion of the project? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRl B. SHANKARA­
NAND) : (a) Irrigation l\nd power 
P,F,,?je,'cts are .r~Q.u h·~d to be' funded by 
tbe S,ta te$ from their Plan resources. 
C~ntrai assistance is provided for the 
State Plan as a whole and is not tied 
tp any 'pardcular sector' of activity or 
project. 

(b~ No, Sir. 
, . , 

(Q) Does not arise. 

, Cleatanee 'of Dues by Maharasbtra 
and Madbya Pradesh Towa .... 

Narmada Project 
• 'I.' , 

21tH"/, " SMRIM~T~, 'ATB'L RAMA 
BEN RAMJIBHAI MAVANI : Will the 
__ .. qfl $ "IRRIGATION AND 
tQW_;DO pleated -to ,lale ,; , 

I' 

Cal 'whether it t.' It tact that Maha· . 
rasbtra anJ MadhYa Pradesh Govern­
ments have not contribu,t cd the share 
due' 'to them for the execution of 
Narmada Ir r',at ion Proj ect to GUjarat 
Government' ' ,'; , 

(b) what is. loan amount ftn.uJ, 
fixed by int ernational alencies for 
Narmada Project and out of that how 
much has been disbursed : 

(c) whether it has been visualised 
in Khosla Award that lot of wat er will 
be thrown in the sea even after compJe­
tion of the project on Khosla Award 
lines; 

(d) whether this spare wat er could 
be used for irrigation in Saurashtra 
re,ion by lift irri@at ion fJ om Narmada 
Project Canals; and 

(e) if so, what measures are beiDI 
proposed to be taken in this regard? 

THE M1NISTER Of IRRIGATION 
AND POWER (SHRI B. SHANKARA. 
NAND) : (a) The Government of 
Mahatashtra and Madhya Pradesh have 
already paid most of their share of 
expenditure incurred on the construc­
tion of Sardar Sarovar Project on 
Narmada River in Gujarat upto end of 
March. 1985. 

(b) The World Bank is to provide 
an assistance of US S 450 millions to 
the Project. No disbursement bas yet 
taken place. 

(c) Khosla Committee had submit­
ted in 1965 a report on the use of 
waters of the Narmada River. Subse­
queptly, the Narmada Water Disputes 
Tribunal gave its award in December. 
1979 and as per this Award, all tbe 
waters of Narmada Basin have been 
ful1y allocated among the beneficiary 
stat es. 

(d) and (e): No proposal for any 
lift . irriptjon scheme from Narmada 
Projocts eao·a 1 has been yet received 
from th~, (ioverfllllent of GuJara~ • 



", ".' 41M11J' '."_ ,: I '. _ll1r i.. ellll_ .. 

. ~~OS, SH~,l NARAYAN CHOp­
~y: 'Will the Mini$ter' of ~J,,", 
WAYS be pleased to state : 

(a) what is the sanctioned strenlth 
'of staff at tbe S. B. R.ailway Worbh"p 
a~ ~.~alPUr ; , 

(b) what is the actual nuM'*''' 
staff at Kharagpur workshop as on 30 
June, 1985 ; 

(~) whether it is a fact that vacaa­
,I ioa :at Kharagpur Workshop have not 
been filled up for a long time; 

(d) whether it is also a fact that 
the Railway author ities of the'S E. 
,ailway are finding it diftlcult to have 
tarletted production due to manpowe,' 
abortaSt ; and 

(e) jf so, when the recruitment in 
Kharagpur Workshop will start? 

THE MINISTER FOR RAILWAYS 
(SHlU BANSI LAL)· (a) 14,405 
(Group C & D). 

(b) 13,165 (Group C & D). 

(c) There are some vacancies whioh 
couJd not be fitted up due to reaJQII8 
like ban on filling in vacancies, bOd .. 
availability of suitable candidates of 
reserved com~unities etC. 

(d) These vacancies have effeot on 
increasing POll of Electric and'Diegel 
Locos etc. 

(c) Bfforts are being made to fiU 
up the ~xisting vacancies keeping in 
view' the extant instructions on' the 
8~~ject. 

Cutral Assistance fol' IlJlprovemellt 
and Expansion of State Road 
Transport Corporation '.rilli 

Seventh Plan 

2606. SHR.I K.. Pl\AI)HANt: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to ,tato ; 

(b) whethor some of tbe Stat 01 

~ ~s~c1, fpr qo~tr .. l, ~s.~~ in 
the c.,OIIth ,... to· . ......v. aDd 
ekpand tbeir road transportation'; aDd 

(c) if so, the na~ca 01 til., St ... 
and tlu amount aakod tol ... e~". 
ment'. reaction thereto? . 

THE MINISTER OF STATE <>'f 
Tal? MINISTR.Y OF SH(PPmO A$ 
'tR.kNSPO~T '(SHllr Z .• R: ANS~' ': 
(a) The 'State Governments',' u~"r 
whose direct administrative controllfie 
State Road. Transport Corporation 
function, aTe advis-ed" from time to 
time to take steps for imi'tov_ 
physical and financial performance 'Of 
Corporations. Measures suge.ted atle 
replacement of overaged hines \ proper . ' maintenance and utilisation of fteet 
rational invcntory manalcmcnt' 
economy in fuel consumption .,; 
rationalisin. routes and uainl fuel' o&, 
ciency devices, revision of fare 8truc­
ture to accomodate cost escalation 
etc. 

(b) aod (c): 'No speCific propo.ll 
were received from the Statei l ,tof 
Central assistance for jmrro~~t;. 
expat'ution of road transport dUrlba;til" 
'th Plan. The Cerltral Go~enud~t· 
however, has been· providin. ~t~t 
contribution in the form of Iftte¥t." 
bearing non-refundabl e loan to the 
eKtent of SO% of State OQ\ltrb1'ent'8 
Capital Contribution, to tbe respectivo 
State Road Traosport ~tiOM lot 
up under tbe RTC A.ct, 1950 on an 
aareN level or C-pital c.oAtl'~toD 
to be m .... 

C.trel for Barly DiapoIia of 
c.ao.r'.,.. C~ , •• f ..... 

, .... 
2601. 511 • .1' AMA"· IIftIIeif 

MTHAWA: Will fie" ....... irW 



HEALTH AND FAMILY dbP" 
be· ", ... to: .,ato .: 

{, : <, :'t ,,, 

~a? ~h~tb~r, i~ i, a J'p,~ t~~tll pv~r 
80 per ~eftt Of tbe caJU~'~r 'oales In 
ln4i.· are Teported . t9 'hospitals 0'111 

, ". 't 

when the diseas1e is at'its stage 111 or 
IV stage and at the,e stage the disease 
,,'oonsiderabfy advance:and [,the passi •. 
bility of cure is poor ; and 

(b) if It), whether it is . also a fact 
that ir the disease jf diagnosed eartier 
about 30 to 40 per cent ca8e8~ can be 
prevented from this disease and if 80, 
tbe details thereof? 

THE MINISTER OF STAT¥~ IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGBNDRA MAKW ANA) : (a) 
Yes, ~ir. 

(b, Barly detection o(,variou8 kinds 
of cancer at pre-cancerous 8taS~8 would 
result in saving I ife, providing better 
Q.uality of life and to some extent 
increasing the life span. This involves 
health education and conducting simple 
and cheap tests. The tests are physical 
and internal examination, radiological 
examination, biospy, PAP smear test, 
Laboratory investigations etc. 

[Tran.flallon] 

Flood Control of Urahmaputra apd 
Ganga 

2609. SHRI ZAINUL BASHER: 
Will the Minister of 'IRRIGATION 
AND POWER be pleased to state: 

(a) the amounts sanctioned to 
Brahmaputra Board and Ganla Board 
to control floods in Brahmaputra aDd 
Oanga respectively; 

(b) the action being taken by these 
Boards to control floods; 

(c) whetber ~eeping ~ view the 
fact that a la'fae population il affected 
and there is immense loss of property 
by t~e Boods Government ~ropo$e to 
formulate any effective scheme to 

, .. ;1Id> if 10" the 4etafl.· thor_ aad it 
not, tbe rea:o. tll«.r f' ? ' •• ,~:\'b;r't , , 

.,,' 'I' III 

THE MlNISTBR OF lR.R.(GA nON 
AND POWlUl ~Rt .~ 'SHAlCKldlA. 
MAM»: ,fa) No 'alBOulit btU· ·be ... 
sanctioned for the BrabmaputM ' ... nt· 
or the Ganga Flood Control Board for 
'JP91l4it~re on}1,o04 c~'~l"wCWf~, a. 
s'~~~l Flo~ c()nt~a~J worq ,I:, ~iM. 
~~.n~~ olJt by ~he cpncerne4 ~at,!~ . 

(b) to (d) : nle Brahmapu,tr.80..,. 
i~ c~rryinB .put ~ury~y8 and· i~y·e'lila~.l 
tions for preft8r~tion of • MaJtM; 
Plan for ftood c9ntroJ, bank CliP.l. 
and improvement of drainale in 
Brahmaputra and Barak balins. Feali. 
biUt, reports in re&pect of the 'Deban. 
and .Subanairi ,dam project have alr.clt l 

been prepared by the Board. 'lbe 
Board has also taken up investigatiofti' 
for other multi purpose projects on 
Lobit, Noadihing and Dibang which 
are tributaries of t~e Brahmaputfa. 

The Ganga Flood Control Board 
has currentJy under its consideration 
the Comprellensive Master Plan for the 
Ganga basin prepared by the Ganp 
Flood Control Commission, w~ich 
works under the directions of 'tho 
Ganga Flood Control Board. In the 
me~ntime, fhe States fro~ t~. Qa~ .. 
basin are impiementinl various floQ~ 
control schemes which ar'e l~n~r,,1 iy 
within the broad framework' ot the 
Comprehensive Plan. 

Manufacture of Diesel Enllne. JD 
Die.el Locomotive Worklhop, 

Varenali 

2610. SHRl ZAINUL BASHBIl ~ 
Will the Minister or RAILwAYS lb' 
pleased to .tate : 

(a) the annual diesel ollline manu· 
facturin. capacit)' of ~h~ P'i~~l ~o. 
motive Worb, Varanali ; . 

(b) tbe number of eD_jn~. {cpr.' ; 
which orcler. were placed' with di. 



DhM.l~ivo~·r~orkt ,4i .. q:_. 
palt throe ycars, ycar-wise ; 

,. ~ tM. ,~.r .. " ,.,,,, ..... nu­
factored by tbi_ raot<¥y dur iQl the lalt 
three 1ca1'l ; and 

, Ii T )"'; ,t J~ A ' , ' 
" ' ~")'Aif ... ~apacs.., of, tbil factory'iI 

, not IJ>eiDi lltililo4 full" tbe reMCNI 
tll' •• r:', : 

• ,j :, 

t', 1'BE MINUTER. OP 'l.AILWA~ 
<MIll B~Ng LAL): (a) It is pre~ 
lumed tt\at the reference to udicsol 
oOline" refer. to '" di eaellocomot ivea" • 
ft. "annuat diesel locomotive -manu. 
r .... rin. capacity of tbe Diesel Loco. 
maUve' Works (D.L.W.I Varanasi is 1'." Locomotives per year. 

. (b) The orderl placed on D.L.W. 
fOt the manufacture of diesel lC\COlDO­

tiveJ durin. i1ast three years were .as 
\Uldor: 

----------- --_.-
Year 

1984-8S 

1983.8~ 

1982·83 

Orders placed 

114 Locos 

137 Locos 

:':::(c~ The production of diesel loco- ' 
mo'tf~es at D.l.W. during past three 
yeata was as under: 

, Year 
." 

1984·8S 

~ i 9$'3w'84 . " 

1982 .. 83 

Prod~ction 

114 Locos 

127 ,Locos 

129 loco', 
--;:----,._._---------__, 

.. (d) The marli\n~i gap 1)etween the 
inatalled capa city' and the actual 
pr~\lc~on ,i~,on ' accq~nt of const~aint 
Orf\i.ndl :rrotQ"the' (')nnnins C~rnm.i,ssioll, 

1£.'l1li) • I, ~ 

latroduetlon of New Tralat ' ...... 
, RaDebi and Howrab· 

%611
1

: sinu HANNAN MO~: 
SHRl SYBD MASUDAL 

HOSSAIN : 

Will the Mif\ilter of RAILWAYS 
be pleased tQ ,state: 

(a> whether Government are 
aware that at present only one train ia 
funnin. between Ranchi and Howrab ; 

(b) whether Government are also 
aware that the train is always overcrow­
ded because it caters the passengers not 
only of Ranchi but also of the Lobar­
daaa and Gumla district; 

(c) if so, whether Government 
propose to intrOduce neW trains bet­
ween Ranchi and Howrah or to augment 
the number of bogies of the said train · , 

(d) if so, When and the details 
thereof ; and 

(e) if not, the reasons thereof 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c), (d) and (e): Introduction of neW 
trains between Ranchi and Howrah it 
not feasible at present due to short",,, 
of coaches nnd locomoli'.'cs. Even 
augmentation of the load of the eixstiog 
train i. not feasible at present as it 
would require induction of an addi." 
tionai diesel locomotive which is not, 
available with the Railways. 

Introduction of A New Bombay. 
Kanya·Kumari Superfast Train 

2613. SHRI T. BASHEER 
SHRI K. MOHANDAS : . 

Will tbe. Minister of RAILWAYS 
be pleased lQ . SUlte :' 

., 



(a) whether Governmen~'are aware, 
tha.t the 'aya.nti Janats. Express runn­
ina between Bombay and Triva~drum 
is not adequ~te to meet the passenger 
traffic between Bombay ~nd Trivar.dlum; 

(b) whether Oovernment have 
roceived any memorandum to start a 
new' Bombay .. Kannyakumari superfast 
train; and 

(c) if so, the steps taken by the 
Governmen t in this regard ? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes,Sir. 

(b) Yes, Sir. 

(c) Due to scarcity of coaches, 
diesel engines and constraints of track 
capacity on the sections enroute, it will 
not be possible to introduce a neW 
train between Bombay. and Kanya­
kumarj. 

[Tranl/allon] 
Running of Jodhpur-Lucknow Maru­
dbar Express Via Pali-Marwar­

Beawar·Ajmer, Phulera 

2614. SHR! VISHNU MODI: will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether any representation has 
been received by the Government for 
fUnning Jodhpur.Lucknow Marudhar 
Express trian via Pali-Marwar·Beawar­
Ajmer-Phulera instead of via Merta 
City Phulera ; 

(b) if so, whether any action bas 
been taken by the Government thereon; 

(c) if 80, tbe details thereof and 
tbe decision taken in this regard; and 

(d) jf not, the reasons therefor 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRl MADHAVRAO SClNDI'A) : (a) 

.' . . ), t"! .. ,' J I. . !, . , 
to (4) : Demanda., .. have bOAm :ucowff 
acd examin'cd, blit not faunA t~~\e 
on acc0ll:nt. ot <'.lonler. roiate~.;:;: 'l~, 
capacity cor.stu~.ints on Marwar luoc-, 
tion -Beawar-AJmer section. a~d' well 
patroDisation on the present rou te .• I • 

(Engll$l.) 
Sopply of D. V .C. Power to Welt· 

DeDlal 

261S. SHRI SANAT KUMA&" 
MANDAL : Will the Mini.tor Qf 
IRRIGATION AND POWBR. bo . 
pleased to state: 

(a) whether D.V.C. West hapl 
Pact on power supply bas lince been 
finalised; 

(b) if so, the broad features there 
of ; and 

(c) if not, the stage at which the 
matter stands at present and when this 
pact is likely to be final iscd '? 

THE MINISTER OF STATE IN, 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU): (a) to (c) : 
In a meeting with the Power Minister, 
West Benp1 held on 13th July, 1985, 
it hr.s been decided that there should 
be a long-term Agreement for about 10 
years or so (or supply of power by 
DVC to WBSEB and CESC. A Commi. 
ttee of representatives of tbe oraaniaa. 
tiollS concern ed would work-out the 
details of tbe .Aareement at tbe earliest. ) 
Follow up action is bema taken by the" 
DVe. 

Power Ge.eratloft in ABdhre 
Pradnh 

2616 •. SHRl M. llAGHUMA., 
REDDY : Will the Minister of 
IRRIGATION AND POWER ~e pl~ed 
to state: . . " 

iI, ' 

(a) whether the target for powe; 
leneratinl capacity in Andh'ra Pradesh 
durin, Sixth Plan period bas boon 
acbievttd; and 

. , "H 
(b) if not, the reasons ,for tbe ba.- , 

10' and delails tbereof? . . 
"I'!t 



_~ MIBt°F dFST~w.~~ 
Mttl 3(jfq NilHli.u : ~~J lind (lil : 
AlIi' t a tir~ot of, 109~ MW lI.,ed Cor 
t1tb tate' 4ur~nl tbe Snub Pla~, the 
tacH.! 'lil1ditlorial gencratin, capac~ty 
coaudi~ibned "vas 123S MW. While 
Balimela DPH, Units (2 X30, MW) 
slipped, two units each of 100 MW at 
Napri\ttlsaaar PSS were advanced for 
commilsioninl from early part of 
Seventh Plail to the Sidh Plan., ,The 
all,fri -reason'of "Uppaae of Balimela 
IJpH Ubits ·1 &. 2 was the delay in 
baIldiill o,er of la.,d by Odssa 
Government. 

.lIlftin. of NTPC Oftlee from 
Durppar to PatBa 

2617. SH"&IMAT1, GBBTA 
MUKHBRJEE: 

SHRI AJIT KUMAR 
SARA: 

SHRI PURNA CHANDRA 
MALIK: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether it is a, hw,t that 
National Thermal Power Cor.p.ofation 
ba decided to shift its office f~om 
DUr'pPur to PaGnt and has already 
ialued ,ii order to that effect ; 

','ib) whether the State Government 
of West Be"lal had 'earlier assured the 
Central power Department of 22 acre 
plq~ at Salt Lake, Calcutta for National, 
Thermal Power Corporation to set up 
tbeir Eastern office; and 

(c) if 80, wbether· Government 
propole to reconlider their de~ision of 
abiftlnl tbe olliee frbm W"t Benaa)? 

TIm Mrt-tI$TBll OF STAT E \N 
THE DEPARTMENT OF POWER. 
( SHRJ ARUN NEHRU): (.) No, Sir. 

"t) 1>e,.r,tlfteftt of POwer have 'not 
.sked for an .lIurance from Well 
_ ..... 1 Gover~ent for a 22 acre plot 
~r.lt Ute, 'Qlcutta for the !lutein 

\ " ! '~ r 

iY,It(", .4",." ,I •• 

, relioD office of Nati9.~l.. Thers;oal 
Pow~t Corporation, a8 NtPc did Dot 
conliaer ai any time to eatablilb thll 
bfttce at C,llcU tta. 

(c) Do es not arise. 

[TralisJallon1 
Person, Suft'eri-.g from Cancer 

Symptoms and Causes , 

2618. SHRI LALA RAM KEN: 
will the Minister of HEALTH AND 
FAMILY WELFARE be pieased to 
state: 

(a) the symptoms of the cancer in 
its first stage and also the factors 
responsible for this disease; and 

(b) the names of places in Rajas­
than where hospitals for the treatment 
of this disease are pr oposed to be 
opened in the nedr future 'I 

. THE MINISTER, OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) Cancer can affect any part of the 
body. Symptoms very accordins to 
the side and type of the cancer. The 
causes are 'usually more than one for 
any specific cancer site and type of 
cancer. Tobacco habits and environ­
mental carcinogenic fact9fs are rea­
ponsible f~r oropharyngeal and r~s. 
piratory cancer. Poor genital hygiene 
as well as early and prolonged sex life 
and< :too many chHd births ar e generally 
responsible for uterine canee,r in 
women The.e two cancers represent 
well over one 'half of the cases in tb' . 
COUfttty. Rea'tding abdominal eaDc~rl 
there may be .ome relation with 
dietary habits. 

(1)) There is presently no proposal 
to open any new Cancer hospital or 
eerttre in &ajasthan. However,' cari.cer 
trethment facilities in R.ajait ban arc 
available at the following hospitals :-

1. Jawabar Lal Nehru Hospital, 
Ajmer. 

2. P.B. Men', Hospital, Bikaner. 
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3. ·S.M $; Hospital. Jaipur. 

4. M.O. Hospital, Jodhpur. 

5. Umaid Hospital, jodhpur. 

6. ,General Hospital, Udaipur. 

7. Assocbued Group of Hospitals 
Udaipur. 

Produclion Capaeity Uf Artificial 
Limb Manafacturin g Corporiltiob 

Kanpar 

'2619. SHRI PRAKASH CHANDRA: 
Will the Minister of SOCIAL AND 
WOMEN"S WELFAltE be pleased to 
state : 

(a) the production capacity of 
Artificial Limp Manufactu ring Cor­
poration, Kanpur from 1 JanuAry; t 984 
to 31 March, 1985 ; 

(b) the extent of decrease or 
increase in its produc tion capacity 
durirtg 1984 as compared to that in 
1983 ; and 

(c~ the present production capacity 
of the said corporation 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATI 
M. CHANDRASEKHAR): (& ) 
ALItdCO 'produced l\t_;)?lfances wbrth 

, Rs. 44.13 lakbs 'durina this period. 

<p) producti.n' in 1984 decrealed 
to ,Rs. 34A3 ~ lath, as, cotlPrcd to 
production of Rs. 91.10 lakha in 1983" 

(~) The produc.tion in July. 1985 
was Ra. 5.43 lakha. 

.,.. "\t,erse Effed of Eleelslve Consump· 
tion of Drugs and Hornio •• CWft 

Pregnant lVODteD 

16!0. SHltl R.. M. BHOVE: "Will 
the Minister trl" HB4.LTH ANn 
FAM.ILY WBLFARE be plea8~' to 
to itato : 

, (a), wholher GoverDDl=.t .arc .. ware 
t~t. ~t~.~i~e cc,~stUtipt1~h of~eiticj~. 
ana UotiPOtiJs lenerall1 b"'bi~ advib""e 
etfe€t db the heaHh of pr~t 
women; and 

(b) ~f so, the appropriate steps 
beinl taken by the Government in 
this rcaard? 

THE MINISTER. OF STATE. IN 
THE DBPARTMENT OF HEALTH 
(SliRI YOGENDRA MAKWANA) : (a) 
Yes, Sir. 

(b) ~~dicines and J101monea aro 
prescribed by tbe medical practitioners 
attendinl on the concerned patient, 
based on the reQ.uirements of ca~h 
individual case. 'i'he medical pIacti­
tion:erl arc expected to be fully aware 
of the impli~tions of consumption of 
medicines and hormones particularly 
by presnant women. Voluntary 
oraanisations like the Indian Med'ical 
Association an~ specialist professional 
bodief. also convey advice to their 
Members on proper usc of drug which 
may include this aspect aJso. 

LoSI to Railways due to Contra ct 
Work 

2 6l J. SHRI R. M. BHOYE : 
sHRl ANANTA PRASAD 

SETHI: 
SHRJ 'LAKSHMAN 

MALLICK: 

.' \\.ti~l the Minister of RAILWAYS be 
pleased to state: 

(a) whether OoverDIIlCtlt'. attention 
ha~ :~~en, ,;d~~~n .. to the I nc~. it~m 
app'~arln.ID i(l~us~n". datod 1~~, 
l~ja_s ~o. thq .eff~~t that.loSl~or lakba pi 
ru'P:e~ ~ ~~CIl , lDcurred, in a contract 
awarded by Wcate,rn Railway Adminis­
traiion du~ to ca~clel8nesl on the p&rt 
of same railways official.; 

(b) if so, tbe details of the contract 
awadled in Ma" 1918 by the Railway 
Admin ilttatiOD ; and 

(c) Whether 'any measur,es have 
been taken by, Government to prevent 
recurrence of sUch easel '1 



TJIB MlNlSTE'R' )OF .' StAtB ,~ 
THE MINISTRY, OF .. ~AILW~~ 
(SHill MADIIA VRAO SctNbtA): 
(a) Yes, Sir. ' " . 

(b) In May, 1978 a contract for 
quarryinl. tciading aDd supplying slone 
ballast/broken stone/rubble/crusher dust 
(va1uina Its. 36.61 lakhs) from the 
Railway quarry at Virar for a peri od 
of 3 years was awarded by Western 
Railway Administration. The Con­
tractor, during the currency of the 
contract, asked for enhancement of the 
rates due to escalation in pr ices. The 
Railway Admin istration decided not to 
alree to enhance the rates but to close 
the contract without any financial 
liability on either side. 

(0) An inquiryhas been ordered in 
the matter. 

[&,11,,"] 
Foodgrains Stolen from Railway 
Wagons durhJg TransPf)rtation 

2622. SHRI M. RAGHUMMA 
REDDY : Will the Minilters of 
llAILWAYS be pleased to state: 

(a) whether it has come to the 
notice of Government that a large 
quantity of foodgrain's were stolen 
durini transportation from the railway 
wagons; and 

(b) if so~ estimated quantity of 
foodll'ains stolen from the rdilway 
wqons durins 1981-82, 1"982·83 and 
1983-84 '1 

THB MINISTER 'OF STATB IN 
THE MIN'ISTRY OF '_A.ILWAYS 
(SHIll.( MADRA VRAO st INDIA): (a) 
and (b): The estimated quantity of 
foodarains stolen durin's transportation 
from the railway wagons in 1981-82, 
1981.83 and 1983 .. 84 are as under" :-

Y tar Esti1llated Quantity 
of f oodttains (In 

QUI.) -
198 t .81 '75,S'73.3S 

1982.83 14,647.05 

1983.84 18,161.40 
--~~~--------

":_', i" "\"', j' I 1:l,1. w"''''''''4i'''''''' 7Z' 

Au ran.....,.. Solapar'Rallway Project 
Dnrflll Seventh Pia. 

2623. SHRI PRATAP RAO B. 
BHOS~LE : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any proposal is pend· 
ing with Unjon Government undertake 
Aurangabad.SoJapur Railway project 
wh ich is in Mara,thwada resion of 
Maharashtra ; 

(a) whether any request has been 
received from Government of Maba. 
raahtra to accommodate the above 
project in Seventh Plan ; and 

(c) if so, the reaction of Govern­
ment thereto? 

THE MINISTBR OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): (a) 
No, Sir. 

(b) Demands have been received 
from public representatives to take up 
construction of this line. 

(c) In view of severe constraint of 
resources and heavy commitments 
already on hand, it is not possible to 
con.ider takin, up this line at present. 

(TrGn.t/4lIon] 
Stoppage of Garlb Nawaz Expr, .. 

anc1 Other Facilitiel at 
KtsbaDlar. Station 

2624. SHRI VISHNU MODI: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) 'whether Government' have 
received any memorandum in regard to 
provid ina stoppase for Garib Nawaz 
Bkpres. and Super-fast CKprCSI trains 
at Kiahanprh Railway Station on 
Dclbi .. Ahllleda.ad line ; 

(b) wbe lber, in this memorandum, 
dentands have also been made ror 
construet ion of over bridie, C1010-
stand and to provide quota of bertha 
for Calcutta from there ; 



(c) if 10, whetber, , Q.9,enpen t 
have taken any act ion on tb il memo· 

. ra~; , !I 'f" ' ,j, : 

• • (cS) if 80, the details thereof; and 

(e) if not, the I'ca80n8 t~eteror ,:," 

THE MINISTER OF STATE IN 
THE MINISTRY OF R.AILWAYS 
(SHRt MADHAVRAO SClNDrA)'~' (a) 

• Yee, Sir. 

(b) Yes, Sir. 
" 

(c) to (.) : Stoppaae at KisbaDprb 
cannot be provided keeping in view 
the long distance fast characters of 
5051s06 Delhi.Ahmedabad Superfaltt 
Express and SOIA/S02A Garib Nawaz 
Eltpress. 

As relards road over bridge the 
State Government has not sponsord 
any proposal as required under extant 

• lules to replace either of the two level 
cr OSSil~&8 neaf Kishangarh Railway 
Station b,y road over bridge on cost 
sharing basis. 

Tenders for a cycle stand at 
Kisbanprh were ",aHed for but rejected 
due to low offering of license f eel ~ 
Fresh tenders are being invited. 

Allotment of a quota. for Calcutta 
side is not considered feasible at 
present. 

[Eng/l&h] 
Decline in Freigllt Earnings 

2626. SHRI PRIY A RANJAN 
DAS MUNSI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether railway freiaht earnings 
... have been Ireatly hit by not havilll 

8u1ici~t cda 1 and steel traffie in last 
few months ; and . 

: " 
, (b). whether the Railways pl"opOse 

to copsidor tbe freisht tariff revi~w"iIl. 

\'tl4W qf tao "rlh ... iJbne~., Qf ,,.ods 
tr.tIi~ ? 

THB Mt'NISTBR ,OF &TATS IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : (a) 
O"pite lome allortfal l ill ateel traffic 
dul~ ,April to, July this Y-.r, t.l\. 
r,ilw.y! Jr:e..iaht earni,nas are ·.eneraU, 
on target. 

,(b) No, ~ir. 

Pr~p. ... 1 to T~ch 'RellaJonl in 
lneU. ' at Dearee Level 

,2627. SHR} PRIYA RAN1AN 
DM MUNSI': Wi 11 the Minister of 
EDUCATION be pI eased to state: 

'(a),whoth,er Government propose. to 
jntroduce a subject "Religions in India~' 
at degree level to enable students 
to understand various re!igions and 
their ilJlpact on national unity' . , 

(b) if so, when and bow it will be 
implemented; and 

(c) ifnot, the reasons therefor? 

THE MiNISTER OF EDUCATION 
(SHRI K. C. PANT): <a) No wcb 
proposal is und er Government's 
coosidoratiOD. 

(b) Does not arise. 

(c) The responsibilKY for illtro", 
duct ion of any subject in the dearee 
c~ur..;~s offer cd, by, pniversitiei wests 
wuh the concerned university bodies. 

Extension or Calcutta Circular 
Railway upto Majherhat 

2628.: SHRI ANIL BASU: Will 
the 'Minister of RAILWAYS be pleas.d 
to state: 

(a) whether the Government pro­
pose to extend the Calcutta Circular 
Railwar upto Majbrbltt ill near futuro ; 
and " 



, (1.t) if'lo,. what 'atepa the ~ill~t1'1 
of Railways propole to take to ro11llti. 
litate the people who ar: to be 
.. toted' -'due t. 't!l •. I' atJd Circular 
bU., Droject " 

THE NINISTER OF STATE IN 
THE MINIStRY' OP RAILWAvS 
(SHIll MADHAVkAO SCJNDIA:)'": (a) 
Yes, Sir. · , 

(b) Rehabilitation of the penona 
in unauthorised occupation of the 
ra ilway " 'Jand is a s~bJect ""..~icb per. 
tainl to the State Government. 

Dlreet F:ast Train bc:,ween A~a ant1 
. " ' LueknOw I I-

2629. SHRI GANGA RAM : 
Win tile Minister of R.AILWAYS be 
pleased to state: 

(a) whether' there is no direct 
fast train' starting from Alra and 
terminating at Lucknow and vice 
versa, causinl inconvenience and hard­
ship to the public in general of tbe 
area; 

(b) whether Government propose 
t9 i~tfQ~\fce sucb ~ fast ~rp:.n qll the 
s~~ rQu~e ; 

(c) wbetber it is a fact tbat tbe 
present Avadh Express which previously 
used to run be~"een J.iL~~PPV\( 'nd 
Agra bas now been ext ended upto 
Kota. thereby addinl to the hardships 
of people; and '. 

(d) whether Government propose 
to revert to the old system by attach-ing 
one or two bOliett to Avadh Express 
for goip~ to a.p4 comina fr9~ K9~. ? 

THE MINISTER OF STATE IN 
THB MINISTR.Y OP' RAILWAYS 
(SHltI MADHAYBAO SCINDIA) :' (a) 
Yes, Sir. 

(b) No, Sir. 

(c~ On public demand tbi, train 
r, 

wa, e"tended up to Kota, 

(4) No, Srr. 

Avalla~lllty of Medlcla •• In coltS· 
Diapeas.riel In Banaa lore City 

2630. SHRI V. S. KRISHNA 
I~B : Will th" Mini.ter of HBAL nr 
AND FAMILY WELFARB be pl~ased 
tp sU~te : 

(~l _qw ~y Centr~1 Q~~.r ... _, 
Health Scheme dispensaries are fhere 
in Banlalore Ci ty ; 

(b) how many Central Government 
e~ployees are covered under thi • 
• theme; " 

(c) wheth~r ~he above scheme ii in 
VPlue for Central povernD}en~ em~ 
ployees wor king in District an,i' Talqt; 
Headquarters ; and -

(~) ~het~er required m.edicin,cs ar~c 
aya.il~ble in all the COSH, P,i,p~Jl~ 
8~fles ? . ' 

TH~ ~INISTER OF STATE IN 
THE DEPARTMENT OF il~ALTH 
(SHRI YOOENDRA MAKWANA): 
(a) 8 allop~thic dispensaries, one 
H;omo~opathic unit and one Ayurvedic 
Unit 'are functioning in Bangatore 
City. ' 

(b) The Scheme COvers 3311S 
Central Government Employees includ. 
inl pensioners in Bangalore. 

(c) The Scheme is confined to 
Banaalore city only. 

(d) No specifiC complaint of 
s~orta,e of medicines etc. has been 
reCeived. 

Universities Functioning without 
University Grants Commission 

·ppr~val 

~6~ 1. ~HltI V. s. KltIIHNA 
lYBR : Will the Minister ~f JE,DUCA,- ! 

TION be plea~ed to atate : 

(a) haw many t)niv~r.iti~. are 
funotionin, without lettina tile ;~~; 



~ ,Irem the University Orants 
ee.il8iof1 .. 

(b) whether they are rec,eivins 
funds from the Centre ; 

(c) if so, the details thereof; 
and 

(d) whether Government propose 
to recogois'c those Universities, if 
they comply with the conditions laid 
down &v University Grants Commis­
sion'l 

Ntlm~ and Y~ar 01 Establl$hm~nt 

I. A.P. Open University, Hyderabad 

TIE .t.U'NlImll 00 .EDlIGAWION 
<SHRI K. ,c. l'A.NT)~" (a)" and (b) : 
Universities estabilllred under Acta 
of State Legislatures do not. require 
artY permission from the t1GC to·.tart 
functioning. However such un'iverti~~ 
as ba'/e been established after .Hri~, 
17, 1972 require to declared fit bY 
the UGC to receive any financial 
assistance from Central sourcet. At 
pres.ent, there are 13 uoi~~ 
whieh ha.ve yet to be d eelared til", 
the UOC. 

(c) and (d) : The names of the t 3 
universities are as foHows :-

1982 

2. Sri Padmavathi MahiIa Vishwavidyalayam, 
Tirupat i (A.P.) 1983 

3. Alunachal University, Itanagar. 

4. H.P. Krisbi Vishwavidyalaya, Palampur. 

s. 6ber.E.Kashmir University of Agricultural 
SCience and Technology. 8rinaaar. 

fit Gulbarla University. 

7. Mangalore Un iversity, 

8. Gandhiji University, Kottayam (Kerala) 

9. ,Guru Ghasidas Uni/ersity, BiJaspur. 

10. Amravati University, Amravati (Maharashtra) 

1 t ,lagannath Sanskrit Vishwavidyalaya, Puri. 

12. Mother Teresa Women's 'University, Kodaikanal 

'13. Vidyaaagar University, Mi4napore. 

1985 

1918 

1982 

1980 

1980 

1983, 

1983 

1,983 

1981 

1984 

1981 

The Commission would consider declarin, these universities ftt 10 receive 
Coptra 1 assistance as and when they fulfil the conditions prescribed in the r~lc, 
framed un~er Section.12-.~ Qf t~e \JOC Act. . " ., :", 



2632. SHRl V. S. K.RIS~A 
lYEll : Will the Minister of H:EALTa 
AND FAMILY WELFARE be pleased 
to 8t"te : 

(a) whether the horizontal benlth 
proaraPllne involving multi-purpose 
workers in leprosy in Karnataka has 
been tarlely ineffective; 

(b) whether it is possible to have 
a vertical proaramme with para medical 
Itaff working on leprosy; 

(c) whether the Centre have 
approved the vertical programme for 
bcina introduced in Karnataka ; and 

(d) if so, the deta ils regarding 
implementation of the above pro­
Iramme? 

THE. MINISTER OF STATE IN 
THB DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : (a) 

No, Sir. 

(b) to (d) : As per recommendation 
of the Working Group on Leprosy and 
as accepted by the Govt., all districts 
with endemicity of 5 or above per 
thousand are to be covered by vertical 
leprosy programme until the prevalence 
ratc in these districts comes down to 
leis than 2. S 'per thousand. In the 
districts having endemicity below 5 
per thousand, the responsibility for 
implementation of National Leprosy 
Bradication Proaramme will rest with 
the Multi·Purpose Workers set up. All 
the State Oovts. including Karnataka 
bave already been reQ,uested to imple­
mont tbe proaramme accordinaly. 

lCDS Projects for Karaataka 

2633. SHlU V. s. KR.ISHNA 
lY£R. ; Will tbe Minister of $OClAL 
AND WOMEN'S ~LFAllE be plealcd 
\Oltlte : 

(a) cut of 1000 leDS, '(!atesratett 
Child Development Schem.~ ~tli 
sanctioned durinl Seventh Five Year 
Plan, how many of them will be taken 
up in Karna taka ; and ' 

(b) whether Government propose 
to sanction at least 4 more ICDS PIG­

jects during current year considerio. 
the population of the women and child. 
ren of the Karnataka State 1 

THE MINI&TER OF STATE OF. 
THE MINISTR.Y OF SOCIAL AND 
WOMEN'S WELFARE (SHRIMATJ 
M. CHANDRASEKHAR): (a) The 
magnitude of expansion of ICDS during 
the Seventh Plan is not yet decided. 

(b) No, Sir. 

Proposal to Make Calcutta University 
a Centra I University 

2634. SHRI SUDHIR ROY: 
SHRIANANDAPATHAK: 
SHRI BHOLA NATH SEN: 
SHRI SATYAGOPAL 

MISRA: 

Will the Minister of EDUCATION 
be pleased to state: 

(a) whether there is a proposal to 
make Calcutta University a . Central 
Unh'ersity ; ond 

(b) if so, the details thereot 1 

THE MINISTER. OF EDUCATION 
(SHRI K. C. PANT) : (a) No proposal 
to make Calcutta University a Central 
University is presen tJy under the conai. 
deration of the Oover£lment. 

(b) Does not arise. 

De.lltation In Damour Resenoir 

2635. SHlU SUDHIR. ROY: Will 
the Minister of IRRIGATlON AND 
pOWEll be pleased to stale: 

ta> whether most of the re8eTvoi~ 
of tho Damodar and itl tributariCl aro 



, II,', 

be",miDl _usable, bccaUIo ".0' 'wp 
scale .ilt depolitl ; and 

, (4,) ··if IO~ ..,bat at. -" beinl taken 
for deaUtadon 'I 

1: HE MINISTER OF IRRIGATIOt:-l 
AND PQWER (gHItI B. SHANKARA· 
'NAND) : (a) 'Periodic capacity surveys 
carried out on the Panchet Hill and 
MaitbtJl1'lleservoirs of 1)amddar S1stem 
b1dic:\ted that the apparent rates cJf 
sedimentation in these two reservoir' 
are more than the rates assumed at 
the 'planning stage. However, the 
aon08l101. of storal' capacity is less 
tban 1 % per year and the res,ervoin 
are not becoming unser1iceable. 

, (b) Desiltation is not considered 
practicable in the case of large reser. 
voirs. Catchment treatment measures 
are being implemented in identified 
priority areas under a Centrally Spon· 
sored Scheme of River Valley Projects 
by the Ministry of Agriculture and 
Rural Development. About 28 % of 
the priority area of Damodar Catch-' 
ment received treatment upto 1982·83 
under this scheme. 

Creation of an All India Education 
Service .' 

2636. SHRI SUDHIR ROY: Will 
the Millister of EDUCATION be 
pleased to state: 

(a) whether Government ha,e deci. 
ded to create an All India Education 
Service ; & nd 

,(b) if so, the details thereof? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a' No, Sir. 

tb) Does not arise. 

Natioul ,Wat.way froOl TrivandrtuD 
to iC.asargod : 

2637. SHRI T. BASHEER: Will 
tho }4iai8ter of SHIPPING AND 
TRANSPOR.T be plea&e4 to state: 

, , r , " ' • ~ , 

I (b) ,it.o, the dotails theroof" .•. 
',t!'P$ " taken I by Government in thit 
rePId ., , .. " 

THB···MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPOBtT (Sl:iRI Z. a. ANSARI) : 
(a) No, Sir. However a scheme for 
jmp~ovement tp Weat COa"st Canal in 
the Quilon-Cochin section was received 
from the Govt. of Kerala. 

. , (b)1 Tpe s~lleme envisages develop.. 
ment of the above sec tion of the canal 
as National Waterway. For considera­
tion of any waterwaJ for being declared 
as national waterway it is essential to 
know the present status of the water­
way' and the extent of upgradatiOQ) 
~ equired in consistence with the typo 
and quantum of traffic to be handled. 
The $tate Government were requested 
to carry out, the hydrographic survey 
for collection of requisite data. They 
were informed that the cost of tbis 
scheme would be met from the pla~ 
provisions. The capacity of the Cen~ral 
Government to carry out hydrographic 
survey being very limited it is Dot 

. ' poSSible to take up such surveys OD all 
the . waterways identified for boiDi i, 

consldercki for declaration a" national' 
waterways simultaneously. Moreover' 
the 7th Pive Year Plan is yet to bo 
finalised. 

Dbaoli-Ganga Hyde. ProJeet 

2638. SHRI HARISH RAWAT: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether aPproval bas been 
accorded for conduct in, survey of 
pbase-II of Dbauli-Oanp (Uttar 
Pradesh) Hydel Project; and 

. (b) if so, _ben ·and (be' time by 
which sur~e)' work ia likel)' to 1)0 
,tar ted there '1 



"~, ~, MlN~, Son=~ OF $tAwT'P, IN 
'I' , • i I, t, ~A1\" '-'~, \ 'T nJ,,', I',~ 
t, "~' ,l!'N "'l" ro\Y~ 
(~l N\UN N.l)': (a) " ,..4 ~b) 
The COlt ~'tim.tc. fo dnvclt,ip\iQD ,of 1 
Dbauli Ganga aydro-electric Project 
Stale:-!I (Uttar Pradesh), prepared by 
'MIttional Hydro-electric 'Power: Cor. 
Matimt are under exaflrination b, the 
Government of India. The sUrvey 
work of th is project would be started 
after ihlst estimate. are apfriov.4. 

2639. simI BAllISH J.A'fIAT : 
SHRl DAL CHA"NDEk 

JAIN : 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) the Dumber of new rai11iaes ia 
r~ of which t"e"e ia a proposal to 
c .. duct sUfvey work, durin, 1985 .. 86 in 
dilOlent States of the cow:ttry ? 

(b) whether it is proposed to con­
d"et survey fOT laying some railway 
llttes out of them, iln bill areas of the 
country ; and 

'(c) if so, the details thereof? 

THB MINISTBR OF ST ATE IN 
THB MINISTRY OF RAILWAYS 
(SlIRJ MADHA VRAO SCINDIA): t-a) 

Surv4Ys are in progress for 37 new 
liD" jjl dj.tTerent states of tae country. 

(b) Yes, Sir. 

(:.;) Surveys for following new lines 
in billy areas are in progress :-

1. BeJhampur-BiJaspur-Rampur 

2. Jagadhri.Ponta Sahib-Rajban. 

3. Tanakpur.Ghat Baleshwar, 

;4. Dimapur-Chumukeqima. 

S. Silchar.Makru. 

' .... ' ...... 1'4 

7. ConveIsion of Madurai-B04ina· 
)'atkan'lf aDd CODlUUoU.n or 
B.O. line to each.in. 

fn-rl4tI.} 
,New Ran Lines In Uttar Pradesh 

2640. SRRI HARISH R.A.WAT ; 
Will ~he Minilter of RAILWAYS 1M 
pI ca&cd to aqUe ; . 

(a) whether Government of Uttar 
Pradcth hal r'equested tho Ministr, of 
aa Uways for layina certai~ new rail 
lines in tbe Itate : 

(b) if 10, the names of tlle new 
lines for wbi~b proposals have beOD 
rccciv.eJ ; and 

(c) the steps proposed to be taken 
by the Ministry in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILW#\YS 
(SHRI MADHAVRAO SCINDIA) : (a) 
and (b' : Government of Uttar Pradesh 
in their Memorandum to Railway Con­
vention Committee (1980) h~!d suggest­
ed construction of a number of new 
lines viz Banda-Fatehpur, Achalda­
Farrukhabad, 1arwal Bahraich, Katra­
Ayodbya, Tanda-Bas ti and Chunnar to 
Dehri-on-sone. 

Letters have al~o been received 
from chief Minister of Uttar Pradosh 
for takin& up of new lines from Khurja 
to Palwal and Sahibabad to NOIDA. 

(c) Work is in progress in Uttar 
Pradesh on new lines from Rampur 
to New Haldwani and Mathura to 
AIwar (Partly in Rajasthan). 

Surveys are also in pIOgl ess on new 
lines between Daurala and Hastinapur. 
Dhampur.A 1 iganj"Kalagarh, Sha hjahan­
pur-Ba~un and Khurja'~Palwal. 

Further action will be taken on com­
pletion of these surveys. 

'Railwall are CaClnlsevere con.train'" 
of resources and ba ve beavy commi$;" 



.)W, . ,"""'it ,~, 
_til· atteady 0. hand. Tberoforo, 
taltal· ,. up of au'verlcoptruction· ... 
... tber Dew linct.'can DOt be considered 
Ii ",""ent. 

Load Sbedding In Delhi 

2641. SHRI a.M. BANATWALLA: 
SHRI RAMASHRA Y 

PRASAD SINGH: 
SHRI CHINTA MOHAN: 
SHRI KALI PRASAD 

PANDEY: 
SHRI SIDHA LAL 

MURMU: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether a number of areas in 
Delhi are having to go without power 
for two to twelve hours almost every 
day and, if so, names of such areas; 

(b) the reasons for this enatic 
power supply in Delhi; and 

(c) delails of steps being tako~ to 
ensue e proper power supply '1 

THE MINISTER OF ST ATE IN 
mE DEPARTMENT OF POWER 
(SHlU ARUN NEHRU) : (a) and (b) : 
The overall power supply in Delhi hat; 
been, by and large, satisfactory How­
ever there have been interruptions in , 
supply to various local areas particu-
Iarlr in tbe walled city or in. tho ,row­
ing fringe of Delhi due to overloading 
af nle diltributio1'l system. The break­
do'Wlls in distribution system also esea .. 
late during the bot and humid months. 
Compilation of the list of areas which 
hav.' experienced interruption in supply 
of electricity would be comberiome 
aM may not be commensurate in value 
with the work involved in such com-
pilation. 

(c) DESU have initiated action to 
r,vamp the system wbere tho ~eak" 
ness. ba\fe been revealed. A compre­
heD8ive ma'ntenance drive is also being 

.".",.. Att:fM;,N I.' 
inidfLted. An, eJeborlte 'system It:;in 
operation, 'including compJa,int c"ntr .. 
and mobile break-dowD pnp equippe4 
with· wireless communicatiO'l, to 
respond to reports of interruption and 
to restore the supply at the earlieat 
poss_ble. 

. Mankhurd Bolspllr Rail Line 

2642. 'SHRI G.M. BANATWALLA: 
Will the Minister of RAILWAYS be 
pleased to state ~ 

(a) whether Government of Maha. 
rashtra has offered any Joan for cons­
truction of Makhurd.Belapur rail line; 
and 

(b' if so, the amount and the terms 
of such loan and Government decision 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
<SHRI MADHA VRAO SCINDIA): (a) 
Yes, Sir. 

(b) Rs. 7 crores interest free loan 
to be refunded when resource position 
improves. 

The offer of the Stat e Government 
was examined in consultation with the 
Ministry of Finance and could not be 
agreed to. 

[ Translation] 
Expenditure on De"elopment or Inland 

Water Transport 

2643. SHRI R.M. BHOYE : 
SHRI JAOANNATH 

PATTNAIK: 

Will the Minister of SHIPPING 
AND TRANSPOll T be pleased to state 
the amount of expenditure beinl in .. 
curred by Government on each scheme 
for development of Inland Water 
Transport during the current financial 
year 7 

THE MINISTER 0 F STATE Of' 
THE MINISTR.Y OF SHIPPING AND 



1.'1 w,,,·,.,...,_, 
TRrANSPOIlT (SHIll Z. R. AmAlU),': 
Plaa outlay of 1\1. 38.00 CrorOi ha. 
boon made dur~DI the curront finanoial 
,ear (J 985.86) for beinl incurred OD 

tho variO\llschemel for developmeat of 

Inland Water Transport. The · .. ila 
of tho Budptary Provision. made dur· 
in, tbe current financial year /."" 
schemes for development of lWT;are 
al under :-

(0 De\'elopmental Schemel of Central 
Inland Water Transport Corpora. 
tion Ltd., Calcutta. 

Rs •. 26.96 Crores 

(ii) Research anc! Developmental 
Scbemes relatinl to Inland Water 
Tran'lp~rt. 

Rs, 0.21 

(i ii) Central Schemes relating to Develop. 
m~nt of IWT. 

Rs. 9.62 
" 

(iv) Centrally Sponsored Schemes for 
the Development of Island Water 
Transport in various States. 

Rs. 1.21 
" 

[S.,/uh] 
D.T .C. Strike of May 1985 

2644. SHRI YASHWAN TRAO 
GADAKH PATIL: Will the Minister 
of SHIPPING AND TRANSPOR.T be 
pleased to state: 

(a) whether all the emp]oyees of 
Delhi Transport Corporation went on 
strike on 16 and 11 May, 1985 without 
notice; 

(b) if so, action taken against the 
indisciplined employees ; and 

(c) steps taken to ensure that such 
snap str ike do not occur aga in ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRA'NSPOR T (SHR.I Z.R. ANSARI) : 
(a) No, Sir. It is only the Drivers and 
Conductors in different Depots/Units 
wbo gave a call for the strike on 15th, 
16th and 17tb May, 1985. 

(b) The services of 23 permanent 
employees who had actively promoted 
the il1epl strike on 15th, 16th and 
11th Ma)" 1985 were terminated. 

Total: Rs. 38.00 Crores 

(c) The Lt. Governor of Delhi in 
exercise of the pOWers under Industrial 
Disputes Act, 1967 (14 of 1947) ex· 
tended the period of dec laration cove;­
ing the Delhi Transport CorpDration 
to be public Utility Services for the 
pUr,pose of the said Act fo r a period of 
six munth1 w. e.f. 1-3-198 S. 

Delhi Administration Home (P.IU 
dated 17.S-1985 deClared Delhi Trans. 
port Corpo.·ation as an essential service 
under Essentia ~ Services Maintenance 
Act, 1981 for a period of one month 
which has now been extended fo: 
another three months. 

Bana Sagar Pro Jed on Sone River 

2645. KUMARl PUSHPA DEVI ': 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) the amount spent on tho· COD" 

truction of Dana Sugar Project on the 
Sone river in Madhya Pradesh _ 
far; ' .. ' 

Cb) the original estimated cost of 
above project ; 

. (c) the t araet date set for' thO' 
~ompletion of tbat projcet ; and 

,">". 



· 1(4) the prolr H8 m.ade so far in tb:e 
completion of ' the cODlt·ruction work 

THE MINISTER. OF IRRIGATION 
AND POWER (SHlt] B. SHANKARA­
NAND) : (a) Rs. 73.97 crores upto 

, March, t 9 8 S, against the re~ ised cost 
of Rs. 260. S 1 cro res as -est imal ed in 
1982. 

(b) Rs. 91.30 crores as approved by 
the Planning Commission in 1978. 

(0) The Project is likely to be com­
pleted in all respects by March, 1990. 

(d) For the Masonry portion of 
the Bana Sagar Dam, 85% of excava­
tion, 40 % of masonry work and 2 S % 
concerting work have been completed 
upto March, 1985. In the rock-fill 
portion, 61 % of excavation, 9 % o,{ 
earth work and 10% of Rock.fill 
work have been completed. 

Requirement of Beds in Delhi 
Hospitals 

2646. DR. A.K. PATEL: 
SHRI C. JANGA REDDY 
SHRI MOHO. MAHFOOJ 

ALl KHAN: 

Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether Government have made 
any assessment with regard to the 
requirement/shortage of beds in variou. 
Central Government hospital. in 
Delbi ; 

(b) if so, wha t afe the detail. 
tbereof; 

(c) what steps have been taken by 
Government to meet the shortage of 
beds in these bospilall to prevent over. 
crowinl and to provide proper facilities 
!'or tho treatmont of patients . and , 

(d) what are the 'estimated require­
ments of Delhi by the end of Seventh 
Pl_ aft bow it shall bo mot , 

THS MINISTBIt. OF STATE IN; 
THE DEPAIlTMENT OF HEATH AND! 
FAMILY WELPARE (SHIU YOOBN· 
DRA. MAKWANA) : (a) to (4) : Tlte 
norm of I bed per 1000 population i. 
generally accepted al a desirable level •• 
It is a fact the number of beds in the 
Government hoapitals in Delhi is· not 
adequate to take care of the demand. 
from tbe patients. This is mostly clue 
to the fact that these hospitals cater to, 
patients from Delhi as well as many of 
the neiahbouring States. A mere in· 
crease in the bed strength o( such 
hospitals, apart from the administra­
tive difficulties involved, would not be 
able to take care of the increasinl 
demands. The approach of the Goveni.­
ment therefore is to establish a chain 
of peripheral ) evel hospitals in and 
around Delhi to take care of the 
medical problems in such peripheral 
areas which, in turn, would ease the 
cODgestion in the eXi&tin& hospitals and 
enable the Government to provide the 
medical facilities in a mote satisfuctory 
manner. At the moment, two hospitals 
with a bed strength of 500 each are in 
the pro(..e~s of letting comDlis~ioned at 
Hari Naiar and Shahdara. Three other 
hospitals with 100 beds each are beina 
planned at Mangolpuri, Khichripur and 
Jaifarpur. 

Investment in specific on IOing 
Irrigation Projects 

2641. SHRI JAGANNATH PArr .. 
NAIK : Will the Minister of IRlUGA. 
TLON AND POWER be pJeased to 
state: 

(a) whether it is a fact that his 
Mini\try bas advised the Sta te Govern­
ments to make investments in specific 
on 10inl projects which are in an 
advanced stale and are to be complet. 
ecl durin, the Seventh Five Year Plan 
so as to make best use of the availablo 
financial resources; and 

(b) if so, the detai 1s thereof "I 

THE MINISTER. OF IRRIGATIoN 
AND POWER (SHill B. SHANKARA. 
NAND) : (a, and (b) : The approaCh to 
tbe Sevooth PI an empbasiaea tbaC 



pt.iprit7 tbould 'be alY'en to completion 
of oa-Ioinl proj.ectl which !Would stut· 
ykldiaJ benofits durinl the plar. by 
f.clioa them adequately. This poilit 
was emphasised to State Governmont's 
roprclentatlves and kept in view during 
tbe W·orkin. Group meetings held in 
the Planning Commission for recom. 
l1lendinJ outl!tY~ for ind ividual proje .. ts 
in tile irrilation sectot for individual 
projects in the irr italion sector for 
1985.86 and for the Seventh Plan. 

A_iHioD •• Jawaharlal Nebru 
Vnhersity 

2648. SHRI MUKUL WASNIK : 
Will the Minister of EDUCATION be 
pleased to state : 

{a) w·hether it is a fact that 
Jawaharlal Nehru University (Central 
University) New Delhi is denying 
admissions to students who have 
passed examinations other th<tn the 
10+2+3 ; and 

(b) if so, what steps Government 
plan to take to ensure that all students 
who complete 15 lYe'us of education 
and are otherwise qual ified for post­
Iraduation get admission Jawaharlal 
Nehru University to ensure the natio­
nal character of the un iveuity ? 

THE MIN~'IER OF EDUCATION 
(SHRJ K. C. PANT): (a) No, Sir. 

(b) In the case of the students 
from States and Union Territorieli 
which have not yet adopted the 
10+2+3 pattern, provisions has beon 
made that students who have success­
fully compleled the first year Maste r's 
degree programme are eligible to 
appear in tbe admission test far 
M.A.!M.Sc. (two-year) programmes. 
Similarly, students from Slates and 
Union Territor ies which have not 
adopted the 10+2 pattern of school 
education arc eligible to appear in the 
admission test for the five-year inte­
Irated M.A. programmes', if they bave 
successfully completed the first-tear of 
the Bachelor's dcaree examiriation. 
Tbi" provision will ensure tbat no 

student from any Stale or Union 
Territory is denied the opportunity to . 
join the J.N.U. 

'Ceatr.al UniversJty Status to J .... 
MUlia IsJamia University 

2649. SHRI MUKUL WASNIK : 
Will the Minister of EDUCAll0N be 

. plea4ied to state: 

(a) whether it is a fact that the 
Government have a proposal to ,.i~e a 
statu·s of Central UniveIsity to Jamia 
Millia Islamia University, New DeJhi; 
and 

(b) if so, the reasons for delay 
in its implementation? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and {b) ': 
At its meeting held on the 4th October 
1983 the Executive Council of th; 
Jamia Millia lslamia decided to 
request the Ministry of Education and 
the University Grants Commission to 
grant statutory central univel sity statuI 
to the Jamia. The proposal was 
considered by the University Grants 
Commission and it regretted its 
inability to accept the proposal to 
convert the Jamia, at pre.,cnt a deemed 
university, into a statutory university. 

Closure of Electric Loco Shed at 
Adra 

2650. SHRI BASUDEB 
ACHARIA: Will the Minister or 
RAILWA VS '"be pleased to state: 

(a) whether Government have taken 
decision to close down electric loco 
shed at Adra and· to transfer aIr 
electric loco drivers to other places ; 
and 

(b) If 80, the ,roalons therefor? 

THE MINISTER OF STATB IN 
THE MINISTRY OF' RAILWAYS 
(SHRI MADHA VRAO SCINDIA): (a) 
(i) No, Sir. There js no Electrie 
Loco she\! at' Adl'a. (H) Of the 44 . : 
drivers based at Adra, 15 loods ~ivcrs . 



• 
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bave ,been traDlferred from Adra to 
Anara (14 Kms away). 

(b) As there are very row electric 
looda aarvicea orilinatilll from Adra, 
the services of goods drivers based at 
Adra cannot be fully utilised. The 
extra drivers have, therefor e, been 
shifted to Anara which is the focal 
point for electric goods services. 

[TrDnslatlon] 
Construction of Bargi na,m 

26St. SHRI MOHAN LAL 
JHIKRAM Witt the Minister of 
IRRIGATION AND POWER be plensed 
to state the year in which the Cf-nstruc· 
tion work of Bargi Dam is likely to be 
completed and the total expenditu:e to 
be incurred on the construction of this 
dam and the tota1 area to be irrigated 
thereby? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA­
NAND): Bargi multi-purpose project 
(Unit-I-Dam +Unit II-Canals) taken 
up by Madhya Pradesh is estimated to 
cost Rs. 416 crores and will provi de 
irrigation to an area of 2.20 lakh 
hectares. The works on the Bargi 
Dam (Unit I) are in an advanced stage 
of construct ion and are programmed to 
be completed in th~ Seventh Plan. 
An eKpenditure of Rs. 90,91 crores has 
been incurred on the Dam (Unit I) 
upto March 1985 as against its esti­
mated cost of Rs. 1 t 3.60 crores. The 
works on canals (Unil-H) are also in 
progress. 

Providl .. g New Diesel Engines, Coaches 
and Wagons to Trains between 

Jabalpur and Gondia and 
Mandla and Parasia 

2652. SHRI MOHAN LAL 
JHIK.RAM: Will the Minister of 
RAILWAYS be 'Pleased to state: 

(a) the total number of engines 
eolla.cd in tbe narrow gauJe line from 
Jabalpur to Oondia and Mandla to 

. p"lia' and the life of each eosino ; 

(b) whether all th... -eatiD.·arlr.· 
fit Co.r operad_ -in all reapeotl;-

(0) if not, tbe r e&1OD1 for' DOt 
replaClftl tbese onlines with now on. 
so \for . -- , ' I 

, : I I i 

'" ; ~-H 

(d) whether passengers coachet .... J 
wason! of the trains runninl on _ tb~ 
ar~~~said time are old and in POQf 
condition and these have been in •• 
for many year~ there ; 

(e) if 80, the reasons for Dot 
replacing these coaches and wagons so 
far; and 

(f) whtHher there is any proposal 
for providing new engines and new 
couches/wagons in n ear future '? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : (a) 
19 steam and 11 diesel locomotives 
are working and non of them are more 
than 35 years of age. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) No, Sir. Majority of coaches 
are less than 25 years of age. The 
coaches and wagons before being put 
to run on trains arc thoroughly 
attended and made fit. 

(e) and (f) ~ Steam locos are 'beinl 
progressively replaced with Diesel 
Locomoti~es. Coaches and Wagons 
are replaced with new oncs as and 
when requ ired. 

[English] 
Mentally Retarded PersoD and 

AllocatJon of more Fund. 

2653. SHRI DHARAM PAL SINGH 
MALIK.: Win the Minister of 
SOCIAL AND WOMEN'S WELFARB 
be pl eased to state : 

(8) wbether Government prOpose 
to allocate more funds for provisiona 



tf, ...... UitMlMaoAicat, triltlnMtt to 
the meD"1I,~ ... arCl'" PtNC)lM ; and 

~'(.: Jb), if ~o, the d~t, .. i11 tb~r,of ? 

l:, M MINISTER OF STATE OP 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE <SHRlMATI M. 
~1tASEKRA1~): (a) and \b): 
8Itidl tfte Seventb flive Year Plan 
tk fdno.ina programmes are pro. 
iMlod to be impl anent ed :-

1. Scholarship to menta l1y handi­
ca'Pped individuals for securing 
lenoral edUcation, vocatiorJal 
training and in-plant training. 
In the current year~s budget a 
provision of Rs. 2 ~O.OO lakhs 
has been made to give scholar­
ships to an categories ot 
bandica'P'Ped including the 
mentally retarded. 

2. Orant .. in.,dd to voluntary 
organisations for promoting 
education, training and rehabi-
1 iwtion of the mentally 
retarded. A provisions of Rs. 
295.00 hlkhs has been made 
in the CUI rent year's budget 

for giving financial assistance 
to all vo1untary organisations 
including those dealing with 
mentally handicapped per\ons. 
About Rs. 50.00 lakhs is 
likely to be given to voluntary 
organis~\tion8 exc~usively dea:­
jng with mentally handi .. 
capped. 

3. A National I. 8t itute fC'f the 
Mentally Handicapped bas 
recently been set up at 
Hyderabad. This will be an 
apex organis;\tion to deal with 
training of professionals, 
conductit'g research and 
develo'Pment of appropriate 
service models for the mentally 
handic~'Pped. A provision of 
Rs. 10.00 Iakhs 'is made in 
~be current year's budget for 
this Institute. 

4. S",ciA~ orn.pJoymemt GChan,es 
Mld Yocadonal, &ehabiJitati·on, 

C.fttres rtti.rer menfai~ 
handicapped persoilS for 
placements. 

5. To encourale employment 01 
mentally retarded l'eraona in 
the 1)rivate sector, tbe Preli. 
deBt of India gives nationel 
award. every year to out .. 
standinl h\\ndicapped em .. 
ployees and employers. 

6. The Ministry runs a special 
schools for mentally handi­
capped children viz. Model 
School for the Mentally 
Deficient Children, New 
Delhi. A 'P;'ovisio'f1 of about 
Rs. 9.00 lakhs has been made 
in the current ye~u's budget 
for this Institution. 

7. The National Institute of 
Menta) Health and Neuro­
Sciences, BangaJore and 
Central Institute of Psychiatry 
R:,lOChi, two Institut es under 
the Ministry of Health and 
Family Welfare, are involved 
in thQ research training etc. 
on mental health problems and 
psychiatry. 

Thes'e programmes will be expand ... 
ed in' l'he Seventh Five Year Plan 
according to availability of resourCes. 

Sa'perlast Train between Waltair 
and New Delhi 

2654. SHRI S. M. BHATTAM: 
SHRI VIJAYA KUMAR 

RAJU: 

Will the Minister of RAILWAYS 
be pleased to state: 

(8) whe!her Government of 
Aru!bra Pfadesh represented to the 
Centr. aboat the need to run a Su,er;.. 
fast express train between WaJtait a.d 
New Delhi in the month of June, 
1985 ; 

(b) whether pendinl final actiQIl 
on ~ho above ploposal ~ requcs~ w •• 



..s. :f.r iAtrocluction .. link Bspnl8 

~·'w','Q Waltair ad Kazipet eonlunx· 
... ..e D..lb.';' ltraiDI-adec:lst twice 1l . 
W4fk to titart with; 

it) whether' tbe Centre was 
similarl, requested to change the name 
of Waltait to Vishakbapatnam ; and 

(d. if so, the action taken in this 
regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWA.YS 
(SHRl MADHA VRAO SCINDIA) : (a) 
Vee, Sir. 

(b) Yes, Sir. 

( c) Yes, S if • 

(d) The pr('posal of introduction 
of a superfast train bel ween Waltair 
and New Delhi and Link Express 
between Waltair and Kazipet has been 
oxamin:d but found nOl feasib:e on 
acoount of paucity of resourceS in 
Ihape of coaches, diesel locomotives 
,etc. 

The proposal for changing the 
name of Waltair to Visakhapatnam has 
been referred to the Ministry of Home 
Affairs and the State Government of 
Andhra Pradesh. 

Proposal for Running Circular 
Train in Vlsakbapatnam 

2655, SHRI S. M. BHATTAM : 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government arc 
considering any representations or 
proposals for runnina a circular tram 
in Viaakbapatnam ; 

(b) if 8.0, the details thereof; ano 

(c) tbe estimat~d expenditure fer 
tbe same '1 

THE MINlSTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): (a) 
No, Sir. 

(b) and (c): Does not arisc. 

2656. SHRI S. M. BHAtrAV ~: 
Will the Minister of RAILWAYS~; 
pleased to state: 

(a) whether Government propose 
to introduce a shuttle train between' 
Visakbapatnam 2nd Tuni in Anc1brt 
Pradesh in view of the heavy tramc; . 
and 

(b) jf not, whether any survq is 
proposed to be conducted to assess the 
actual needs and requil ements of tho 
public and the passenger traffic there '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA~ : (a) 
No, Sir. 

(b) A survey has alreadY been 
conducted Which revealed adequat. 
justification for runninl a shuttle train 
between TUDi and Waltair, but scarcity 
of coaches, locomot ives and lack of 
terminal facilities at Waltair do not 
permit introduct ion of such a train. 

M. V. Lok Prakasll Damaged while 
Mooring 

2657. SHRI S. M. BHATrAM: 
Will the Minister of SHIPPING AND 
TRANSPOR 1 be pleased to slate: 

(a) Whether a ship M V. Lok 
Prakash bearing Shi'pyard Iilumber V.C. 
1128, launched by the Hindustan 
Shipyard Limited, Visakbapatnam bas 
been damaged while mooring resultinl 
in a doz.en deats and lamiaationa 
requirina considerable repairs; and 

(b) if ~o, whether the responsibi. 
lity for the nealigent moor ina Qf the 
ship has been .fixed. 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TR.ANSPORT (SHRI Z. R. ANSARI): 
(a) Ships ,are shift cd frolll b .... to 
berth and moved with tbe assilt,nce 
of competent handJinl personne'l '\\rith 
authorised .. Hots of the dPort "·f'1rual. 



Depoe'dina on wind and tide conciitions 
it is ne1tbet abnottnal nor unusual for 
ships aettinl minor dents etc. when 
beina moved alonaside. M.V. 'Lok 
Pr~ka.h" bearing Ship/ard's number 
Vc '1128, 'when being moved along­
lide open dolphin berth of the Ship .. 
yard, suffered dents. The vel:tscl is 
aubsequentlydry-docked as part of its 
norma) product ion programme and in 
the course of d~·y .. dockin8, iuch, dents 
are reparied and removed as per nor­
mal yard practice. 

tb) No Sir, as no .,egligence has 
been establ ished in the mooring of the 
vellel. 

DESU'S Share in Bhakra System 

2658. SHRI BIRINDE& SINGH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whethe DESU has any share in 
the electri" ity ge,lerated by Bhakl a 
SYltent incJudir,g Dehar and Pong 
Hydro-electric Project ~ and 

(b) whether DESU has drawn 
electricity from these Projects from 
June,1984 to May, 1985, unautho­
risedly forcing Bhakra Beas Mana&ement 
Board to genera te much in excess of 
scheduled generation at the cost of 
partn er Stat es '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU) : (a) No, Sir. 

(b) DESU has drawn some electri­
city from Bhak.ra Beas Management 

" 

Board stations dud", June, 1984 to 
May, 1985 to meet its load require. 
ments as, at times, leneration froiD 
its own resources' iDCludirt8 Badarpur' 
Therma) Power Station was low and 
also on account of the non-avaUability 
of its full sbare from Singrauli Super 
Thermal Power Station. 

Haryana '8 Share from Indraprastb 
Thermal Plant 

2659. SHRI BIRINDER SINGH ~ 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(.a) whether the State of Haryana 
has any share in the electricity gene­
rated by Indraprastha Thermal PI ant . , 

(b) what was the month-wise 
generation of electricity by the 
Indrapraslha Thermal Plant during the 
months from June, 1984 to June, 
1985 ; and 

(c) what was the month-wise 
drawal of electri<.;ity by Haryana from 
th is Thcl maj Plant during the period 
m ~nt ioned in part 'b' again st its 
author iscd sh,lre ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU) : (a) Yes, Sir. 

(b) and (c) The month-wise 
gentration at Indraprastba Thermal 
Power Plant, Haryana's share in 
Indraprastha generation and actual 
drawal by Har~ana from June, 1984 to 
June, 1985 are indicated in the state­
ment belOW ~ 

Statement 

,D"III', of the month-wile e"ergy le"(/I'atiOil at the Indl'aprasth Thermal Pow., 
ItaIlon and Ihe .~hares rif·".,,/s the (#tual Supply of ener,y to HaryanQ 

from tJ.e Slalloll during Ihe period from JuntJ 1J84 to June :18J 

(All figures in'MU) 

Month I. P. Generation Haryana's share Supply to Haryana 
(Total) in 1. P. Station from I. P. Stat ion 

1 2 3 4 

June '84 124.4 29 18 
July '84 143.6 29 25 

Avpat '84 156.0 33 21 
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1 2 

Septemloer "84 142.8 

October "84 137.7 

November '84 127.4 

December '84 125.9 

January'85 129.3 

February "85 . 104.4 

March '85 124.6 

April ",85 125.2 

May'85 115.0 

June "85 116.8 

Total 

Loss of Revenue due to Cancellation' 
of Local Train between Thane 

and Bombay 

2660. SHRI M. RAGHUMA 
REDDY : Will the Minister of RAIL .. 
WAYS be pleased to stat e : 

(a) whether a study about th..: loss 
of revenue to the Government due to 
cancell ation of local trains between 
Thane and Bombay has been under­
taken ~ 

(b) if so, annual loss suffered by 
the Railways due to cancellation of 
these trains ; and 

\c) what was the annual revenue 
from this section before cancellation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
"SHRI MADHA VRAO SCINDIA) : (a) 
to (c): Over the years, the number of 
8U burban train services between 
Bombay and Thane bas inere8sed from 
416 trains daily as on 30.9.1983 to 
S4S trains daily on 1.11.1984. How­
~vor, ,due to an aCcident at Byculla on 

~ 4 

3.1 20 

29 23 

25 23 

25 25 

24 18 

23 21 

27 17 

32 11 

23 8 

26 9 -- .... ....-.--_ ------....... ._ 

356 239 __ ......, ....... ---- ...._._. ...... _ 
22.11.1984 the number had been 
reduced tcmpolarily and as aaainst 40 
trains cancelled till 17.1.1985 the 
number has come down to 16 trains 
from 1.5.1985. 

No separate account is maintained 
of earnings from Bombay VT-Thane 
sector. However, the total earninll 
from the Bombay suburban sector 
(Central Railway) duriIlJ the year 
1983-84 was Rs. 52.72 crores and in 
1984-85 Rs. 57.46 crores (provisional). 
It would be seen that there was no 
impact of reduction in the Bombay 
VT-Thane services on the earn in ••• 

Use of Household DeteraeDts can 
Caule Skin Cancer 

2661. SHRI KALI PRASAD 
PANDEY: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether it is a fact that a study 
conducted by the Industrial ToxicolOO 
Research Centre, Lucknow has revealed 
that the usc of household deleraent. 
can cause skin cancer and lead fO 

.evere vision impainnen~ , 



(b) if 80, what arc the details end 
facti in ntis regard ; and -

(c) what is the reaction of Govern .. 
ment in regard thereto and what 
measures are contemplated to inform 
the aeneral public of the, effects of the 
use of household detergents? 

THE MINISTER OF STATE IN THE 
DEPARTM~NT OF HEALTH (SHRI 
YOGENDRA MAKWANA: (a) and 
(b): 'the Industria 1 . Toxicology 
Research Centre, Lucknow, has taken , . I 
up studies on various commerCla 
detergents and cosmetic preparations. 
These are continuing and at this stage 
it cannN be concluded that household 
detergents can cause skin cancer and 
lead to severe vision impairment. The 
news hem that appeared in the Times 
of India of 16th July, 1985 is based a 
review of article of one (1£ the scien· 
tista of Industrial Toxicology Research 
Centre Lucknow. This review article, , . 
publisbed in th::: January, 1982 lSSUe 
of the Journal of Sc icnt ific and Indus­
'trial Research, refel s to results of 
studies conducted in other parts of the 
world. 

(c) In view of what has, been stated 
above the question of taking any , . 
measures at. tbis stage does not arise. 

[Tr.Qn.S!lItlon) 
Tauda Tbermal Power Plant 

2662. SHRI R. P. SUMAN: Will 
ttbe 'Minister of IRRIGATION AND 
POweR be pleased to state: 

(a) th"e total amount sanctioned by 
the GoveTnment for the construction 
of Tanda Thermal Project in Faizabad 
in Uttar Pr~desh ; 

(b) the total eSlimated cost of the 
project before the work w.as star led on 
the projeot and tbe extent of cost esca­
hit ion thereof ; 

(c) whether, any time sCbedule was 
fixed for commissioning of th" 1st u~it 
of this projc«;t ; 

(d) if 80, the reaaODS for dclay ia 
its complet ion ; and 

(e) wbethef Government bas issued 
. or propose to issue any instructions to 

complete the project with greater 
speed and jf so, when it will be .com­
plcted and if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU): (a) to (e) : 
The information is being collect,cd and 
will be laid on the Table of the House. 

[&gllsh] 
De'Ve')opment of Mabanadl in Orissa 

2663. SHRJMATI JAYANTI 
PATNAIK : Will the Minist~r of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) the amount spent on Inland 
Wat t;r Transport durin~ the Sixth 
Plan; 

(b) whether Government have a 
proposal for the further development 
of Mahanad i in Orissa ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPINO AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) An amount of Rs. 39.05 crores 
was spent in the Central Sector on 
inland Water Transpor.t durinl the 
Sixth Plan. 

(b) and (cJ: The Seventh Five .. 
\' oar Plan ,is yet to be finalised. 

Widening of National Hiahway No. S 
between Cuttack and BbUbanelwar 

2664. SHRlMAtI JAYANT1 
·PATNA.IK : Will the Minister of 
SHIPPING AND TRANSPORT be 
,pleased to State : 

(a) the progress made in widenina 
the Nati&nal Highway No. 5 bet we~n 
Mabanadi near Cuttack aod Khandaairi 
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.... r "ban,eawar into 'our Janes; 
and 

(1) the details thereof and the 
amount spent so far on that project? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SIDPPJNG AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) and (b): One estimate amounting 
to Rs. 91.42 laths for widening to 
four Janes for 1.78 KM in the stretch 
from km. 22.82 to 24.60 near Cuttack 
Alas been sanct joned. The construct ion 
work has already been taken up a'ld is 
target-ted for complt"tion by 1987. An 
expenditure of about Rs. 3 lakhs has 
been incurred on this work upto June, 
1985. 

Setting u.p ()f Locomotive Worksheps 
during Seventh Plan 

2,666. SHRI V. TULSIRAM : Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) the deta its of Locomotive 
workshops proposed to be set up 
during the Seventh Five Year Plan, 
when the work is expected to be taken 
up and estimated anoual production; 

(b) whether such a workshop is 
pr oposed 10 be set up in Andhra 
Pradesh being the most undeveloped 
and backward Stat e ; 

(c) if 80, the details thereof; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE IN 
THE MINISTR.Y OF RAILWAYS 
(SHRI MADHAVRAO S€INDIA): 

(0) to (el) : The hventb Plan hal not 
yet been fb)at is.d. 

r r1'tmlltltlo,,] 
Drawln~ Five Lift CaDals from 

Indira Gandhi Canal 

2667. SHRI MANPHOOL SINGH 
CHAUDHARY: Wi)) the Minister of 
IRRIGATION AND POWER be pleased 
to state: 

(a) whether five lift canals ar;e 
proposed to be drawn from Indira 
Gandhi Canal in Rajasthan and if 80, 
the names thereof; 

(b) what would be the capacity of 
each 1 ift canal ; 

(c) the amount provided in the 
current year's budget for Gazner ::md 
Kolayat ; 

(d) the time likely.t 0 be taken in 
the completion of these lift irrigation 
schemes; 

(e) the grants sanctioned for Indira 
Gandhi Canal during this year; 

(f) whether this grant also includes . 
the provision for drinking water: and 

<a) whether drinking water will be 
prOVided not on]y to Bibner but also 
to Nagor by these lift irrigation 
schemes? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA­
NAND)' : (a) and (b) : The Government 
of Rajast han have propOSed the 
following lift schemes to be taken off 
from the Indira Gandhi Canal:-

Sl. No. Name of the, lilt $Cbeme Capacity 

1. Sabawa 25.22 cumoCi 

2. Oajuer 12.66 cumecs 

3. KolaYAt (iru;;ludins Banpr~) 11.96 cumecs 

4. Phatodi 14.41 C8meCl 

5. rokarao. 5.82 cumOCI 



(0) Por tho current year, t' t'­

Gajner End Kolayat lift schemel, the 
St'lte Government havo proposed pro­
vision of Rs. 40 lakh,s and as. 2' 
lakbs respectively. 

(d) These schemes aT ~ likely to be 
comp!eted by the end of VUIth Plan. 

(e) and (f): Tbe provision for the 
Indira Gandhi Canal Project in the 
current year is Rs. SO crores. This 
does not include a provision for drink­
ing water schemes, wh!ch are funded 
separately. 

(g) Drinking water supply to 
Bikaner is covered under Stage I of 
the Indira Gandhi Canal Project. The 
supply of drinking water to Nagaur is 
included in the schemes referred to in 
(a\ above. 

Palana Thermal Power Plant 

2668. SHRI MANPHOOL SINOH 
CHAUDHARY: 

SHRI VIROHI CHANDER 
JAIN : 

Will the Minister of IR.RIGATION 
AND POWER be pleased to state: 

(aJ whether Planning Commission 
has accorded its approval to the 
Palana Thermal Power Plant from the 
technical' and economic point of view; 

(b) if so, the provision made in the 
Seventh Pbn for this project and power 
leneration in Rajasthan; 

(c) when the work of installation 
of Palana Thermal Plant is likely to be 
atarted and completed; and 

(d) what would be the capacity of 
this plant '1 

THE MINISTER OF STATE IN 
THE O·BPARTMENT OF POWBR 
CSHRI .ARUN NEHRU) : (a) No, Sir. 

W,tn,,, AIu_, 108 

\c) Insta nation of _be Palana Pro­
ject can be started and its completion 
schedule can be determined only after 
an invc6tmont decision bas been taken. 

(d) The proposed . capacity of the 
project is 120 MW. 

[E".lIsh] 
Road rover.bridge at TangarapalU 

on National Highway No. 6 in 
Orissa 

2669 
DIGAL 
SHIPPING 

SHRI RADHAKANTA 
Will the Minister of 
AND TRANSPORT be 

pleased to stat: : 

(a) the estimated cost of t he road 
over-bridge at Tangarapalli on National 
Highway No. 6 across Jharsuguda. 
Sams.Jpur Railway line in Orissa; 

(b) the amount provided by the 
Centre for the construction of that 
road over-bridge : and 

(c) the steps taken to complete the 
construction work? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI z. R. ANSARI) : 
(a) to (c) : A provision of Rs. 50 lakhs 
bas been made in the Annual Plan 
1985-86 to meet the cost of construc­
tion of Road over-bridge incIudin& its 
approaches at Tangarapalli on N. H. 6. 
The estimate in this respect is under 
considera tion of the Ministry for sanc­
tion. 

[ Translation] 
Admission Prccedute In Deihl 

UuJverslty Colleges . 

~610. SHRI SHANTY DRAAI­
WAL: Win the Minister of EDUCA· 
TION be pleased to state: 

(a) whetber Delhi University has 
introduced a new procedure for admis­
·sion of students in graduate level 
coarSe! in its aftiliated colleaes ; 
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(c) wllethet "scvet.l .complain ts 
have been received against this new 
pr®edure; 

(d) if so, whether Government 
pt'opose to centralise the new admis­
sion procedure in the University; and 

(e) if so, when and if not, the 
reasons therefor? 

I,HE MINISER OF EDUCATION 
(SHRI K. C. PANT) : (a) No, Sir. 

(b) and (c) : Do not arise. 

(d) and (e)': According to the 
existing procedur e, students seeking 
admission to first degree COUI ses apply 
to Colleges of their choice. As this 
procedure has been working satis­
factorily, there is no proposa I to 
centralise all admission to all Colleges 
of the University. 

[EngliJh] 
Decline in Passenger Traffic 

2671. SHRI BHOLA NATH 
SEN: Will the Minister of RAIL­
WAYS be pleased to state: 

(a) whether the number of passen­
aers carried annually by the Indian 
R.ailways has sharply declined during 
the past few years ; 

(b) if so, the details thereof; 

(c) th'e reasons for such decline; 
aDd 

(d) the steps taken/pr~posed to 
increase passenger traffic? 

THE MINISTER OF STATE IN 
'tHE. MINISTRY OF RAILWAYS 
(SH'll MADHA VRAO SCINDIA) : (a) 
Yea, Sir 

(b) the detaUs are as liv~,n 

below: 

__ ....... --__ , _____ ..:....:... r,,· '( 

Year Passenger or i'inatial 

(in millions) 

1 98 1 ·82 3, 7( 4 

1982.83 3,6S~ 

1983.84 3,325 

1984-85 3,330 

(Estimated) 

(c) and (d) : The decline is in shOtt 
discance traffic. It is mainly attributable 
to the increase in the fare, of short 
distance travel as recommended by the 
Rail Traffic Enquiry Committee. Tb. 
idea behind this wa·, that short di ... 
tance passenger traffic can generally' 
be carried more ecollomicaJly by road. 

Introduction of more Trains between 
Lalgola Ghat and Calcutta 

2672. SHRI R. P. DAS: Will 
the Minister of RAILWAYS be pleased 
to st!lte : 

(a) whether Government are aware 
of the problems being faced by the 
pas~engers travell ing trom Murshidabad 
and Nadia District to Calcutta because 
of inadequate rail services; 

(b) if so, whether Government are 
considering to introduce more trainl 
between LaJgola Ghat and calcutta; 
and 

(c) if not, th e reasons therefor '1 

THE MINLSTER OF StATE IN 
THE M1NISTR.Y OF RAILWAYS 
(SHRl MADHA VRAO SCINDIA).: (8) 

No, Sir. Tbere are adequate servicu, 
between LailoJa and Sealdab which,. 
ser,.e the entire Murshidabad and 
Nadia districts. 

(b) No, Sir. 

(c) Due to the fact that there are 
adequate services already provided~ 



Propo ••• to Reduce RanDIDI Time 
of Superfast Trains 

2613. SHRI ll. P. DM : Will the 
Minister of RAILWAYS be pleased to 
atate ~ 

(a) whether Government have been 
contemplating to reduce the runn ing 
time of all th e superfast trains to a 
considerable extent ~ and 

(b) if so, whether Government 
propose to consider the cases of 
Rajdhani Express and Kalka Ma il by 
'Placing them in their original running 
time between Calcutta and Delhi and 
vice-versa '1 

THE MINISTER. OF STATE !N 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA): (a) 
aDd (b): There is no proposal to 
reduce the running. time of all Super­
fast trains. As regards R,ljdhani 
Express and Kalka Mail, it has not 
been found feasible 10 bring down the 
running time. 

Calicat Bye.Pass in Kerala 

2674. DR.. K. O. ADIYODl: 
Will the Minist er of SHIPPING AND 
TRANSPORT be pleased to state: 

. (a) when the work on the propOs­
ed 28 Kms long Calicut bye-pass on 
Nationa 1 Highway in Ker ~ 1a is likely 
to be completed ; and 

(b) the total ekpenditure estimated 
and the length to be completed during 
1985-86 '1 

THE MINISTER OF STATE OF 
'11IE MINISTRY.OF SHIPPING AND 
TJlANSPORT (SHRI Z. R.. ANSARI) : 
(a' Alignment for the Calicut bye-pass 
hal been approved and an estimate for 
Rt. 3.24 laths bas been sanctioned 
for carryinl out investiptory works 
Cor bridles. The land acquisition pro­
po&a18 for tbe bye-pass are beinl 
fiDali~ed. 

~b) Doe. not ar ise. 

Drec1ger Salfllie at Paradip Port 
Postponed 

267S. SHRI K. PRADHANI : Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the attempts to sal· 
vage the dredger, owned by the Dredg­
ing Corporat ion of India, which ran 
aground on the low sandy bottom near 
the southern breakwater on the 
approach channel to the Paradip Port 
on 22 June, 1985 have been postponed 
until November because of the rough 
sea; and 

(b) how far the sinking of this 
dredger has affected l-he port's cargo 
traffic as a result of non-entry of bulk 
carriers? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) Yes, Sir. 

(b) The port's cargo traffic bas not 
been affected by the sink ing of dredger. 
The Channel is clear for navigation of 
vessels. 

Hydel Projects of Orissa for 
Seventh Plan 

2616. SHRI K. PRADHAN(: 
Will the Minister of IRRIGA nON 
AND POWER be pleased to state: 

(a) the Seventh Plan outlay fixed 
for eKecuting major hydel projects in 
th e coun try ; 

(b) the, names of the major hYdel 
projects identified in Orissa for elliecu,. 
tion during the Seventh Plan; 

(c) the estimated cost of each of 
those major hydel projects; and 

(d) the steps taken to execute those 
hydel projects in Oriua '1 

THE MINISTER OF SrATE IN 
THE DEPARTMENT OF pOWER 
(SHRI ARtJN NEHRU): (a) The 



leVenth Pl_ is ,et to '.be·. flnaliaed ~nd 
approved by the Nat ional Development 
Council. 

(b) to' (d): Provisions have been 
reoommended for the undermentioned 
six major hydro-electric schemes: 

Name of the 
Project 

1. Upper Indravati 

2. Upper Kolab 

3. Rengali 

4 Hirakud Stage III 

Estimated Cost 
(Rs. cror es) 

380.65 (charge­
able to 
Power) 

168.03 

103.82 

27.88 

S. Upper Kolab Extn. 18.61 

6. Rengali Extn. 40.S5 

These schemes arc under execution. 
The Renga!i Extn. is yet to be included 
in the Stat e Plan. 

Ayurvedic Steps to Popularise Ayurvedic 
System of Treatment 

2677. SHRI AMARSINGH RATH­
AWA: Will the Minister of HEALTH 
AND FAMILY WELFARE be plcased 
to state: 

(a) the number of persons who 
qualify their degree course every year 
from Ayurvedic Colleges; 

(b) whether it is a fact that a larJ&e 
number of Ayurvedic doctors are un­
employed and if so, their ~pproximate 

number; 

(c) what steps are being faken to 
popuJarise 1his trea'ment which is very 
o1d and effective, and thereby utilise, 
the services of these unemployed 
doctors ; and 

(d) whether Government propose 
to open Ayurved ic dispensaries in I'\1ral 

are., 11O:1bat tbo' .ervic~ . <!,', 'th~, (.~~.~ 
emploYed dootort could be 'dtiflzecJ' , i 

, "'r • I '" ~ ~,~ :'){~ 

. ' ... J/ 
THE MINISTER OP STATE ,aJH 

THE DEPARTMENT OF HBALrtI~. 
(SHRI YOOENDRA MAKWANA): 
<a) According to the information avai-. 
lable in, the Ministry the out turn of . 
graduates from Ayurvedi~ Colt .. i 
every year is approximatcly 2000 'PC~~.t 
annum. 

(b) As per information available, 
at the end of December, 1983, 6874 
graduates were on the live Register of 
the Employment Exchanges in India. 

(c) A sum of Rs. 43.00 cror'~' 
approkima t ely has been proposed in 
the Central Sector in the Seventh Five 
Year Plall for the development ISM: 
and Homoeopathy in the country_ 

(d) Opening (,f Ayurvedic Dispcn­
saries is primarily a Stat e Subject and 
as such is within the jurisdiction of thel 

respect lve Sta1 c Governments. 

World Bank Assistance for 
Narmada Project 

2678. SHRI R. p. OAEKWAD: 
Will the Minister of IRRIGATION 
AND POWER be pleased to stare: 

(a) whether there j~ any likelihood 
of the World Bank Assistance for the 
Narmada Project; 

(b) whether the Go~ernment of 
India have requested the WorJd Bank 
for grant of financial a8sista"lcc for the 
oroject and the amount of assistance 
asked for; 

(c) what are the reactions of the 
World Bank; and 

(d) if assistance from World Bank' 
is not received, what are other alter­
nativr.s considered for financinl the 
project? 

'I' HE MINISTER OF IRRIGATION 
AND POWER (SHill B. SHANKW. ' 
NAND) : (a) to (d): The World Bank 



91",,,. rWl.tatf;'l ~q ~i'~j' :the . ~'I"'. 
Pro~~ .pl p\)~~t ;w~la·" .a joint 
project of Gujarat, Madhya Pradesh, 
Maba~~t!~, a~~ ~j.'tb~t;l, The ,World 
A \lli alr~ady 8\p~4. two cre4it 
ai{-'eer&aits for this proj~ct for U.S, 
.' 4~tVihiliion: The second Narmada 
Project in Madhya Pra<1esh bas a lao 
bten 'a~raia~d by the World B~nk t.. tnd the discussions witb the 
World Bank for ered it a re in advanced 
atalea. 

~.nlzatlol:l Faejlitleff ~&a"st 
_. Dtptberla, tet.nus~ Polio, 

. TB an' Typhoid 

2fi79. SHB.I O. BHOOPATHY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased 
tei' .tate : 

• I 

(a) the deta ils of the villages where 
immunization f,'cit ities apinst diseases 
like Diptheria, Tetanus, Polio, TB and 
Typhoid have been provided; 

(b) whether Govefllment are aware 
that ther e are vill~ges where parents 
ar~ not aware of the existence of these 
facilit ies and their childr en die or are 
crippled by these deadly diseases; and 

(c) if so, action taken by Govern­
ment to see that this facility reaches 
et~~ the villages '1 

THE MtNISTER Of STATE IN 
THE DEPARTMENT OF HEALTH 
(S;tJRI YOGENDRA MAKWANA):' 
h,) to (c/: Immunization services for 
Diptheria Tetanus, Polio, TB and Ty­
phoid th roughoclt the country are pro­
vided through a net work of health 
institutions, includ ina primary health 
c~~tres, sub-centres, etc. Information 
abOut importance of immuni1ation and 
the available facilities i'\ disseminated 

,through various channels, including 
mals media and inter-personal contact. 
The programme of immunization is 
proposed to be further strengthened 
d\lriQii& tbe Seventn Five Year Plan. 

OeveJopment of Languages of Soara 
and Santhal Tribes 

2680. SHRI GIRlDHAR aOMAN­
OO'!' Wilt the Minister of EDUCA. 
TION' be 'ptease4 to state; , 

(a) wbetl\er "the Soura aDd Saathat 
Tribe. have distinct ACtipt of 'their, OWD 
language ; and 

(b) if so, .~bo brief description 
rClarding the invention, deve1opm~at 
and propaaatiQo of these scripts? 

THE MINISTER OF EDUCATION 
(SHRr K. C. PANT) : <a) Yes, Sir.' 

(b) Soura and Santhali have in­
vented scripts of their own. They are 
aJ80 written in the State lanauage 
scripts. 

The new Soura script was invented 
by Shri Mongo). It is used by his 
followers. But Ori~a script is also 
used to write Soura. lhe Central 
Institute of 1ndian languages, Mysore 
and NCERT have prepared primers in 
Soura script, using necessary modifica­
tions to suit the sound system of 
Oriya. 

The Santhali script, called 01 
Chiki was invented by Sri Murmu and 
is used by his followers. Besides the 
01 Chikl, Roman, Bengali, Dcvanagari 
and Oriya scripts are also used to write 
Santhali. While Bengali, Devanagari, 
Oriya scripts are used for Santhali in 
West Bengal, Bihar and 0, issa respecti­
vely, Roman scripts is preferred by the 
followers of the christian faith. Tbe 
Santha]s had or~anised a conference on 
the script, but could not come to a 
consensus. 

Late Running of Trains 

·2681.. SHRI B. V. DESAI: Will 
the Minister of RAILWAYS be pleased 
to ste.te : 

(a) whether it is a fact that punc­
tuality of trains has been g eatJy "ffect­
ed during the last three months' , 

(b) if so, the main reasons for the 
tatc running of trainR ; 

(c) the steps taken to improve th~ 
punctuality of traiJ;l8 ; an4 



(4) "" what time It \. "teqtocted 
that the ran '.ervices will &, puD'ctual ? 

, THB MINISTER OF STATE IN 
• THB MINlSTllY OF llAILWAYS 

(SHltl MADHAVRAO SCINDIA): (a) 
While durm. May and' June, 1985, 
Punc'uality has been more or less 
.teadY' a8 ('ompared to May/June, 1984, 
there was a '.Jiaht drop during Iuly, 
1985 as co;npared to July, 1984. 

(b) ,The ma in reasons were heavy 
rains. breaches, accidents, Alarm 
Chain pull ing and other miscreant acti. 
vities as well as rolling st ock and 
Sipal failures. 

(c) The punctuality performance of 
240 important Mail/Ekpress trains is 
beinf, monitored in Railway BoardJs 
office on day-to-day basis, General 
Managers and Divl. Railway Managers 
are payinp personal attention to matters 
pertaining to punctual running of 
trains. Liaison with concerned Stat .. , 

" Governments is being maintained for 
arresting the incidences of alarm chain 
pulling, hose.pipe disconnection and 
other miscreant activities which are 
seriously affecting the punctual running 
of trains. 

(d) Efforts to improve the punctua .. 
lily is a cont inuous process. 

Proposal to Stop Subsidising Public 
Transport Undertakings 

2682. SHRI B. V. DESAI: 
SHRI SANT KUMAR 

MANDAL: 

Will the Minister of SHIPPING 
A.N1) TRANSPORT be pleased to 
state: 

(It) whether a proposal to stop 
. subsiding pubJic transport undertakinp 

was considered by the UniC'n Govern .. 
ment; 

I 

(~) if 80 wbether Government have 
flaaUy taken a decision to stop 
1\1bsidin8 public transport ; 

(0) whether 'a directi,'1e hal 'been 
itsu,ed to States it) this relard ; 

(d) it so, the detail. thereof; aDd 

(e) whether the two .. day conference 
organised by the Central Institute· of 
Road 'rransport was heJd durin, t~c: 
month of June ? 

THE MINISTER OF STATE OF 
lHE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSAIll) : 
(a) to (dJ: The Union Government 
does not give any subsidy to any of the 
state Road Transport Undertakinls. 
The question of .itopping the subsidy to 
them therefore does not arise. 

(e) Yes Sir. 

Introd~~tion of Computers in 
Railway Services 

2683. SHRI INDRAJIT GUPTA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of the schemel in 
hand for introducing comput ers in the 
Railway services; 

(b) how far these are expected to 
contribute to (i) greater safety of 
Railway travel, and (ii) passenler 
amen it i e~ ; and 

(c) whether the implied displace­
ment of Railway staff and their alter. 
native deployment will be discussed 
with the Unions before stal ti~1 compu­
ter operations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHIll MADHAVRAO SCINDIA): (a) 
Indian Rai lways have a scheme in hand 
for introdcing comput er~ in tbe field of 
Freight Operations and PasseDlcr 
Reservation Services. 'fbi. is in addi .. 
tion to the replacement and aupnen. 
tation of cOll"putina facilities required 
by the R.ailwaya' for their iaternal 
ManaseDlcnt InfOr~ation Sf'tern, 



:1 (til 'AI a ''Part 'of the computerised 
Freight Operations Control, a compre .. 
hesive analysis of accidents takinl 
place on Indian Railways will be made 
which can assist Indian Railways in 
lakJnl preventive measures. The 
QOmputerisation of passenger resel vation 
'wouid bring "bout substantial improve­
ment in the quality of reservat ion 
service offered to the pa.sscngers. 

~C) In case any displacement and 
aJt~rnative deployment of staff arises, 
t"-e' .matter will be discussed with the 
Un ions. Such discussions have been 
held in the past also. 

Increase in Stalls on Bombay 
Suburban Stations 

2684. SHRI MURLI DEORA: 
WiJI the Minister of RAILWAYS be 
pleased tL state: 

(a) the necessity and justification 
fur increasing number of railway 
stalls on Bombay Suburb:lD Stations 
When commuteu are unable to move 
easily on the platforms; 

(b) the basi~ for allotment of 
these stalls and whether such stalls, 
once allotted arc sUblcttcd by the 
allottees to others for a pri~e and at 
higher rents ~ and 

(c) the justification for the Railways 
to demolish the lavatorie~ and toilet 
facilit ies on the platforms much to the 
inconvenience of the large number of 
commuters, especially women to make 
room for new stalls? 

THE MINISTER OF STATE IN 
'tHE MINISTRY OF RAILWAYS 
(SHRI MADRA VRAO SCINDIA): (a) 
and (b): Additional stalls arc pro­
vided wherever considered justified 
tak ing into account various factors, 
like ,\dequaey of the e.dsting ca.terina 
arranacment$, demand from the 
P,88Sengers, ¢IC. No· cale of sub· 
letting pas come to ~be notic;:e Qf the 
Railway Administrations, 

:/ , .. (0) Railways hav~ not·.·. d.."olisbed 
an, 'lavat.ory' ot' . toHet fac-il,ity to, make 
room for new stalJs. 

Creation of Division a:t Sambalpur 
f' '" 

2685. SHRI CHINTAMA~U : ,. 
JENA: 

SHRIMATI JAYANTI" . 
PATNAIK: ,I 

Will the Minister of RAILWAYS .• 
be pleased to at at e : 

(a) whether it is a fact that 
Government of Orissa have approached 
tbe railway authority to release funGs 
for creating a divisions at Sambalpur 
and also lor the other railw3 ) projects 
which are under the consideration of 
Union Government: 

(b) if so, the details of the projects 
sent by Government of Orissa to 
~nion Government; and 

(c) the action Government have 
taken in this respect '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRr MADHA VRAO SCIND fA): (a) 
and (bJ : Yes, Sir. The projects for 
which Government of Orissa have 
approached for rcl~(~se of funds afe-

(i) Creation of SambaIpur Divi­
sion. 

(ii) Talcher-Sambalpur new B.O. 
line. 

(j ii) Korapu 1-Rayagada new B.O. 
line. 

(i v) J akhapura - Dai tar i - Banspan i 
new B.O. line. 

(c) Due to paucity of funds it. has 
not been possible to include the work 
of creation of Sambalpur Division in 
the Budget and to release funds 
therefore. 

\ 

For Koraput-Rayapda New B.G. 
Hn~, Ra. 9.00 crores ha,re been a1101t04·· 
durin1198S.86, . ,; "~, .. 



• 

, ,Fol,' . Talqhel'-Samba\lpur DO~ B~q,. 
U~~. tb~ q~tlay for \ 1985.86 bas bee. 
incre,se4 from &s. 1.5 cro~es to Ill. 
b~o crore,,_, 

Work on the remain ing new B.O. 
!ine from Daitary to Banspani 'can be 
considered only after a dicision is 
taken on the construct ion of the steel 
plant . 

States Failed to Implement National 
Leprosy Eradication Programme 

2686. SHRl LAKSHMAN 
MALLICK Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether it has been noticed by 
Central Govel nment that some States 
have failed to implement the Centrally 
sponsored National Leprosy Eradication 
Programme; 

~ (b) if so, the names of such States; 
and 

(c) the guideline Central Govern­
ment have sent to Slales to follow for 
the eradication of 1 eprosy ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) There is no ind ication that Natio­
nal Leprosy Eradication Programme 
has failed in any State. 

(b) Does not arise. 

(c) A copy of the operational 
guidelines on case det ection, treat­
ment, follow-up and reportinlJ of 
Leprosy cases is laid on the Table of 
the House. [Placed in Library. See 
No. LT-1313/85]. 

•.. {Tram/atlon] 
Reinstatement of DTC Employees 
Removed from Service on Account 

of DTC Strike of May 

2687. SHRI RAJ KUMAR RAI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

,(a) wbether employ~~ of DeIlli 
Transport CorporaHon bad lono, 08-
strike during the month of May fo,; 
certain reasons and sever al employees 

, have been removed from service on 
this account; 

(b) if so, whether Government 
propose to reinstate those employee~ : 
and 

(b) if so, the time by which all 
these employees are likely to be taken 
back in service? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPJNG AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) Yes, Sir. Some of wOl'kers resorted 
to illegal itr ike on 15th, 16th and 17th 
May, 1985 without any justification 
and the services of some permanent 
employees fourd actively involved have 
been terminated. Probationers, who 
dld not report for duty before 18th , 
were also terminated. 

(b) Only in the case of probationers, 
those who had valid grounds for 
reporting late are being reconsidered. 

(c) Such terminated employees are 
reinstated as and when it is established 
that there was bonafide justification for 
absence or Iat e report ing. 

(Engllsll] 
Book Banks in Schools 

2688. SHRI S. KRISHNA 
KUMAR Will the Minister of 
EDUCATION be pleased to state: 

(a) tbe State-wise number of Book 
Banks established in schools in the 
country; 

(b) whether there is any moni­
toriog of the fun~tioninl of the Book 
Banka and the details thereof? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : ta) The number 
of Book Banks established in different 
Statea/Union Ter ritorie~ and Kendri)"a 



Vidyalaya: S~than in the coubtry is 
&8 per statements I and II liven 
betow. 

(b) School education is primarily 
the responsibility of the St ate Govern­
ments and is mostly looked after by 
them. It is, therefore, for the State 
G.overnments to establish Book Banks 
:n schools and monitor their function-

in.. Since '1115, t'be Gcriternmerit bas 
from time to time recommeDdec.f tb 
the State Governments/Union T'erii­
tories to set up Bo('k Batiks in all' 
primary and middle schools to supply 
textbooks on loan basis to all chUdren 
of Scheduled Castes and Scbeduled 
Tribes and other deprived sections 
studying in Classes I-VIII. 

1 ., 
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Stat __ t·n 

8,.,. • .,,,-""'.r 01 Book /JMk, .,1116",.4 III SdttIoII ""., 
X.lfllrl,. YId,.,.,. S..,._ 

S. States! 
No. UTs. 

1 2 

1. Andaman 
Nicobar 
Islands 

2. Andhra 
Pradesh 

3. Arunachal 
Pradesh 

4. As~m 

S. Bihar 

6. Chandi,arb 

7. Delhi 

8. Ooa 

.9, Gujarat 

10. Haryana 

11. Himachal 
Pradesh 

12. Jammu &. 
J{abhmir 

13. Karnataka 

No. of 
Vidya.. 
layas 

3 

1 

2S 

6 

26 

35 

5 

24 

3 

2S 

13 

8 

IS 

19 

14. Kerala 14 

15. )4adhya 42 
Pradesh 

16. Mabaraahtra 36 

1 "1. Manipur 3 

No. of 
Book 
Banks 

4 

17 

2 

12 

9 

2 

11 

1 

18 

7 

4 

16 

7 

18 

IS 

1 

. 
1 2 3 

18. Meahalaya 4 

19. Mizoram 

20. Naaaland 3 

21. Orissa 16 

22. Pondicherry 1 

23. Punjab 21 

24. Rajasthan 27 

25. Sikkim 1 

26. TamiJ Nadu 22 

27. Tripura 4 

28. Uttar Pradesh 68 

29. West Bengal 28 

30. Foreign 3 

4 

2 

11 

1 

15 

14 

1 

15 

1 

24 

7 

1 
- .......... ---...__ 
499 237 -_ .. -, ---._..,----

Electrification of Rail Line. 

2689. SH~ I S. KRl,IRNA 
KUMAR : Will tho Minister of llAIL. 
WAYS be pleased to state; 

{a) the railway lines taken up for 
electrification during tbe past three 
years aud the estimated COlt or tho 
same; and 

(b) the .progress in the electrifica­
tion work being undertaken 'I 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHlU MADHA VRAO SCINDIA): <a) 
and (b) : FoUowing electrification pro­
jectl have been approved for inclusion 
in the R.ailways Works Propamme 
durin. tho lut tbreo years : 



Blectrification works taken 
up during the last three 

years 

1. Balharshah-Wardba 

2. ltarsi - Naapur 

3. Itarsi-Bhusawal 

4. Bhopal-Nagda 

5. Kazipet-Sanatnagar 

6. Kbaragpur-Midnapur 

7. Durg-Nagpur 

8. Bina-Katni 

9. Katni-Anuppur-Bilaspur 

10. Jolarpcttal-Bangalore 

Karagpur-Midnapur Section baa 
already been brought under electric' 
traction. 

Prel iminary wOlks for electrification 
in respect of works at items Nos. 1, 2 
and 7 are in progress. As reaards 
electrification works at item Nos. 3 to 
5 and 8 to 10, due to constraint of 
resources, these projects have been 
given low priority. 

United Nations Report Regarding 
Death of CIaUdreD from 

Diarrhoea 

I 

2690. SHRIMATI NIRMALA 
KUMARI SHAKTAWAT: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

Year of 
Approval 

1982·83 

1982·83 

1982-83 

1982.83 

1982·83 

1984-85 

1984·85 

1984-85 

1984·85 

1984.85 

Estimated cost 
in Crores of 

Rupees 

37.46 

34.61 

77.13 

28.00 

01.82 

67.15 

63.17 

71.81 

24.01 

(a) whether GJvernmenl ar e aware 
of United Nations report reaarding the 
deaths of children from diarrhoea ; 

(b) if 10, what is number of deaths 
of children in India annually from this 
disease; 

(c) whether any prevent ive mea. 
sures have been taken by Government 
to control the disease; and 

(d) if so, the results thereof? 

THE MINISTER OF STAlE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOOENDRA MAKWANA) : la) 
Ye" Sir. 

(b) Number of cases and deaths 
reported due to diarrhoea in India 
during the Jast 3 years are as under: 

Year No. of Casej No. of Deaths 

------------------------------_----
1982 

1983 

1984 

692947S 

7918128 

7367841 

2283 

2Z02 

4629 



Cc) The following measures have 
been taken by the Government to con­
trol the disease: 

0) An intensive educational t;lfO­

gramme bas be en launched for 
the medi cal and para-medical 
personnel on oral rehydration 
therapy. 

(iil Paediatricians and Microbio­
logists have been trained to 
pr(1vide improved referal 
, services. 

(iii) Oral rehydration salt is being 
a supplied through the peri­
pheral health workers at the 
community level. 

(iv) 11 lakhs booklets on the Pre­
vention and Management of 
Diarrhoeal Diseases have been 
printed in the different regio­
nal languages and circulated 
in the community. 

(v) In collaboration with Indian 
Medical Association, private 
practitioners in the diff~rent 
parts of the country are being 
trained in the new concept of 
management on diarrhoeal 
disease" through oral rehydra­
tion technology. 

(yi) Ora1 rehydration salt produc­
tion capacity bas been aug. 
mented by the Public Sector 
Undertakings and the country 
has achieved self-sufficiency in 
the same. 

(d) The health care delivery staff 
have been trained in oral rehydration 
therapy and communtty awareness for 
prevention and management of diarr­
hoeal diseases has been created. It b 
expected that this would have an im­
pact in the long run. 

Progress of GuJarat Portion of 
Narmada Project 

2691. SHRI RANJIT SINGH 
GAEKWAD: . Will the Minister of 
IRRIGATION ANO POWER be pleas­
ed to state: 

(a) the cumulative espectod pro­
gress to date for the 01;ljarat portion of 
the Narmada Irrigation Project ; 

(b) whether there is any proPQJH}.l 
to establ'isb Narmnda Contro) Board, 
if 80, who are its personnel; 

(c) the actual amount spent and 
the physlcal targets till the year 1984-
86 ; 

(d) the monitoring organisat ion 
under the Cent ral Water Comm ission : 
and 

(e) at what intervals the reports 
are received from the other end? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND) ~ (a) and (c) : An eKpenditure 
of Rs. 266.23 crorcs has been incurred 
on the project upto March, 1985, 'i.e., 
upto the cnd of the financial year 
(1984-85). The ex.penditure to the end 
of August, 1985 is eKpectcd to be 
about Rs. 281 crores. Works of river­
diversion, fault-zone concreting and 
excavation of main dam seat arc com­
pleted. Works of treatment of weak 
layers, grouting work, construction of 
left blocks from 1 to 10, rock fill dams 
and main canal works between Km. 0 
to Km. 21 are under progress. Work 
of the rockfill dam is expected to be 
completed during the year 1985-86. 

(b) The Government of Gujarat 
have dropped the proposa 1 for setting 
up a Narmada Control Board. Instead, 
the State Government have set up a 
nCfw pep~tment namely Narmada 
Valley D~velopm~llt Department with 
e~ect .from 1st April, 1984 which is 
headed by an Additional Chief Secre­
tary. 

(d) and (e) : Sardar Sarovar Proje9t 
is not monitored by the Central Water 

.. Commission, but by the office of the 
Sardar Sara,var Construction Advisory 

. c:a,nmittee, which has a Secretary of 
the rank of a Chief Engineer. Quar­
tirly ProaresS Reports are placed 



t;et6r~ltbe S~rdai' Sarovar· Construction 
Advisory'Comtnittee. . i 

[~T'~~IQ'IOII] 
Central SebooJ in AJmer 

2692. SHRI VISHNU MODI: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether it is a fact that there 
are several State and Cent ral Govern. 
men t offices in Ajmer in Rajasthan in 
which large number of employees are 
wbrklng ; 

(b) if so, whether Government have 
received D memorandum for opening a 
Central School at Ajrne r in order to 
provide better education to the child .. 
ren of these employees; 

(c) if so, the action taken by the 
Government in regard to opening of a 
Central School at Ajmer ; and 

at) if not, the reasons for not 
opening the Central School at Ajmer ? 

THE MfNISTER OF EDUCATION 
(SHRf K. C. PANT): (a) to (d): A 
new Kendriya Vidyalaya (Central 
School) at Ajmer has been sanctioned 
during the current academic year; 

(&lglishJ 
Provision Made during Seventb Plan 

for Production of Coaches for 
Suburban Commuters 

2693. SHRI HUSSAIN DALWAI : 
Will the Minister of RAILWAYS be 
pleased to stale: 

(a) what effective steps are pro­
posed to be taken by Government for 
meet ing the growing needs of commu­
ters of Railways in metropolitan cities 
of B·ombay, CalCUtta and Madras for 
running its suburban rail servic~ ,nore 
effectivelY alid speedi.ly ; 

(b) whether Railway Minittry are 
of 1he view that the present fa4i1itiel 
til CIOICb. 'valJa1)t e fOr ,*"bln 

pil~"nlet services is adequate· to theM 
the 'actual reqwl'ementl ; , 

(e) whether Government have ear. 
marked sU\lstantial financial resourc~ 
ror this project during the SevC!nth, 
Plan; and 

(d) if so, what are the provisions 
proposed in tbe Seventh Plan for thIs 
specific purpose ? 

THE MINISTER OF ST ATE IN 
THE MINrS1RY OF RAILWAYS 
(SHRI MADHAVRAO SCINDJA): (a) 
Within the limited resources, Indian 
Railways have been slowly but gradu. 
aPy making more services available in 
th'e Metropolilan cities of Bombay, 
Calcutta and Madtas. Sinc e 1st April; 
1983 Railways have introduced m._or:. 
than 200 suburban trains in these 
metropolitan cities besides eKtendinl 
the run of over hundred such trains. 
As and wh~n more EMU coaches be~ 
come available, services will be sui. 
tably augmented. 

(b) Yes, Sir. 

(c) and (d): The Seventh Plan has 
not been finalised. Given adequate 
plan allocation, Railways aim shall be 
to make full usc of the indigenous pro­
duction capacity for additional 
coaches. 

Progress of Construction of Nhava 
Sbeva Port 

2694. SHRI HUSSAIN DALWAJ : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the progress of construction of 
the satellite port of Nhava Sheva in 
Maharashtra ; and 

(b) the amount so far spent by 
Government on that project? 

THE MINISTSR OF SrATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARt): 
(a) About 70% of the land required 
has been aCfluired. The preHmiuary 
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works like conltruction of 1aDdu. 
jetty, site of offices, relidential build· 
inp, provision of water supply and 
electricity are in proaress. The cons­
truction or accommodation for Central 
Ieduatrial Security Force-Phase I has 
been completed. Contract .. I (main 
civil works) bas been awarded in July, 
1985. The' tender documents in res­
"ect of other major works are under 
various stages of finaliaa.tion. 

(b) Upto June, 1985, an expendi. 
ture of Rs. 18.99 crores has been in­
curred on this project. 

Construction of Rail Line. In 
Karnataka 

2695. SHRIMATI BASAVARAJES. 
WAR.I : Will the Minister of RAIL­
WA.YS be pleased to state: 

(a) whether Government of Karna. 
taka have requested union Oo\ernment 
for taking up of construction of new 
railway lines ~ 

(b) if so, the details thereof; 

(c) what will be the financial impli­
catiolls ; 

(d) whether the feasibility reports 
bave been received ; and 

(e) if so, the details thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RMLWAYS 
(SHRI MADHAVRAO SCINDIA) : (a) 
to (c) Government of Karnataka in 
their Memorandum to Railway Con­
vention Committee (1980) requested 
for ,taking up a number of New Line 
Their deta ils and present pOSition are 
as under: 

1. Chitradufl to R.ayadurl (l00 
kms.) 

This has been at'proved and conCi­
truction is in progress. Its anticipated 
cost is about Rs. 3S crore. 

2. Kubli-K.arwar (191 kms.) 

3. Cbamrajanaaar-Sathya Man •• -, 
lam-Coimbtore (180' kmi.) .' , .. I , 

Surveys for these lines are in pro­
aress to assess cost and financlal 
remnuarativeness of these projects. 

4. Chamarjanaga r-Maddur via. 
Yelandur (18,0 kms. approx.) 

s. M)isore-Bel1ary via Sira (340 
kms. approx.) 

Surveys for these lines have not 
been taken up to assess their financial 
implication. In view of severe cons­
traint of re~ources and heav¥ commit­
ments already on hand, these projects 
cannot be considered at present. 

Alleppey-Kayam KuJam Rail Line' 

2696. SHRI T. BASHEER: Will 
the Minister of RAILWAYS he plealed 
to state: 

(a) how much amount was allotted 
to Alleppey-Kayam Ku]am rail line· , 

(b) how much out of it has been 
spent upto June, 1985 ; and 

(c) when the project is likely to be 
completed 1 

THE MINISTER. OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA); 
(a) and (b): A taken amount of Rs 
1000/- has been allott cd in 1985-86 t~ 
keep the project in the Budget. 

(c) The completion of the project 
will depend on the availability of 
resoruces in the comini' years. 

CODstruetlon of Kott(Jor-Amba-Samudram 
Inter.State Road. 

2697. SHRI T. BASHBER: Will 
the Minister' of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether Government are aware 
that construction of the Kottoor-Amba. 
I4\Qlu4ram inter .. Stat~ road (Keral .. 
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tamil N aclu) ia a loa, It.odin. demand 
of the people ; and ' 

Cb) ,~, JOt the 'I,tepa taIc_ ." Gcwern. 
.ent in thi8, ,eprd 1 

THE MINISTEIl OF STATE OF 
nm MINISrRY OF SHIPPING AND 
TRANSPOR.T (SMRI Z.R. ANSARI): 
(a) and (b) : During tbe 6th Five Year 
Pt_r. the Kerala Government had for. 
warded certain proposals lor b~in. 
taanted under the Central aid pro­
ararnme of state road. 0' inter·state or 
economic importancr, which included 
the Kottoor .. Ambasamudram, an inter­
stato Road a110. The proposa' however 
could not be accommodat ed owing to 
limitation or resources and olher 
priority considerations. 

Policy regarding providing DIning 
eare fn Trains 

2699. SHRI N. TOMBI SINOH 
Will the Mini~ter of RAILWAYS p1eas­
ed to state: 

(a) the number of trains that have 
been provided with d ioing cars; 

(b) whether Government have 
introduced a change in its policy 
retarding providing dining cars in 
trnins ; and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA) : (a) 
to (c) : Dining Cars have been provided 
on 18 pairs of trains and Pa ntry/Buffet 
cars on 71 pairs. The policy now being 
followed is to replace Dinin, cars by 
Pantry cars as far as possible and to 
serve to passengers on trains meals 
etc. which are picked up from static 
caterina units at stations. 

Moratorium on the Ope.11lI of New 
Unlversides 

2700. SHR J N. TOMBI SINGH: 
Wilt the Minister of BDUCATION be 
pleaeod to state: 

(a) wbetber tber. i.. DIO ratoriua 
ott the openin., of new UDiye~dei; 

(b) if so, since when and _pto what 
time; 

(c) whether some of the lna,itutioDl 
doomed a. universities have moved tbe 
Goveroment to convert thom into f." 
fted.ed univ .nsities : 

(d) if so, details thereof and, tb e 
Government reaction thereto; and 

(e) the num.ber of the institution. 
under the Centre nOw deemed •• 
u~ iVersities ? 

THE MJNISTER OF EDUCATION' 
(SHRI K.C. PANT) : (a) No. Sir. 

(b) Does not arise. 

(c) and (4) : At its meeting held on 
tbe 4th October, 1983 the Executivo 
Council of the lamia Millia Islamia 
decided to request the Ministry of 
Education and University Grants Com .. 
mission to grant statutory central 
univerbity status to the Jamia. The 
proposal Was considered by the Univer. 
sity Orants Commission and it rearctt. 
ed its inability to accept the proposal 
to convert the Jamia, at preseat. 
deemed university, into statutory uni. 
versity. 

(e) Fifteen institutions have 80 far 
been declared deemed-to-be universi. 
ties by the Central Government under 
section 3 of the University Grant. 

C ommissjon Act. 

Leak Detected In Power TUdnel of 
Edamalsyar Hydro Electrie 

Project 

2101. PROF. K.V. THOMAS: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether the Government of 
Rerata bas requested the assistance of 
Central Water Power Commi •• io. and 
Central Blfctricity Autbority to.'" 



tira_~t)·~~i.\h~. 'le~ c1e(ect';~a In .he 
power'tunne1 'of the 'Edamalygr' Hydro' 
Ele~tric Project; and 

• , I 
.,., I' \1 

(b) if so, the steps taken to asstst' 
the Kerala GOvernment ? 

; THE MINISTER. OF SfATBl1N 
11tE DEP~ll'tMENT OF POW·E.R 
(SHRJ ARUN NEHRU): (a) and (tll: 
Yes, Sir. On a request from the Chair. 
"'Ot IC.crala Stat. Blc~tricity Board, a 
team. of officers from the Central 
Water Commission, Central Electricity 
~~h~ity and Geological Survey of 
IQdia visited the Ed~lmalayar Hydro. 
Electric Project site. The tearn has 
liven 3uggestions to the State Electri­
citY Board for taking necessary 
remedial action. 

Trains Cancelled Permanently in 
Bhavnagar Division 

2102. 'SHRI MOHANBHAI PATEL: 
Will tbe Minister of RAILWAYS be 
pleased to state: 

(a) the BlJmber of trains which have 
b,en cancelled permanently in 
BhavnaSar Di"ision for the last three 
years: 

(b) the reasons therefor; and 

Year NMEP (Rural) 

Cash Kind 

(Rs. in Jakh,) 

'/' ' I Ycf~befh~r the're is any prop,*,r 
to restore them ? 

Tim MrMl9TB1l Of': STA 1'B IN 
THE MINISTRY OF RAILWAYS (SHIll 
MADHA VRAO SCIND (A) : \a) Three 
pairs. 

I,: \ 

(b} 285/286 Siher.Palita.,a PHteIJ~' 
g~r and 297/298 Gadhada~Swami .. 
narayan"Niflrale MiKed due to poor; 
patroaisation and 379/380 Sar~diya. 
JU'J1saadh Mixed were cancelled· d~e to 
cQ,mplctel, washed away track. 

(c) No, Sir. 

Assistanee Rendered to State Govern­
ment of Gujar.t to Control Malar,. 

2703. SHRI MOHANBHAI PATEL; 
Will the Minister of HEALTH AND 
FAMILY WpLFARE be pleased to 
state assistance rendered to state 
Government of Gujarat during the last 
three years, year-wise to control 
malaria 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
The year-wise break-up 0: Central 
Assistance to the Government of 
Gujarat under the National Malaria 
Eradicat ion programme for the last 
three years is a~ under: -

NMEP (Urban) 

Cash Kind Total 

------------_._----- ._- ._- _-

1982-83 

1983-84 

1984-8~ 

345.00 139.28 

500.00 276.54 

809.09 327.23 

. !rQwer <;elJeration by Indigenous 
. " I Built Sets 

2704. SHlllfMATI JAYANTI PAT .. 
NAIK : Will the Minist er of IRRIGA· 
TIOl:'l AND POWER be pi e8 sed to .h te'::' 
,f , ", ' " 

(a) whetb~r Government" have 
\l""~rtftken tbe' progr(un;ne to senerate 

1 5.41 3.49 

0.09 

30.51 

503.18 

176.63 

1166.83 

power from indigenously built sets 
during the current financial year; 

(b) if so', the number of such indi­
genously built sets that have been 
en$aaed in thermal power generation 
during this year; and ' ., 

(c) the details of lhe steps taken ~ 
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24-~ W,i".,n ... "",.,." 
Bharat Heavy Electric Limited in this 
reaard'l 

THB MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SRRI ARUN NEHRU): (a) to (c) : 
A number 0" 'indigenously manufactured 
thermal generating units are in opera­
tion. At the beginning of the current 
year 1985-86, their number was 117 
with an aggregate capacity of 17,440 
MW. Ahhough the units are manufac­
tured by IntEL these arc operated by 
the Electricity Boards and the pro­
gramme'of generation is made by the 
State Electricity Board/Central Electri­
city Authority. 

Expenditure Incurred by Union 
Government of Educa tion during 

the Sixth Plan 

2705. SHRI HANNAN MOLLAH: 
SHRI ANIL BASU : 

Will the Minister of EDllCA"[JON 
be pleased to state the allocation and 
ekpenditure of the Union Government 
on education during the Sixth Plan, 
Year.wise, details thereof '? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): The allocat ioti 
and expenditure of thoe Union Govern. 
ment on education excluding Culture 

and Sports durinl the Sixth Pi\lo Year 
Plan are ~s. 652.92 crores and Ra. 
587.17 (;fore& reapKtivoly. The ·year­
wise details arC as under:-

(R,s, in crores) 

Year Allocation Expenditure 

1980 .. 81 85.03 66.48 

1981.82 94,53 86.06 

1982-83 122.93 108.11 

1983-84 151.18 133.25 

1984-H5 198.65 193.27 

Shipping Development Fund Committee 

2706. SHRI PRAKASH CHAN· 
ORA.: Will th~ Minister of SHIP .. 
PING AND TRANSPORT be pleased 
to state the details of dues owed by 
fishinl:! Companies to the Shipping 
Development Fund Committee, giving 
figures of principal and interest accrued 
thereon, separately, as on June 30, 
1985. 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
Details are given in the statements I 
and II giYen below. 

StatemenS·l 

SI. No. 

Statement showlnl the principal amount 01 rupees loan due lor 
repayment and "ot paid by /ishl". oomJIQIII" 

(POSit/Oil as Oil 30.6 1985) 

Name of the Companies Amount 

-_ ......... _------------------------_ .. _'------
1 2 3 

A. Stille Public Sector : 

1. Andbra Pradesh Fisheries LtO. 6,30,000.00 

2. Kerala Fisheries Corpn. Ltd. 45,399.00 

3. Tamil Nadu Fisheries Dev. Corpn. J ,'3,116.00 



1 

B. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

p,,,.,. Sector : 

Acqua Food Products (P) Ltd. 

Pron Magnate (p) Ltd. 

West Coast Marine (P) Ltd. 

Marshall Sea Foods 

Suraj Fisheries (P) Ltd. 

Uni Marine (P) Ltd. 

Phoenix India Marine (P) Ltd. 

Vani Marines (P) Ltd. 

Statement-II 

3 

9,75,000.00 

2,32,211.11 

7,25,000.00 

8,41,580.00 

5,74,800.00 

8,76,200.00 

1,95,000.00 

2,00,000.00 
---...., ...... -
53,98,322.11 

Statement .. howlng Iht? hall ),farl, Intere." overdue against 
P/~hihg Trawler Companies (Po5lr/on as on 30.6.1985) 

81. No. Name of the COl1lpanies Amount 

1 

A.. 

1. 

2. 

3. 

B. 

1. 

2. 

a. 

4. 

!. 

6. 

1. 

2 

State Public Sector: 

Andhra Pradesh Fisheries Ltd. 

Kerala Fisheries Corpn. Ltd. 

Tam it Nadu Fisheries Cor po. 

P,IwI,_ Sector: 

Acqua Foods Products (P) Ltd. 

Phoenix India Marine (P) Ltd. 

Welt Coast Marine (P) Ltd. 

Sancheti Food Products Ltd. 

Satyaaai Marin e (P) Ltd. 

Arya Fi.heries Ltd. 

Uni M~ ine (P) Ltd. 

3 

4,01,938.18 

4,45,308.66 

480.18 

12,2S,813.66 

2,89,8'9.33 

9,51,040.90 

13,30,409.82 

2,12,406.2' 

8,49 ~O%4.34 



1 

8. 

9. 

10. 

11. 

12. 

2 

Marshall Sea Foods Ltd. 

Sur aj Fisheries (P' Ltd. 

Vani Marine (P) Ltd. 

Marine Fisheries Pvt. Ltd. 

Pron Magnate Pvt. Ltd. 

13. YClmuna Sea Foods Pit. Ltd. 

14. Saphire Fisheries (p) Ltd. 

IS. 

16. 

17. 

18. 

J 9. 

20. 

21. 

S.B.S. Marine Exportfi (p) Ltd. 

Annai Fisheries (P) Ltd. 

Columbia Sea Foods (P) Ltd. 

Rainbow Sea Foods (Pl Ltd. 

Coromandal Marine (P) Ltd. 

Leela Sea Fl)ods (P) Ltd. 

Dawn Fisheries (p) Ltd. 

22. Samro Food Processors (P) Ltd. 

23. Golden Fisheries (P) Ltd. 

24. Four Seasons Fisheries (P) Ltd. 

25. Varun Marine Products (P) Ltd. 

26. Tiopical ShiPpina. Co. Ltd. 

27. Srinivasa Sea Foods (P) Ltd. 

28. Oujarat Fisheries Dev. Corpo. 

29. Bettle 0 lao (p) Ltd. 

Recruitment of Lee turerl and 
Professors by Universities 

2101. SHRI VIRDHI CRANDBIl 
lAIN : Will tbe M.inister of EDUCA· 
nON be pleased to atate : 

(a) whether it is a fact that Central 
t)niversities, rCC) uit lecturers, readers 

Total: 

3 

8,26,~16.32 

tit 70,509.90 

62,2%3.35 

39,994.93 

82,739.11 

4,43,901.12 

13,980.03 

J ,00,941.50 

61,418.09 

1,82,480.82 

22,207.37 

22,201.37 

3,091.89 

'13,551.13 

88,38,21%.11 

. 
, I 

and prof euora from amoDI the local 
t eachiDl staff memben ; 

(b) if 10, correetivc meaaUtC" likel, 
to be taken in tbis reprd ; and 

(c) the details retarding the selec. 
tion of Readcn and Proressors mad. 



by Central Universities, University. 
wise during 1983-8S ? 

1H2 MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b) : A 
Cymmittee appointed by the University 
GraDts Commissio'l, which reviewed 
the function ing of the Central Univer­
sitics, has, in its report submitted 
towards the end of 1983, obser"cd 
that in the older Central Universities, 
a majority of senior positions of 
teachers are filled b} recruitment of 
teachers who are a lready working in 
those Universities. The UGC is examin­
inl a proposal under which at least 
SO % of the .fresh posts creat cd in the 
Universities should be filled by candi­
dates· from other Universities. The 
lepl and other i~sucs involved in th is 
proposal have 10 be carefu1Jy examined 
before any view is taken. 

(c) The required information is 
being collected from al) the Centra) 
Universities and will be laid on the 
Table of the Sabha. 

Implementation of Reservation 
Orders for Admission to Various 
Colleges under Delhi University 

2708. SHRI NARAYAN 
CHOUBEY: 

SHRI RAMASHRAY 
'PRASAD SINGH : 

Will tbe Minister of EDUCATION 
be pleased to state: 

(a)· what arc the directives regard­
ing reservation of seat for SC/ST 
Btudent& in Delhi University; 

(b) whether these directives on 
SC/snJ admission to various \ collea:s 
under the Delhi University are beina 
tlouted (as appeared in the Times of 
India dated· 9.1.1985) ; and 

(c) if so, what action has been 
taken to see that the ·directive. are 
adhered to , . r. 

THE MlNlSTIiR. OF EDUCATION 
(SHU K. C. PANT).: (11) 22.5 p'r~ent 

(15% for Schedul,ed Castes and 7.5% 
for Scheduled Tribes Interchangeable, 
if necessary) of the total number of 
seats should be reserved fot admission 
to various unde! 81 aduate COUlSes in 
colleges. Th e allotmer.t for Ihis cate­
gory of students is made by the Univer­
sity for each college. 

(b) and (c): According to the infor­
mation furnished by Delhi University . .. , 
It IS not qUit e correct to say that the 
directives on SC/ST are being flouted 
by the colleges. The University has, 
however, received a few complaints 
from the SC/ST candidates who were 
offered admission to the first year of 
unde,.graduate courses for the Artsl 
Social Sciences fo r the academic year 
1985-86, that they had been refused 
admission by various colJege<i. The 
University authorities are persuading 
the Principals of the Colleges concern­
ed to grant admissions to these candi­
dates and the ,University hopes that all 
such candidates would be got adjusted 
in On·e college or the other. 

Performance and Capacity UtilislI­
tion of Ports 

2709. SHRJ K. PRADHANI: 
Will the Minister of SHIPPING A~D 
TRANSPORT be pleased to state: 

(a) whether Government have 
reviewed the productive performance 
and capacity utilisation of the major 
porta during tbe Sixth Plan; 

(b) if so, the name of the ports 
where capacity utilisation bas been 
decided; 

(c) whether there has been a sharp 
deeline in the capacity utilisation in 
Parad ip Port ; 

(d) if so, the reasons -therefor; and 

(e) the steps taken to improve the 
capacity utilisation of Paradip and 
other !ports where it is under-utilised' 
dUring the Sixth Plan 1· , "~ 

THE MINIS1'ER OF STA'tB OF 
THE MINISTRY OF SHIPPING AND 
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TR.AHSPoQ.T (SHatz. R. ANSARI): 
(a) and (b) : The t'e~el' of' carlo hand. 
JiD.lf ~ c,,,acitIY utilisation of all the 
,*,a]or por~s~' has been assetsed by, the 
W()rkina Group on VII Plan. ," 

(c) No, Sir. " 

(~) Does not arise. 

(e) The capacity ror handling iron 
ore, at the ports of Paradip, Madras, 
Morrnugao and Visakhapatnam are 
under-utilised because of the general 
recession in export market for iron 
ort. (J,overnment are makin, efforts to 
prQmote the export of j ron ore. The 
capacity at the docks in Calcutta is 
under-utilised duc to fall in traffic and 
in' order to otTset th is to the extent 
pos.ible, Government have sanction~d 
a .cherne for instal1ation of modern 
~gntainer handling facilities at Calcutta. 
The capacity u1 ilisation in other ports 
bas been found to be generally satis­
factory. 

Installed Capacity of OrIssa 
Power Projects 

2710. SHRI RADHAKANTA 
DIOAL: Will the Minister of IRRI· 

OATION AND POWER. be pleased to 
stat. ,;, 'r ;.~ , 

~ " i 

(a) the pre.ent installed capacity 
of the pO~r pre-joe. in/.be State of 
Orissa; ,; '., 

(b) the total MW of power which 
ean',be:gtmerated on completion of tho! 
on.gO'ing "POWer projects in the Stat-e'1 
and 

. (c) by which time those On-lOing 
power projects are expect ed to be 
completed? 

THE MINISTER OF STATE IN 
THE' DEPARTMENT OF POWER 
(SHRr ARUN NEHRU): (a) to (c) : 
Presently instaJled generating plant 
capldty in Or iss a Stat e is about 113 ~ 
.wr.w (prov is ionan Major and medium 
power orojects aggregating to 1207.5 
MWare under eXeclltion in the Stat •• 
Th'eir capacity and anticipated com .. 
missioning schedules based on the 
present assest;ment of progress are aiven 
below:-

SI. No. Project Capadty Likely Commissioning date 
(MW) 

1. Hirakud VII Unit 1 X 37.5 1987-8'8 

2. R·!ngali 2X50 1985-86 

3. Upper Kolab 3 X80 1986-87 & 1987 .. 88 

4. Upper Indravati 4 X ISO 1989-90 & 1990-91 

198?·88 & 1988.89 S. 

6. 

Rengali EKtension 

UpPer Kolab Extension 

Indian Students in Russian 
Universities 

3 X SO 

'1')(80 

l,7.ll. SHRI E. A YY APU ~Ei:>DV: 
Will the Minister of EDUCA TlON 'be 
pleased to st~te : 

(a) the number of Indian students 
etudyinS and doing research wor~ in 

1981-89 

all the Universities of Ru •• ia in tile 
year 1>'984-8 S : and 

(b) the number of Indian students 
doing research in Russia in space 
technology 11 

I ; 'I 

I THB MINISl'BRi OF' EDUCATION 
(SHRI K.C. PANT) : (a) 1010. 



(b) None. 

RoIIt' K.o ..... Offer for .Dee,..&ai 
P.,. .. , Port 

2'712. SHR.I SONNA-T'R ItA TH: 
SHRISATYENDRA 

NAl\A Y AN SINHA : 

Will the Minister 
AND TRANSPORT 
atate : 

ofSHIPPIN(] 
be plealed to 

(8) whether a Sou~h Koreaa ftrm 
haa otrered a credit 0' S 11' million to 
India tor deepeninl the Paradip port 
to enab!e the entry of bulk carriers of 
2 lakh D.W.T. and the ofter alao aims 
to inerealc iron ex,port throUlb the 
port to the South Korean Steel Com .. 
pany; 

(b) if 50, whether Government have 
accepted the credit offer from tbe 

.... South Korean firm; 

(ot if so, tbe broad terma and the 
estilllated cost of th~ project; and 

(d) by what time the project is 
likely to be completed ., 

THE MINISTER. OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TR.ANSpOR.T (SHRI Z. R.. ANSARI) : 
(a, Yes, Sir. An offer has been received 
by M.M.T.C. 

(b) Not yet. 

(c) The proposal envisalet deepen­
ing of the approach channel, entranCe 
channel, turn ina basin from 12.2S to 
20 Mtrs. and seuina up a new berth 
with mechanised handlinl facilities fo r 
eJtport of iron ore. MI.. Hyundai Cor­
poration have indicated that the coat 
of uPlradation of the port as indicated 
above will be US S II S.!2' million. 

(d) A completion time of 3 ),carl 
ha. been indicated by the South 
Korean Ann M/s Kyunclai Corporat ion 
in ita proP<*ll. 

Appoiatment or. COiltraeter to 
I\ttufCiyil S ....... iQc ......... '1 ' 

of SClA Bo .... , , 

2113. SHRI SAIfUDDIN dIo9i. 
DBAa y: Will tbe Minister' or 
SHIPPING AND TRANSPOllT be' 
plcased 10 state: 

(a) whether the head oRice of the 
Sbippinl' Corporation of India at 
Bombay has the techni~al staft' to 
attend to the Civil Bngineerinl works: 
and . 

(b) if so, the reasons as to why a 
contractor h~s been engaged ror the 
same jobs on payment of Rs. 26,000/· 
pet mon t h ? 

nIE MINISTER OF STATE OP 
THE MINISTRY OF SHIPPING AND. 
TRANSPORT (SHRI Z. R. ANSAR.I) • 
<a) and (b): Shipping Corporation 0' 
India bas at p.'csent one Civil Engineer 
and 6 other technical staff to attend t; 
the Civil Engineering Works. This sta 
carries out the maintenance of the 
SCI's head office building at Bombay' 
In additiop, ~CI bas 110 owned/leased 
houses spread over in BombllY and 
Greater Bombay upto a distance of 45 
kms. al'd maintenance of these houses 
cannot be done with the existing staff. 
In view of th is and due to fluctuating 
volume of maintenance activity SCI 
has been engaging contractors for 
maintenance of these houses since 
inception. The monthly expenditure 
involved in this contract i. 
Ill. 1 S,500/ ... 

Zerox/Pboto .. Copylng Jobs given to 
PrIvate Companies by S.C.I. 

Bombay 

2714. SHRI SAIFUDDIN CHOW. 
OHARY: Will the Minister of 
SMIPPING AND TRANSPORT be 
pleased to state: 

(8) whether it is a fact that a 
I'umber or automatic zeroxl photo-copy. 
ina machines are lying idle in the head­
office or Shippinl Corpor ation of India 
Bombay; 

(b) if 10, the rea$on, theref'lre; 
and 



·(c) wbet&er such jobs as may be 
performed' by putting th,e aroresaid 

, macbines to Use bave been Ri~en to 
~ -pdvate companies £lnd if so, tbe reason 

therefore' 

tHE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
'rRA NSPOlt T (SHR I Z. R. ANSARI): 
(a) and (b) : The Shjppin~ Corporation 
of India Limited has 14 xerox/photo­
of;opying machines. Most of Ihese are 
outdated and accordin~ly out of com­
mission far want of consumables and 
$pare$. 

(c) \n view of the above, some jobs 
pertaining to xeroxing/photocopy~nl pC 
voluminous nature such as reports, 
documents, statements of large size etc. 
are at present done by SCI through 
contractors. The SCI is bcin~ advised 
to develop "in house capability" for 
th is. 

Sprinkler and Drip System of 
Irrigation 

271 S. SHRI PRATAPRAO B. 
BHOSALE : W i1l the Minister of 

I. Rates of ~ubsidy 

Small & Other 
marginal farmer 
farmer (percent) 
(percent) 

so 20 

n. Approved ceiling i" lernu 01 unitl 

(1) Small and marginal farmers 

(2) Other farmers 

An amount of Rs. 2. t 6 crores w~s 
released as matching central subsidy to 
various States during t 982-83 to 

1984-85. The Centrally sponsored 
scheme is proposed to be continued 
dUring Seventh Plan. 

[Trans/at ion] 
Demands made hy Working Group 

on Thermal Power 

2716. SHRI RAJ KUMAR RAO 
Will the Minister of IRRIGATION 
AND POWER be pI eased to sta te : 

.... · .... IT.~ tl8 

I1tlUGA11OM AND JIIe'L'IB& be 
pleased to state: 

(a) whother th' apr{ftkler au drip 
.ystem of irritation afe UI.t fer cOn. 
.entatioR 0' ",ater and for a.oid,m,"itl 

,wastage ~; 

(b) jf so, whether Government are 
contempJatinl a plan of action for tho 
use of these '&;stems" for the ~onellt of 
amalJ and marainsl farmers in India; 
and 

(0) jf &0" the ... U.u fe.~,. 
thereof 1 

1lfE MINJSTER OF lRRIGATION 
AND ~OWER. (S HRJ 8. SRA~~. 
NAND) : (a) Yea, Sir~ 

(b) and (c) : To encouralo ute of 
sprinkler/drip system, Min iatry of 
Irri&ation and Power had sanctioned a 
centralJy sponsored Idlem.c durin. 
1982~83. Under this .cheme lObI;.",. 
were -.nade available to small and ...... 
ainal farmers and other farmer~ OIl tltc 
following pattern. 

Upper ) imit of :mbsidy for 

Small & 
marlinal 
farmer 

other 
farmer 

(i n Ra.) 

20,000 8000 

'1~ percent 

25 

(a) the detail.s of the demand made 
by working group on Thermal Powor 
and wether the PlanniRI Commie-.i_ 
have gi"en their approval for TbORMI 
Power: and 

(It) the detaill in this Tlprci , 

tHE MINISTER OF STA1;E lW 
T«E DEPAR.TMENT Of POW~~ 
(SHltl ARUN NEHRU) : Ca) ~ 
workinJ Group on Po\V~r ."visa.c4 
thermal capacity add i~ion of 
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. 22,990 MW durin. the Se"enth Plan 
period. 

(b) The Seventh Plan is yet to be 
finalised and approv,e4 by the National 
Devolopment Council; present indica· 
tions suggest a target of about 16,000 
MW for thermal capacity addition in 
tbe Plan period. 

,Settlag "P a Tlter.,.a) Power Project 
with the Soviet Assistanee in 

X.halgaon 

2717. SHItI MAHENDRA SI~OH: 
i wHt the Minister of IRRIGATION 

AND POWER be pleased to state: 

<a) whether the National Thermal 
Power Corporation is setting up a 
project with Soviet assistance at 

. Kahalgaon in Bihar, and if so, the 
estimated cost and other details 
thereof; 

(b) whether it is proposed to select 
Ekchari place for dumping the ash 
emitted out of this project in place of' 
Madhopur Bhorath selected earlier 
after survey was conducted in .1980-81, 
jf so, reasons therefore; 

(c) whether Go~ernment are aware 
or the danger of pollution of the 
Ganga river due to flood during 
monsoon when ash will fall into the 
river because Ekchari is situated on 
the bank of Ganga river ~ 

(d) if so, estimated cost of raising 
obst ruction to check pollution of' 
Ganga water due to failling of ash 
mixed with rain water; and 

(e) when a final decision is likely 
to be taken to select the plac~ for 
dumping of ash keeping in view all 
tbese aspects? 

THE MINISTER OF STATE IN 
rHE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU) : (a) Govern-
ment have approved the Kahal,aon 
super thermal project (4 X 21 OMW) 
at an estimated cost of Rs. 1058.64 
crores. The Soviet assistance will be 
about 2S0 million Roubles. 

(b) An area near Ekchari place, 
which is about 3·4 kms. from the p Jant 
area, is beinl surveyed. This area is 
beinl surveyed as it is free Ir'lIl, 
habitation, and is in the pro:cimity of 
the plant. 

(c) and (d) : Government as well as . 
N1?C are fully aware of the necelsity 
of ensuring ,hat no pollution occur. 
from the ash disposal area in any ~ 

sea~on. Ash disposal area in NTPl! 
projects are designed to prevent the 
escape of ash into natural water by 
providing suitable embankments. No 
additional expenditure is anticipated, 
since such facilities are provided by 
NTPC irrespective of where the ash 
di.,posal au·a is located. 

(e) A final decision on the ash dis­
posal area will betaken· after a 
detained survey has been conducted 
and advantages (If the alternative areas 
hav~ been fully considered. 

[&,lIsh] 
Motivation for Family PlanniDg 

2718. SHRI RAJESH PILOT: Will 
the Minister of }{E"ALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether steps are being taken 
by Government b~sjdes creating 
awareneSS ths-ough media to directly 
approach Target Groups and motivate 
them to adopt family planning; 

(b) whether counselling is dOfle to 
motivate women at the post partum 
stage in hospitals ~ and 

(c) if not, whether Government 
con:;idering to set up a cell or unit at 
hospi tals in view of the vital impor. 
tance of controlling the population 
growth? 

THE MINISTER OF STATB iN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKW ANA) : (a) 
to (c) : Inter-personal communication 
is an important component of the 
strategy for creating demand for con. 



traception. Motivation of people 
to adopt family plan'ning is an im-

1'ottant responsibility 0 va rious 
fUQctionaries in the health and family 
welfare infra-structure at different 
levels. Post Par tum units attached with 
various hospitas playa significant role 
in providing the necessa(y motivation 
and famil y planniny services. 

Housing Scheme for Delhi 
University Teachers 

2119. SHRI SUDHIR ROY : Will 
the Minister of EDUCATION be 
pleased to state : 

(a) whether the Ministry of Educa­
tion proposed a Housing Scheme of 
Rs. six crore to the striking teachers 
of the Delhi University in January 
1983 ; 

(b) whether propo"al for such 
Hqusing Scneme was cleared by the 
University Grant., Commission in March 
1985 ; and 

(c) when the Ministry of Educa tion 
is likely to approve this scheme? 

THE MINISTER OF BDUCA110N 
(SHill K. C. PANT): (a) During 
January, 19i3, the Ministry had agreed 
to consider a scheme of constru ction 
of statt quarters for the employees of 
Colleles in Delhi at a cost of Rs. 6.00 
Grore!. The total outlay for this 
teheme was to be raised by the U.O.C. 
lanctioninl a grant of Rs. 1.00 crore, 
the manalement8 of Colleges providioa 
is. 1.00 crore, and the Univer4lity 
drawinl an advance of Rs. 4.00 crores 
from the Provident fund investment of 
the Collcsc employees. The advance 
taken from the Provident fund with 
interest ther!on was to'repaid by the 
University OVer a number of years out 
of the srants to be provided by the 
Oo~emment annually. The detailed 
scheMe Was to be formula t cd by the 
Unhlersity and submitted to Govern­
ment throulh the U.G.C. 

(b) and (c): Proposals from 22 
Colleles bave been received in several 

f' ~ 

Wrlt,_. dIu".ra il62 

instalments since March, 1985. On thee 
basis of these proposals, a scheme for 
payment of grants has been worked 
out. Financial sanction for this scheme 
is still to be accorded. 

[Trtlnslatlon] 
Tra ining to Candidates Selected for 
the Post of Assistaut Station Master 

2720. SHRI RAM PUJAN PATEL: 
Will the Minister of RAILWAYS' be 
please.d to state: 

(a) whether there is a provision 
for the tra ining of candidates who 
qualify the Assistant Station Master 
Examination of the Railway Service 
Commission ; 

(b) iJ so, whether the unsuccessful 
trainees are given another, chance to 
reappear in the examination at their 
Own expenses and in case they do not 
succeed agai n, they :lTe not taken in 
service ; and 

(c) Whether Government proPQse 
to conS ider to give an opportunity' to 
these candidates to serve on lower 
posts '1 

THE MINISTER OF STATE IN 
THE MINISTR Y OF RAILW A YS 
(SHRI MADHAV RAO SCINDIA): 
(a) Yes, Sir. 

(b) Yes, as a rule; except int ~in 
case of trainees of Scheduled Castel 
Scheduled Tr ibe Communities who 
are given a second chance with stipend 
and a third chance without stipend. 

(c) No, Sir. 

[ FA,lIsllJ 
NPCC Bids For Glo'-' Tenders 

2721. SHRI K. C. RAO: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether N.P.C.C. have partie 
cipated ir lome of the bids of the 
Global tenders floated by some foreian 
countries; 



(1)) what are the accured losseJ so 
'tar lticttrred and are there any chances 
·bf ttila cbneerb tun~irtl in prdtlt in the 
tieat future; and 

(c) why is there delay in appointina 
a full time Chairman '1 

1ltB MINISTER. OF STATE IN 
THE DEPARTMENT OF POWER 
tSitRI ARUN NEHttU) : (a) Yes, Sir. 

(b) There are no accrued losses 
aDd it is estimated that the Corporation 
"ilh earn a "rolit of about 
ill. 1..2 crares in 19~ 4·85. 

(c) The appointment of a fuU time 
Chairman is being processed. 

PIaD to Pr.,ide Botiy Sean aDd 
Head Sea"'" l\faehines ia 

Hospitals. at Municipal 
Towb 

2722. SaRI p. R. KUMARA­
MANOALAM: Will the Minister of 
~ALTH AND FANULY WELFARE 
be pleased to state: 

(a) how many full body scans and 
bcpd acannina machines have been 
inltalled in India ~ 

(b) whether there is any p'an to 
ensure that all Hospitals in Municipal 
Town I have thia faci! ities available 
with. tUm w itbln a abort a-pan Qf time ; 
ad 

(c) if De such plan existS, wil1 the 
Central Government in Co-ordinat ion 
with the Stat e Governments take up 
lucb a scheme in the near ~~ ture ? 

THE MINISTER OF STATE IN 
THB DBPARTMENT OF HEALTH 
(SHill YOGBNDRA MAKWANA) : (a) 
the Government do not have infor­
mation about the number of full body 
leans and head scanning machined 
which have bee.n installed in the 
country. However, according to the 
-available information, 26 institutions 
'have been granted custom duty ekemp. 
Hon for importinl CT scanners. 

(b) No, Sir. 

I .... 

(c) It is not possible to envisaae 
such a scheme in view of tbe paucity 
of resOUrces. ' 

Balwaries Sanctioned during 1985-86 

2723. SHRIMATI PHULRENU' 
GUHA: Will the Minister of SOCIAL 
AND WOMEN'S WELFARE be pleased 
to state: 

(a) how many Balwarie~ \Vill be 
sanctioned during J 985-86 . and , 

(b) how many creches w HI be 
aanctioned during 1985-86? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SOCIAL AN» 
WOMEN'S WELFARE (SHRIMATI M. 
CHANDRASEKHAR) : (a) Balwadi 
Nutrition Progn mme is a non.expt\tld. 
ina and Non-Pian Scheme. Therefo-rc, 
there is no quest ion of sanctionirlF 
more balwadis during 1985-86. 

(b) 1,,000 new creches are proposed 
to be opened dUring 1985-86. 

National Commission on the 
Problem of Chllclern 

2724. SHRI MlJRLI DEORA: 
Will the Minister of SOCIAL AND 
WOMEN'S WELFARE be pleased to 

state: , . .,. 

(a) whether GOVernment are awtbe 
that there lare serious lacunae in tile 
existing laws governing juveniles and 
this has been seriously affecting a' hi1"~e 
number of children around the coun­
try; and 

(b) whether Govanrncnt propose 
to constitute a National Commission of 
inquiry to go into tbe problems· of 
juvenil cS and SU1?-gcst model legislation 
therefor? 

THE M[NISTER OF STATE OF 
THE MINISTRY OF SOCIAL A~D 
WOMEN'S WELFARE (SHRIMATI .rd. 



CHANDRAS'EKHAR) :' (a)' The Child­
ren Act, 1960 (Central) wbich is 
a~t4CaMoe to all the Union Territories 
~s il'r\enCled suitab'y in 197~ to plug 
the loopholes in the Act. The imple­
mentation of the Children's Al:ts and 
tke welfare m:aaures for juvenile 
delinquents come under the pur.,iew of 
the State Governments. 

I (b) Presently, thet e is no proposal 
to constitute a r-.ational Commission 
on the problem of children. 

Purchase of Ships from Foreign 
Shipyards 

,a11S. SHRI AMAL DATTA,: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(8) the reasons behind Govern­
ment's decision to purchase ship from 
the foreign sbipyards instead of setting 
up of a shipyard compl eX in tbe 
country, which wou~d save the foreign 
currency as welf as fUlfil our demand 

, and provide jobs to the unemployed 
person.) ; 

(b) whether Government propose 
to cpange its decision; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISfRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a), (b) and (c) : Permission to shippina 
compan ies to purchase ship from 
foreign shipyards is given aft cr 
thoroughly examinirg a]1 aspects like 
tbe capacity/capability of Indian ship­
yards to build such ships, the pari 
passu obligation of the shipping 
companies, the lime to be taken by 
,he Indian ~hipyards to buil~ the ship, 
the terms of deferred credit offered by 
the forejgn sb ipyard, the p:'ice rcqu ir cd 
to be paid to tbe foreign shipyard vis­
a·vis the price of indigenous shipyard 
etc. It has not been possible to set 
up an additional shipyard as it is not 
possible to provide funds at this sfage, 
due to budgetary constraints and other 
!rational priorities. 

Power 'i .. aee ant De,elo~ , , 
Corporation . .. "I 

2726. SHR:IMATT 1 AYANTI 
PATNAIK: Win the Minister of 
IRRJGA 1ION AND POWER. be pleased 
toatate: ' ; 

, ' 

(a) whether Government have a 
proposal to sct up the Power Finance 
and Development Corporation during 
the current Financial Year: 

(b) if so, the reasons of the aeUiy 
in implementing the above propa~l ; 
~d , ' 

(c) what specific roles are gOinl to 
be played by the above pow~r finance 
and development corporation' 'in 
taking up new projects 1 ' 

THE MINISTER OF STATE tN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU): (a) to (c) : A 
proposal to set up a Power Finanr;. 
Corporat ion is under cxaminat ion. 

Proposal to Establish lnternatioaal 
Hindi University 

2727. SHRI CHIl'ITAMANI 
PANIGRAHI: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether there is any prcaposal 
before Government to establish Iater~ 
national Hindi Uli iversity ; 

(b) if so, its Iocat ion and the 
amount atJocated for it ; and 

(c) the other detail~ thereof 1 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) A 'proposal 
to eSl<1bl ish a., I'lte rnational Hindi 
University h;lS been i.,cluded in the 
Seventh Plan proposals of the Minis!r, 
of Education. These proposals bave 
yet to be approved by the PJarinirij& 
Commiision. 

(b) and (c): Decisions about there 
will have to uwait the appr'ova) oftlle 
proposal. 
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la.tractlODI to Make all Parchases 
throa. Central Go tt. Empolyees 
ConlUDlers Cooperative Society 

Ltd., New Delbi 

2728. SHRI KAMLA PRASAD 
SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Department of PerSon­
ne) and Administrative Reforms Office 
Memorandum No. 14/14/80-Welfare 
(Sated 14.7.19S 1 made it incumbent on 
all Central departments, the ir attached 
and subordinate offices and other 
Orpnisations financed andlor controll­
ed by the Governm ent located at 
Delhi/New Delhi to pun base all 
items of Stationery, Electrical, sanitary 
and other Goods from the Central 
Government Employees CO'lsumer Co­
op~rative Society Ltd., New Delhi; 

(b) whether all Offices 
Ministry including all 
AIIMS following the above 
and buy in. these items 
Society; 

under her 
Hospitals, 

inbtruction 
from the 

(c) if not, a list of all offices 
falling under her Ministry covered by 
tbe above said order; and 

(d) steps taken to ensure com­
pliance of the order in letter and 
spirit ~ 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRl YOOBNDRA MAKWANA) : (a) 

Yea, Sir. 

(b), (c) and (d) ~ Instructions were 
ilsued to all the Delhi/New Delhi .. 
based attached/subordinate offices and 
autonomous/stat utory organ isat ions 
under the Ministry of Health and Family 
Welfare for compliance of the Depart. 
ment of Personnel and Administrative 
Reforms orders relating to purchase of 
stationery items etc. The posit ion 
about the compliance of these alders is 
beinl ascertained. 

University for Workers . t ) 

2129. SHRI CHINTA MOHAN: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether Government have 
rec~ived a proposal for settiJ'lg up 
University for worke rs ; 

(b) if so, details of the p roposat 
and Government reaction thereto ; 

(c) whether Government propose 
to have a course of training in Iuch 
university for top bureaucrates and 
man~gement with a view to bring about 
better underS1andina and realism of 
workers' problems? 

THE MINISTE~ OF EDUCATION 
. (SHRI K. C. PANT) : (a) No, Sir. 

(b) and (c) : Does not arise. 

10+2 System or Education 

2730. DR. CHANDRA SHEKHAR 
TRlPATHI: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether the neWlY introduced 
10 +2 system in education will be 
reformative and progr essive in com. 
parison to already existing system and if 
so, in what sense ; 

(b) whether the Cen tral Govern­
ment are expected to incur some 
additional expenses; and 

(c) if so, what would be tile total 
amount and from where this will be 
met ~ 

THE MINISTER OE EDUCATION 
(SHRI K. C. PANT) : ~a) The National 
Policy Resolution on Education adop­
ted by the Government of IJ dia in 
1980 en"isaged a new common pattern 
of education for th e country. This 
new system of education envisaael a 
10+2+3 patt~rn of education. in 
which general education. has been 
recommended u9to Class X, .80 that 
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chi ldren in their formative years let an 
opportunity for allround development. 
Study of languages, Sciences, Mathe­
matics and Social Sciences has been 
made compulsory upto Class X Health 
aa'ld PhV!lical Education, Socially Useful 
Productive Work and Fine Arts have 
a110 been made coml'\llsory subjects. 
At tbe Higber Secondary stage, i.e. + 2 • 
stale, di vers ified courses, both aca­
demic and vocational, have been pro­
vided so that education at this stage is 
comprehensive. Tbe 10+2 system of 
educat ion is an impr~~ement over the 
old system in the followinv respects :-

(i) General education is for Ten 
Years instead of seven or eight 
years as it was in earlier system. 

(ij) fbe branching or diver!olifica­
tion of courses takes place 
wben child is sixteen and is 
exposed to all major areas of 
knowledge to chOOSe f(om 
according to his interest and 
aotitude. 

(iii) This system ensures bettt"r 
aCcess to educational oPPOttu­
nities and equity as it has done 
away with differentiated course 
or courses with two levels of 
competencles in a single sub .. 
ject. 

(iv) The new syst em is made more 
work oriented, helps to build 
a better attitude towards every 
kind of work includinr manual 
work and promotes a better 
work ethic and develops pro­
ductivity consciousness among 
pupils. 

(v) The 10+2 system is aimed at 
siphoning off a large section ~f 
~tudents to vocational streams 
preparing them for suitable 
jobs at the end of class XII 
and thereby reduce pres.,ure 
on Universities. 

The' 10 + 2 pattern of education has 
now been adopted by ,all States and 

nion Territories except Haryana, 

Himachal Pradesh, Madhya Pradesh, 
. Punjab and Rajasthan. With the 
exception of HimachaJ Pradesh, these 
States have also decided to switf;:h 
OVer to the 10+2 system in principle, 
and are presently involved in the pro. 
cess of necess~ry rationalization 0' 
courses, examination system et~. 

(b) and (c) : No Central assistance 
has been given to the States/Union 
Territories for switching over to the 
10+2 system of school education. 

Nathpa Jhakhar. Project 

2731. SHRI SUKH RAM: Will 
the Minister 0; IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fact that the 
Nathpa Jhakhari Hydel Project in 
Himachal Pradesh has been cleared by 
the Department of Power ; 

(b) if so, what would be its ins­
talled capa:ity and the estimato 
generation cost of power per unit; 

(c) whether financial provision has 
been made for its expenditure in the 
Seventh Plan of the Stat e and tbe 
.Centre ; and 

(d) jf so, how mucn and in wbat 
proportion between the State Govern­
ment and the Cnetral Government? 

THE MINISTER OF STATE IN 
THE DEPAR fMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (d): The 
Nathpa Jhakri Hydro-electr ic Project 
.'. t 

envIsagIng the Installation or six uni t8 
of 170 MW each, is proposed to bo 
implement ed as a joint·venture of the 
Govenments of India and Himacbal 
Pradesh, sharing the cost and benefitl 
in the ratio of 75 : 25 respe.:tivcly. 
The estimated unit ~a)e cost of enerl' 
at power house bus-bar is 34.5 pajlo. 
Modalities for taking investment deci. 
sion are in p:olress. A provision of 
Rs. 90.00 crores has been made in tbo 
Central P~an, during the Scv:nth Piau 
fo. this project. t 



P~)'ment of ,Enba.eed Excise Duty 
, on Insulators 

~13,2. SHRI M. RAOHl1MA 
REDDY: Wilt 1hc Minister of RAIL­
WAYS be pleased to state: 

(a) whether it is a fact that Comp .. 
troller and Auditor Gencls} in his 
$J.~port J 983-84 has ci ted a case where 
the Indian Railwa~s hav'l paid enhanc­
ed etcise duty on insulators due to f,n 
anomaly in rates of duty charged 
for the same insulators imported via 
Madras and ea leurt ta ports ; 

(b) if,so, the reasons for this ano­
maty ; and 

(c) the act ion proposed by Govern­
ment to Sc:t right the an(},maly and get 
refund of excess duly paid '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHl\I MADHAVRAO SCINDIA): (a) 

Ye~. ill • 

(b) and (c) : The subject of refund 
aad enomaly in classification of insu­
latoTR by Customs authorities at diffe­
rcnt partr, is already under considera .. 
tion of Special Bench of Customs, 
Fxcise and Gold (Control) Appellate 
Tribunal, New Delhi and the matter is 
8ub)'udice. 

[7ronS/Olion] 

Selling of Reserved Tickets in Bogus 
, Name at Delhi and New Delhi 

Stations 

2733. SHRI KAtI PRASAD PAN. 
DEY: Wi'l the Mipistcr of RAIL­
WAYS be p'cascd to stale: 

(a) whether col:ies charge heavy 
~mounts from passengers for providing 
seats- in trains and for gel tinl re~erva· 
tion made for them in trains by selling 
reserved tickets in bogus names at 
Dothi and New Delhi Railway S~al ions 
particularly for Jayant i Janta Express 
train at New Delhi railway station; 

(b) whether itia also a lacK, tlmt 
"coplc have to wait for two mont'_ en 
8t'tting reservation in Jayani lall"ta 
Ex.press nnd other several traiDS • • 

(c) whether travel aaents ~ll .he 
t icket8, wh ich arc reserved in ~1U8 
names. openly in Arndt Kaur Bazar by 
the sid~ of New Delhi Railw~y Station 
by taking bribe; and 

(d) whether Government prol'Pse 
to take any action after conductull a 
high level inquiry into these matters? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : (a) 
Complaints about licensed porters 
changing premium for providing cor. 
nered seats to p:lssengers in unreserved 
coaches on trains includins Jayanti 
Janta Express have been received. No 
cases of porters selling tickets re~erved 
in f,ogus names have, however, come 
to notice. 

(b) Accommodati.n jn Jayanti 
Jsnta Express and other trains is nOf­
mally available at short notice. Some 
difficulty is however, experienced dur. 
ing rush periods like summer vacation 
and festival seasons when accommoda. 
tion gets booked much in advance. 

(c) Some complaints about travel 
agents in Amrit Kaur Market opposite 
New Delhi Ra ilway Station indulg ina 
in re-sale of reserved tickets booked 
in fict ious names have come to notice. 

(d) Vigorous measures are taken to 
curb cornering of unreserved scats and 
b :ackmarket ing in reset ved tickets. 
Between the period February to July, 
1985,31 persons including 6 licensed 
porters were apprehended for corner. 
ing seats and h!tnded oVer to Govern­
ment Railway Police for prosecution. 
In addition 12 tou'S found re .. sellin. 
reserved ticke's were apprehende4 and 
handed over to Government Railway 
Police. . 



[&taU "] 
:Appel1ltm.ent of Forelp Natlonall t. 

IHiaa Unl,erslt., 

2734. SHR.l GUllUDAS KAMAT : 
SMT. KISHORI SINHA : 
SHRI C. JANGA RB1?DY : 

Will the Minister of EOUCAnON 
be ph~ased to state: 

',f 

( 

(~) whether it is a fact that yert.in ' 
fresh'restrictions have been imposed 
by GOVernment in rega rd to appoint. 
ment of foreign nationals in Indian 
Universities and their research pro­
Krammes; 

(b) if so, the details in this reprd 
and reason£) ther~of ; 

(c) the steps proposed to be taken 
by Gover nment to en~ure compliance 
of Government in~tructions in this 
regard by the universities; and 

(d) whether these restriction~ are 
likely to affect the academic freedom? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) to (d): The 
instructions followed by the Govern­
ment of india in regard to the proce­
dure to be observed in respect of 
foreign scholars visiting India under 

variOUs 'programmes inoludinl appoaa. 
ment of foreign nationals in ItMttaD 
universities and their research pro­
arammes have recontly been coDloIi· 
dattld to facilitate easy references aDd 
brought to the notice of Vice-at ... -· 
lIors of all universities/deemed univer. 
sities etc. for their 8uidance/co_'U. 
ance. The universities have been requ~ 
ed to obtain pr ior clearance of the 
Government of India for appoinmeDt 
of foreiJo nationals and ror reaearob 
projects to be undertaken by foroi .. ' 
scholars. Under the prescribed proced. 
ure visa fQrentry into Ind ia in re.peet 
of .such foreign nationals is issued by 
tbe Indian Missions abroad alter such 
proposals have been approved by the 
Government of India. 

Expeadlture of Developiag Lan_g_ 

2735. SHRI HANNAN MOLLAH : 
Will the Minister of EDUCATION be 
pleased to state the total expenditure 
incurred during the last three year. to 
develop Hindi as well as other lanau­
ages of our country with year-wise aDd 
language-wise details thereof '1 

THE MINISTER. OF EDUCATION 
(SHRI K. C. PANT): The year-wise 
and language-wise details of ekpeD4i. 
ture incurred by the Ministry of Edu. 
cation durin~ the last three years to 
develop Hindi as well other laup._ 
of our country are as under: 

(Rs. in lakbs) 

--------------------------------------------------
Hindi 

Sanskrit 

Urdu 

Sindhi 

1982-83 

164.2.3 

254.ilS 

26.07 

3.10 

Other Modern Indian 131.19 
Languages 

Sprinkler Irrigation Scbeme 

2736. SHRIMATI BASAVA. 
RAJBSHWARI: Will the Minister of 
lR.R.tGATION AND POWER be pleased 
to state: 

1983.84 

321.59 

306.58 

30.21 

3.20 

143.87 

1984-85 

393.59 

346.04 

40.33 

4.00 

170.31 

(a) wheth'er Government have re­
ceived proposal from tbe Natiooal 
Bank for Agricultural and Rural 
Development to the effect that the 
subsidy to large farmers for sprinkler 
irrigation be withdrawn and also to 



r"'~ ~eir payment perio4 from· 'I to 
5l"ar~ ; 

. '. 'I 

., 4\W when ,this aohome was' itstN .. 
daoed ami nUdlber of rarmors beneitccl 
uncle!! tbiB aebet1h~ ; 

tel the am()11n't of subsidt 8P'06t 'by' 
~"~'and 

" 

'(1) whether the above scbeMe II' 

rJMun'etative' in terms of moneS' and 
wW.~t '1 

, ~ MINISTER OF IB.RIOAT10N 
ANtl ,P(5W,ER (SHRI B. SHANKAltA­
N~l>).: (a) No, Sir. 

'j 

(b) and (c): 'the Cent rally Spon-
8ore' Scheme for encoUralinl usc of 
Iprinkler irrigation system along with 
oth~ lifting devices was in~r()duce4 by 
tN Mti\iStry of irrigation in 1982-83. 
UJlder the scheme subsidies at varying 
rates ate made ava Hable to small and 
maf!lina~ farmers and other farmers for 
iotallation of sprinkler sets. An 
amount of Rs. 2.16 crores as matching 
Central assistance has been released to 
th'e g'tat es during the period 1982·83 
t~" UJ84-85. 

(d) The studies indicate that sprink. 
ler irrigation is found to be coat 
effective in those areas where the soils 
are porous, land is undulat ina and 
water resources are scarce. 

12.00 hrs. 

SHRI P. KOLANDAIVELU (Gobi­
chettipalayam) : Sir, I have already 
8iven notice of a discussion on bomici­
dal exercise of death penalty under 
Criminal Law (Amendment) Act under 
Rule 193. 

MR. SPEAKER: We will discuss 
that in the Business Advisory Commi­
ttee ana decide it. 

, ' SakI P. KOLANDAIVBLl!:, Sir, 
this .is with reprd to the Criminal 
L_ w (AmendmentJ Act. 

MR.. 5'PEAKBR. : We will do' flit. 
1 havo JOt 'ow l-eff6r. But I do, not 
think it is im;erafive' tor me to take it 
up now. 

PROP. MADBU DANDAVATB 
\R.ajapur) : Sir, there was a discussion 
it) ,this House on the performanoe of 
tlti tv and' there was a letter from,' the 
Prime Minister to the Minil~er of 
Information and Broadcast ing. It haa 
appeared iii the' press. We, the Mem­
b~ of Parliament, are entitled to 
know t'&e fall text and wilJ know what 
are the guidelines with rega~d to Door- . 
datsbari. 

MR. SPEAKER.: It is his wish 
whether lie' wants to lay it on the Table 
of the House. 

(Interruptions) 

PROF. MADHU DANDAVATE: 
Sir, 1 would ]ike to refer to Rule 370 
of the Rules of Procedure and Con­
duct of Business in Lok Sabba. 

MR:. SPEAKER : I have also seen 
it. 

PROF. MADHU DA'NDAVATE: 
Sir, if a Minister makes a reference to 
any letter, in that case the document 
is laid on the Table of the House. 

(Interruption! ) 

MR. SPEAKER: No, it is not a 
document. No, Sir. 

(Interruption,,) 

PROF. MADHU DANDAVATE: 
Sir, the P T.1. carried an extract or 
the Prime Minister's letter and we 
would like to know the full text of 
that letter. 

MR. SPEAKER: I have seen it. 

(/nterrupt/ons) 



MR.. SPEAKER : No. Not allowed. 
I 40D't .agree. 

(/nte'11Ipt.",) * .. 
PROF. MADHU D..A.NDAVATE: 

You ,don't agree, but it has no ratio­
nale, Sir. (Interruptions) 

MIl. SPEAKER.: It is the Prime 
Minister's' letter. He writes so many 
letters. I know that and 1 have seen 

A ' 
that. 

",' 

PIlOF. MADHU DANDA vArn : 
Please read Rule 370. 

MIl. SPEAKER: No, no. 

PROF. MADHU DANDAVATE: 
'Sir, it is consistant with that. Even 
if a Minister make,s a reference, we 
can demand that it should be laid on 
tAe Table. 

MR. SPEAKER: No. I h::we gone 
through it. J h:we got your leU er. 

(lnurruptionl) 

PROF. MADHU DANDAVATE: 
Sir, do you like this practice of 1 eak. 
aae of letters to the newspapers '? 

M~. S;PEAKER : It is upto him to 
"laGe any letters on the Table of the 
¥o~,e. But I cannot demand any 
lptte,r to be laid on the Table. 

(Interruptions) 

MR. SPEAKER: Over-ruled. 1 do 
not agree. 

~ow, Papers to be laid on the Table. 

----
,12.05 ••• 

P~PE~S LAID ON THE TABLE 

[Engll~h) 

ADDual Report and Review on the 
Workiq of Reaional Eogineer1na 

Coli_." DarIN»lr Jor ,983-84. 

THE MINISTER OF EDUCATION 
~SHRI K •. C. PANT) : I beg to lay on 
the Table-

.tNot recorded. 

(1) A copy of the Annual Report 
(Hindi and English versions) 
of the Regional Engineerinl 
C(»)'Jege, Durgapar, for the 
year 1983-84. 

(2) A copy of the Review (Hindi 
and Engl ish versions) by the 
Government on the working 
of the Regional Engineering 
College, Durgapur, for the 
year 1983-84. IPlaced in 
Libraty. Set: No. LT-1271/8S.J 

Annual Reports and RC\'iews Oil the 
Working of National Institutc of 
Homoeopathy for 1983-84, Central 
~ese~rc~ Institute for Yoga, New 

'l)eJ,hi for ]982-83, 1983-84. 

THE MINISTER OF HEALTH 
AND FAMIL Y WELFARE (SHRI­
MATI MOHSINA l<lDWAI) : I beg to 
Jay on the Tnble-

(1) (i) A copy of the Annual 
Report (Hindi and English 
V,,'l sions) of the National 
lnst itute of Homoeo· 
pathy, Calcutta, for the 
year 1983-84 along with 
Aqdited Accounts. 

(ii) A Cvpy of the Review 
(Hindi and English Vt: •• 

sions) by t he Government 
on the working Qf the 
National Institute of 
Homoeopatlly, Calcutta, 
for the year 1983-84. 

·(2~ A statement (Hindi and EDllish 
Versions) showing fe.ons for 
delaY in laying the papers 
mentioned ,a,t (1) abuve. 
[PJaced in Library. Se~ No. 
LT-l,272/85]. 

(3) 0) A copy of the A mual 
Report (Hindi and English 
versio,ns) of the Central 
R.esearch Institute for 
Yoga, New Delhi, for the 
yea r 198~-83 a.lQng with 
Audited Accounts. 



AUOUS'f 8, 198~ 

(ii) A copy of the R.eview 
(Hindi and Bnll ish Ver", 
SiODS) by the Government 
On 1be working of the 
Central R.esearch Insti­
tute for Yoga, New 
Delhi, for the year 1982-
83. 

(4) A statement (Hindi and English 
velsions) showing reasons for 
deJay in laying the papers 
mentioned at (3) above. 
lPluced in Library. See No. 
LT-1273/8SJ. 

(5) (i) A copy of the Annual 
RepoJt (Hindi and English 
versions) of the Central 
Research Institute for 
Yoga, New Delhi, for the 
fear 1983.84. 

(n) A copy of the Review 
(Hindi and English ver­
s ions) by the Government 
on the working of the 
Central Research Insti­
tute for Yoga, New Delhi, 
for the year 1983-84. 
[Placed in Library. See 
No. L T-1274/8S]. 

Anauat Report of Shipping De'felop­
ment Fund Committee, I'\ew Delhi 
for 1983-84 and Review on tbe Work· 

ing of the said Committee for 
1983-84 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TIlANSPORT (SHRI Z. R. ANSARI) : 
I bel to lay on the Table-

(1) A copy of the Annual Report 
(Hindi and English versions) 
of the Sbipping Development 
Fund Committee, New Delhi, 
for the year 1983-84 along 
with Audited Accounts under 
sub.section (6) of section 16 
of the Merchant Shipping Act, 
1958. 

(2) A cop~ of the Review (Hindi 
and English versions) by the 
Government on the workins 
of the Shippin& Development 

Fund Committee, New Delhi, 
for the year 1983-84. [Placed 
in Library. See No. LT-
1214/8S]. ' , 

Indian Electricity (Amendment) Kales 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWJUt 
(SHRI ARUN NEHRU): I bea to' lay 
on the Table a copy of the In4ia~ 
Elec1ricity (Amendment) Rules, 1985 
(Hindi and English Yersiopc;) published 
in Notification No. G.S.R. 425 in 
Gazette of India dated the 27th April, 
1985 together witb an explanatory 
statement under sub-section (3) of sec­
tion 38 of the Indian Electricity Act, 
1910. [Placed in Libraty. See No. LT 
-1275/85]. 

Annual Report and Reyiew on the 
Working of Central Council for 
Research in Homocopathy, New 
Delbi for 1983-84 and Statement for 

delay in laying tbese papers 

1HE MINISTER OF STATE IN 
THE, DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): I 
beg to lay on the Table-

(1) (i) A copy of the Annual 
Report (Hindi and English 
veJsions) of the Central 
Council for Research in 
Homoeopatl,y, New Delhi, 
for the year 1983-84 
along with Audited 
Accounts. 

(ii) A copy of the Review 
{Hindi and Bnglish ver-, 
sions) by the Government 
on the' working of the 
Central Council: for 
Research in Homoeo· 
pathy, New Delhi, for the' 
'Year 1983-84. 

(2) A statement (Hindi and Englf~h 
versions) showing reasons for 
delay in laying the papers 
mentloned at t 1) above. 
[Placed in Library. $te No. 
LT-1276/85]. 

---
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MBSSAGE FR.OM R.AJYA SABRA 

rawll,II] 

SBCRBTARY-GBNERAL: Sir, I 
have to report the following message 
received from the Secrctary-Oeneral 
of Raba S(bha :-

"In accordance with the provi. 
sions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its s ittinl heJd on 
the 7th August, 1985, agreed "ith· 
out any amendment to the State 
Financial Corporations (Amerd. 
ment) BiJJ, 1985, which was passed 
by the Lok Sabha at its sitting held 
on the 24th July, 1985." 

MR. SPEAKER : Now, we will take 
up Calling Attention. 

SHRI P. NAMGYAL (Ladakh): Sir, 
I have a point of Order. Sir, I have 
tabled a question some time back on 
the same bubject. I would like to sub· 
mit that I am not apinllt tbe subject 
beina discussed now in the House. It 
should be discussed. I am very much 
concerned about this. But my point is 
that I have tabled a question on the 
very same subject a bout a mon th back. 
A couple of days back I have ,ot a 
,letter from the QUestion Branch of 
your Secretariat that under ilule 41(2) 
aub-clause (xix), my question would 
not be admitted. The RuJe says: 

"(xix) it shall not refer dis­
courteously to a friendly foreian 
country;" 

So, Sir, if my question was rejected, 
then on the same plea this should also 
be rejected. I do not know how this 
'bas been allowed. I want your guidance, 
Sir. 

MR. SPEAKER: This is not the 
time for discussing it. You can come 

and discuJl this with me in my 
Chamber. 

SHRI P. NAMGYAL: All riaht, 
Sir, I will come and discuss it with 
you. But, Sir, I should be allowed to 
SPeak on this. 

MR. SPEAKBR : No, no. You will 
not b: allowed to speak on this. 

SHRI P. NAMOYAL : Then, Sir, 
you can allow it to be discussed under 
Rule 193. This ;s an important subject. 
Without any reason, my question was 
rejected on the same subject. 

MR. SPEAKER: Mr. Naml1al, 
will you take your seat now? We can. 
not do it. 

PROF. MADHU DANDAVATE 
(Rajapur) : It is a valid point. 

SHRI SURESH KURUP (Kottayam) : 
Sir, you must look into the circum­
stances why it was rejected. 

MR. SPEAKER: We might have 
made a mistake. 

(/"te"upt/on~ ) 

MR. SPEAKER: Now Mr. Bhattam. 

11.08 brl. 

CALLING ATTENTION TO MATTERS 
OF URGENT PUBLIC IMPORTANCE 

[English] 

Situatioa arising out of Paki.taa'" 
attempt to' develop Nuclear Bomb 
aud supply to them of Krypton elec­
tronic'Trlggers by the United State. 

of America 

SHRI S. M. BHATT AM (Vis,\kba. 
patnam): Sir, I call the attention of 
the Minister of External Affairs to tbe 
folJoWin& matter of urgent public 
importance and request that he may 
make a statement thereto : 



· ' 

Callm, .41t,,,,1oiI 

[Shri S. M. Bhattam] 

"On the situation arisinl out of 
Pakistan's attempt to develop 
nuclear 'bomb and sUpply to them 
of Krypton electronic trigel's by 
the United States of America and 
the action taken by the Government 
in regard thereto." 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI KHURSHID ALAM 
kHAN) : The non-peaceful dimension 
'Of Pakistan"s nuel ear programme bas 
been a matter of concer n for India. 
Contrary to the claims by Pakistan's 
leaders, available evidence and public 
.&",tements by Pakistan scientists 
IUBest that Pakistan has been pursuing 
the objective of acquiring the where­
withal to manufacture nuclear weapons. 
90vernment have also been concerned 
at the regrettable attitude of certain 
countries which have chosen to turn 
a blind eye to these moves by Pakistan 
which could only have the effec 1 of 
encouraging it to go ahead in this 
direction. 

Reports which have appeared from 
time to time in the inlernatic..nal media 
in this regard, particularly about the 
clandestine procurement of nudear 
,~ui,pmen,t and co~ponents by Pakistan, 
have reinfotced our apprehensions. Of 
immediate relevance are the case of a 
Pakistani national who Was caught in 
the process of smual ing krytrons from 
the United States to Pakistan and the 
fiOC,ent re,port by the ABC ~Ort Ospon .. 
d.ent Jobn S~H !bat ~a~i,taD had 
carried out a non-nuclear explosion 
using krytronQ of U.~. origin. While the 
U.S. State Department has been 
UIlforthcoming on the revelations' mad e 
by Scali, we hope that the United 
Siatea" resultill,J from PM's ,discussions 
with President Rcalon, win exer:ise 
its influence to dissuade Pakistan from 
. pufSuit'!. the cours~. 

Our cQocerns on \his sUbject wpich 
haY~ been conveyed on different 
~CIl~ons to the Government of P,~~is­
tan at Y'oriolJ8 levels were reitera~cd 

"I ' , 

, '. 

durin. the rece~t visit of the F,~~Clip 
Secretary of Paklstan. ' 

IGovernment are eoncetned at the 
likelihood of Pakistan acquiring Qu~.t~r 
weapons which would resul\ ~in a 
qualitative change", in ,the 8e.curity 
environment in our r,qioA. ",I,ndia 
remains committed to developing 
nuclear t echno!ogy for " eac.efu 1 Par­
poses. However, we canuot but take 
1'llO account these developments in 
our neighbourhood which hav~ grave 
implications for our security. I wish 
to assute t be House that Government 
have been-keeping, and will continue 
to ke~t>, a const~nt vigil on all 
develf)pments having a bearing on the 
country's security . 

SHRI S. M. BHATTAM: Pakistan 
is fast threatening to b"come a nuclear 
power and acquire nuclear capability. 
Pakistan is making feverish attempt and 
prepal ing r>r manufacturing a nuclear 
bomb OUf Prime Minister recently 
mentioned that Pakistan was very close 
to making a bomb. In fact, it has 
already acquired a bomb; it is in 
possession of a bomb which is prepared 
by it. 

The American Broadcast ing Corpo­
ration recently made an announcement 
to the effect that Pakistan had succ.eas­
,fuIJy conduct ed a' test with Kryton 
electron ic triggers fQ[ a Qucl ear blast 
in Kahuto nucl e.ar :complex. 

This bas changed the situation and 
upset the balance militarrly and· politi. 
cally in the South Asia. The Ambas­
sldor of 'Pakistan recently stated that 
Pakistan ,bad acquired capability to 
produce two atom bombs in a year. 

Pakistan bas five nuclear installa. 
tions, out of which one is subje~ted to 
int crnat iona! inspect ion and safeguards. 

12.10 brl . 

I MR. DEPUTY.SpEAKBR ~ __ 
Claair]. 

pakistan set \1P a ~nu)iunt enrtchl1)ent 
plant at Kahuta. This plant ',:l\r,*,,\lCea 



9G,' '~t;: '-COnt· of tie' enrioMki .1lrtltW'iam'" 
n~~r" , for pr ~arin, a ft1ldeat 
wHtton. I'lkiatan ai-lso 'uilt a reo­
pWICesaing &:tillty eal*ble of product~ 
plltOftiuWl' wldeb can be used f.or 
nlblekr borribs: On 3ccotlnt 0,' thit, 
it is in tilct the nerve-cC;ntlfe 'for 
Pakistan'. nuclear weapons. Now, at 
tfie fOP Of all '!bis, Pakistan' "bas 
.~6Is"'ly conducted a teat (bt' 
tt1lleting of a divice for naOiear blast. 
IN-rWCt, it can even e~Ptode a ~trib·. 

At the salne time, we cannot target, 
tb8t Pakistan had attlcked OUf' country' 
tluice in tbe past and that being so, it 
is " a veritable threat to the 'satety, 
security and independenc'! or this 
cJuntry. ' We have to take a serioris 
not e of' tb is. What aoes out Pr'ime 
~lnister say about this? What is ~he 
reaction of the Government 1 The 
Prime Mini3ter said at one time that 
he, ,was worried and very much c~n­
cerned about it. He ex.pressed the 
grave conCern of the nation and in 
fact he has stated that ,it would 
tremendously change the military 
ba1ance in this sub"c")ntinent. What 
exact'y are we going to do? It is no 
good announcing or saying that we are 
thinking as to what we should do, we 
hav~ not made any deci.,ion about it 
and we are thinking about it. That 
was th.e statement made by the Prime 
Minister at one stag~. May I respect­
fully say that there cannot be any 
vacillation' in this revard 1 There should 
be no ambiguity, no uncertainty and. we 
~ust ,be very clear and .categorlcal 
about our approach athtude. Our 
decision should be firm and very clear 
and the nation should know about it. 
If the Government are thinking about 
it may I ask whether the Cabine t has 
e~erci8·ed its mind over this? Is the 
P1tty iri power considering the matter 
aM if so, what is its decision .' Has. the 
GO\'ernment taken the opposition Into 
confidence and consulted the leaders ~f 
the oPPOsition to deliberate, on thiS 
issue? Why oannot the Go~ernment 
themselves come forward with a White 
P,per in this re,ard and subje~t it {or 
dia~.on '1 Can we D~t arnve at a 
natiooaJ oons~n8U8 on thIS matter, 1, I 
aupposc that it is necessary to arrive at 

a nat ional concensU8 very soon on tliM 
problem and on the basis of the firm 
decision taken in this regard b; alf 
parties con cern~d, by aU' the peOpfe 
interested in the welfare of our nation, 
we will have to march forward, in the 
dOa1'red direction, in the direction 
wb~h is d e'cided upon. 

There are tWo Or three alternatives 
b~fore us. Eitber We can make a 
bomb, or once again reiterate our own 
etllica 1 stand and say that we are n01 
interec;ted in loin, in for a nuclear 
wcapoh, or We can go in for a protec­
t ive umbrella of some other country, 
which' we are' not prepar ed to do, fat 
the obvioUJ reason that we are a non. 
aligned country and a founder-member 
of Non-aligned Movement. The ques. 
tion nOw at this moment is not whethet 
we can afford to have a nucl ear bomb, 
but whether we can afford not to have, 
a 1\uc]ear bomb. Sir, our pre~iOUs 

experience goes to show the need for 
self-reliance on matters like this. Let 
us See what Pakistan says. The 
Presid ent of Pakistan says that they 
have every right to make 8 nuclear 
bomb. In fact he says that India has 
started a worl~.campaign against 
Pakistan but they are not goin, to 
retrace and they will continue to fOrge 
ahead and they are going to march for­
ward in this; direct ion. It is a clear 
and categorical statement made by the 
Pr'ecident of Pakistan. The Foreilll 
Minister of Pakistan stated that oven 
after 1985-87, pakistan would contiflUe 
to receive massive military assistance 
from the United Statts of America. 

If I get a little into the past, Mr. 
Bhutto we remember, said at one 
stage ~hat Pakistan will go in for a 
nuclear bomb eVen if it comes to 
Pakistan living on grass and leaves. 
That is the basic approach. 

Pakistan's forces, as it is, intruded 
in the Sianchan glaoier region of 
Ladakh' violating Indian air space , . 
many times. A bitter, silent battle 11 
now taking place in that reaion. 
Pakistan is apin tryina to occupy aD 

area near Karakoram Pass, This is 
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the aituatio.l in ou r relations with' 
Pakistan at the moment. 

t"t us ROW eltamine our retations 
with other neighbouring 'countries. Oar' 
rctlations with neighbourin. Chit,a have 
not yet reached cordiality. Even our 
relations with B:lnglade sh are not that 
lood. United States bl,8 in fact sianed 
a pact recently with China, i.e. a 
nuclear agreement; and there is no 
provision in that agreem ~nt, as it is 
conveyed to the Press, about prohibit­
inl China from passing on this nuclear 
technology and ,other nuclear mate­
rial to any other COU!ltry of its choice. 
We are very well aware of the fact 
that China has been passinl on for 
some time its technololY and methods 
of makin, a nuclear bomb. 

So, this is the scenario; tbis is tbe 
background against which we baVe to 
take a decision. I have tried carefully 
to fol1ow some of the recent pro­
nouncements of the Primc Minister­
both durinp: his tour abroad, and also 
after that. Perhaps he has got reason. 
to feel convinced. -He had a serious 
of protracted disc\lssions perhaps with 
the American President· and he feels . ' convmced that the American President 
does, and he is going to do all that is 
necessary to dissuade Pakistan from 
loinl nuclear. That i~ the point which 
he haa been m,lking of ten clear. Even 
in the statement Which the Minister 
hal just now read out, he made it 
clear that the American President has 
made it clear in so many terms that 
he would try, and dissuade Pakistan 
rrom loin. nuclear. 

At this stage, a common man a 
lesser fry like me has some doubts'in 
mind. It is not America which is 
responsible for abetting and conniving 
at the nuclear ambitions of Pakistan 'I 
Its nuclear objectives are being PIa­
moted, and supported, clandestinely or 
Otb~rwi"e, by America itself. 1'be 
krytron trig ~er devices bave been 
clandestinely smulIled from America 
it&elf. It is not a lain, thc best pin 

wlliela hal liven th eJll f.b c t~h"lOlJ 
for p"parinl a nuclear bomb., TIaat 
beinl so. bow do we eapect that" 
America will necessarily ~e to ~;,~ 
rcspee, and actively support our stand. 
and effectively cbeck Pak.istan from" 
going nuclear? 

What i. our put experience" 
What does it say? In the paM. 
America bal liven massive military aid 
to Pakistan. and they have reitorated ' 
more than once tbat the aid liven to 
Pakist~n will not be used aaainst India. 
But then, that that assurance never 
came true. The military aid liven 
to them was definitely made use of 
against this country. Again in the past,e 
when we had the attack from Pakiatan 
thrice. America did not take a friendl)" 
helpful and cooperative stand. It toot' 
a hostile attitude towards this country. 

May I, in this connection refer to , , 
the former President Mr. Nixon" Ho 
stated in a Press interview that at one 
stage during the year 1971 A,nerica , , 

wanted to make use of th e nuclear 
weapon against India and that is tbe 
attitude of America towards India. 
That beina so, how can we ' rely on 
what is now stated by the American 
President.' Even recently, if I look 
back, when Pakistan tried to enricb' 
uranium and set up a plant for tb e 
purpose. at that time, the then Presi. 
dent got up and blocked the military 
aid to Pakistan. But, then acrAin . ' .-, 
PreSident Regan bas revolted alainst 
this stand and has removed that block. ' 
ade and bas en~ured military aid to 
Pakistan. That be ina 80, tbere is no 
use in re lying on the ir assurance Ii len 
by America in tb is regard. 

It is necessary that we take an 
independent stand and try to protect 
our interest to the extent we can l»)' 
takin, necessary steps in this reaard :. 
and let us not vacillate in any maDDor 
on this crucial issue which is vital for 
the security and future of this nation. 

Some people may srlue that nuclear 
weapons would not increase security· 
they do not constitute ade quate deter: 



rent. But then the experience in certain 
countries has totally rejected this argu­
ment. Nuclear weapons bale ensured 
security and stability in Central Europe 
and Sino.So~iet Border. The impor­
tance of deterrence also cannot be 
under estimated. Now, there is a war 
between Iran and Iraq. People may 
ask what would happen if these two 
countries possess nuclear weapons '1 
The answer is simple. In that case, 
there could have been no w~r at all. 
In case Japan had a bomb, America 
would not have ventured to drop a 
bomb on Japan. it is a balance of 
terror that made RUlisia and A.uerica 
realise the need for peaceful coexis-
tence and detente. 

There are certain new points wh ich 
require to be studied before crucia] 
decioions are taken on this issue. I 
would like to add that nothing is more 
sacrosanct and more sacred than what 
I think the nation's freedom, its secu­
rity and integrity. Any thin!! and every­
thing that is necessary to protect the 
inteT~st of this country should be done 
and ought to be done, and there is no 
question of going back on that. The 
government cannot fail the nation, the 
government has to alert itself, rise to 
the occasion and do the needful in the 

matter. 

SHRI KHURSHID ALAM KHAN: 
We ent ircly share the sentiments 
expressed by the hone member, and 
have taken very serious note of what 
has been ')tatcd. It is a fact that all 
the evidence indicates that Pakistan's 
nuclear p:-ogrammc is not peaceful. 
Actually, what they have been doing 
and wnat claim they have been making 
during the past few months clearly 
indicates that their programme is not 
peaceful. Part icularly here I would 
like to mention that the enrichment of 
uraniuUl is not really necessary for 
Pakistan, because Pakistan's reactors 
only need natural uranium and heavy 
water. The Pakistani President men­
tioned that the enrichment of uranium 
is on ly 5 per cent which is aot of 
w.:ap;:,n grade. But once they know the 
te~hniQue or the know-how naturally 
whether it is 5 t)ef cent or whether it 

is 9 S per cent, they can do it. OUr 
apprehension is that their programme 
is not all that peaceful and they have 
been doing something and statiDl 
something else. There seems to be 
wide gap between what they do and 
what they say. Pakistan has been 
making all types of statements and 
some times it appears that they are 
blowing hot and cold together. On the 
one hand they say that all their pro­
grammes arc for peaceful purposes, 
and on t he other they also say that 
they have got a right to make a bomb. 
They have got enriched uranium. Their 
scientists have been making claims that 
they are in a position to achiev~ their 
objective. Naturally it is their object. 
But neither their programmeS nor their 
intentions aTe peaceful. 

It is correct that Mr. John Scali 
has reported in the BBC about the 
material used by Pakistan for an explo­
sion. Mr. Scali, I believe is a person 
who has got contacts. I believe he has 
been the United States Ambassador to 
the Un itcd Nat ions. What he lays 
natura lly has some basis and this was 
als~ corroborated by Mr. Her&h, 
another well-known correspondent. 
Our Government is very much con· 
cerned about all this and the only 
thing that I would like to mention 
here is that we have our own aptions 
but it will not be possible for me to 
disclose the details about it or to say 
as to what is our capabil ity or what is 
our capacity. The only thing that I 
would 1 ike to mention is that our 
capability waC) demonstrated in 1914 
and actually what we have not been 
doing ie;, as scientis1s of the country; 
acros') the border have been making 
bold and tall claims, that they arc 
much abvanced than India in nuclear 
programmes. 1 would like to say that 
if they have this illusion I would leave 
them to their illusions. 

lent irely agree with the hone 
Member 1hat Ind ia will never agree to 
have any country's nuclear 'Umbrella 
because we have contid.ence in our 
preparedness, our own armed forces 
and otlr own at'altilit¥ and cantle",. : 
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We do not need any other country's 
umbrella. 

I would also suhmit very humbly to 
the hon. Member that we should not 
under-estimate our capability or C<1pa. 
citi in this regar d. It is corr.;:ct that 
Pakistan has be .. n getting massj~e aid 
fron'the United States. In 1981 the 
massive aid they received was of the 
order of 3 2 billion dollar s. Out of 
tbis obout SO per cent was for the 
supply of sophisticat cd nnd offensive 
weapons .0 Pnkis'an. We understand 
that Pak:istan is Hying to continue to 
ret addit ional aid for six mo,'e yea IS 

from 1981, that 1S, up to 1987. 

They have also suggested that they 
might be given a package deal con~ist­
ing of about 4.5 billion dollars. Our 
understanding is that the United States 
has agreed to provide addition~l aid to 
them. It is also a fact that Pakistan 
has been trying from various sources 
to get financial as wen as technical 
assistance for the nuc1ear programme. 
One of the instances is Nazl~ Ahmed 
Vaid who tried to smuggle out 50 kry­
trons from Houston and then he was 
indict ed. 1n such ind ictment~ th e 
normal punishment for a person is 
about 2.0 years imprisonment. But he 
was given only two years imprisonment 
and this wa'J further reduced to the 
period he had already spent in jail. 
So within three months he was sent 
back to bis country. 

] have seen the statement 01 Mr. 
Nixon where he said that he had the 
intention of using; the bomb in t 971. 
But it is for Mr. Nixon to elaborate 
what be means by this, how he wanted 
to use it and agaitlst whom 1 

I would like to assure the hone 
Members that India's security will not 
be neglected in any way_ There can be 
nO complacency about it. As 1 have 
said in lhe beginning, our opt ions are 
clear and certainly we would see that 
whatever our OpdO'li are, they are 
such that Indja's aec..arHy. unity and 

intelrity is safe and secure in every 
case, at ~"ery 8tage an.d against every 
country. 

SHRI S. M. BHA'ITAM: The 
Minister has revealed that acquisition 
of nuclear capability by Pakistan has 
introduced a qualitative and substantial 
change in the military balance in our 
region. The Prime Minister also has 
agreed that it is very difficult for us 
to remain indifferent to this and that 
we wilJ have to counter it. That being 
so, you may have several options open. 
But then you have to t(1ke a firm, solid 
and positi/c decision in this rep-lrd 
and arrive at some specific conclusions. 
Do you want to do that"/ If so, when 
do you want to do that 'l 

The Minister of Dcfeflce, while 
presenting the Annual Report to Lok 
Sabha, made a reference to the nuclear 
capability of Pakistan. He also invited 
a national debate on the matt er. Is it 
the present policy of the Gover'1me'lt 
not to do that, not to arrive at a 
national consenSLlS in the matter? Docs 
the Government take upon itself the 
entire responsibility of taking a deci­
sion on this issue without reff!rence to 
anybody whatsoever? Do thcy want 
to keep everything close and confiden­
tial and keep it~ secret with them­
se1ves'1 Do 1hey take ,he entire 
responsibility for 1hc future of the 
country without reference to any other 
political party or anybody else? Let 
that be made clear. 

SHR I KHURSHID ALAM KHAN: 
Initialty I had mentioned that the 
sentimen1s of the hon. Members of 
this House would ce rtainly be taken 
into consideration by the Government. 
1 said that the Governmen t's options 
were open. I am surc, the hon. Mem­
bers would not like me to disclose our 
options and plans bccause these are 
all such matters in which we would not 
like to go in details herc. 

PHOF. P. J. KURIEN (Idukki): 
Sir, I was carefully going through the 
Minister's statf.!ment. It is said here, 
"While the U.S. State Depa rtment has 
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been unforthcoming on the revelations 
made by Scali, we hope that the Un ited 
Slates, resultiug from P.M.'s discussions 
with President R eagan, will exercise its 
influence to dis.made Pakistan from 
pursuing' the course". Our Prime 
Minister visited United States and had 
very useful and meaningful discussions 
with U.S. President and I wish that his 
hope should come true. I wish that 
Pakistan be dissuaded from manufac­
turing nucl ear bomb. But in t his con­
nection 1 would like to say that I do 
not understand how is it that Pakistan 
was able to get these equ;pmcnts. They 
are saying tilat these were smugg~ed 

from United States. How is it that they 
were 'lbie to smuggle against such tight 
national security in the Unitcd States? 
I cannot escape thinking that this is 
with the connivance of the United 
States behind this. I may be Wrong 
but I would like to know whether this 
aspect has b..!cn taken up with the 
United States Go\crnment. If these 
nuc!eal deVices are being acquired by 
Pakistan by stealing or by smuggling, 
is it not the moral duty of the United 
States to take a S[I"Ol1g view and to use 
all the force they are ha\t ing, to SLOP 

Pakistan from making a nuclear bomb? 
1 would likc to know whether we are 
taking up this matter with the United 
Statcs. Whatever it may bc, the fact 
remains tha t Pakistan has gone nuclear. 

They hale already conducted a non_ 
nuclcar explosion, that is enough for 
assembling an atom bomb. Recently I 
rcad a statement in ('ne of the news­
papers in which one of the leading 
scientists of Pakistan is reported to 
have stated that Pakistan is one among 
the five or six countries with regard to 
the process of enriching uranium. It is 
true that the Prel)ident of Pakistan has 
stated that they ar e only enriching 
uranium to the eXLent of 5 per Cent or 
10 per cent, meant is done for peaceful 
purposes. But they have the capability 
to elV;ch uranium to the extent of 90 
p~r cent or more in order to manufac­
ture nuclear bomb. Therefore, there 
should be no doubt that Pakistan has 
acquired the capability of manufaclur­
ing the nuclear bomb. Therefore, we 
need not have any doubt. The f.ic~ is 
that the), have already lODe nuclear, 

This being the case, what should be 
our pol icy? Thlt is what we have to 
think about. Can we go on discus8ina 
the pros and cons of makin, an atom 
bomb and thus waste our time. Can 
we just keep quiet, closing our eyes to 
these realities? Some people say that 
we c.lnnot afford Lo go nuclear because 
it is very expensive. But, to my mind, 
it appears that the main question is 
whether we can afford not to go nuclcar 
in the prescnt context. The hon. 
Member who spoke before me has 
already cxplainej in detail the power 
imbllances that can create the security 
hazards. So, what is tbe alternatiVe 
with us ? Are we going to believe that 
Pakistan will abide by the statement 
of its President that it will not manu. 
facture a nuclear bomb, 0 r are we 
going to believe that in the event of 
their manufacturing a nuclear bomb, 
they are not going to use it against Us 

or are we going to rely on the assu­
rence that President Reagan will 
dissuade Pakistan from m.lOufacturing 
an atom bomb, or if they have already 
manufactured, President Reagan or for 
that matter any other country will be 
able to dissuade Pakistan from using 
it aga inst us ? The answer is very clear 
if we view it on the bJsis of past 
e"per ienccs. I do not want to go into 
the answer, because it is very clear to 
everyone. 

I would also like to know whether 
our Government is cont emplat ing to 
have dialogue with Pakistan to arrive 
at ccrtain agreement say a nuclear free 
zon;.'! agreement or so, but I want to 
tell the Government thal since Pakistan 
has already con<1ucted an explosion, 
even if there is an agreement, it can 
conduct such explosions again in secrecy 
and assemble nuclear weap)os and 
keep them in secrecy. Therefore, even 
an agreement with Pakistan for a 
nuclear free z.one or any other agree­
ment or pact, will not serve our 
purpose. 

As the hone Minister has already 
ruled out, and as everybody knows, we 

. cannot go in for a nuclear umbrella or 
protection from. aD), otber country, 
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b~cause that will be at the r.isk of our 
own freedom. Therefore, what is the 
alternative before us '1 That is what I 
want thc Minister to clarify. 

As it bas aIr eady been said by the 
Minister thanks to the farsightedness 
and wisdom of our late Prime Minister 
Indiraji we got the capabil ity of nuclear 
explosion in th e year 1914. 

We all know that in spit e of our 
cateiorical assurance that We have no 
intention of manufacturing a nuclear 
bomb and our nuclear capabilities will 
be used for Peaceful purposes, how 
sharply certain countries reacted with 
all the furore. As a result of that 
Canada withdrew its assistance which 
it had offered for our nuclear project s. 
And now when Pakistan has exploded 
how they have reacted This makes 
clear their discriminatory attitude 
towards us. So, whatever it may bc, 
now we have got technical capability 
of manufacturing nuclear bomb. We 
may not be having the process of 
enrichment of uranium, but I am sure 
we are having plutonium devices not 
only for nuclear, but even for hydrogen 
bomb. Our capability and technical 
know how are enough. 

In this context a quest ion is what 
can we do or what we have to do. Can 
we allow ourselves to be left to the 
nuclear blackmail by Pakistan 1 A 
nuclear weapon is not a weapon of 
war alone. It has over-ridi.llg imp<'f­
tancc. A country possessing a nuclear 
weapon is definitely at a psychot ogically 
superior position. We have to settJe 
80 many issues with Pakistan. And 
when we are going to face Pakistan 
armed with a nuclear weapon, what 
will be our position with respect to 
Pakistan. In that event 1 am sure not 
only because of change in balance of 
power, but psychologically a~so our 
pOSition will be weaker. So, this aspect 
baa to be taken into consideration. 

One may we 11 ask, wha t is the use 
of Duclear weapon; how can you use 

it. Correct_ One may not use it. 
America is having nuclear weapon. 
Russia is having nuclear weapon. Why 
America is not using nuclear weapon 
a&ainst Russia? Why Russia is not 
using nUClear weapon against America? 
The reason is very simple. It is because 
of the suicidal character of the nuclear 
weapons. If America were to use 
nuclear weapons aga inst Russia, they 
are afraid becausc, it may lead to their 
own self-annihilation. Therefore they 
will not use it. This terror is the greatest 
deterrent against using of nuclear 
weapons. This is all what I have to 
say. We have experience with Pakistan 
for the past so many Years. We cannot 
rely on their word. We cannot reJy on 
their argument. If they are havinF 
nucl ea r weapons, who is to dissuade 
them from using them 1 US can never 
dissuade them from using nuclear 
weapons. The greatest deterrent against 
use of nuclear weapons is the terror 
which it will be generating. So, if we 
are also having nuclear weapon, that 
will be the greatest deterrent. There_ 
fo re in the 1 i@ht of tbis I would J ike to 
ask from the Minister: Should we not 
go nuclear 1-Not for using nUClear 
weapon but for preVenting others from 
using it against us. The oPtions arc 
with the Government. It is for the 
hon. Minister to take the House and 
the entire people into confidence and 
tell the House that these oPtIOns will 
be used in order to protect the integ­
rity and sovereignty of the COUntry. If 
you are not going to do it what alt er­
native action arc you going to take? 
Ours is a non-aligned country; We 
stand for n~n-alignment. We cannot 
have any nUClear umbreIIa from any 
other country. Therefore, I Would like 
to ask the Minister : What is the alter­
native that you are going to take if 

1 , 

you don t want to go in for nuclear 
weapons 1 Thi~ is what I WOuld like 
to know from the hon. Minister. 

SHRI KHURSHID ALAM KHAN: 
I would like to inform the hon. Mem­
ber what I have said earlier, that we 
have our own options. We give the 
highest relard to the views of hon. 
Members of this House. Naturally the 
views 'expressed by hoa. Members of 



the House have to be taken into consi­
deration by the Government on all 
such m,ltters. There should be no doubt 
at all about it. Therefore, it should be 
enough if 1 say, we have the option 
and we give the highest consideration 
to the views expressed by hon. Mem­
bers of the House. 

H is a fact that when our Pr iroe 
Minister was in the United Stales he 
spoke to President Rca&an and Presi­
dent Reagan gave a categor ical assu­
rance that hc would do ever~thing 
possible to di<;liuade Pakistan from 
pursuing its non-peaceful nuclear pro­
gramme. 1 am sure that assurances 
given by President Reagan as Presidel1t 
of a democrat ic and great couutry 
would be fulfilled. I am sure he would 
like to pursue the matter and see 
\ hat assurance is fulfilled as far as 
pOl\sible. It is a fact that Krytons and 
other components have been used. I 
have already mentioned that Pakistan 
has been trying to acquire them from 
various sources. Otherwise it was not 
possible for them, as his colleague has 
said, to undertake an explosion 
recently. They could not have done 
without that. No doubt it is also not 
very necessary that a bomb should 
really be tested before it is used. I 
will remind the hon. Member that the 
first bomb used in Hiroshima 40 years 
ago was not tested. Only the compo­
nent was tested and one! the compo­
nents were satisfactorily tested the 
conclusion was that the bomb would 
also be effective. 

What ever Pakistan may sa) or do. 
Pakistan cannot influence our decision. 
Pakistan cannot influence the decision 
that We have to tuke in the interest of 
our country, in the interest of the unity 
and national int .!grity and the sove­
reignty of our country. We know what 
we have to do, we know what a-:tion 
we have to take and Pakistan or any 
other country will never be able to 
influence us in this regard. Pakistani 
Scientist A. Q. Khan Slid that Pakistan 
is among the S or 6 countries which 
have the know.how or the technology 
for enrichment of uranium. Well, they 
have joined that club, I do not know 
they might say, but I would like to 

mention only one thing that though we 
also have very top class scientists in 
our country, they do not make any 
such bold cJaims or they do not speak 
in such a fashion. This is the way of 
life across the border their scientists 
normally do, let them do it, and as I 
said, if they want to live under tbat 
illusion that they are very much ahead 
of us, ] et them I ive under that illusion 
and they will come to their senSes when 
there it actually comes to the crunCh. 

Now, the nuclear fre~ zone-this 
is Pakistan's suggestion. A nuclear free 
zone or a free zone or a peaceful zone 
can only emerge by consultations 
among the countries of the zone. With­
out consulting anybody Pakistan in 
1915 raided th is point in the United 
Nations. Then, how can it be that this 
can b~ declared as a peace Zone 1 If a 
peace zone has to emerge, it has to 
emerge as a result of the consensus of 
the people of the countries .. . (lnterrup­
tlons) L~t me finish. When yo..! were 
spe':lking, I did not disturb you. 

PROF. P. J. KURIEN : I thoLlght I 
shou!d interrupt you with permis;ion. 

SHRI KHUR$HID ALAM KHAN: 
You always have the permisl:lion. 

This nuclear free zone is realJyan 
important matt er-and besides th is . , 
one th 109 also has to be taken into 
consideration. How can this be a 
nuclear free Zone when China is known 
to be a nuclear power rf How can this 
be a nuclear free z.one when we know 
that there are two super powers in the 
Indian Ocean and who can s~y that 
they have no nuclear weapons in that 
area 'l It is also said that Israel has 
got nuclear weapons. In that case, 
how can it be a nuclear free zone by 
just saying that Pakistan went into the 
General Assembly and said that this 
should be a nuclear free zone? For a 
nuclear free zone all these factors and 
matters have to be taken into considera­
tion and then the consensus has to 
emerge and only then a nU'-ilear free 
zone can be established, 
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I would once again like to very 
humbly t ell my hon. friend that we 
believe in our self-reliance, we believe 
in our own capabil it y, We believe in 
our' own cap~cilY and therefore, I do 
not think We have any inferiority com .. 
plex when we lto and talk to the 
Pakistanis. Never. Because, we talk 
to them on equal telms. They can 
never expect us that we will talk to 
them wi th any sense of inferiority. We 
have no inferiority complex as far as 
Paki&tan is concerned, or for that 
matter, any other country is concerned. 
We have our own self-reliance, we 
have our own "iews and we have very 
definite views and we have very defi. 
nite policies. On the basis of these 
views and policies, only we wilJ talk 
to them. I do not know whether they 
have got the self-imposed superiority 
compte"" they might be having it. But 
then this is an illu~ion if t hey have 
this sort of impression. 

There is this theor~ that the nuclear 
weapons have proved deterrent in the 
case of the two super powers because 
they have been holding these nuclear 
weapons for the last 40 years. The 
rough estimate is that there are abou t 
50,000 total nuclear weapons with the 
five nuclear weapon States. At the 
moment, out of this 50,000, about 95% 
are between the two super pOwers. 
But they have not been able to use 
them against each other. I think, this 
is the theory which some people say 
that the nuclear weapons prove a sort 
of deterrent against each other. 

Resea reh proves tbat even jf about 
10% of this nuclear weapons are uti. 
lised, the temperature of the earth's 
atmosphere wiJl be minus 40 degree 
and that will mean, this winter will 
close everything on the face of this 
earth. 

I would also like to mention here 
tbat China is a nuclear weapon State. 
There are some indications that Pakis­
tan in 1975 in Bhutto'.; time-when 
Mr. Bhutto went to China, there was 
some a,reement or understanding for 
voopcration in the sphere of nuclear 

In U~(Jnda 

programmes. But after that the 
Chinese authoriti es as well as tne 
Chinese news agencies have been 
denying this fact. Mr. Bhutto has 
suggested in his memoirs that a nuclear 
cooperation pact had be en concluded 
bet Ween Pakistan ar.d China in 1975. 
However, we have no other infotma .. 
tion. As I sa id, what ever the pronounce­
ments Which are being made by the 
Chinese, they say that they are not 
interested in any cooperation with any 
country. They believe in non.prefera­
tion of nuclear forces in this region. 

Sir, I fully share the concern 
expressed by hon. Member and other 
Members also. I admit that very useful 
s.lggestions have been made by the two 
hon. MembcI s and perhaps the other 
hon. Member will also make this 
suggestion. Naturally, the Government 
has to take into considerat ion the views 
expressed by the hon. Members in this 
House or in the other House because 
the views of the hon. Members have 
got to be taken into cC'nsideration. 
But as I said, if you ask me to spell 
out the details of the options that we 
have. I would very humbly submit 
that it would not be in th e int crest of 
the nat ion or in the int erest of the 
safety of the country to spelll out these 
options that we have. 

MR. DEPUTY·SPEAKER: Shr i 
Vishnu Modi-not present. 

13.00 brs. 

~TATEMENT RE: SITUATION IN 
UGANDA 

[Eng1i.~h] 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAI~S (SHRI KURSHID ALAM 
KHAN) : As the House is aware, there 
was a coupd' etat in Uyanda on 27lh 
July 1985, in which the Government 
of President Milton Obote was over­
thrown. Many former Cabinet Minis· 
ters left the country or were dctaine<1. 
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A curfew was imposed in Kampala and 
the country's borders closed. A few 
days later, Kampala radio announced 
that Lt. General Tito Okello had been 
sworn in as the new Head of State. 
Mr. P.iu10 Mu wanga, a former Vice 
President has been appoin: ed as the 
new Prime Min;s·cr. He is in the pro­
cess of forming a Coun;,:il of Minist'ers. 
Uganda's land borders have been 
opened and the airports are also likely 
to be opened. 

The Govcrrtncnt of India has been 
closely following developments in 
Uganda. There are over a thousand 
Ind ian nat ionals working in Ug'mda, 
besides a suhstant iat number of pcop~c 
of Indian origin. We have been natu­
rally concerned about the safety and 
welfare of these peoDle, While there 
has been no loss of life among Indian 
nationals, many of them h;lve suffered 
loss of p:operty in the loot ing wh\ch 
followed the coup but the details arc 
still not available. 

It hac:; been our endeavour to ren­
der the nCCeSSUl y assistance and faci­
lities to those Indian nationals who 
temporarily wish to leave Uganda. 
Towards this end, we haOle been in 
touen with t he new Government in 
Kampala through our diplomatic 
repres~ntative in Kampala and the 
Ug',lOda High Comm issioner in New 
Delhi. We have been assured that 
the Government (Jf Ugar,da will make 
every effort to pro: cct Indian 1 ivcs and 
property. The Uganda Government 
has also informed our representatives 
that these lndians who wh-,h to leave 
the country temporarily will be allowed 
to do so. 

As a result of our efforts, abo~t 270 
Indians including some women and 
children have been moved out of 
Uganda by toad into Kenya, escorted 
by our Charge d' Affairs in KampaJa. 
Assistance was rende] c.:d to them at the 
bord~r by As~an voluntary organisations 
i'l Kenya and the Indian High Commis­
sion in Kenya. 

Arrangements have also been ffi:\de 
to air.lift those Indian nationals who 

left Uganda and who wish to return to 
India. An Air India p!ane hiS been 
kept ready on a standby blsis and will 
fly to Nairobi as soon as the necessary 
arrangements at th'lt end h lve been 
compleled and sufficient numb~r of 
plssengers are ready to leave. 

Ar:. soon as the news of develop­
ments in Ugano 1 was announced, th e 
Government of India put into opera­
tion a task fo 'ce in the Min istry of 
External Affairs to follow these develop­
ments on a continuing basis and to 
suggest measures to deal with them, 
including particularly the slfety of 
Indian nationals. I am gbd to say tbat 
this measure of contingency plann ing 
has proved useful and Ind ians wi shing 
to leave Uganda have been able to do 
so. The cases of those who have lost 
their properties will be taken up 
through d ipJomat ic channels. OUT 

diplomat ic r.:presentatives in Uganda 
and Kcnya have attended to their duties 
with speed and dedication and a sense 
of responsibility. I should also like to 
stress that the Gov.:; nmen! and pcop!c 
of India wish to maintain cordial reJa­
t ions with the Government and peopJ e 
of Uganda, and it is our sincere hope 
that the reCent developments will not 
come in t he way of the trad it iona} 
friendship between the two countries. 

13.03 hrs. 

BUSlNESS ADVISORY COMMITTEE 

Tenth Report 

[Englbh] 

THE MlNISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN­
TARY AFFAIRS (SHRI GHVLAM 
NAB! AZAD) : Sir, I bc~ to move: 

"That th is House do agree with 
the Tenth Report of the BUsiness 
Advisory Committee presented to 
the House on the 7th August, 
1985." 

MR. DEPUfY SPEAKER 
Question is : 

The 
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"That this House do agree with 
the Te:llb Report or the Business 
Advisory Committee presented to 
the House on the 7th August, 
1985." 

The motion was adopt,d. 

MR. DEPUTY SPEAKER : The 
House stands adjourned far lunch to 
rcassemb!e at 2.05 p.m. 

13.04 hrs. 

Th, Lok Sabha then adjourned for 
lunch 1111 five minutes past 

fourteen of 'he Clock. 

Th, Lok Sabha refJs.tembled after 
lunch at seven mfnutes past 

fourteen of the clock. 

[MR. DEPUTY SPEAKER In the 
chair] 

MATTERS UNDER RULE 377 

[Engllshl 

(i) Need to provide adequate funds 
and technical assistance to Kerala 
State for settin~ up a network of 
Industries based on rubber, Carda­
mom pepper and coconut etc. 

SHRI K. MOH A.NDAS CMukunda­
puram) : Kerala is an industriallY back­
wal d Slat e. This is one of the very 
few States where the Central invcs~­

ment is far below the national aver<lge. 
Non-investment in the industrial sector 
has kepl the economy ba<;kward and 
thus over a period of time the number 
of unemp'oyed persons has increased 
phenominal1y. 

Kerala's economy is basically agra­
rian and cash crops like rubber, coco­
nut, etc., are its mainstay. This sector 
h1s a very limited employment poten­
tial and hence cannot absorb eVen a 
small fraction of the total number of 
unemployed people which is somewhere 
in the region of 25 lakhs. Prec;encc of 
such a large workforce in a state of 
idleness may create_social tensions and 
strife. 

One way to tackle, the problem of 
unemployment is to spend up the 
industrilisation of the State. A State 
which is earning valuable foreign eX .. 
change for the country deserves better 
treatment at the hands of the Centre. 
Keral" abounds in different kinds of 
cash crops, agricultural crops and fruits. 
Agro-based industries have tremendous 
scope in that State. A network of 
industries based on rubber, cardamom, 
pepper, coconut products fruits etc. can 
be set up there which will provide 
employment to the people as well as 
bring about economic development in 
the Slate. 

Therefore, I would request the 
Central Government to provide ade. 
quate funds and other technical ass is­
ta1ce for setting up th.!se industries. 

(ii) Need to provide fundlJ to Rajasthakl 
for vigorously implementing sclf­
employment rrogramme for edu­
cated unemplo~'ed youth. 

SHRI RAM SINGH YADAV (Alwar) : 
The self-emp'oyment progr amme for 
educated unemployeu youth as intro­
duced by late beloved Leader Smt. 
Indira Gandhi proved to be n boon to 
the youth of the country. It has bene­
fited a large number of unemployed 
educated youth all over the nat ion. 
District industrie~ centres have formu­
lated the various projects of different 
tr(ldes and approved the modalities for 
implement ing t he above men! ioned 
programme. Unemployment js the 
basic problem in the country 80d its 
recurrence is higher in percentage 
amongst the educated youth. The 
progra~nme provides incent ives for eco­
nomic self·rel iance and creates a hope 
of future settlement in I ife among the 
younger generation of the nation. This 
progrtlmme needs priority in compari. 
son to other programmes which 
are meant eradicate unemployment. 
The Number of educat ed youth 
registered with employment 
exchanges in the country is rapid. 
ly increasing. The self-emplOYment 
programme gives self.confidence .... nd 
economic self-reliance on one hand ald 
on the other hand removes the dis\:on-
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tentment among the yoanger generation 
for their future employment. At present 
the programme is not being vigorou.ly 
implemented because of financial cons­
traints. The Government of India has 
not yet released the funds meant for 
this programme and as such the pro­
gress is thwarted. 

In the State of Rajasthan a larlc 
number of files of young entrepreneurs 
hav~ been prepared under this pro­
gramme by the district industry cent~es 
but the educated youth are not gettmg 
loa ns because of shvrt ~ge of funds. I, 
therefore, urge upon the Government 
of India to release funds immediately 
under this scheme so that the States of 
the Union may go ahead vigorously in 
implementing this programme. 

[Translation] 

(iii) Need to pro~'ide alternative site for 
rehabilitation of adivasis of Bastar 
district 

SHRI MANKURAM SODl (Bastar): 
Mr. Deputy Speaker, Sir, nearly 56 
adivasi villag~s come under Cbhutaru 
S:metuary area in Bastar di~trict of 
Madhya Pn~desh and it is proposed to 
get these villages vacated. They have 
been asked to VClcate the villages but 
no aUernat ive place for rehabilitation 
has been provided. The villagers 
should not be forced to vacate their 
vill<:lges till alternative sites have been 
selected as it wou1d cause a lot of dis. 
tress to them. With a view to force 
them to vacate the villages, the forest 
department does not process their cases 
of compensation in case their cattle are 
killed by tigers and also the schemes 
regarding supply of potable water, 
construction of rural roads, ponds and 
I.R.D. programmes are not being taken 
up. 

Therefore, I request the Central 
Government to issue directions to the 
State Government to provide alternative 
site urgently for rehabilitating these 
adivasi's so that they are relieved of 
this difficult problem and enjoy the 
benefit of de~cJopmcnt works like 
others. 

[english] 
(Iv) Need to immediately lend a team 

of doctors with anti-T.B. medicines 
to Tonk in Rajasthan to cope witla 
.the situation caused by spread or 
T.B. there 

SHRI BANWARI LAL BAIRWA 
(Tonk) : The city of lonk m Rajasthan 
is the most backward area of the dis­
trict. Unemployment, poverty, unclean­
liness and lack of nutrition coupled 
with the menac: of mosquitoes have 
created multifarious problems for the 
people of this city. Consequently, the 
disease of T.B. is very much prevalent 
in (his area. The Deputy Chief Medi­
cal Officer of Tonk Government Hos­
pitaf has recently given a press 
statement to the effect that 30% popu­
lation of Tonk is sutTering from T.B. 
This disease is particularly visible in 
the families of minority communities 
who are living a miserable life in the 
absence of basic necessities. This 
disease is also covering the adjacent 
villages c .. f Tonk and is likely to spread 
further. It is, therefore, neCessary 
that a central team of doctors is sent 
immediately to Tonk along with anti. 
T.B. medicines. 

(\.) Demand for a Sports Complex at 
Cannanore in K era)a 

SHRI MULLAPPALLY RAMA,· 
CHANDRAN (Cannanore): The dis. 
trict of Cannanore in Kerala has a rich 
heritage in the field of sports and 
games. Kerala in general and Cannl:tnore 
in particular has always produced out­
stclnding sportsm.m of international 
repute. 

Players like Arjun award winner 
Mr. Jimmy George who is acclaimed as 
one of the 10 best p!aye IS of vo]ely 
ball in the wo r 1d, Olympians like Miss 
M. D. Va lsamma and umpteen heroes 
of football and hockey, all hail from 
Cannanore. Cannanore is the Mecca 
of Kerala football. Miss P., T. Usha, 
the pride of our nation at the Olympics 
was first initiated into the field of 
Sports at. C~nnanore. 
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[Shri Mullappally Ramachandran] 

Besides its sportsme" and sports 
fan. Cannanore also ha$ a most befitt­
ing topography with easy access to all 
modes of transport which include the 
Manaa~re airpOft about 2., bours 
dd"e from here. 

Further, Ca~t¥ino re does not suffer 
from w~nt of sufficient space suited for 
any sports and games activities. 

Keeping in "jew the above facts, 
Cannanore is an ideal pl:1ce for the 
locat ion of a spo~ts complex in Kerala. 
Permitting the Sports Complex to be 
founded at Cannanore will be a befitt­
ing and highly deserving recognition 
given to the rich talent of this pJace. 

I request the hon. Prime Minister 
to take neces.sary st eps to set up a 
Sports Comp} ex at Cannanore in 
Kerala. 

[1'ran.ilatfon] 

(vI) Ne~d to pro,vlde. ftnancial assistance 
and drip irrigation facilities and 
bore-wens to farmers of Karnataka 
to save coconut and arecanut 
crops 

* • 
SHRI G. S. BASAVARAJU 

(Tumkur): Tumkur and other phccs 
like Tip~or, ChikkanayakanhallYt TurJ­
vekere, Gubbi, Sira, Hasnan Channa­
rayapatna. Arasikere, Kadur, Chikka­
magalur. Bengalore. Chennapatna, 
Hiriyur, Hosadurg::l, etc. in Karnataka 
grow coconut and arecanut abundantly. 
Arccanut and coconut are the rna in 
cash crops in the ab~ve said areas and 
many farmers are fully depending upon 
these croPS. From these areas areca­
nuts and coconut aT e sent to a11 parts 
of the country. But unfortunately as 
there was not suft1cient rai n in these 
areas the farme'fs aTe distraught. The 
production of arec~mut and coconut 
has dec1 ined by 75%. This year also 
there is no ra in in these aleas and the 
crops have wilhered away. Therefore, 
the Central GOYClnmcnt should come 

forward to prov,Kle fac~lities for drip 
irriptiqtl ,and bare wen. to tb~ f~rmer8. 
If su<:h new sQ,bemes. of !rription are 
not taken up for· implementation imme­
dis,tely I am sure that the cultivation 
of arecanut and coconut would cease. 
AI I kinds of sl,lbsidy and loans shoulCil 
be granted to these farmers. Bach 
farmer should get at least five thousand 
rupees per acre. 

Therefore I request the hon. M in is­
ter to sanet ion at 1 east one hundred 
crores of rupees for this purpose~ and 
S3{VC tbe farmers, from becoming extinct. 

r En/lish] 
(vii) De,rna·ad fo, redudion in recently 

enhl\llced air fare between Agartala 
and Calcutta and to develop infra­
structural facilities for develop­
ment of the Sta te 

SHRI AJOY BJSWAS (Tripura 
West) ': People, irrespective of party 
affiliations, and the Government 'of 
Tripura, have been pI cad in6 for years 
for better Railway communications, 
Telecommunications f;)cilities and more 
indus! ries for provid ing emp~oyment 

to people in Tripura. The State is a 
flood prone area and every year a Jarg: 
number of people fall victim to catas-

trophic floods which submerge all major 
roads, disloca~ing the e'1tirc transport 
system in the State. The only other 
means of trave)- by air- has become 
14.5 % more ekpensive recently and thus 
has become a piohibtt ive means f::>r 
commoners. Moreover, computerised 
boC'king system resulted in trouble in 
obtaining confirmed air tickets. The 
flights ar e limited for a large number 
of passengers daily. There is a single 
Boeing ,flight to Calcutta and that is 
not able to cope with the heavy rush 
of the passangers" demands. The 
nearest railway station, Dharrnanagar, 
is 200 kms. away from the capital city 
of Ag~rtala. Similarly, the telecom .. 
munications system has remained 
unchanged The State Assembly un­
animously adopted a resolution, during 
the Budget sesion demanding subsidy 
@ 25 % for the increased air fare or 

*The speech was oriainal1y delivered in Kannada. 
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abolition' of the same for ungradation 
of the cx.isting telecommunication 
,system, and similar other issues. In 
• iew of th.e 'special leophysical position 
of the State and its tiny si ze bu.t ,strate­
gic importance, the dema.8d for &t'ecial 
favoured treatment in the shape of 
Central financial aSSistance is the 
minimum the State of Tripura expect, 
to enable it to march alongside other 
States of the Union. 

I, thei'efore, u .. ge upon the Minister 
concerned to announce Government's 
decision in the matter of abolition of 
extra 14.5% air fare for tho! passengers 
of Tripura Or grant of subsidy of the 
said enhanced rate, efforts to upgrade 
the existing tel ecommunication system, 
linking of Agartala with rest of the 
country by 1 ailway system, d'evelopment 
of roads in the State and regarding 
schemes for generating employment in 
the State by sc'tting up tnduSlriec;. 

[Trans/at 1011] 
(viii) Need for a Central scheme to save 

the flood affected people of District 
Madhubani, Bihar on a permanent 
basis 

SHRI ABDUL HANNAN ANSARI 
(Madhubani): Lakhs of families have 
been affected by the floods due to 
breaches a1 several p1ac'!s in the K~mla 
Balan Dam in Madhubani disttict of 
Bihar. I would like to draw the 
Government's attention to this tragedy 
and request them to make arrangements 
fo r shift ing them to some safe place 
and ensure payme 1t of compensation 
for the loss suffered by them. This 
devastation by floods is a regular 
annual feature and the people incur 
loss of 1 ife and property. So, [ shall 
request the Union Government to pre­
pare some scheme to solve 'this problem 
on permanent basis so as to relieve 
these people of this recurring loss. 

(Englbh] 
(Ix) Problems faced by workers emplo­

y .. d in Bata Sboe Factory -at 
Faridabad 

SHRJ NARAYAN CHOUBBY 
)Mi4o.aporo) : ,'Some siXteen haa4rea 
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workers of the Bata shoe factory at 
Faridabad are without any wor~, with· 
out any salary for nearly three months . 
The workers are not on strike, the 
management is not Jiving the· 'w6rt.c'cs 
any job to do'. The' m~nagement 'tried 
to force th~ packers' to do the job of 
controllers. The controllers salary is 
mOre than that of packers. It is an 
attempt of the management to hat'e 
indirect retrenchment and bring ~O\Vn 
manpower. The Management rermed 
to give job to the workers and infotmed 
the Government that wOl'kers WeT e on 
strik~. But .actually workers are dally 
giving attendance and asking for jobs 
which the management are not giving. 
The D.C. Faridabad made an on the 
spot enquiry and found the workers to 
be at the place of dutj. But even then 
the management refused to giVe job to 
the workers nor do they declare a lock 
out. Not only that. At the inStance of 
the management the supply of 'rations 
to the workers has been stopped. The 
Central L3bour Department should 
mOVe to solve the p.rob:em and force 
the management to start production 
forthwith. 

(x) Demand ror 11 Vayudoot Service 
from Hyderabad to Bellar,. and 
Ralcbur 

SHRIMATI BASAVA RAJESWARI 
(DeBary) : This is to bring to the notice 
of the Government the need for extend. 
ing the Vayudoot service to DeBary 
and Raichur districts in Karnataka 
State. I would like to invite the atten­
tion of the Government to the impor­
tance of Hospet, Bcllary and Hampi 
(Vijay NaFar Empire· ruins), Tun,a. 
bbadra Dam and DQnimaJai Iron Ore 
Project of l'IIational Mmeral Develop­
ment Corporation. Humpi beina a 
historical place every year more than 
10-150 tourists Are coming f,om 
foreign countri~s to see thlJ Great 
Vijaya Vithal Temple known for its 
sculpture etc. A recent survey shows 
that th'e runwaj Seems to be suitable. 
The' Karnataka Governmen'fhas already 
requested the Central Oovernmmt to 
frta"t the Vayudoot service auting 
October and Noyember of this yoar. 1 
baV' b.en told tblt Dol1lior ·13. Itir~ 
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craft based at Hyderabad Airport goes 
to Cuddapah, R~jmundry on Tuesday, 
Thursday and Saturday in a week and 
returns tQ Hyderabad at 12. SO P.M. 
On those days, it is not at all utilised 
for tne rest of the day. I wou1d suggest 
tbat Dornier 22a can be operated 
d),uins spare time available from 
Hyderabad to RaichuT and BellalY and 
return to Bangalor: and Hyderabad 
via Bel1al y and Raichur. I am sure 
that within no time the traffic will pick 
up and Government may have to intro­
duce daily services of Vayudoot to and 
fro from Hydcrabad to Bangalorc. 

14.22 brs. 

DISCUSSION ON THE NEW 
TEXTILE POLlCY (CONTD.) 

[English] 
MR. DEPUTY-SPEAKER: We 

will now go to the next item. The 
House will now take up further Discus­
sion under Rule 193 on the new Tex­
tile Policy announced by the Govern­
ment on 6th June, 1985. Hon. 
Members, we have already exhausted 
tbe allotted time for ,this item. There­
fore, I would request the hon. Mem­
bers to cooperate with me. I would 
request that each Member may take 
only five minutes 'because many 
M!mbers arc interested to take part in 
this debate. I would request the Mem. 
bers to be very brief. After four 
minutes, (will ring the belt and from 
the fifth minute onwards, your speech 
will not be recorded. 1 herefore, 1 
would request you to make only the 
points. Now, Mr. Y. S. Mahajan to 
speak. 

SHRI Y. S. MA HAJAN (Jalgaon) : 
Mr. Deputy-Speaker, Sir, the Textile 
Policy announced by the Government 
ia realistic and calculated to secure 
the de"elopmcnt and rapid arow th of 
tbe industry in a balaq~~" manner. The 

consumer has shown a decided pre­
ference for bl ended and polyester 
filament fabrics. By allowing full flexi­
bility in the use of var ious fibres and 
promising adequate availability of man .. 
made fibres throu(t,b increased domestic 
production supplement:d, if necessary 
by impor ts, the policy statement expres: 
ses the Government's determination to 
satisfy 1hc consumers' preferences. In 
this \\ay, the neW policy seeks also to 
restructure the industry with a long 
telm perpective. ,The' whole policy 
would be guided by the obj~ctive of 
providing clothing for OUr increasing 
population at a re41sonablc price. 

The Text He industry is the blggcst 
indusilY in India. It provides employed 
to 1.2 million people in the organised 
mill sector, constituting 170/0 of the 
aggregate factory labour in the country 
3.2 million people in the powerloo~ 
sector. and 7 2 mill ion people in the 
handkom sector. From the point of 
view of employment, the handloom 
sector constitutes the biggest sector. The 
Policy Committ ec has, therefore, m~de 
a number of proposals calculated to 
improve the earnings and welfare of the 
weavelS. They will be given help for 
moderanisation of their looms ar.d pro­
vided with techrlologica} and other in­
puts for improving productivity and the 
quality and finish of their products. I 
believe that the provisions made in 
this behalf are adequate and sound. 

The organised mill sector which 
attracts more attention than' others 
suffers from manager ial and structural 
weaknesses. The policY statement pro­
poses certain measures for tbe revival 
of sick uni ts. The idea is to make a 
detailed and obj.!clive study of the 
causes of sickn ess in the case of each 
sick unit and if it is potentially viable 
to prepare a package of measures for it~ 
rehabilitation ond work out a suitable 
financial package and hand over the 
job to a nodal aaency for completion. 

. If the unit is not likely to be via b! e 
In the immediate future, the polic)' 
sUllests that the mill may be, clol~ 
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down. As a rule, the policy says, no 
attempt would be made by the Govern­
ment to national ise it or take over its 
management. There is no reason why 
the taxpayer"s money should be wasted 
on attempts to revive units which are 
fundamentallY unsound, or of which the 
management have m1de a mesS. If 
wrong investments have been made or 
the change of circumstances has made 
the unit obsolete, economic wisdom 
demands that th~y sho'u Id be written 
off. In economic life, bygones are 
bygones. Managemc:.1ts which are 
guilty of exploitation or financial mani­
pul!ltion 3hould be punished. Further, 
I suggest that the idea that as a lule, 
nationalisation or take-over should not 
be resorted to, should not be enforced 
rigidly because in some cases, there 
may be no oth:r alt el nativc. 

1n my place at Jalgaon jn Maharash­
tra, there is a textile lniB which was 
closed down eleven months ago. I 
request the hon. Min lC)ter to make a 
,proper enquiry into the affiars of this 
unit. When the mil J was taken over 
by the matH~gement, its debts, were 
Rs. 80 lakhs, and when it Wl:)S closed 
down, the debts Were Rs. 11 crores. 
Government of Maharashtra 'las gone 
into the feasibility of runn ing this mill 
and its technical Committee has said 
that the unit is viable. Government 
of Maharashtra i~; amdous to run this 
Mill on coopcrat i ve lin es. 1 under­
stand that they have wri tt en to the 
Central Gov:rnment. I trust that the 
Central Government will consider the 
proposal of the Mi.!harashtra Govern­
ment favourably. 

It is an open secret tbat many mill 
owners in Bombay plan to closc down 
their units and make a fast buck by 
selling the land, the price of which has 
risen phenomenally. This is an .anti­
social activity. I hope, the Govern­
ment will be watchful and see that the 
interests of the workers are protected 
if necessarY, by selling the lands and 
providillg relief to th-: workers Jor 
rehabilitation. 

Another important factor which is 
caponaible for tbe present difficulties 
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of the textile industry is inadequate 
moderanisation and failure to renovate 
old and obsolete plant and machinery. 
In this matter, the policy statement 
makes certa in proposals for moderani­
saticn of the whole industry, right from 
the gjnnin's, handlooms, powerlooms, 
spinning, weaving and other sections in 
the textile industry. Th,: whole ques­
tion of moderanization has to be handed 
over to a Central agency. The whol~ 
programme will be financed by the 
IDBI or out of a special fund created 
for this purpose. I beli '!ve, this 
approach is to strengthen the compcti 
tion ame,ng the units in the industry· 
and creat e an en vironmcnt for reduc­
t ion in cost and improvement in qual ity. 

The powerloom sector plays a sign i. 
ficant role in the textile industry. The 
recommendations in this regard provide 
for compulsory regi~trat ion and for 
treating them at par with the organised 
industry so far as taxation is concerned. 

The power)oom sector is a rapidly 
growing and vigorous part of the indus­
try. Every year, 40000 new power­
looms ure established at the rate of 
125 per day. With its vigorous growth 
and low cost, there is no reason to 
fear that the powerloom sector will 
suffer in comparison with the mill 
beetor. A lot of criticism is made 
aga jnst this poliCY, but J believe that if 
we have pat ience,. if we wait for two or 
three years till th is pol icy is converted 
into cpncrele measures, the industry 
will be integrated and modernised, with 
full fibre flexibility and increased 
competition, will grow vigorously and 
will be able to face competition in 
international market. With these words, 
I support the new Tcxtile Policy. 

14.31 brs. 

SHRI S. JAIPAL REDDY (Mahbub­
naiar) : Mr. Deputy-Speaker, Sir, the 
new Textile Policy is a quintessential 
illustration and a clinching demons­
tration of the new economic philosophy 
and the new budget philosophy of the 
present Government. To put it in a 
nutshell, it offers crocodile tears to tile; 
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'handloom sector and gives all 'conces­
sions to the miU sector. It indicates 
that the Government has taken a silent 
but an all important decision to put all 
the eggs in (a) heavy sector, (b) capital 
intensive and imported high.technology, 
and (c) private sec~or. Sir, as a 
COtonur~ to a commitment, to these 
three major unurticulatc premises, the 
Government is prepared to bear 
tremendous social cost. 

1 may now refer to the enormous 
social cost that the Government will 
have to bear in re~ard to this. Firstly, 
labour in the entire sector would have 
to be retreuched mercilessly. Secondly, 
small scale sector, in the instant case 
handloom sector, would have to be 
$talved out. Thirdly, the product 
could be such as 10 cat er only to 
fanciful urges of the middle and upper 
classes, to a total neglect of minimum 
needs of the toiling masses. Fourthly, 
the proclaim~d pr iorities of the 
Seventh Plan such as food, WOI k and 
productivity could be obsel vcd only ~n 
the breach. And lastly, econom Ie 
ifowth could be pursued without any 
reference whatsoever, to the objective 
of employment generation in the 
country. This policy document is said 
to be based on a secret report of the 
Experts Committee. But then, the 
lex tile tycoons made it very clear that 
their memorandum was received by the 
Experts Committee. One expert, 
Shri L. C. .rain offered to tender 
evidence before the Committee but 
this Committee had no tim~ to fec :ive 
the evidence. Shri C. V. Radhakrishnan, 
SecrelarJ General of the Indian Calton 
Mills Federation proudly proclaimed 
in an article which appeared in the 
Indian Express that all the demands of 
their association had been met and in 
the same article, he also listed the 
demands that had been conceded: 
firstly, the demand for parity ~it~ 
powerlooms, (which I welcome InCi­

dentally) : second Iy freedom for fibre 
usd (which I do not welcome) : thirdly 
adequate availm ent' of fibres, which I 
GO not welcome ; fourthlY, liberal and 
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concessional imports of machinery for 
modernisation, (wh·icb I do not 
welcome) : fifthly closure of uov iabJe 
or nOD-revivable units; sixthly, per­
mission to retrench labour indiscri .. 
minately ; and lastly Sir, release of the 
mills frLtn the obligltion to produce 
control cloth. Sir, with this policy, 
the last nail bas been driven into the 
coffin of the handloom sector. The 
process of driving th~ last nail has 
started well with the Budget itself. 
When the Finance Minister stepped up 
the duty on Cone Yarn by about 25 per 
cent. But when the excise differential 
between the mill cloth and power cloth 
was abolished, I we:comed it. But tbe 
increase in eKcise duty on cone yarn. 
It onJy encourages fUrther dive rtion of 
the Hank Yarn from the Hundloom 
Sector to the Powerloom SecLor. 

According to Late Prof. Raj 
Krishna, the Powerloom Sector was 
knocking away 50 per cent of Hank 
Yarn meant for Handloom. He 
calculated that 155 million kg. of 
Hank Yarn was being divert ed from 
the Hhandloom Seclor to the Power­
loom Sector. This increase in Excise 
Duty cun only further accelerate that 
process. Why did the Government 
abOlish the excise differential between 
the Powerloom and the Mill Sector 1 
It was done not to p;'otcct the Hand­
looms, but to protect the Mill Sector .. 
In the first place, it j~ wrong in 
principle, that the Commodity Taxation 
be imposed on intermediate produ ts 
rather than final products. 

Now, I come to I.he s'ate of Hand­
Joom Sector. According to 1961 
census, total wC',rkers engaged in Hand­
loom Indu.stry were 21.35 Jakhs. But 
according to 1981 census, the number 
of iNal workers instead of increasing 
with the increase in Population came 
down to 14.74 takhs. But the Govern­
ment do not agree with the census 
filUres, instead they have given a 
totally inflated figUre, based on the 
delivery of th-c Hank Yarn cloth and 
on the basis of the infhted figures at 
the Cooperative Sector. Therefore, 
I roquest the Govornmont of lad. tQ 
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revise its textile p~iey. Otherwise 
Sbn RajiY Gandhi will hl1ve presided 
o,er the liquidation of the Handloom 
Sector. He will have gi.en a decent 
burial to the employment-oriented 
Gandhian economlc philosophy. In 
this regard, I would like to make a 
few suggcsti..,ns by way of conclu sion'), 
in regard to the changes that must· 
b~ considered in Textile Policy. 
Firstly the increase in Excise Duty on 
Cone Yarn should be withdrawn imme­
diately. Secondly, the decision to 
permit Olillowners •. .• (lnterruptiom). 

The decision to permit the mill 
owners to resort to indiscriminate 
import of machinery shou!d be revers­
ed. Thirdly, the decision to permit 
millowners to close down mills and 
retrench workers on the pretext of 
mills being unviab1e or non·revivable 
units should be reversed. The subsidy 
to Handloom Sector for production of 
controlled cloth must be substantially 
increased. Otherwise there would be 
no po int in trying to shift the burden 
of pr('duction of controlled C101h to 
the Handloom Sector. For thic;; purpose 
Mills shou~d be subjected to special 
cess, I hope the Government will do 
all this. Otherwise, theY will stand 
condemned in the e)'es of millions of 
Handlootn Weavers in this country, 

SHRI UTTAM RATHOD (Hingo\i): 
Mr. Deputy Sp~aker, Sir, I cannot 
support the new Textile Policy that h'ls 
been propour.dcd by oU t new Minister, 
for th:;: simple reason that on Page 2, 
Paragraph 10(1), you will find that it 
has been mentioned: 

"Full fibre flexibility· as between 
Cotton and man-mad~ fibres/yarn 
wou~d be provided to the textile 
industry". 

1'hen about the fiscal levies on 
man.madc fibres/yarn and on inter­
mediates used as inputs. Further, they 
say: " ... progressively reduced in such 
a manner as to facilitate absorption of 
increased domestic production, so that 
the benefit flows to t h~ conSllmcr in Ihe 
form' of Jcwer pri~c~ of synthet ic and 
bl.:nd ed fibr es" • · 

As a cotton grower, I feel the pre­
sent policy threatens the very exist:nce 
of the cuhivators who grow co tton in 
the rain-fed areas. You will find that 
80 % of the cotton in the country is 
produced in the rain-red areas; and 
they afe the people for whom cotton is 
the only cash crop. By implementing 
this policy, Oovernmrent is trying to 
protect tb: interests of t1e rich people, 
and not of the poo r peop1e. So, I 
oppose it ; and I would request the 
Government to reconsider these things, 
in the interest of the cult ivators who 
are almost 70% in this country. 

What has the Government done 1 
The! c ib only one paragraph about 
cotton in this whole book. They say: 
"w I' e wil give remtAncrative prices". 
In its last Report, the Committee on 
Public Undertakings asked them to 
link price'; of raw cotton with the 
finished goods. They have evaded it. 
Why did they not do that thing this 
time? What was the harm? When ~ou 
are giving an the facilities for man. 
made fibre to the rich people, wby 
can't you !live us that much? On the 
contrary, you say : 'W~ will give you 
rcmunera t i V"e pr ic es', as if you are 
giving us some doles. Why? You want 
to produce everything mechanically, 
i.e. through sophisticated machines. 
That means unemployment for the 
people. 

I have to say on thing, viz. that 
everything piOduccd by ma~hincs is not 
progress. There was a time when most 
of the people sa id ~ 'We must use 
Amulspray'. Now you find that people 
~ave gone back, al~d people say: 
Mother's milk i~ the best m ilk. So , 

breast ~('d is the best· feed'. That is 
what we have started propagatirg. It 
is all right for those people who can 
afford it. They Can pU! chase in the 
black market; they can take Cimuggled 
goods. But why do you kill the poor 
eu }tjv3tors of cotton? In case you want 
!? implement .this, I want to warn you: 

You must gIve us altcrnat ive ClOPS, 

Le. a c;I'ih crop for people who arc 
culli vating cotton in the rain.fed areas. 
Unless you give that, we shall Ilot 

allow it.'! It is loins against OUr 
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interests; so, Government should take 
cognisance of this, and thing about 
it. 

They say: 'We will produce more, 
and ~hings will become cheaper. 'Did 
we not try this in the case of cement '1 
We gave so many 'licences, and mini­
cement plants", ere also put up. What 
is the price of cement per bag'1 Rs. 
70/- to Rs. 75/-. SQ, merely by produc­
ing more, you Clnnot reduce prices. 
We can fool ourselves for some lime; 
but not all the people, all the time. 
Unfortunately, there is only one excep­
tion, viz. the plannetS. They neVer 
believed in this. They go on fooling 
themselves, and they want to foal 
others also. But we do not want to 
be fool ed in th is case. 

In the end, I would say, as a cotton 
grower, I oppose this partivular 
policy. 

SHRI RAM SINGH YAD;\V : 
Government does not want to reduce 
the price of cotton. Where has it been 
laid down 1 

SHRI UTTAM RATHOD : But why 
don't you link it '1 We have been 
specifically asking for it. They have 
said that remunerative price will be 
given. A.P.C. fixed some price. You 
give Rs 4/- or Ri. 5/- mo;'e and you 
say that it is remunerative, which it is 
not, in fact. 

SHRI GURUDAS KAMAT : Rose. 

SHRI UTTAM RATflOD : No, Mr. 
Kamat ; You come from Bomboy You 
don't speak about us. Most of the mills 
are situated at your place, and they 
have been closed down. All the peopl e 
want to shift their mills. You h.tve onf>' 
more excuse, viz. pollution. You can 
shift the mills, and construct buildings. 
That will give you money. 

So, ni; a cotton grower, that too 
f,'om a rain-fed area, J cannot support 
this. r am sorry. Thank you. 

SHRl PRIX_A RANJAN PAS 
MUNSI . (Howr~) : Sir, I do not 
Oppose the Textile Policy as such; but 
I request the hon. Minister to review 
a~d fe .. examine certain things Within 
the ambit of this policy, if possible. 

First of all, I will deal with the 
mills. The tim: is too short. I cannot 
expOse everything at the moment. But 
in Bombay, a new monster hac; come 
up in the textile industry called Dhiru 
Bhai Ambani and Virnal. He has 
become the Allauddin and his magic 
lamp has been able to get more than 
12,000 shareholders which can onJy be 
called in a stadium for a meeting of 
the shareholders. I am not zealous of 
him not de I represent ~Inyb()dy's views. 
On the earlier occasion also investi­
gat ions Were made against the Bir las , 
Modi and others about the misuse of 
raw-materials, cheating of the eKcise 
duty, etc. I only request the hon. 
Ministe r, if he agrees, to make investi. 
gation on three issues in regard to 
Reliance Textile Industry. (1) The 
licences that they have acquired for 
the Jc.'lst 11 years, whether those 
licencess were exclusively given to 
him. When those licences got matured, 
thc particular subsidy from the ~overn­
ment also c~me 10 those licences. 
When he got those licences, it was in 
his knowledge that the subsidy will 
come after six or eight months. (2) Is 
it a fact that for the last I! years, 
large seal e cheating and fraud ing with 
the government in terms of excise 
duty was done in this unit '1 Raw .. 
m'lterials were found used into finished 
prodLlct, without giving any excise 
duty. The matter is lying with the 
Finance Ministry, and the Textile 
Ministry shOU'd take note of it a!so. 
If the Minister wants to make any 
investigation, I am a responsible 
member of this House, I take full 
re3pons;bility to provide information 
and to expose it, because in the name 
of flourlshing' industry, this particular 
unit is also harming the government in 
thc terms of revenue and creating 
terror and panic in the entire textile 
industry of the country. If the Minister 
feels that he is not in a mood to do it 
J will refer the matter to the Com ~ 
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miltee on Petitions. The large unit of 
the NrC Eastern India belongs to my 
constituency Howrah, Central' Cotton 
Mill. 1- was told a few months back 
that the condition was every bad there. 
I paid a visit there. I would like to 
inform the Minister thar, right from the 
day of its take over till to this day, 
not a singJ e loom was chan~ed, no 
modernisation programme was there. 
The Chairman paid a visit there. There 
was no modernisation p'rogramme, not 
a single loom was chang:d. Till 1ast 
week while 1 was there during the 
time of production I was told that 
workers cannot produce the total 
caplcity because they did not get raw­
material supplied more than one­
fClurth ol the total caplcity of the 
prodl.ll;tion. How can he blame the 
workers tha t the sickness of the unit is 
because of the wQrkers. You have to 
inspect it and take appropriate action 
for t he viability of the unit and see 
that modernis1tion work is taking 
effect. 

I n the ent ire country, there is a 
fear now among the h:mdloom weavers 
after this policy was announced .•• 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLIES AND TEX 
TILES (SHRI CHANDRASHEKHAR 
SINGH) : I am sorry you have been 
mis! ed by somebody. 

SHRI. PRIYA RANJAN DAS 
MUNSI : The fear is for two things. 1 
hope the Minister will take note of it. 
In the mil1 sector, in th~ textile policy, 
you are very specific as to what kind 
of concession you wiJl give, how you 
will give. But in the handloom sector 
your as~urance is very simple and a 
little vague, not very specific, for 
instance, you said, reservation of 
articles, according to the Act passed 
in th is Parliament, you wil I do. Tell 
me here in this House which are the 
departments which will make compul­
sory the use of the handloom 'l Ar: 
the Government' Departments, the 
hospitals 'l,Nooe of them. What is the 
point of giving an assurance? How can 
yOU ensure that the woavers wlll let 
j"'tice if. tboir production ia resOlved? 
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lhere is no announcement where 
articles are to be reserved. This kind 
of assuranCe 1 have been hearing for 
the la.st one'decadeo. If you go to tbe 
Government Offices, if you go to 
hospitals, you w iH hardly find any 
handloom or khadi. So, you please 
clarify this point. This is my fear. 
How are you going to reserve article 
and for wh ich sector'l 

SHRI CHANORASHEKHAR SINGH : 
Reservation applies to production not 
to use. 

SHRI PRIYA RANJAN DAS 
MUNS[ : If the use is not there, how 
can you ensure production? If the use 
is not there, then it will be p:'oduced 
and kept in the Boat Club Mlidan. 
Then how the weavers will be protec­
t ed? Is that your cont enHan that pro. 
duction should be rese~ved and use is 
not there. I am sorry, if that is your 
contention, then my fear is genuine. 

SHRl CHANDRASHEKHAR SINGH: 
That is th:= intention of the Act which 
we have passed here. You must under­
stand what we have passed. 

SHRI PRIYA RANJAN DAS 
MUNSI: That is why, I sai d at the 
outset that you may kindly review it. 

SHRI CHANDRASHEKHARSINGH : 
We cannot review ·it. How can we 
review the Act which ha,s been passed 
only in the last session 'l 

SHRI PRlYA RANJAN DAS 
MUNSI : If something has been passed, 
Mr. Minister, you know that the 
Government can examine it, they can 
review it. There is no. b;u for the House 
to review it. If we can amend th~ 
Constitution a thousand times, why not 
the Act? We can review it. What is 
wrong in it ? 

Lastly, I wiil mention one thina. 
about Khadi and co.lc;ude, For Khadi 
and hand:oom you have a Development 
Commissioner. My supestion is, you 
crea to a Ita tutory body called tho 
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Khadi Development Author ity. Let that 
authority deal with Khadi, ya!D, pro­
duction, cooperation and negetiations 
with the State Governments. 

About Khadi I will conclude by 
saying that it is ;eallY a mass-oriented 
programme and it is also emplo)'m~nt 
oriented. But I am sorry to mentIon 
one thing. Please ao not keep anybody 
in the Khadi board or in the industry. 
who has got a relative or relatives al~o 
in the Kbad i industry and business. 
What I repeat is, I can cite. on.e 
hundred examples where one famlly IS 

holding benami nine Kbadi unit~ a~d 
getting certificates even in the distrIct 
Qf Murshidabad from where I come, 
in West Bengal. At the same timc 
many more deserving people are asking 
for certificates to start ~hadi units and 
they are not getting them. The St~tc 
Department simply refuse;; to c~rllf~. 
I am sorry to say that corruptIOn 1S 

alsQ going on in the name of recogni­
tion. A big empire is being created in 
the name of Khadi. One family has got 
a further his children, his nephews, 
everybod~ in the same industry, and 
even in the Khadi Board. This is 
aBainst the Gandhian philosophy and 
the approach of the Government. :o.u 
kindly check this and see that this is 
stopped immediately. 

Again 1 wQuld urge upon the hon. 
Ministe; ~o ensure that Khadi is used 
by the G(Jvernment departments. 
Khadi products should also be used by 
the Government departments. 

SHRI CHANDRASHEKHAR 
SINGH: I am very sorry th1.t you did 
not know eve~ the basic things. 

[Translation] 

SHRI BANWARI LAL PUROHlT 
(Nagpur) : Mr. Deputy-Speaker, Sir, I 
am in a dilemma whether to support 
or to oppose the TeKtite Policy because 
many thing", are not clear in it. Aft or 
goin, throu~h the Textile Policy 1 f~il 
to find how it. is in consonance wlth 
tile policy of QUI Hon. Prim" Minister 
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and of our Government of ensuring 
maKimum benefit of tb_, plans to the 
poorest of the poor and lifting them 
above the poverty line. Today, in our 
countly, the handloom weaver is the 
poorest and what has been done for 
him in this policy is not cl ear. 

It is all right that you have reserv­
ed the manufacture of the entire con­
trolled cloth for tt- e handloom sector, 
but we WQuid like to be enlirhtened 
by you about cloth length to be pro­
duced by a sing1 e handloom and the 
wage "" hich would be earned by tbe 
worker engaged there in. Have you 
conducted any study in tbis regard'] 1 
feel he should get a minimum w<'gc of 
Rs. 20 per day ill these days of gallop­
ing prices. We shall be sa tisfied if you 
convince us by your calculations that 
he will get a minimum wage of Rs. 20 
per day by working on a single hand-
100m. Then there is the question of 
sale of handloom cloth. Who will pur­
chase that cloth? 

The new Textile Policy framed by 
You does not make it very c] ear how 
you propose to protect the interest of 
the bandloom worker. Unl ess you en­
lighten us in unambiguous terms, I 
shall not b~ abi e to support your 
policy. 

From the policy it is not clear how 
much yarn they would get, whether 
they will have a guaranteed yarn 
supply, whether you propose to set up 
some corporation to purchase their 
finished goods. Nothing is clear. What 
organ isation you are going to set up to 
protect the interests of the hal1dloom 
weavers '1 You should clarify all these 
aspects. Unless you tell us in categori­
cal terms how you propOse to safe­
guard the interest of each and every 
hand loom, We are unable to make any­
thins out of this Policy of yours. 

We feel that the poor hand loom 
worker will not benefit; rather injus­
tice would continue to be meted out 
to him. We are not opPosed to b i, 
textile mills. The textile industry 
should be modernised an" new machines· 

should be installed. This is nece9Saf),. 
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I would plead with the Industry Mini s­
t~r to let a mill be closed. if the 
industrialist owning the mill so desirec;. 
The workers are capable of rU!1ninil 
s.Jch mills in the cooperative sector. 
Those m ills, particularly in Bombay 
and Vidabha, hafe huge assets in the 
form of vacant land that if you give 
th:\t land to the workers to run the 
mi II in the cooperative sector, Govern­
ment would get sufficient amount 
through sale of the land with which 
modernis:1tion could be effected. Dc 
not aJlow the mill owners to make 
huge profits. You study the working of 
the textile mills in Bombay and you 
will know the position. Therefore, 
your need not be afraid of these mill­
owners. Do not give in to their- threats. 
You _ look after the interests of the 
workers. This is my submission. 

. The hon. Member who spoke just 
before me complained that cotton does 
not find any mention in the Textile 
Policy Have you guaranteed the mini­
mum procurement price for raw cotton 
to be pUTcha',ed from the farmers? 
Th e entire economy of Maharashtra 
depends on cotton, which is the largest 
cash crop in Maharashtra and Gujarat, 
Cotton is' also now being grown in 
R:ljlslhan and Madhya Pradesh and 
your policy is totally silent about 
cotton. You have not made any men­
tion in your policy about whether the 
prices of cotton will increase or decline 
as a result of this Policy. I am afraid 
your Policy will have adverse effect On 

the cotton producer. The farmer has 
been complaining that he is not getting 
even half of the cost of product ion. 
Then how do you propose to protect 
his interest? I would, therefore, plead 
that you should first yourself be clear 
in your mind about this policy and 
when you are clear then eKplain it to 
us. You have placed this policy before 
the people in an ambiguous manner 
which neither you understand, nor do 
we. You did not analyse the consequen­
ces or repercussions of the policy 
before making it public. People had 
been waitin9 l'ati ently for long expect­
ing a textile pol icy tha.t will bring 
about radicll changes in the textile 
sector, but I am sorry to say that 

nothing of tha t kind ba. happened and 
the policy that has been laid down, is 
not intellirible. So, my submission is 
that wherever changes are necessary 
you must carr)' them out. How mut.h 
amount you propose to give to the 
handloom industry as subsidy 1 How 
much minimum wage you want to give 
to the hand!oom worker? Please 
explain all these things to us. In a 
country in which handloom industry 
used to be the backbone of its economy, 
which had been producing the world 
famous Dhaka Muslin and due to which 
the country was known {or its pros .. 
perity, the condition of handlooms is 
quite deplorable. Therefore, I would 
request the hon. Minister to consider 
it seriously. The handloom industry 
should not be neglected in this manner 
and we expect full safeguards for this 
industry • 

[English] 

SHRI V. S. KRISHNA IYER 
(Bangalore South) : First of all, I come 
to sericulture. I~ is enunciated in the 
T extil e Po Hcy. I am sorry to say that 
only a passing reference bas been made 
about it. It is a very impJrtant indus­
try in our country. India is one of the 
major !!tilk producing countries next to 
Ch ina, Japan and Korea. 80 per cent 
of the silk produced in our country is 
from Karnataka. It is very unfortunate 
that in the policy state~ent no mention 
has been made how this sericulture 
industry wiH be developed in our 
country. On the other hand, the present 
policy of the Government is to import 
silk from China. This import is killing 
our silk industry. Ind ian silks 3re 
popular all over the world. I am a 
witness to the fact that whenever out­
siders come to Bangalore, they do not 
fair to visit silk shop in our city.· 
Whether they purcha4ie sarees or not, 
at least they purchase a scarf. But the 
Government of India think that Indian 
silk is inferibr to China. What is behind 
silk ? There is the farmer who grows 
mulberry. There is the rearer who 
breeds silk w(',rms. And there is the 
reeler and the. weaker. So many things 
are included in that. But we are kill­
ing with QUe arrow a 11 these things. It 
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is unfortunate to be 80. I urge upon 
the Government of India to see tbel[ 
there should a ban on the import of 
raw silk. What is the effect of import? 
It affects OUf raw silk which is sold at 
a distressed sal e. 

I am vety happy that a Ruling 
party Member has a Iso spoken about 
the cotton growers. 

15.00 brs. 

Cotton is the base for the textile 
industry, but what is the status you 
have given to it '? What you afe doing 
is you are encaUI agina man-mad e fibre 
and you have not started any scheme 
for supporting cotton growers. What 
is the fate of cotton growctS'l In 
Karnataka, thousands of bal es of cotton 
are lyin~ without demand. The hon. 
Member Shrimati Basava Rajeswari 
also referred to it. So, there should 
be some concrete encouragement for 
the cotton srowers. 

Then, the new policy says that there 
is no limitation re: use of fibres for 
the mill magnates. They can use either 
cotton fibre or man-made fibre. What 
is the mean ing of man-made fibre 1 
Where does it come from '1 What is 
the raw material used for the man­
made fibre ~ The most important Taw 
material used for the man-made fibre 
is Eucalyptus wood and bamboo. What 
wiP hapfen to our forests than? 
Already we are speaking of deforesta­
tIon. The Prime Minister has been 
speaking about ecological balance in 
our country. In our own State,. 
Karnataka, we do not get Buclyptus. 
and bamboo for our paper indu~try 
which also is an important industry •. 
Everything is taken away by Harihar 
Polyfibres which is manufacturinp .this, 
man-made fibre. So, 1 earnestly urre 
upon the hone Minister that he shoUld 
protect the interests of the cotton 
glowers, the farmers, while formulating 
th~ new policy. This unlimited use of 
",,~n .. made fibre. shQuld be stopped. 
Tbere Ihould bo lomo limitation lor' 

using synthetic fibre. The first pre­
ference' should be for tbe cotton fibre. 

Lastly, I come to my pet subject, 
that is, Khadl. I am glad that our hon. 
Member Shri P. R. Das Munsi also 
mentioned about it. But he mentioned 
about the irregularities in the Kbadi 
Board. Th~t is a different matter. 
{rregularity is there after independence 
••• (Interruption). 

AN HON. MEMBER: It is increas-
ing. 

SHRI V. S. KRISHNA IYER: 
That depends in the entire moral atmos­
phere prevailing. When Gandhi Ji was 
alive before independence, We were all 
Congressmen. At that time we used to 
attach more importance to morality 
and principles. But now-a-daY8 morality 
has gone down. I do not blame any­
body-the atmosphere is like that. 
But we should try to go back to that 
period. 

So far as Khadi is concerneJ, even 
in the statement there is only a lip 
sympathy. No concrete suggestions 
have been put forwald in the statement, 
even though the Govermnent of Jndia 
realises that khadi generates employ­
ment. But still they are only rna 'ntain­
ing the status quo. I suggest tbat there 
shou Id be a massive programme for 
giving encoLlragement to Khadi. 

SHRI MADHUSUDAN VAIRALB 
(Akola)' Mr. Deputy Speaker, Sir, I 
am not in a pU2'.zl e wh ~ther to support 
or not to support the policy. I would 
rather put it the other W2.y. I will not 
oppose it. I will suggest that there is 
a lot of scope for the imp .• ovement and 
for much more pr ogress in the tcxtile 
policy. I felt VCJY s:ld when majority 
of the speakers on this subject spoke 
about the 01 gan ised sector of the 
society, that is, either textile industry, 
or mill workers or hand loom weavers. 
They arc more or h-:ss in the 01 ganised 
sector ..• (lnlerrUpllc.'ll). 

~HRI S. JAIPAL REDDY, Haud­
-looms are not or;aniaed. 
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SHRI MADHUSUDAN VAIRALB: 
Well, then I join hands with you. 

The most unorganised sector in this 
country is the cultivaror and the farmer. 
The farmer is the base of the economy 
'of this country. I have a feeling, that 
suflbient attcn·ion has not been paid 
to the cotton farmers while drafting 
this policy. In these 8 PJges document; 
very mercilessly 11 Jines have been 
devoted to the cotton cultivators of 
this country. I come from an cotton­
growing area, I am a cotton grower 
Ul}self, and we must remember that 
whenever we discuss about Indian eco­
nomy, we must keep in mind that our 
economy is mainly based on rains, that 
is, it is based mainly ap dry-land farm­
ing which is about 80 per cent in this 
country. If we cannot talk the language 
of 80 per cent people of this country, 
I do not think we have dn)" moral right 
to call ourselves the r epresenta ti ves of 
the peopl e and sit in this House. So, 
I claim to speak on behalf of them, 
But, while appreciating the good points 
in this po I icy, I would like to point 
out that out of all cotton grown in the 
county y, 60 per cent of cotton of the 
cotton grown is in Maharnshtra. Out of 
this 60 % of cotton, 90 per cent is 
grown in five districts of Vidharba. 
The constant comp:aint of the culti­
vators of this region is that production 
of cotton is going down and that its 
production is not up to the national 
level. The quest ion is : why is it going 
down? It is going down mainly because 
it is a rain-fed area and that it is dry­
land cultivation. It depends upon the 
vagaries of nature. 

I am thankful to our senior Mem­
ber, Prof. Ranga, who made a ment ion 
the other day in the House about the 
economic J protection to these cotton 
growers. About this I may also point 
out that whil e those who . talk of 
national economy they bclong to more 
OJganised sector and they can organise 
lobbies to secure concessions, but thc 
people like farmers, who are not orga­
nised, they do not have any lobby a'ld 
they cB:Dnot y,ive patronvsc to the 
ac:ac1emic:iana or t(l tbo 10 galled eQono· 
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mists to prove their case. That is why 
the cott.:>n growers in this country, 
most of the time, are unable to draw 
the sympathies from the wbite-collared 
intel1 ectua)s who sit on the 25th floor 
and try to write about the dry~land 
farming difficulties. I do not think it is 
conductive to the national economy. 
I will cite an example. There is no 
parity of prices in the national 
economy in regard to the raw materials 
and the finished goods. Today, if I 
go to m'.uket, I C~ln get Raymond cloth 
or anything Ji kc that at Rs. 1,200 per 
met re ; and if I sell one acre of my 
dry-I and, it fc tches only Rs. 2,500. If 
this kind of parity exists in pr ices in 
the national economy, J think we arc 
going t~ face much more difficult 
problcnls. Our planners must look 
into this. Just now I was talking to 
my collc~lgue. He says in his area 
Madh},a Pradesh the price of one acre 
of dry land is about Rs. 4,000 It 
means 50 pcr cent of a fcooter can be 
purchased only after selling One acre 
of land. Th is situat ion has to be 
cha nged. 

Sir, it will be wrong '0 blame the 
textile ~linistry for all this state of 
affairs. Unless there is a proper coor­
dination betwecn the Age iculture 
Ministry, Textile Ministl y, Commerce 
Ministry and the Finance Ministry, 
this probl em cannot be solved properly. 

. One of the Public Undertakirgs 
Committee in it~ report had unani. 
mously recommended that the Gov~rn. 
ment s110uld draw SOine linkage bet­
ween the raw materia1 and its finished 
product. The reply of the Minishy 
was that it was not possible. In 1976 
the Government of India had' fOImed 
a (.ommittee. That committee had 
prepared a report in regard to all this 
but that was lat cr shelved. ' 

Now, the NTC l\1ills are with us. I 
must apprcciat e their increased effi­
ciency. Now, we h'lve got offiCial 
figures and we can establish linkage 
between the price of the finished 
products and the raw materials of the 
textiles as We have done in lhe fic:d of 
liIuiar .. 
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Sir, 1 must complimc:1t the hon. 
Minister, because whenever we go to 
him with some problem, he li;tens to 
us sympathetically. He has initiated 
some act ion in favour of the cotton 
cultivators. 

Sir there is a move to import , 
cotton in India. Tn May this year, hon. 
Minister has stated in Bombny that 
there was an increase in export of 
textiles of 43 per cent from India. It 
is a welcome sign. When We are in 
this condition, why should we talk of 
importing cotton from outside '1 From 
Maharashtra Cotton Federation as well 
as from Guj~\fat and from C.C.I, th~re 
is a demand that more cotton should 
be allowpd to be exported. I have no 
doubt that Government will consider it 
sympathetically. I would appeal to 
the Minister that all the three concern­
ed Ministries shuuld sit together and 
finalise it. There is the Cotton Mono­
poly Scheme in Maharashtra. Every 
year we have to go to the Financ~ 
Department for the continuance of the 
Scheme. This creat es uncertainty. 
This question has to be finalised and 
settled oncc for all by m~king this 
Scheme permanent. I have no doubt 
that we, the representatives of the 
peopl e, and our GOVernment and our 

'Minister and our policy-makers also 
will do the needful in this matter and 
try to serve the people. With these 
words I conclude. 

[Tran.datlon] 

SHRI SHANTI DHARIWAL 
(Kota) : Mr. Deputy Speaker, Sir, 
through you, I would 1 ike to t ell the 
hon. Minister that broadly I support 
this policy; but I alc;o want to put 
forth some suggestions before him 
which I want him to consider and try 
to improve the Textile Policy as far as 
possible. 

The textile workers are second in 
strength in the country-the strength of 
the agricultural labour is equally large­
and they have already been suffering.' 

T~xtlle Policy 

In this policy you have given full 
p'.)wers to the management and the 
workers haVe been totally ignored. This 
is very clear. You hav: shifted the 
burden of manufacturing the controlled 
cloth to the hand loom industry because 
the t exti! e m i Us manufacturing this 
cloth used to become sick-sick to the 
extent of non-recovery. You have now 
shift ~d this burden of sickness to the 
handloom workers. This is wrong and 
the handloom worker will not be (Able 
to bear it and this industry will 
languish gradually. So, the heavy res­
ponsibiJit}' of nlanufacturing controlled 
cloth that you have thrust upon the 
handloom industJY should be with­
drawn. You have brought at par the 
levy and excise duty on the power­
looms and text'le milt which is wrong 
The powcr]ooms will not be able to 
compete with the mills and they will 
incur heavy losses. Instead of giving 
them some concessions, you have 
brought them at par with the mills. 
It is often seen that the mill owners 
try to ensure that government take 
over the mil Is with old technology and 
old machinery so as to CSCQPC the 
responsibility of tn1kinr payments that 
arc required to be made to old hands 
and they gradually c;ucceed also in 
t heir effort. My subm iss ion is that 
when Governments decided to take 
over a sick mill, they should invariably 
a!C)certain the date . when the mill was 
set up and then take over those 
industrial units also which hav"! been 
set' up with profit earned from (hac 
particular mill and which are running 
in profit so as to teach a lesson to the 
tnillowner. 

Government have not given any 
thought to the question of setting up 
of processing and deying houses for 
powerloom<:. I submit that all the 
spinning mills in the power!oom sector 
should be in the cooperative sector 
and processing and dyeing hOLI,ses 
should be open ed ncar the powerloom 
units and they should also be in f he 
coope rative sector so as l() remove the 
difficulty being experienced by power-
looms how because at prescnt the 
dyeing and processing facilit ies are 
available at a distance of 200 to 400 
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kilometres. Government should pay 
more attention to processing and 
dyeing houses. 

In the end, I wou!d request you 
that the burden of manufacturing 
controlled cloth, which you ha\le placed 
on the handloom industry, should 
aga in be sh if ted to the mills without 
fearing that they would grow sick. 
Government should ponder over the 
fact how much lose; this country would 
incur if the financial condit iob of the 
handloom industry, which is a cottage 
industry, and which employs lakhs of 
workers, worsens due to the burden of 
manufacturing this controlled cloth. 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Deputy Speaker, 
Sir, in r egaI'd to the Textil e Policy, the 
hon. Members from the ruling party as 
well as from the opposition are of the 
opinion that the handloom sector has 
been neglected in the Budget. Thi& is 
the first Budget which has been 
g'!nerally supported by the hon. 
members from the ruling party but not 
from the bottom of their heart. 

In an agricultural country like 
India, the randloom industry generates 
employment for crores of people and 
produces cloth far the common man. 
We have been talking of keeping 
maximum balance between the hand. 
made and mill-made cloth to help the 
poor section of the society. But the 
new Textile Policy does not indicate 
how many .. people will be benefited by 
it. It would be wrong to think that 
red,-!ced prices will boost sale. 

Last time the House was informed 
that the Textile Policy would ensure 
availability of cloth in the country at 
reasonable prices but the policy could 
not be implemented due to several 
factors. It appears that the mill 
owners always influenced this policy. 
The mill-owners have been controlling 
the textile policy of the country and as 
a result 100 textil e mills became sick 
during the last 10 years and Govern­
ment was compelled to take them O/er. 
The Factories Act enacted' during the 
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Bri tish rule is not being implemented 
full y even h"w. 70,000 workers have 
b~en rendered jobless in Bombay, 30 
mIlls have been closed down in Oujarat 
and 50,000 worker arc sitting idle in 
Ahmedabad. Government will have to 
spend Rs. 150 crores, if they take 
over these mill s. At present 1.50 
lakh workers are jobless and no provi .. 
sion has been incorporated in this 
policy to provjde them with employ­
ment. Government have indicated 
that 11 lakh workers had been render­
ed jobless till 1984. What action is 
proposed to be taken for providing 
them with jobs? The national textile 
mills have suffered a loss of Rs. 619 
crores till 1985 and you hav ~ spent 
Rs. 300 crores on their modernisation 
~h? is responsible for it ? The Budge~ 
)8 SIlent about it. 

In the present textile policy it has 
b,een de:: ided to give all possible incen­
tIVes to the hand loom industry and to 
reserve manufacture of controlled cloth 
for this sector. Therefore more 
Central assistance needs to be' provided 
for the 14'l.ndloom weavers and poor 
consumers 

I come from North Bihar and would 
\ ike to draw the att ention of Shri 
Chandrashekharji, who has also been 
the Chief Minister of Bihar, to the 
1 etter 1 had writt en to him about the 
Durga Textile Mills in border district 
Gopalganj which employs at least 400 
workers and where more than 300 
workers have been rendered un­
employed. No action has so far been 
taken in this regard. The benefit of 
relief worth crores of rupees being 
given by the Government must perco­
late to the workers. You will have to 
take some positive s.teps in this direc­
tion so that the benefit of the relief 
given by you reaches the workers .. The 
burden of manufacturing controlled 
cloth has been placed on the nand loom 
sector. The production of controlled 
cloth is not profitable and, therefore 
J10 mill is prepared to manufactur; 
this :loth. 

The machin ery 
India bas become 

in textile mills in 
obsolete and tho 
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mill owners have not tak"!n steps to 
modernise th em which is the ir duty 
and it is not proper to penalise th ~ 
workers for this. 

With these words, I conciude. 

£ Engli.)h] 

SHRI N. TOMBI SINGH (Inner 
Mani~ur) ; Mr. Deputy-Speaker, Sir, I 
do not hesitate to support the new tex­
tile oolicy. Sir, ( do not consider that 
any policy is foolproof. During the 
last seven years, we have had many 
policies including the new policy. 
Beginning with the first policy that was 
announced in 1978, there was some 
special mention for the protect ion of 
the interests of the hand loom weavers 
Khadi and sericulture industry. If we 
judge the interest of the Government 
and the emphasis of the Government by 
the number of lines, number of words 
and the number of pages in the 

t policy statement, I think, hand-
loom is the most favoured subject. 
But I have to point out that policies 
are being changed Without giving a 
chance to the implementing agencies 
to acclamatize themselves properly. 
Every policy has got its own merits 
a'ld demerits. I think, when Chandra~ 
stekhar Singbji is the Minister of Tex­
tiles we feel that we are safe in his 
hands. But we arc afra id that without 
giving full trail to this new policy, in 
spite of certain lapses as I have pointed 
OUI, if again a new policy comes up, 
then it is a jugg\ery of words and we do 
not like to encourage this trend. 

Coming to the policy of hand loom, 
I represent a constituency where every 
family irrespective of the social status 
-because we had been a Princely 
State-bcaLinning with the King down 
to his servants and the lowest in the 
bociety afe engaged in looms. Parti­
cularly, every woman member of the 
society must be a weaver and we are 
proud of having wo~en weavers. I 
represent that constituency. Thet~ .. 
forc I think, .this obsession will be 
o~s~tved by you. I will be needina 

your indulgence in that. In that area, 
handloom has survived and is in exis­
tence not because of any subsidies, not 
because of any assistance but. it has 
survived only because our own peop!e, 
we the members of the society, uses 
handtoom cloth whether for profit or 
no profit. 

I recall in the last session, in rcply 
ti> my sup?~ementary question, our 
hon. Minister has promised that be 
would visit our area, our State. I do 
not know which one he meant. I do 
not know also whether he has visited 
that State. But I am very unhappy as 
also other Members from the North­
eas~ ern States. Perhaps, he visited 
Shillong, I think. But in Sbillong you 
do not see anything of Manipur; you 
do not see anything of Agartala ; you 
do not see anything of Assam; and you 
do not see anything of Mizoram. I 
would like to draw your attention to 
my constituency where, as I have 
stat ed, handloom exists on sent imental 
grounds and traditional grounds and 
not on economic or other grounds. 
Now, you have to go a little deeper 
into the problems of these weavers. I 
think, there might be similar conditions 
in other areas also. I cannot commit 
for olher areas. 

The difficulty has been in getting 
yarn at reasLnable prices. In the first 
Policy in 1978, mention wJ.s made that 
the main difficulty with the hand loom 
and khadi weavers was particularly 
non-availability of yarn at reasonable 
prices. It was promised in the first 
Pol icy that yarn would be made avai­
lable at reasonabl e prices. In the 
second Policy also, this was promised. 
Now also this has been promised in 
different words. If this wordy assurance 
means anything, we should rush to the 
rescue of the handloom weavers, parti­
cularly in respect of making avaiJable 
cheap yearn and also marketing facili­
ties. In these two sectors, jf the 
Government can do something, it will 
be helpful. 

The Manipuri designs in certain 
cloths, ~oin clo.th ano handlooQl Oloth, 
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are very popular in the foreign mar. 
kets. The exporters demand that they 
should be produced not in one piece 
or two pieces or hundred pieces, but 
in lakhs of pieces. So, there is need 
for uniformity of quality and a.lso 
design. This C::l.n be effected only by 
controlling the production centres. In 
what way can we do that? You hav.e 
mentioned that the handloom sector 
can be promoted through cooperatives 
and in corporate sectors both at the 
State and at the Central levels. This 
is one field where the Centre can go in 
a big way, so that the handloom wea­
Vers from these areas, particularly 
Manipur and similar areas, can be given 
this opp.ortunity to produce these popu­
lar designs for export. This will earn 
for us the valuabl e foreign eXChange on 
the one hand and will also provide 
livelihood to a vast number of weavers 
in the rural areas in these States. 

15.28 hrs. 

lSHRI SHARAO DIGHE in the 
chairJ 

The rcqtlirement is that we should 
ensure the production centres. I think 
the hon. Minister will go in some 
detail and 3tudy the problems of these 
area., because we might be faced with 
different problems in different areas. 
Rather than getting satisfied with one 
visit, to one of the places and saying, 
~~I have visited this area; 1 will do 
someth ing", he should study the spe­
cial prohl ems of these areas in deptb. 

The last point 1 would like to make 
is this. In the second Policy there bad 
been a mention about establishment of 
an Institute of HandJoom Technology 
for the Nonh-East. I want to know 
whether it has been established and if 
so, what it is doing, and if not, wbether 
the establishment of this Institute will 
be expedited, so that this will give 
.,effect to modern developments in the 
handloom technology. 

Before I conclude, 1 would like 
to make this appeal apiA that the 
iUlplementina aaencies in the States as 

weJI as at the Centre should acclima­
tise themselves with all the detailed 
provisions of this Po licy and a.lso the 
law which has been recently made 
about reservation of certain items for 
hand looms. If the imp1 ementation 
agencies are weak, if they have not 
acclimatised themselves t if they are not 
sincere, them these policies and laws 
are not going to give a~ much benefit 
as we expect them to. 

With these few words, t support 
fully the new te.<tile policy. 

[Translation] 

SHRI GIRDHARILAL VYAS 
(Bhilwara) : Mr Chairman, Sir, I support 
the TeKtile Policy that has been pre­
sented and would like to draw the 
attention of the hon. Minister to a 
vital point. 

The provision included by you in 
this Textile Policy about sick units 
will encourage the peopl e responsible 
for rendering textile industry sic.k. I 
WOUld, therefore. request you to give 
special attention to those cases where 
text ile mills are rendered sick due to 
mismanagemen~ or tIansfcr of assets. 
Just now an hon. Memo~r referred to 
the peo;:>lc who have carncd crores 
of rupees through thl! textile mills and 
have set up new industrial units with its 
help. Thcy have siphont;d off funds 
from the o:d units and have also not 
modernised them. They did not make 
any further investment in them and 
rendered them sick. Act ion shOUld be ! 

taken against the management of such 
induslrial units to ensure t1.at along 
with the sick unit all the a~set8 
acqui,·ed by them with the help of the 
sick industrial units may also be taken 
over 

You say you are neither going to 
nationali<;e nor take them oVer. The 
result is that the mismlnagement in 
the industrial units, the new ass~ts 

being created and oth:r fraudUlent 
activities being indulged ia are render­
ing the units sick. If no action is 
taken aga inst such mill owners, they 
would aet cncouralcd in dOins tboa, 
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fraudulent acts. You have to pay 
attention to this aspect. 

Sir', I would like, to invite the 
attention of hone Textile Minister to 
the Mewar Textile Mills in roy 
constituency which is sick. I bad 
made a request to him in this regard 
and be was pI cased to take action. 
Rajasthan Government had taken over 
this mill under the ReI ief Undertaking, 
but some lacunae were left. One of 
the lacunae is that an applicat ion was 
made to lDBI for loan but the same 
was not accepted. The Mill was told 
that it would not get loan till 60 
per cent of its shares were transferred. 
The previous owner * * * i:') not 
prepared to transfer 60 per cent share i 
and the mill is facing diffculty in 
gett ing loan. He **" has mis­
appropriated crores of this mill but 
DO finn action has been taken aga inst 
him so far. This owner bas misappro­
priated Rs. 80 lakhs on account of 
provident fund, Rs. 35 lakhs on ESI 
account and the entire sum on account 
of cornpu)sOlY deposit. Crimi'1al 
cases are pending against him. He 
bas defrauded the financial institut ions 
ofR,s. 4 crores. You must de31 with 
such people with a heavy h~md. If 
you fail to deal strongly with such 
people, these capitalists will frustrate 
the steps you are taking and your new. 
Policy will not work. You must deal 
with such a capitalist firmly and put 
him behind the bars. He has 
purchased all these shares with the 
money taken from the financial 
institutions a:pd, therefore, these shares 
should be transferred to InBt and the 
mill be given necessary loan to operate 
so that the 2500 workers who have been 
jobless for many years get employment. 
The wrokers should be given representa. 
tion in the management and the hone 
Minister sould move in the matter 
urgently. Only then the whole system 
would be s--'t right. You must take 
action in this matter An ~greement 
ba\ ,already been reached with the 

".. ~ot recorded. 

Textil, Policy 

workers union and they are prepared 
to cooperate in runnill this unit. 
Government are all powerful. They 
can help in recommissioning this mill 
after taking some stringent action 
aga inst this industria list. 

Some surplus land is available with 
this mill and Rajasthan Government 
have decided to acquire it at a cost Rs. 
1.50 crores, but this capitalist is 
showing reluctance although he has 
nothing to do with it. 'He wants to 
create new assets with this money. 
This sum of Rs. 1.50 crores will be of 
great help in meeting a part of the 
requirement of Rs. 5 to 6 crOfes of 
this mill. You kindly e~ert your 
influence to implement this arrange­
ment without delay. This will help 
revive this mill and 2500 workers witt 
get jobs. Therefore, please se'e that 
this arrangement is made as early as 
possible. 

Secondly, a heavy and on erous 
responsibility has been placed on the 
handloom industry. The controlled 
Cloth that used to be produced by the 
pr i yale sector and by the National 
Textile Corporation is now to 
be manufactured by the handJoom 
sector. 1 do not say it is a bad step· . . , 
It IS a very good step. But the indus-
try needs subsidy. The entire loss 
that will be incurred by it should be 
subsidised. An hon. Member from 
Manipur was pleading for more yarn 
for the handloom industry at cheap 
rates. It is understood that a new 
policy has been framed under which 
new licences not be issed for spinning 
mills. If you do not allow licences 
for new spinning mills, it wou ld pot be 
possible to arrange cheap yarn for the 
handloom industry. How will they 
arrange cheap yarn? So, my 
submission is that you revLie this 
policy and no restrictions· should be 
imposed on the selting up of new 
spinn iog mill otherw ise this w ill add 
to the exist ing mismanagement. I 
woulJ, therefore, plead for f;etting up , 
of as many new spinning miUs in tbe 
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cooperative sector as nocessary. This 
will greatly help in making handloom 
and textile policy a success. 

This should be dOJ1e in a positive 
manner. we have been making efforts 
towards establ ishing two spinning 
mms in the cooperative sector in Asind 
and Shahpur in my constituency 
Bhi Iwal'a. If the policy that I have 
referred to comes into force, consider .. 
able difficulties will be experienced in 
setting up spinning mills. If such a 
policy is there, it needs to be reviewed 
because we have to give maximum 
incentive to the handloom sector and 
we have also to meet the demand for 
cloth the whole country. Spinning 
mills should, therefore, be set up and 
the handloom industry should cont inue 
to get cheap yarn so that this industry 
works on large scale and the demand 
for cloth of the country is met. 

I support the Textile Pol icy 
presented by the hon. Minister and 
request him to take note of the points 
that I hav~ raised and help impietnent 
th e arrangements suggested by me. 

[English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : I rise to support this new 
text ile policy formulated and presented 
by the Government in this House. The 
textile policy of our country assumes 
the greatest -importance or significance 
in our economy Th".! textile industry 
is the oldest and the largest industry 
in India in as much as it bas 12 million 
workers in its employment and it earns 
Rs. 2000 crores worth of foreign 
ekchange annually. 

This textile sector or textile mill 
workers' misery attracted the aHcntion 
of the Father of the Nation, Gandhiji 
whe.l he came to India from South 
Africa after having his Satyagraha 
proaramme there. He in his first phase 
of public life in India Jed the textile 
workers' movement or agitation 'or­
strike in Ahmcd~lbad.· Avain, Sir, the 
hand-pound and khadi charkha were the 
two corner stones of Oandhian economy 
which ultimately led to the nChieve-

ment of Independence of the coun.t·r.y" 
This G1.ndhian economy gaVe a severe 
blow to the British economy. Thus our 
teKtile policy '1ssumes great importance. 
After Independence the textile mill~ in 
the o!"ganised sector have multiplied 
but the paradox is that with tbe 
increase in number the misery of the 
te)tti! e workers also goes on multiply ... 
ing and of late the number of the sick 
textile units, has also multiplied. How 
to solve it ! 

There are many welcome features 
in this new textile policy. Since 1968 
the National Textile Corporation is 
owning sick mitis one after another 
and that number is of the order of J 25 
now. NTC has invested about Rs. 340 
crores on modernisation and expansion 
of these sick uni~s under its control 
but what is the net result! There is 
no gain. On tqe other hand there is 
tremendous Ion to the tune of Rs. 100 
crores annually.' What a paradox! 
Naturally the sickness has to be eradi .. 
cated and we have to take drastic 
measures to remove this sickness and 
bring in good h:alth in this te.(tile 
sector. There are many good measures 
provided in the new textile poli~y and 
they are welcome. 

Sir, our textile policy has got to 
be a happy blending of three sectors. 
It bas got to be a 'sangam' and a 
'trivenP of organised mill sector, un. 
organised powcrloom and handloom 
sectors. I am sorry to observe as 
pointed out by the previous speaker 
that this policy weighs heavily in favour 
of the organised mills. It is so much 
eloquent about the organised sector 
but it is somewhat silent about the 
c()ncessions it intends to give to the 
other two sectors, main1y th ~ handloom 
sector which was once the pride of our 
country. 

Sir, I come from Sambatpur in 
Orissa which has earned International 
reputation for its beautifu] handJoom 
cloth and the Sambalpuri saree. Our 
late Prime Minister, Shrimati Indira 
Gandhi, had great love and Hking for 
lhp. ""m~1rm1'i !iU\"~~. Whe""ev~" ~".,... 
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used to visit Orissa-and Sambalpur in 
particular, she was asking for it and 
getting some. But what is the 'plight of 
the wOlkcTS in the handloom sector 
now '1 It is terrible. Their misery i., 
multiplying. I would like to give here 
some suggestions. 

I am happy there is a redeemil'g 
feature in the new policy to give work­
load to the handloom sector. Govern­
ment has shift cd product ion of control 
clot~ from the organised sector to the 
handloom sector. This has been done 
to make the or~anlscd sector remunera­
tive and economically viable because 
it was not yield tng profit but loss. 
Therefore, they have shifted this bur­
d en to the handloom sector. After all 
the handloom sector which is a1ready 
limping with this new bU!"dcn, how can 
we expect it to prosper '1 Unless sub­
sidy is given, pr jority is given to this 
sector and supply of yarn is assured­
it should be of good quality and also 
well, in time-and the new t cchn010gy 
is.introduced, it cannot prosper. Some 
institutions, some progrttmmes ShOUld 

be started to provide new technology 
for the hand!oom sector so that it can 
compete with powerloom and Ot ganised 
mill sector and it can also produce 
cloth at chcaiJer rates. Now, imitation 
is posing a problem, a threat to the 
development of the handloom sector. 
All these things should be tackl ed. An 
organisat ion for the development of 
handloom seetor should be set uP, not 
only at the Central level but also at 
the Stat c level and this organisation 
should be strengthened.· It ohould mean 
business. It should also give financial 
assistance to the weavers and others 
engaged in this industry. 

One important thing is that the 
handloom cloth shou~d be produced 
with the strict instructions that the 
GO~CTnment agencies and organisations 
should purchase handloom cloth for 
use in nIl Government oftices and also 
for use by af I the Class-IV employees., 
Unless these things •• done, naturally 

tb e handloom 
developed. 

sector cannot be 

'Now, Sir, it engages 75% of the 
workers of the entire' textile sector. 
Naturally, their future is a1 stake. I 
wonder that in a poor country like 
OUTS, poverty-ridden country and com­
mitted t.3 establish socialism through 
democratic methods, whether we should 
go in, as at present, for production of 
a very large variety of saris and 'dot is' 
and other cloths. J think it is not desir­
able. It is high time that we minimise 
the number of varieties and concentrate 
on our purpose and object ive to pro­
duce cloth in required quant ity of 
acceptable quality 10 provide to people 
at reasonable price. 

Sir, there is a textile mill called 
Bha"kar Textile Mill at Jarsaguda, in 
Sambalpur District. That is in my 
constituency. It is only one of its kind 
Weste rn Orissa and it is the back­
ward area of Orissa. With tribal popu­
lation there. About two thousand 
workers have been 1hrown out of 
employment due to fhe closure of this 
mill. Why th is closure? This was a 
good unit, a good mill. The mill was 
wf'rking well and showin~ profits, but 
because of some domestic feud between 
the father and the son of the proprietor 
family it has been closed for the last 
1wo years. The Government of Orissa 
has taken in it iative. It wants to reopen 
the unit after laking over. The govern­
ment of Orissa should be given all 
sorts of encouragement aDd support by 
the Central Government to start this 
mill again forthwit h. More than 2 

thousand workers, who have been 
thrown oul of job will get ben efit out 
of it. Sir, we wekomc this policy, but 
this gives rise to suspicion about the 
future prospc~t of the unorganised 
sector, powcrlooms and handlooms 
Therefore, the hon. Minister shOUld 
clarify these points and prior ity sho uld 
be given to the handloom secto r. I 
said in the beginning th ,t our textiJe 
policy should b(~ a'Sangam' or'Triveni' 
of thr~e sectol S-Ol g~niscd mill sector 

. ' uno! g3nlsed pcwrrloom sector, and the 
hand loom s ector. The hon. Minister 
should ensure this. 
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*SHRI O. S. BASA VARAJU 
(T~mkur): Mr. Deputy-Speaker, Sir, 
while par1icipating in the discussion 
on textile po:icy J regret to state that 
injustice has been done to the poor 
labourers of textile sector. About 11 % 
of the trade of this country concerns 
textiles. But the weavers reelers are , 
not getting any benefit. M ill sector is 
getting ,111 kinds of assistance inc}ad· 
ing 1he loans from Banks. But such 
facilities are not there in the handtoom 
sector even though 75 lakh persons are 
working in th is sector. No body is 
there to look after the welfare of these 
poor workers of handloom sector. 
There are so many irrcgularit ies in the 
mill sector. Sometimes the mill owners 
make the mills sick purposely to claim 
coft1pcnsat ion. Th is sector indu1 6es in 
trx eva1ion and other irregularities. 
Tha t is why we see mushroom growth 
of m ills. The sam~ person nms several 
mills in different names. powcrlooms 
get s.lfety and security. Who is there 
to took aft er the handJoom sector 
which has gloomy future in this country. 
Therefore, I urge upon the Minister to 
see that safety and security is provided 
to the wo rkers in the hand looms. They 
shou\d be provided a11 modern faci­
lities. Housing facilities also shou1d be 
provided to them. Othe~wise the condi­
tion of the poor wOlkers of handlooms 
w ill deter ioratc ~lJ1(l they C<ln never 
compete ·with 'he mills. And naturally 
the cloth 1 hal i'i produced in handlooms 
will be of poor qua) it~. Hence it is 
very cssenti~l to separate handlooms 
from the te~tilcs and we should have 
a separate handloorr, policy. The price 
of the yarn should be reasonable and 
it should be fixed by t he Government. 

Today it is a matter of regret that 
15 to 16 crores of people who grow 
,cotton in this country are in distress. 
This policy hns no plan to help these 
poor cotton growers. The poor cotton 

Karnataka St'te feels proud of its 
silk production. It is producing silk 
~ ince the time of Tippusu)tan. Today 
more than 45 lakh persons are depend­
ing upon silk production in my State 
alone. About 4l thousand me!ric tonnes 
of silk is being produced in Karnat aka. 
We have 1aken assistance f"om the 
World Bank also for sericulture in 

,Karnataka. Strangely, on the other 
hand OUI Cen tra 1 Government is import­
ing silk from China. Artificial cloth is 
fiouri shing: in the markets of our 
country. Many persons in Vanarsi are 
fa'vouring this import of raw silk for 
their own benefit negie<..ting the interest ~ 
of whole silk industry. We have import­
ed 250 metric tonnes of Jow standard 
raw silk flom China. This is a danger­
ous mOVe indeed. This has ·,0 be 
stopped by our Govt. lnfuct the Govt. 
of Kurnataka had urged upon the 
GOVl. of Ind ia to keep l1.1der check 
the inflow of raw-silk both under 
advance I icencing scheme and rep] enish­
ment of export in order to help the 
State Government to rchievc the targets 
fixed for the 6th Fi ve Year PIan. 

It ,,'as also made ciet'r that as a 
result of this policy the price of indi­
genous raw silk yarn have come down 
drast ically and as a consequence the 
reelers are paying a much lower rate 
for the Cocoons to the farmers. This 
would not only prevent further growth 
of scriculture but would also induce 
some of the old mulbcry cultivators to 
switch over to alternative ClOpS. There­
fore, I demand that import of silk 
must be totally banned. Our coun try's 
economy and socialism would gel. great 
impetus by this b;m of import. 

Middle man is also el(ploiting the 
poor cultivators of silk and cotton. 
One K.G. of cotton costs Rs. 4/- only. 
But a garmct (dhot j) made of the same 
quantity of cotton sells at the rate of 
Rs 130/ ... 

grower gets only, 420 Tupees per quin- Thi 8 is the 'and of Mahatma Gandhi 
tal. The same quantity of cotton when where cottage industry should flourish. 
it comes f,om the mill costs about Rs. Bu t as ill luck would ha ve it handloom 
4500. This is how the poor cotton sector and cottage industry are the 
grower is exptoited in lh;8 conullY. w()r~t hit. 

*The speech was or.iginally ~deliv ered in Kannada. 
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Karnataka is producing good quality 
of silk .. It can produce any quantity of 
silk OlS per the requiremEnt of the 
country. Therefore the'roor giower of 
silk should be encouraged. Import of 
polyester from Japan and other coun­
tries also should be banned once for 
all. Othel wise the fal mers will perish. 
Middleman's e"ploitat~on should be 
avoided. He sells the saree for Rs. 
450. The sarec is made up of silk yarn 
worth 011!Y Rs. 160/-. There should be 
an end to such exploitation. If tbe 

, farmers get all the facilities I am sure 
our country can progress vet y well. I 
thank you, Sir, and with thes! words I 
conclude my speech. 

SHRI ABDUL HANNAN ANSARI 
(Madhubani) : Mr. Chairman, Sir, first 
of all I thank you for giving me an 
opportunity to speak on this mat ter. 

Many hon. Members have already 
spoken on this Policy. Prof. Rang~. 

who is an old and experienced Member 
of this House and who is connected 
with the handloom sector and who is 
an important office bearer in the 
Handloom Congress, and Prof. Danda .. 
vate have already expressed their 
views. Today, I would like to h ightight 
certain po ints about the handlooms 
particu'arly. Tall promises have been 
made in this House every year about 
the handlooms. I would like to narrate 
the serious consequences that followed 
those promises. 

At the time of introduct ion of 
powcrlooms in 1971 and 1972, it was 
said that they would be earmarked for 
the poor weavers so as to modernise 
their looms. But it is a matter of 
great regret that all the power looms' 
were given order to the, capitalists 
who set them up in the big cities. The 
mill WOTkers have been rendered 
jobless. The weavelS in the country 
had to face acut e unemployment 
problem and l(lkhs of them started 
abandoning their looms. 

The we~lVCJ 's community is spread 
over all pa rts of the cOllntry but their 

T~xtll. Policy 

concentration is the largest in Madbu. 
bani District which is known as the 
Mane hester of the country. 'About 
35,000 looms Were operating there. 
With the introduction of the power­
looms in 1971, 10,000 local Weavers 
abandonca their ~ooms and th.!y are 
now living on the footpaths in Ganvadi 
in Bombay. Today also I received a 
letter in which it has been w.·itten that 
there is nobody in the country to high­
light th~ir ptoblcms so (hat these can 
be solved. They had to abandon their 
trade and have been ~ompcllcd to live 
near the drains. 

16.00 hrs. 

The big capitalists, who purchase 
power looms, arc c/{p:ol ting them. 
Thcy have got no home to live 
in. I h:1d for wa rdcd their appli­
cations in this regard to the Housing 
Mintster, but no act ion h:Js so far been 
taken in this regard. 

In 1974 Sivaraman Commission 
was appointed. It had stated in its 
report that there was widespread 
resentment an unemployment among 
the weavers. The Commission had 
cl early stat ed that Ih e output of a 
powerloom was equal to the output of 
24 handlooms, with the result that it 
displaced 24 weavers. The Commis­
sion h~d also recommer:ded that if it 
was necessal y to introduce powerlooms 
then the poor weavet s might he give~ 
loans to purchase them. But Commis­
sion"s recommendations remained in 
files only. After that, under the 19 8i 1 
Policy, the Commerce Ministry const­
tuted a stand ing Committee which had 
recommended tbat some control shOUld 
be exercised over the powerloom pro­
duction so that it did not encroach 
upon the handloom production. But I 
am sorry to say that no control was 
exercised and the powerJooms started 
prodUCing the same items which were 
being produced in the handloom 
sector. This created unemployment 
~\mong the weavers. 

After the 1977 Policy, Government 
had formulated another policy in 1984 
under which weaVes start cd getting 
some work, i.e. 1/10th of th e 10tal 
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produ~tion. But it is a matter of 
fCITe t that thcy were not given any 
financial assistance due to which the}, 
could not get the desired benefit. I 
would like to give an exampl e. In 
Madhubani District, out of 35,000 
weavers, 10,000 weavers have left and 
25000 weaverS have been left behind. 
Only 2000 weaVei'S were able to ~et 
WOI k in that dislr iet. 1000 were em­
ployed by the cooperatives, SOO by 
Khadi Bhundar and the rest 500 by the 
Corporation. In this way, the remain­
ing 23 th ousand have to face unemploy­
ment problem. The ploduction cost 
comes to Rs. 2000 per month. If it is 
nlu}tipiied by 2000 looms it would 
work out to Rs. 20 lakhs I welcome the 
step taken by the OO'vernment to 
provide employment to the weavers by 
entLlsting the job of producing con­
tro 11 ed cloth to th em. But I would 
like to UJge that in order to achieve 
this target those weavers should be 
provided with the working capital so 
that all the persons could get work. If 
you fai 1 to do so, th~ mill own ers and 
he capitalists will jeer that you do not 
have the capacity to meet the country's 
requirement. ) would, therefore, 
strongly urge you to look. into the re­
quirements of these weavers. 

Mr. Chait man, Sir p!eaC;e do not 
ring the bell. Today, I would like to 
say about that section of the society 
which is not vocal and who, in time of 
distress, wander here and there in big 
cities wittt their childr.an. I would, 
therefore, I ik.e to voice their difficulties 
in this House so that they may get 
justice. I request you to allow me to 
speak. One of the reasons for their 
unemployment is that they have no 
money to store their products. During 
the rainy season; the big capitalists do 
not purchase thcir cJolh even at cost 
price due to which they have to fa.ce 
great difficultie;;. They have to approach 
the money landers, who charge a very 
heavy interest. It is a very weak 
section of the society. I, therefore, 
request you to plovide them with 
financial ass is tan~e. 

Now, [ would like to explain the 
Qonditions prevailin·a in my State. 
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Whereas Government allocate share 
capital and give exemptions, the State 
Government a~'e not prepared to pro­
vide these facilities to thetl). Even 
today Rs. 40 lakhs aTe lying with the 
Bihar Government but the weavers are 
not getting it. You should look into 
their probl ems and we doubt whether 
the assurances given to the handloom 
sector by Shri Rajiv under this new 
policy would be fulfilled. The hope 
that unemployment among the weavers 
w<'uJd be removed, will not materialise. 
With these words, I hope that due 
considerat ion would be paid to our 
suggest ions. 

[English] 

SHRI DIGVIJA Y A SINGH (Raj­
~ar~) : After agriculture and industry, 
it IS the textile sector which is the 
biggest employer in this country. We 
must see the National Textile Policy in 
that perspective, viz. that st cps would 
enable us to give maximum employ­
ment to our people living in the urban 
and r ural areas. 

Hand-spinning and ~ handloom are 
the two areas which have to be 
e~couraged. To an extent, I agree 
WIth hQn. Shri Dandavate when he 
advocates the cause of handioom. I 
would like to bring to your notice that 
when Mahatma Gandhi spoke agamst 
the cloth made in Manchester his 
whole idea was not to boycot: the 
foreign Cloth, but to give gainful 
employment in rural areas. That is 

. why he advocated hand-~pinni'l)i and 
haOO-weaving. 

Although it has been mentioned 
that hand-spinning would be encoura­
ged, 1 would request that. SQme kind of 
reservation and protection should be 
given to hand-spinning. I would go to 
tbe extent of saying that all yarn below 
the count of 40 should be reserved for 
hand-spinning, so that hand-spi'loio8 
could spread to rural areas and it 
could provid: gainful emplo;ment in 
the rural areas. 

Similarly, we apprecial e it and we 
are ,fateful that controlled ~loth has 
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been reberved for bandloom industry. 
Although it may be construed that this 
has been done to obliye the textile 
mill owners, I feel that an honest 
effort has been made to encourage 
handlooms in the country. But mere 
reservation of controlled cloth for the 
hand loom industry is not enough. 
Along with that res:rvation, you have 
to ensure that the consumers' prefere­
nces are ascertained and followed. In 
addition, the prices of controlJed cloth 
have to be attractive, so that the 
common man buys it. Otherwise, you 
will have huge stocks of controll cd 
cloth produced through hand looms. 

Proper marketing is eSSCt~ tial and 
consumers' prefer cnCes have to be 
taken care of. Fashion, design, colour, 
al1 have to be kept in mind. 

I am very happy thai the hon. 
Minister hJS said somewhere in his 
speech that a Special De~igns Cell will 
be establ ished in the Handloom 
Development Corporation, to see what 
kind of colour, what kind of consumer 
prefercllcc are there in the market so 
that those very things could be manu­
factured in the handloom. To protect 
the handloom ~ector, it is a must and 
it should be made mandatory for the 
Central GoVernment and the State 
Oove;nments that a 11 government 
purchases have to be done through 
band loom sector; unless and untid we 
do that ha'1dloom industry will not b.e 
taken care of, because it is essential, 
unless and until you ensure proper mar­
keting, proper punchasing of handJoom 
product, handloom industry will not get 
preference and support that it needs. 

The research and modernisation has 
to be looked aft er, which is encoura­
ging. At the same time, effective 
training programme has tobe imple­
mented to see that more and more 
youngsters come in for handloom 
industry. We can dovetail hand 
spinning and the . handloom sector, 
bandloom project with the IRD in the 
nual areas 80 that people livinl below 
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the poverty line, through TPYSB through 
bank finance, through subsidy, could 
be encouraged to take up hand spinning 
and handloom. . ' 

Hand dyeing and hand printing is a 
dying art in the rural areas, a number 
of traditional places we have hand 
dyeing and hand printing, which is very 
popularin foreign conutries; this has 
tobe encouraged; it has to be promoted 
and proper training programme and 
proper mark.:t ing has lobe ensured so 
that hand dyeing and hand print ing do 
not die b this country. 

The sericulture is one of the most 
important gainful employer in the 
forest arcas, especiallY tribal areas. I 
would request the hon. Minister to 
give special attention to the production 
of silk in this country. One of the 
hon. members from Karnataka rightly 
pointed out why should We import silk 
from foreign countries when we have a 
number of traditional areas where 
sericulture can be encouraged. I would 
request iha t the processing industry of 
the sericulture should also be k :pt in 
the tribal areas. Otherwise, today, jn 
Madhya l)radesh, the cocoons are being 
produced in Bastar and Ra igarh, and 
they are going for processing to Ranchi 
and Calcutta depriving thousands of 
tribal boys and girls of gainful employ­
ment. That is why I would request 
the hon. Minister to see that process­
ing, weaving, dyeing, printing shoUld 
all be confined to, tribal areas which 
ace the areas of production for 
cocoo~s. At the same time, The 
Forest Conseravtion Act is coming in 
tbe way of ser iculture forest area. 
Pollarding which is an essential thing 
in forest area for production of I)o.;a 
cocoons, it should be given special 
exemption under the Indian Forest 
Conservation Act so that it can be 
encouraged and produced in the tribal 
areas, in the fores t areas. 

We have to make special study to 
improve the functioning of the NTC, 
although modernisation is one of the 
points. But, at the same time, we 
ahou14 lee that the wasteful expendi .. 
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tUTO in the NTC is minimised. Cotton 
is being purchased through the agents 
from the CCI giving huge sums of 
money as co.nm ission to the fa"ourites 
of the agentc; of the NTC. The 
pumchase of cotton should be done 
directiy through the CCI and not 
through the agents. At the same time, 
there is a specific lOstance where 
wasteful yarn can be recovered from 
the bobbins left in the textile mill. Lot 
of private textile mills take care of 
that. Why not the NTC also take out 
useful yarn left there after the produc­
tion of the cloth? We have announced 
that the r educt ion of levy on the man 
made fibre will be done, but, at the 
same time, no specific announcement 
has been made because of which all the· 
manufactures of the textile, owners of 
polyster fibre, the mills have come to a 
stop; they are awaiting the deduction 
in l~vy, and that is why the production 
has gone down. If you want to give 
some reduction in levy do that, if you 
want to give some concession do it, but 
you should be careful that by reducing 
the levy on mand made fibre, cotton 
pric;!s must not come down, because 
essent iaJly it is the cotton prices which 
must be protected, because ultimately, 
it is the welfare of the farmers which we 
have promised in our election campaign 
also. The cotton varieties have to be 
identified. Today, nO such project has 
be en tak cn up in th e rural areas. 
There is no d ireClion from the text ile 
industry and the CQt ton Corporation on 
what kind of lariety should be given 
for long staple variety or the medium 
sLapl e variety. Until and unless 
consumer preference is given to the 
farmers by the Agriculture Department 
as to which variety ~hould be promoted, 
nothing can be done. That has to be 
ensured. 

I would like to congratulate the 
TeKtile Minister for laking up the 
modernisation of the agina factories 
which is long overdue and at the same 
time go in for hand processing. Hand 
processing should also be encouraged in 
the rural areas to provide gainful 
emp:o),men t. 

1 would liko the National TOXtile 

Policy to be so structured that it gives 
gainful employment to OUf rural casses 
80 that we can fulfil th e prom ises we 
have made in the Seventh Five Year 
Plan document. 

[TrQlls/ation] 

SHRl YOGE~HWAR PRASAD 
(Chatra) : Mr. Chairman Sir I , , 
we1come the Textile PoliCY anflounced 
by the GOw'ernrnent. 1 do nol feel that 
the worker will not be encouraged and 
employment opportunities will not be 
increased thereby. 

I congratulate the Government 
because a very encouraging atmosphere 
has developed in the Te~ti)e industry 
after lhe announcement of the new 
Text jJe Policy. The amount of 10s'\ of 
Rs. 14 crores per month incurred by 
the indu~try during 1984-85 has come 
down to Rs. 9 crores, which proves 
that i t8 . efficiency has incr eased. The 
wasteful expenditure being in.;urred in 
it has been curbed to a great ext ent. 

I would also like to con&ratu[ate 
the Government for the fact that out of 
70 mills lying closed, 4 miJls have 
already been revived and 20 to 22 
mills are likely to be recommissioned 
very soon. I would like to urge the 
Government to take interest in this 
regald and try to reopen as many mills 
as possib~e. From empJoyment pom! 
of view, our industry is linked with 
ever~ section of the society. This 
industry 1,20,00,000 ldkh people, out 
of which 13,00,000 are employed in 
the organised sector, 32,00,000 in the 
powerloom sector and 75,00,000 
people in the handloom sector. 
Keeping in view their Ial ge number, I 
can say that there is no districl in the 
country which is not connected with it. 

This industry earns foreign exchang 
to the tune of Rs. 1000 crores for the 
country, OUl of which Rs. 200 crorcs 
are earned by the powerloom sector, 
Rs. 200 crores by the handloom sectol' 
and Rs. 600 crorcs bY tbe textile 
sector. India has to compete With 
Korea' in tbe intern 'tiona! &llarkel~ 
Kocpinl in view India", QQmpotitiOQ 
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with Korea, India is requir:d to adopt 
new techniques and efforts are required 
to be "made in this regard. In order to 
maintain its reputation and l:ading 
position in the international market, 
India will ha~e to modernise its 
machines. The existing machines have 
become obsolete. Unless you protect 
this industry properly, you will not be 
able to compete successfully. If the 
machines are not modernised, the 
industry will go in loss. Hence, th, 
Government must pay attention towards 
it. If this industry does Dot function 
properly, the rehabilitation programme 
adopted by you will suffer. I feel 
haPPY to note that many oth~r things 
are linked with the Rehabilitation 
Scheme formulated by the Govern­
ment. Setting up of a special fund by 
the Government for paying 
compensation and rehabilitating the 
workers in the event of their 
retirement, living them priority in the 
matter of employment, providing loans 
and other facilities for self-employment 

I' 

and importing training to facilitate re-
emploYJ1lent are very 800d stePS. But 
efforts should be made to avo id such a 
situation because retrenchment is made 
at a time when he is overaged and not 
fit for any job. I would, therefore, 
like to suggest to the Go~ernment to 
avoid closure of factor ies and mills so 
as to obviate ~he necessity of 
rehabilitating the workers, because a 
worker engaged in a particular trade 
adjusts himself accordingly aDd ,he is 
not able to set up independent business. 
Moreover, we cannot ask him to do a 
particular business. Hence, attention 
is required to be paid towards such 
persona. 

1 would like to point oat tha t there 
are certain mill owners who are always 
on the lookout to, get their mills 
declared sick because in thiS way their 
profit and fadlities start increasing. 
That is why they intentionally declare 
tbe factories sick and after the factory 
is declared sick, trade union people 
ex.ercise pressure on them and a cut 
il etI'ected in the worker~s facilities. In' 
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thi, way while the workers suffer, they 
gain in strenlltb. The partners in such 
an industry vie with each other in 
misappropriatin& the development 
funds to further their ends. In thie; 
way the industry suffers. 

I would like to draw the attent ion 
of the hone Minister towards one thing. 
I want tc; say something about.. my 
constituency. The new policy declared 
by you is a very good one. Such 
industries may be set up ir. Bihar 
particularly in the adivasi and back­
ward areas where poor people live. 
You have been the Chief M;nister of 
Bihar and yOU are very well aware of 
the difficulties of the people there. I 
would like to urge you to set up 
industries in Chatra area. 

I would like to draw the attention 
of the hon. Minister towards one thing 
more. There is no uniformity in the 
wages of the workers. The wages of 
the workers differ from State to State. 
In Bihar State the wages are far less as 
compared to other big States. The 
wages ot textil e workers in Bihar afe 
far less as compared to other big 
States. You have taken a number of 
steps for the welfare of the hand loom 
workers and to remove their 
difficulties. But there ar e still some 
shortcomings which should be looked 
into again to undertake fresh meaSUres 
for their betterment. 

With these words, I conclude and 
thank you for allowing me to speak. 

[English] 

THE MINISTER OF STATE OF 
TH.J3, MINISTRY OF SUPPLIES AND 
TEXTILES (SHRI CHANDRA­
SHBKHAR SINGH): I am gratefUl 
to the hone Members for a frank 
expression of their views on this very 

mportant subject which concern" literally 
every. Indian. 

Members have spoken highlighting 
the situation which prevails in their 
areas and constituencies. I would like 
to a"sure them that particular instances 
which they hlh'C ref crred to in their 
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8peeches, shaH be fully attended to and 
taken care of. 

At the very outset I would like to 
muke it clear tbat tbere arc a hundred 
issues which are covered by the new 
textile policy. If a member, according 
to his assessment and point of view, 
feels that there is some deficiency in 
one or two points, 1 do not take it that 
he disagrees with the new textile policy 
in its perspective. I take it and it i~ 
the correct responsibility on my part. 
that these deficiencies have to be 
examined and looked into. I would 
1 ike to clarify the situat ion on all such 
issues which have been raised by the 
hone Members here. 

Briefly, 1 would like to refer to the 
situation which confronts us today, 
which prompted the formulation of a 
new textile policy for our country. We 
have realised that consumption of 
cloth in our country has remainea 
almost at a stagnant Jeve). It should 
have increased with the growth in our 
economy, but this has not happened 
) ike that. Again, we find that there 
are cleaT imbalances between the 
three recognised segments of the textile 
ccotlomy- the handlooms, the power­
looms and the composite mil1s. We 
find today that while handJooms and 
composite mills bave failed to reach 
the target of production set for them in 
the Sixth Five Year Plan, the power .. 
looms have overrun their targets and 
they have thQreby affected not only the 
composite mil's but also the handloom 
sector. Tl,1irdly, we all feel, and 
Government fully share the hone 
Members' concern that there has been 
a growing sickness in the textile 
industry. If some of the indusrialists 
or mill-owners are bad and htve not 
function~d in a desirable manner, we 
are not bere, not anyone of us, to 
agree ~hat the entire industry should be 
ki lled for that. We find today that 
not onl~ there are nearly 70 closed 
mills in our country, but a large 
number of mills are at the stage of 
clo\ing down, which is a matter of 
serious concern for all ,of us. All of 
UI sbould air •• that there i. a lar._ 

unsatisfied demand for blended cloth 
which even those belonging to tho' 
lower middle classes prefer because thoy 
are more wear. worthy and last lonaer. 

Lastly, t would like to add that our 
export of textiles is at a very lc·w J:vel 
and has been declining. "lthougb in 
the Government sector we have 
progressed well in the last five years, 
but still India is ranking very low even 
80 far as the export of garments is 
concerned. This is the situation which 
confronted us and for which a new 
textile policy was imperative. 

I would I ike to refer to the four 
main pillars of the· ne.w textile policy 
upon which the edifice is sought to be 
built. Th e first is modernisation, 
modernisation not only of the 
composite miIJs but modernisation of 
the handloom sector also. We have 
provided .in the new textile policy for 
introducti.on of improved looms which 
would greatly enhance the earning 
capacity of an ordinary handloom 
weaver. 

Secondly, we have introduced 
multi-fibre flexibility. We had tried to 
do away with some of the restrictiOns 
which had become irrelevantin in the 
changed context. This flcxibilty has 
been allowed for all the three segments 
of the textile sector. 

SHRI S. JAIPAL REDDY: How 
can this "be for the handloom ? 

SAttI CHANDRASHEKHAR 
SINGH: You do not perhaps realise 
that if hand looms are permitted to 
produce blended cloth their market 
would certainly increase and demand 
will also increase. 

Thirdly, our effort is to induce 
competition particularly. in the 
composite mill segment so as to make 
cloth production/cost effective and 
within the reach of the poower 
sections of society. 

Forthly, and per haps tnost 
impertant part· ef it 'ls that handlooma 
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have been given a more prominent role 
to play in 1he new texti Ie policy not 
only from the point of view of up­
gradation and technology, but also 
because we have taken adequate 
measures to prot ect it aga inst the 
inJoads of powerlooms. 

I would first (·f a II try to clarify 
some of the points raised regarding 
handlooms. 

We. fully realise and are fully 
conscious of the fact that more than 
seven mill ion weavers are getting 
employment in this segment. [ have 

. also been pcrsonaJly associated with 
their ,roblems for quite some time. So, 
if you C'lst a second look at the new 
textile policy, you will find that we 
have t'lken care of the problems of the 
handloom weavers right from the stage 
of supply of yarn to the stage of 
marketing of their products. I hale 
assured the handloom weavers of this 
country during the discllssions in the 
last session of this Lok Sabha that we 
sball make adequate arrangements f{'r 
supply of yarn to weqvers at 
reasonable prices at all times. Even 
this year, I can tell you, that the 
problem of supply of yarn has been 
resolved and just now weavers have not 
expressed this as their grievance 
because arrangements have been made 
for suppJy of jarn at stabl e prices to 
them. 

The only hon. Member coming 
right from the class of weavers is Mr. 
Ansari. 

THE MINISTER OF STATE iN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
I also belong to that class. 

SHRI CHANDRASHEKHAR SINGH: 
Yes, Mr. Makwana also. And if you. 
listen to him YOJ will understand that. 
he is aWare of the problems. 

SHRI S. JAIPAL REDDY: How' 
was it that no handloom repr~sentati"e 

was alJowed to tender evidence before 
the E,(pert Committee 'l 

SHRI CHANDRASHEKHAR 
SINGH: I can tell you pre-loom and 
post-100m fucilities would be provided, 
the technology of handloom produ~tion 
will be upgraded through introduction 
of improved looms and production of 
mixed and blended fabrics would be 
encouraged. 

Again I would with all the 
emphases at my commend s.!y that this 
Government had the credit and 
dist inction to enact a) cgisJat ion for 
the handJoom weave rs reserving the 
production of certain it'ems of cloth for 
the exclusive production in the hand~ 
100m segment. I would like to assure 
the House that the provisions of this 
Act will be enforced strictly. I 
interrupt ed Mr. Munsi because it is 
very cl ear that there is no quest ion of 
reservat ion of use, if I may say so. 
What is being produced exclusively in 
the hand loom which cannot be 
produced in the powerloom Or 
composite mill, shall be used by all 
and there is no quest ion of reservation 
0: Use of hand loom products. We have 
constituted a Committee which 
is meeting. The committee ha.~ 
representatives of handloom weaver~ on 
it. We shalJ give fullest considerati On 

to the recommendations of the 
commiLee. And jf it is pos~ibl e to 
enlarge th e p;es:nt category, we shall 
certainly be glad to do it. But some 
Me.mbers raised their voices to say 
that hand loom p"oducts should be used 
for Governme!lt servants. Well, there 
are many trade union ) eaders here; 
there is no dearth of th em h ere at all 
in this honourable Hom,e. I would 
make this request to them on behalf of 
the hand loom weaVers of this country. 
Let them come out; let the unions 
write to us saying that they want only 
hand loom products for their members 
and for the Govcrr.mcnt servants and so 
on. I will be the first person to 
accede to their request without any 
sort of hesitation. 1 would like to say 
it clearly. I know that the trade 
unions want not only cotton cloth but 
jhey want Terycot. I do not have any 
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dispute but this is the situation we are 
facing. On the one hand you say thdt 
bandloom products should be used for 
all government servants af'd on the 
other hand you make a demand that 
government sel vants should be supplied 
not only cotton but l'erycot also. I 
cannot reconcile both these things. 

PROF. MADHU DANDAVATE 
(Rajapur): J would quote this from 
experience that during our regime in 
Railway every piece of cloth that was 
used in the Railway was khaddar al1d 
khaddar alone. 

SHRI CHANDRASHEKHAR 
SINGH: Well, I will refer to your 
experience also. It is almost a situa­
tion of handloom vis-a-vis power]oom. 
In some areas powerlooms have to be 
restricted so that they are not allowed 
to make inroads into the territory of 
handlooms. We have clear]y stated it 
and we are action upon it. We have 
already init iat cd action on it, so that 
hand loom may prosper and grow and 
give employment to millio'ls of weavers. 

Again I would like to tell you that 
it is for the first time that Governmen t 
has init iated purely welfare measures 
for the weavers. There is the Contri­
butery Provident Fund Scheme and the 
House cum Work-site Construction 
scheme. I would like to say that if you 
can suggest any further addit ion to 
what we propose to do for the hand-
100m weavers, I sllall be the first person 
to respond to your request and come 
to the aid of the hand loom weavers. 

But, I would like to clar ify some 
of the points raised by hon. Members. 
A great hue and cry was ra ised as if 
the decision to pass on the production 
of Janata c10th to handlooms is a 
burden. That was the· word used by 
Prof. Dandavate. I don't know whether 
he used it consciously or unconsciously. 

PROF. MADHU DANDAVATE: 
yery consciously. 

SHRI CHANDRASHEKHAR 
SINGH: All right. I would most 

T~xtll_ PDUC)' 

respectfully tell you that you are not 
aware of the situation which the hand .. 
loom weavers are facing. I want to 
convey to you my feelings. During the 
last 4 or 5 months I have addressed 
the Conference of Wt'!avers. I have met 
hundreds of weavers in Tamil Nadu, in 
Uttar Pradesh, in Bihar and in some of 
the otherareas in Ihis countr) and i: has 
been the consistent demand of the 
handloom weaver organisation that this 
facility should be allowed to them. I 
would tike to read just relevant portion 
from the Memorandum. This is a print­
ed Memorandum to me, I wouid like 
to read it, and ( quote: 

"In the interest of providin& 
cont inuous employment to hand~ 
100m weavers and also to p;ovide 
cheap cloth for masses, the entire 
production of controlled cloth 
should be given to the handJoom 
sector. " 

This is the demand which has always 
been raised by the handloom weaver 
organisation and I would like to tell 
you that you have v'ery eloquently made 
the point that the composite mill 
Own~rs havc been liberated from the 
rcoponsibility of production of cheap 
cloth. I would I ike to t ell you that 
this banner of liberation, the so-called 
Jiberation for the tycoons, for the mill 
owners, was raised by the Janata 
Government itself, not by aflY of us 
here, and I would like to read thili 
from the National Textile Policy, as is 
circulated by the Lok Sabha Secretariat, 
page 21. This is the 1l)78 Po J icy and 
1 quote: 

"It is proposed to discontinue 
the present pat tern of imposing 
obligation to produce c')ntl"oH ed 
cloth with effect from 1.10.18.)) 

This is the Government's contribution 
which, Mr. Dandavate, you yourself 
also had the distinction to adopt. 

(Interruptions) 

14.42 hrs. 

[MR. DEPUTY SPEAKER In lilt 
Chlllr]. 
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PROF. MADHU DANDAVATE: 
PJease permit me because the debate 
will be On that. (lnt,u"pllo"s). Sir, I 
conc Jude that he has yielded. He ha~ 
read only that 'responsibility of con­
trolled cloth, Janata wanted to lift it 
from the composite mills and transfer 
to the handlooms.' There be is correct. 
This is the truth, but not the whole 
trut h. And now I wilJ tell you wh:lt 
were the conditions. 

SHRI CHANDRASHEKHAR 
~lNGH ~ Please gi'/e us the whole 
truth. 

PROF. MADHU D:,\NDAVATE: 
Please let me complete. 

SHRI CHANDRASHEKiIAR 
SINGH: I can speak on your behalf 
also, I have got the guts to do that. 

PROF. MADHU DANDAVATE: 
That is right. I am glad about it, I 
have got full respect for your guts. 
You should also have the same for 

'mine. 

Sir, for your information, this is 
our controlled cloth. You have said it 
just now. It provided these conditions: 

"The Janata 1978 policy wanted 
the controlled cloth responsibility to 
be ta ken to the hand loom provided 
the tenets were: 

(1) trat no expansion of weaving 
capacity will be permitted in 
the organ ised sectOt and 
modern isat ion will be permit­
ted in mills within the exist­
ing capacity ; 

(2) the numbe r of powerlooms 
will not be a.llowed to be 
increased, and 

(3) handloom and khadi sector 
will be expanded to maximum 
capacity to meet the clothing 
rtqUirementa of tb. ~ountr)'. ~~ 

T-xtll. 'Po/lc}' 

So, no unequal cornpetition alter 
transferrin, the responsibility. These 
are the bas ic tenets you have 
forgotten. 

(lnt6r,upti ons) 

PROF. N. O. RANGA (Ouotur) : 
Sir, )OU did oot implement it, you 
could not have implemented it. 

PROF, MADHU DANDAVATE: 
What I (Jm pointing out to you is, we 
have already begun wi th that policy. 
All that I want to 'point oUl to you is, 
he re"ad a particular policy aspect, but 
he forgot to mention the conditions 
wh ich we had put. 

SHRI CHANDRASHEKHAR 
SINGH: One is always clearer t~ put 
conditions where c;onditions arc not 
implementable. You put conditions 
you have not implemented them, and 
this is th~ result thut the 1918 pol icy 
has created. So, I would nQt like to .•• 

, (Interruptions) 

SHRI S. JAIPAL REDDY: The 
1978 policy was succeeded by 1981 
policy- Why you have been silent for 
the last five years? 

SHRI CHANDRASHEKHAR 
SINGH: I will refer to the 1981 
pol icy. I have made the posit ion c1 car 
so far as )Qur policy was concerned 
and I would not like to embarrass Mr. 
Dandavatc, he must have a hano in the 
formulation of the policy itself. 

PROF. MADHU DANDAVATE: 
He has made it clear, and I have made 
it clearer. 

PROF. N. G. RANGA: Both 0; 
you arc very clear. Only you did not 
imp lement it. 

(Interruption,) 

SHRI CHANDRASHEKHAR 
SINGH: Then, this attack on handloom 
was made from another angle. Mr. 
Dandavate told us .•• 

(Interruption, ) 
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PROF. MADHU DANDAVATE: 
It was not an obtuse angle 1 

SHRI CHANDRASHEKHAR 
SINGH: Mr. Dandavate told us that 
the consumer would be hard hit by 
tbh decision. I would like the hOft. 

Member to realise the implication of 
what he said. The implication is very 
clear. His assessment and his feeling is 
that production ~ystem in the handloom 
segment is outmoded and expensive 
aod if we pass vn the production of 
cheap cloth to the handloom, it would 
add to the burden of the consumer. 
This is his point of view. I would like 
the House to r~alise in what respect the 
Opposition holds the handloom sector. 
They' think that this is an outmoded 
sY5ltem of production, an expensive 
system of production. This cannot last 
in a system where economic forces can­
not be held at bay. These forces are 
bouad to work. If this is his analysis 
that it is an expensive system of pro­
duction, it is boand to die some day or 
the olher, I would like to enlighten 
him that this is not. We have gone 
into the analysis of the conversion cost 
of handloom and the conversion cost 
of mills and I am happy to tell you that 
cloth produced by handloom is cheaper 
than cloth produced by miJis. This goes 
to the credit of handloom weavers and 
our decision to pao,s on the production 
to handloom will give not only employ­
ment to a handloom weaVers but will 
also make cheaper cloth available to 
tbe consumers. I would like to remind 
you that the simple decision to pass on 
the production of Janata cloth in its 
entirety to the bandloom is going to 
create nearly miilion jobs for the l}and­
loom weavers in this country. 

SHRI INDRAJIT GUPTA (Basir. 
hat) : May I seek one small clarifica. 
tion '1 According to the Annual Report 
of yotlr Ministry, hand looms are, at 
present-before your new policy comes 
into operation·- producing about 3,000 
million metres of cloth of which only 
10%, i.e. 300 million metres, is con .. 
trolled cloth. So, 2,700 million met.res 
ate the other cloth. Now, you allow 
them to make controlled cloth. The 
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whole of the controlled Cloth you' want' 
to give to hand looms. But what will 
happen to the bulk of the other cloth 
which is, at present, 2,100 mill ion 
metres of, not contrQlled c Joth, 0 ther 
types of cloth. That market w ill be' 
lost to the most of the hand loom 
weavers because you ar e giving unres­
t~icted capacity and expansion capa­
bility to the mill sector? What will 
happen to this? Are they to subsist' 
only 0.1 controlled cloth '1 That is the 
whole trouble. You are giving them 
the whole of the controlled cloth as 
though it' is an additional increment. 
Ii. is not so because the rest of the 
other production will be finished up by 
the mills. 

SHRI CHANDRASHEKHAR 
SINGH: This production will be in 
addition to what is going on. In fact, 
what is going on; at present, itself will 
increase the si ze. The product ion of 
cloth by handloom will increase eVen 
otherwise. This decision a!one will give 
employment to nearly one million 
handloom weavers in this country. This 
is by simpl e calculation. This is a 
simple calculation. 

At present, they are producing 300 
million metres. By the end of Seventh 
Five Year Plan, they shall be required 
to produce 900 million metres, i.e. 
additional 600 million metres. One 
handloom weaver produces nearly 4 to 
4 and-a-half metre per day. A hand­
loom wea"er works for 0 early 150 days 
a year. If you calculate it, you will 
come to the conclusion that this deci­
sion alone is going to l'rovide jobs, 
work and employment to nearly one 
million people in this country. 

SHRI INDRAJIT GUPTA: The 
other part will go to the mill sector. 

PROF. MADHU DANDAVATE: 
For non·controlled cloth, there will be 
a C ompet ition with the organised sector 
and the power!ooms which are allowed 
to expand. 

SHRI CHANDRASHEKHAR 
SINGH : 1 would lik.c again to make i\ 
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clear. I would not like to say so. But 
unfortunatelY you have been influenced 
by the propaganda let loose by the 
power)oom sector. 

PROF. MADHU DANDAVATE: 
We are saying that the power looms 
will actually compete with the hand­
looms and destroy them, as far af) non­
controlled cloth is concl!rned Why 
don't you understand that 'l We arc not 
carried away by any propaganda. The 
other day the other Minister said that 
we were being carried away by the 
industrial sugar propaganda. Now 
he says that we are being carried away 
by power loom propaganda. That mf!ans. 
according to them, we always exist on 
propaganda .•. (lntt!rruptions). 

SHRI CHANDRASHEKHAR 
SINGH: I wal) talking about our polic) 
relating to powerlooms. I would like 
to come to that. 

PROF. MADHU DANDAVATE: 
And do not forget that he had to apolo­
gise for his remarks. 

SHRI CHANDRASHEKHAR 
SINGH: I would like 10 make it clear 
that we are not in any way prejudiced 
against the powcrloom sector. But what 
is happening just now, as I have stat ed, 
is that the powerloom sector is subsist­
ing and is growing at the cost of the 
labour employed in the powerlooms. 
They are not be ing given eveo the 
minimum wages. A large number of 
power}ooms are not paying any taxes 
at al1 to the State Government or to 
the Government of Inaia. A large 
number of powerJooms in our country 
have grown in a haphazard manner, in 
a clandestine manner. And what are 
we proposing to do with them '1 We 
only say that they will be allowed to 
ltrow if they have the inherent strength 
to grow ~ we only say, 'Kindly get 
registered'. A compulsory registration 
system is being introduced. (Intf'rrup­
lions) It will change the position drasti. 
cally, I want to tell you. Once they 
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get registered, they will be accountable 
for everything. Just now no factory 
law operated there, no labour law 
operates there. Once they are register­
ed, all these Jaws wilJ hecome appli­
cable to the powerlooms also and they 
shall hlve to pay the due' taxes to the 
State exchequer. This way We 'are 
neutral. This policy is 'neutral between 
the pawerlooms and the composite 
sector ••• 

PROF. MADHU DANDAVATE: 
He is stretching non.alignment too far. 

SHRI .CHANDRASHEKHAR 
SINGH: But I would like to make It 

clear that we have gone into an ana­
lYsis of hole things arc going to develop. 
The composite miJ] sector will have 
two advantages. It sh:lll not have to 
pay Sales-tax on Cotton yarn and it 
shall not have to pay for the transport 
of yarn bocause it is produced at the 
same place. But the powcrlooms also 
will have the advantage of lower level 
of wages. Even if the present wages 
are enhanced and shall be enhanced .•• 
(Interraptlons) They cannot continue 
like this because Once they arc recog­
nised, the impacl of labour Jaws will 
be felt there. Even if, the present level 
of wages are raised and shall be raised , 
even then their level of wages will be 
much lower than the level of wages in 
the composite mills. Again, their over­
head costs will be lOWer. We have ana­
lysed it and found that, even with the 
implementation of the new textile 
policy the edge will always be in favour 
of the powerlooms. The powerlooms 
have nothing to be ver)' unhappy about. 
But certainly we want to put an end to 
the present situation where some of 
these composite millowners themselves 
have encouraged power looms to grow. 
Particularly during that period it 
happened because of the move taken 
by my hon. friend Dr. Datta SUJflant. 
The mills were closed in Bombay and 
these mil10wners slarted powerlooms 
elsewhere; and some of the unemploy_ 
ed labour were forced to work there 
at very low level of wages. This situa­
tion continues even at the present 
moment. What W~ propose to do is thil· 

t 
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We want to create a situation where 
the labour employed in the powerlooms 
should get a fair deal and the power­
looms should also pay their dues to the 
Slate exchequer. After that, we shall 
give all support to them, marketing 
support, design support, supply of yarn 
to them, all these things' will be taken 
care of. I think, the powerlooms have 
nothing to be very unhappy about. The 
situation will certainly ch3nge quali­
tatively for tbem, and the decision has 
been taken consciously in the inte;est, 
particularl Y, of the handlooms whom 
we want to protect against tho,; inroads 
of the power!ooms. 

I would like to say just a few wordj 
about the other segment, which is the 
composite mills. M~ny members have 
rightly expressed their concern that 
unemp10yment may get enhanced, may . 
increase and this will be a serious 
problem for the entire country. I would 
like to take you again to the situation 
as it exists today. What is the present 
position? Factories, milJs, are closing 
down. I told you that some 66 to 10 
or 72 mills are always on the close li3t. 
More than hundred mills in the coun­
try have been ident ified in the category 
of getting sick by the !DBI We are not 
able to do anything becau~e in the 
prescnt policy, in the present situati on, 
the initiative has been left to the mill 
owners. If they want to have some­
thing, if they want to prepare a rehabi­
litation package, go to the financial 
in~titutions for loans and do something, 
they c~n do it. But the Government so 
far did not acknowledge that they had 
a role to play and I want to tell the 
House that lhis is for the first time 
that Government has ~akcn cognisance 
of the fact that this situation is being 
created; it has to be prevented and 
necessary action has to be taken. 
Governmen t has taken upon itself the 
responsibil ity to take initiatives in this 
sphere. This is a very import ant step 
which we have taken. 

I would like to tell you that the 
policy makes it amp]y clear that a 
study would be made of each mill 
which is in the closed category getting 
,ick. If t~ere i~ an~tlliDJ p05~it)1~ ~o 

be done to reverse the situation, to 
make them healthy, make them back to 
life, then sucb a package would be 
implemented and the present situation 
would be eliminated. 

But again I would repeat that 
instances have come to us and the 
members have also pointed out h~re on 
the floor of the House tha t there are 
caseS of bad management. We have 
also accepted this statement. There 
are cases of inept management and 
Government would not besicate and 
would take steps to change the 
management, so that any management 
should not be allowed to create a 
situation where closes take place and 
the labour is thrown out of employmen t 
and the product ion is hampe red. 

This Finance Minister has 
announced that a comprehensive 
legislation on sick undertakings i. 
being introduced and the Prime 
Minister himself is very keen to see 
that no management is allowed to 
adopt unfair practices. This 
Government will take the sternest 
measures against the mi 11 owners or 
industrial ists. 

SHRI INDRAJIT GUPTA: When 
will you begin doing this? 

SHRI CHANDRASHEKHAR 
SINGH: We have already announced­
it was a very importan t announceroent­
that if it is a case wh ere we find that a 
particular it}dustrialist has deliberately 
created sickness, developed a vested 
int erest in the sickness, he should be 
denied the facility of help from the 
financial institutions for all the under. 
takings he is running and thereby he 
w ill be declared a)most. •. 

PROF. MADHU DANDAVATB: 
The punishment w ill be for the 
workers. Remember that jf you take 
other factodes also wh ich he owns for 
the fautt of manal!ement, all the 
workers w ill suffer. 

17.00 hrs. 

SHRI CHANDRASHEKHAR 
~lN9H; It i, not such J §iJnpli8tip 
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solution as you make it out to be 
Therefore, this decision to make such 
an entrepreneur and industrialist 
almost a financial leper which no 
tinancial institution is going to touch. 

SHRI INDRAJIT GUPTA: That 
i. the only punishment '1 

SHRI CHANDRA~HEKHAR 
SINGH: I would like to make it 
clear. Yo know what our aU itude is. 
I would like to tell you about the NTC. 
There are 3 or 4 mills where the total 
loss is higher than the total wage bill. 
The implication is very clear-that 
to-day if we stop the working of the 
mill and we tell tbem, 'Workers, you 
go back home. We will send you your 
monthly wages through money order 
and you do no work," still we 
shall he in a profit, but We h'ivC not 
cl04led those rni lls. We have not opted 
for closure of mills even in such a 
situation. That is what the Govern­
mentts response to the wo:s and 
miseries and pi oblems of the ordinmy 
WOi kers is. I would like to make it 
clear that the Government will leave 
no option and we will take every 
method to see that all mills are opened, 
sicknesses prevented and action is 
taken in time. Today 70 mills are 
closed. I would like to make it clear 
to the House tbat if only one glance 
is made, it will make it amply clear 
that at least 20 to 22 of these mills can 
be re-opened with a proper dose of 
investment. But it is trUe that in a 
few cases there may be some dislocation 
of labour and We have taken care to see 
that the interest of the workers is fully 
safeguarded in such a situation. 

Two important deci~ions have been 
taken by this Government. Fhst, 
Government has announced that the 
dues, the terminal benefits to which he 
is entitled will have a very high 
priority and be shall be rally paid. 
To-day what do we find '1 The mill is 
closed. Even the prop!r dues of the 
workers are not paid to him. He has 
to run from this place to that place, 
from this mill-owner to that mill .. owner 

. and for years and he is not able to get 
at. w~ 1l~Y9 lrle4 t9 ~na'\U~ t~t t~iJ 

payment is made to bim in full and in 
time. 

Secondly another very importan t 
d~cision taken in the new tcxtile policy 
which mi$ht become a model for 
others also is that we have introduced 
the concept of rehabilitation of the 
workers Never before was this 
concept accepted. We had to get rid 
of the workers once the te rtninal 
benefits arc PJid. Now We have taken 
upon ourselves the responsibility to 
rehabilitate the workers and sec that 
some payment is made to him during 
the intervening period. So this is 
what we have tried to do in the 
composite mill sector. Sir, I have only 
one more point to make. 

There may be some dislocation or 
displacement of labour in one place or 
the other. But I would like to assure 
the House that I h1ve examined the 
situation in detail and the employment 
in the composite mill sector atone is 
not going to decline in the coming five 
years which is the Seventh Plan period 
which i~ a very important clcmenr for 
all of us to consider Employment is 
going to increase in the handloom 
seC10r. The total employment in the 
text ile sector is go ing to be enhanced 
and the labour should oe happy about 
it .... 

PROF. MADHU DANDAVATE: 
I think you have said that one million 
jobs will be created more in the 
hand loom sector. 

SHRI CHANDRASHBKHAR 
SINGH: For other sectors it is some­
thing more than that. 

SHRI INDRAJIT GUPTA: In that 
case, if you are so cOllfidednt that 
additional empioyment will be created 
in the handloom sector, would you have 
any objection to extending to the 
handloom workers that scheme of 
compensation and rehabilitation in case 
any handloom workers also get 
displaced due to your new policy' 
You are confident that tber Will P9l 
~~. rl~a80 cXflain. 



i 1i hiM:. 011 ,1., New 
Textile Policy 

SHRI CHANDRASHEKHA'R 
SINGH: We are fully confident that 
more hadioom weavers are going to be 
employed. We stand for a vibrant and 
growing -..bandloom sector. You talk 
that there is a sickness in the air. 
You find composite mills ~~tting sick. 
You fi.1d powerloom and handloom 
mills getting sick but I would like to 
a~sure 'YOU that sickness is on the other 
side. Sickness is not in the country 
at all. I would like to assure you 
that no hand 100m weaver is goinr to 
be unemployed. Not only this 
rehabilitation measure but if any new 
suggestion is made to us to aIle'iiatc 
the plight of the handloom weavers we 
shall read By accept that suggestion. 

SHRI INDRAJ]T GUPTA: I am 
making a new suggestion. 

SHRI CHANDRASHEKHAR 
SINGH: I shall consider it. I shall 
consider all good suggestion that come 
from your side. 

PROF. MADHU DANDAVATB: 
One clarification ab(.,ut what you have 
said now. Since you have been Raying 
that handloom industry will create one 
million additional jobs, mine and Mr. 
Indrajit Gupta's argument is since 
there is going to be an unequal 
comp~tjtion as far as non-control 
cloth is concerned between the 
powerlooms and the mills on the one 
hand and handl("oms on the other, it is 
very likely according to our assessment 
that their capacity for employment is 
going to reduce because the handloom 
industry itself is going to become sick. 
Therefore, taking this factor into 
account how do you just ify your 
statement tha t one million more jobs 
will be created? 

SHRt CHANDRASHEKHAR 
SINGH: I did explain it. Perhaps 
you did not notice it. I shall repeat it. 
There is some cost handicap. I ex­
plained it to you in detail. There is no 
cost handicap between handloom and 
composite mills. 

PROF. MADHU DANDAVATB: 
At the present level of productive 
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techniques and the responsibility you 
are putting on the hand looms your 
argument is not correct. Do you stand 
by your statement? 

SHRI CHANDRASHEKHAR 
SINGH: Powerlooms do have an 
advantage over handlooms at the 
present moment. I have accepted it. 
But I have clearly acknowledged in the 
statement of the new textile policy that 
we shall remove the cost handicap bet­
ween powerlooms and handlooms and 
will restore the handlooms their proper 
p03ition. This is Our commitment to 
the handlooms and we are already act­
ing upon it. 

PROF. MADHU DANDAVATE: 
That will be neutralised by un-even 
competition. 

SHRI CHANDRASHEKHAR 
SINGH: That point has been fully 
taken care of and I would like again 
to say t hat we stand for the harmo .. 
nious growth. (/"terrupt{om) 

We are already doing something 
about the Mewar textile mill. 

MR. DEPUTY SPEAKER: 1 think 
I already told you about Mcttur textile 
industries. Now, they are closed. That 
stage has reached. Two thousand five 
hundred workers are on the street. 

PROF. MADHU DANDAVATB: 
According to the new policy, Mr. 
Deputy Speaker, they will be allowed 
to close. 

(Interruptions) 

SHRI CHANDRASHEKHAR 
SINGH: If the implementation of the 
new te)ttiIe policy is left in the hands 
of the .lanata people they shall be 
allowed to be closed immediately but 
if it is in our hands they shall bo made 
to run and work it to the benefit of tbe 
workers. 

MR. DEPUTY SPEAKER: I 
request the Minister to consider my 
demand. 
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SHRI CHANDRASHEKHAR 
SINGH: I would like to refer to one 
more point. Shme hOD. Members, 
particularly from Maharashtr8, were 
very anxious about the cotton prices 
and the cotton situation. I would like 
to tell them that this policy has taken 
a step forward. What is the present 
situation 1 According to the present 
situation the Agriculture Ministry fixes 
a minimum support price and it is the 
Government's commitment that we 
shaH make all purchases at that price. 
Price shall not be allowed to fall below 
that level. The Agriculture Ministry 
have announced minimum support price 
or the iloor price this year. But you 
wanted volumes and not this simple 
paragraph. Have iOU looked into what 
this paragraph contains? It is clearly 
written: 

"Cotton growers shaH always be 
assured off .. take of their produce at 
remunerative price •• • '~ 

saRI MADHUSUDAN VAIRALE: 
There is no definition of 'remunerative' 
price. 

SHRI CHANDRASHEKHAR 
SINO H : 1 will explain everything. I 
will try to remove the misapprehension. 
You will agree that between the floor 
price and remunerative price, remune-
rati\'e price is 80methini higher 
than the floor price. If we 
bave gone a step forward-we have 
icen that -we will give not only flc'or 
price but remunerative price a160. So, 
don"t you consider it a step forward in 
the riaht direction? Don't you agreo 
to this ~ 

SHRI MADHUSUDAN VAIRALE: 
Our request is in reaard to the A.P C. 
recommendation. 

SHRI CHANDRASHEKHAR 
SINGH: That is another matter. But 
here we have gone a step forward and 
clearly stated that we shan- assure off­
take of your production at remunerati'te 
price. Weare in consulta tion with the 
Aariculturo Ministry right at the 
moment. The. Alriculture Ministry il 
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the custodian of the interests of the 
growers. We are discu4qsing this parti­
cular matter with tbem and I would 
like to assure you ..•••• 

PROF. MADHU DANDAVATE 
Since you have referred to Maharashtra, 
let me tell you about OUf tragedy that 
an IsJand of monopoly procurement 
scheme is surrounded by an ocean of 
free market and therefore when the 
remunerative- price is Dot available, 
there is a clandestine sale of cotton in 
the free market outside. How are YOU 

going to settle that problem? 

SHRI CHANDRASHEKHAR 
SINGH: You are certainly correct thdt 
situation preva ils today. Bu t I would 
like to assure the hon. Members from 
Maharashtra and other cotton growers 
that we shall discuss as to what shoUld 
be the remunerative price, with the 
Agriculture Miaistry. The CottOll 
Corporation of India shall have to play 
a new role after the formUlation of the 
new Toxtile Policy. The new role is 
that the Cotton Corporation of India 
,hall be responsible not onJy for ensur­
ing floor price to cotton growers but 
shall be made responsible in creating 
necessary infrastructure for the Cotton 
Corporation of India and to see that 
not only floor price but remunerat lve 
prices are paid to the cotton growers. 
This is a big step forward in the interest 
of the cotton growers. So, this measure 
is 80uaht to be taken. 

Sir, I would not like to take more 
time of the House. But I would like to 
make clea r about the implementation 
of the neW Textile Pol icy. Several 
steps have been taken and I would not 
like to elaborate on them. But a few 
things have to be decided in consulta­
tion with the other Ministries, parti. 
cularly in regard to the relief that we 
propose to give in the matter of excise 
duties and import duties. This question 
of relief would be decided in consulta. 
tion with the Finance Ministry and it 
is the right Ministry to speak On that 
point. I would like to assure the House 
that we are tryina to eatpedite every­
tbinl. This i. a matter which concerns 
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the State Exchequer in a big way and 
I would also like to ensure that what. 
ever relief is given in the matter of 
ekcise duties or import duties, it will 
be passed on to the consumerS. We 
are evolving a mechanism to see that 
this gap does not remain and the relief 
that is ext~nded to this industry is 
made available to the poor consumers. 
So, this matter is also going to be 
decided upon as quickly as possible. 
We have already set up monitoring cells 
for implementation of the different 
items enumerated in the new Textile 
Policy and I ha-.,e also had the oppor­
tunity of meeting the Labour ]eaders­
Mr. Datta Samaot is Dot here because 
he stands for something which perhaps, 
Prof. Madhu Dandavate, you don't 
we1com: and certainly we also don't 
welcome that - to get their views on 
this. But I would not like to embarrass, 
particularly because he is not here, 
but I would like to tell the House that 
even Shri Datta Samant had no griev­
ance against the textile policy. 

PROF. MADHU DANDAVATE: 
It seems to be a mistaken ident ity ; he 
did speak and speak against the policy. 

SHRI CHANDRASHEKHAR 
SINGH: You are also not a hundred 
per cent labour leader. 

PROF. MADHU DANDAVATB: 
1 am not a leader at all. 

Sl{R1 CHANDRASHEKHAR 
SINGH: They have to take a public 
posture sometimes . •. (Interruptlons). 

PROF. MADHU DANDAVATE: 
We ean also say that probably the 
Minister does not genuinely believe in 
this policy, but for certain postures, he 
is putting forward this policy. 

SHRI CHANDRASHEKHAR 
SINGH: You can, but it would hardly 
carry any conviction. 

I would like to assur e the House 
that the new textile policy has tried to 
take a balanced position to take care 
of the interest of each segment of the 

textile industry and sec that there is 
proper harmony and growth in the 
entire tektiIe industry. 

I would also like to assure the hon. 
Members that we do not stand on pres. 
tige on any point and if we find some­
thing going wrong at some point of 
time Or the other, we shall certainly 
make amendments, make suitable 
changes in the int crest of handloom 
weavers and workers particularly. We 
have cer tainly accepted this amount of 
flek1bility in the new policy and we are 
SUre that the new textile policy is going 
to usher in a new era in the entire 
textile economy .. .(lnterruprions)** 

MR. DEPUTY-SPEAKER: I can. 
not allow anybodY1 otherwise we will 
go on discussing. Do not record. If 
there is aoy point, you can discuss 
personally with the Minister Iatrr. 

PROF. MADHU DANDAVATE· 
Why bas the eR<pert committee rcpor~ 
on textile been not placed on the Table 
of the House '1 Is it marked secret .' 

SHRI CHANDRASHEKHAR 
SINGH: lt may be p1aced on the Table 
of the House at the appropriate time .•• 
(Interruptions) * =1& 

MR. DEPUTY-SPEAKER : Do not 
record. 

17. 18 hrs. 

EMPLOYMENT OF CHILDREN 
(AMENDMENT) BILL-CONTD 

[English] 

MR. :DEPUTY -SPEAKER : The 
House will now take up further 
consideration of the following motion 
moved by Shri T. Anjiah on the 7th 
AugJst, namely: 

"That the Bill funher to amend 
the Employment of Ch iIdren Act, 
1938, be taken into cons iderations' 

Shri Somnath Rath was on his log.'· 
He may please continue. 
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SHRI SOMNATH RATH (Aska) : 
Mr Deputy-Speaker, Sir, education, 
health and hygionic care programme, 
payment of regular and logitimate 
wages, fixing WOI king houTs, preven­
tion of exploitation by middlemen and 
emp:oyers must be made effective. 
Laws must be enforced to protect 
childern to improve their income 
and W0rking conditions even in the 
unorganised sector in towns 1 ural 
areas. A child is ilJ iterate, inart iculate 
and easily intimidated and absolutely 
helpless and defence leCis; even he is 
not in touch with his parents. At the 
time of troub1c, children have to be 
given special attent ion. They are not 
given minimum wages, and they are 
thrown (lut of employment at the will 
of the employers. The question of 
safety of children shoUld be ~iven high 
priority and it is a national issue. Steps 
should be taken to prevent accidents 
and stringent punishment should be 
Biven to owner') of industries who 
violate s..lfety regulations. Middlemen 
and contractors are creating havoc in 
all spheres of labour. All the labour­
ers, those going out of the country, 
those working inside the country and 
even the child labourers are exploited 
by them. They are blood suckers and 
suitable action shouJd be taken to 
eliminate tbem and the law should be 
suitablY amended so that a minimum 
punishment of two years of rigorous 
imprisonment is imposed on such 
persons. 

Sir, the manufacturen, the mer­
chants and the exporters must be 
asked to issue wurk-cards to the 
persons employed by them, so that 
they can come under the purview of 
the Factories Act. In seems, in 
pursuance of the recommendations of 
the OUTupada Swamy Committee on 
Child Labour, all State Governments 
have been requested to set up State 
and district level advi&ory boards on 
child labour to meet with the problem. 
I want to know from the hone Minister 
8S to what bas happened to the 
recommendation made to the Central 
Government, It should be activised. 

'I . 
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Have the Governments taken aoy 
steps in this contekt '1 Specific guide­
lines shOUld be sent by the Central 
GoVernments to the State GOvern­
ments for appropriate action so 
as to put an end to the exploitation of 
the child labour. Welfare measures , 
training and other facilities should be 
introduced and strictly implemented to 
benefit children in employment. There 
shOUld be a comp;-ehenc;ive law on child 
labour and I c ongratu tat e the hOil. 
Minister of Labour because he is 
goinlJ to do it soon. The Four-State 
Labour Ministries Committ~e Con':Hi­
tut ed to go into the quest ion of preset ib­
ing uniform rul es for ent ry into 
employment by children has submitted 
its report to the Government. Among 
other r ecommcndat ions, the Committee 
haCi suggested a time-bound act ion plan 
which requires immediate action. 

Sir, the problem of child labour 
cannot be solyed unless stringent 
measures are taken and I .>hare the 
feeling of the hon. Labour Minister 
when he says that it cannot be done 
only by legislation. There is a need 
to generate socia) awareness and for 

'achieving this, a multi-dimensional 
approach to the problem is necessary. 
As such, active steps ought to be taken 
to create social awareness and volun­
tary organisations may be involved in 
implementing the same. The hon. 
Minister is to be conSlratulated because 
in the aims and objects it has been 
stated that this Bill has been brought 
in order to make punishment deterrent 
We should ful1v support the measures 
that are provided in this Bill to make 
the punishment deterrent. We shOUld 
also make imprisonment and fine 
mandatory, after conviction. The 
regular trial takes a very long time 
So, there should be a summary trial 
for all these offences and necessary 
legislation may be made in this regard. 
Thak you. 

[Tram/atlon] 

·SHRI P. SELVENDRAN (Peria. 
ku]am): Hon. Mr. Deputy Speaker, 
Sir, on behalf of my party the All 

India Anna Dravida Munnetra 
-.. -----,-------.-, ..•. ----,-.-.. ---.---------~--~ .... -~---- .----~-_,---
*The speech was oriainally delivered in tamil. 
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Kazha&am, I wisb to say a few words 
on the Employment of Children 
(Amendment) Bill, 198 S introduced 
yesterday by our hon. Minister of 
Labour. 

Here I am reminded of what tbe 
famous Persian Poet, Khalil Gibran, 
had said about the children. "Your 
children arc not your children; tbeY do 
not come from you; tbey come through 
you; you give your love; do not impose 
)'our thoughts On them; they hav;! come 
into this wor'd with their own instincts." 
The ,-iuthor of GITANJALI, Rabindra­
nath T,'gore, spoke about the rhildren 
as the morn iog of human tace. The 
child ren are the foundation of future 
of India. They are the seeds of future 
Indian society. T]:lcy are the seedl­
irgs. They arc Ihe young cuckoos 
craving to sing. They are the young 
decrs yearning to jump. After 47 
year<; this amcndment has been brought 
to the parent Act passed in 1938. 
Since t his amending Bill will result in 
some fringe benefits to the child labour 
I ext end my support to th is legisla tion. 
I support th is Bill because you are 
keeping a flower where you :,hould 
keep gold, because where you have to 
!livc in plcnty wi1h both hands you 
have at least givcn a pinch. 

The phenomenon of child labour 
is not cKclusi vC to Ind ia. According 
to several renorts of International 
Labour organisation, child labour is 
prcvalent in all South Asian nations 
M.S. Gurupadgsw .. \my Committee on 
Child Labour had given many 
vuludble recommendations SOlDe years 
ago. It is a bitter truth to say 
(hat these recommendations have not 
yet been implemented. In this con­
tc:tt, it will be no exaggeration to say 
that this Bill is not in any wayan 
exemplary legislation. But, according 
to the maxim that "Something is better 
than nothing';, I am constrained to 
lend my support to this Bill. 

In 1929, the Whitly Commission 
had studied the problem of child 
lab~ur and given a detaiJed repoJt. 
Jl i6 reallr \Jnf~rtWlat~ tll~t tlle ,it\Jil' 

Child"" (Amdl.) Bill 

t ion prevalent in 1929 is st ill persis­
ting even to day. In 1931 the Royal 
Commission on Labour had also siven 
a report on child labour, wh ich later 
beC8me the basis for the EmpJ oyment , 
of Children A:::t, 1938. 

This amending legislation does not 
dolineate the amonities that are to be 
provided to child workers. I take this 
opportunity 10 demand that a compre­
hensive Bill for th c welfare of child 
labour should be formUlated by the 
GOVernment. In our country 20 
million child workers are there. You 
will witness child Jabour in the carpet 
industry in Uttar Pradesh. There are 
child work~rs in Match intiusvy in 
Siva kasi and in Salt industry in Tuticor­
in of Tamil 'Nadu. The blossomirg buds 
of humanity arc getting withered in the 
scorchi'lg heat of Tea Estates of West 
Bengal. In diamond cut ting industry 
and in Zari industry in Gujarat, the 
children are employed. The children 
who arc to play with toys are turning 
round the beedi leaves in Orissa. 
Poverty is the brccdin~ ground for 
child labour. The absence of equitable 
distribution of land is another cause 
for child labour. In India 50 % of 
the people are below the poverty 
line. 19 % of the family income 
comes from the wages of children. 
Since 1881 the Jaw has been 
stipulating that child labour 
should be prohibit ed and par-
ticularly the childt en below the age 
of 15 years should not be exploited. 
The 1983-84 Annual Report of the 
Ministry of Labour has unequivocally 
accepted that chi!d labour is an 
unavoidable factor of Indian 1 ife. Sl ill 
this Bill is silent about ploviding basic 
amenities for child workers. 

The Central Advisory Board on 
Child Labour under the chairmanship 
of the Minister of Labour is supposed 
to look after the interests of child 
workers. There is also a Child 
Labour Cell in the Labour Ministry. 
The Indian Institute of Rural WorkerJ, 
the Institut.e of Psychological ard 
Educational Research, the International 
Council of Social WeJfare and 
til~ Magra, In,titytQ Qf Pevelopment 
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Studies have all researched in the 
problem of child labour in our country. 
Recently, Mr. Asefea Bequele, the 
expert from I.L.O came to India and 
studied the issue of ch ild labour and 
the schemes being implemented by the 
Government. He has suggested many 
worthwhile projects and I do not know 
when they will be implemented by the 
Government for the good of child 
labour. 

On 30th July, 1985 in the Consti­
tution Club here 10 child workers 
from Bangalore had staged a Drama 
highlighting their woes and how they 
are being exp~oited. The organisation 
called the Concern L.)r Working of 
Children brought them to Delhi. This 
organisation has also prepared a draft 
Bill concerning the child labour, a 
copy of which hCls been submitted to 
Labour Ministry also. From what I 
came to know about this draft Bill, I 
am fOl ced to say that this amending 
legislation is a h:llf-bakcd legislative 
attempt. Aft er s.;ru tin ising the draft 
Bill presented by this organisation, I 
want that the labour Ministry should 
come forth with a comprehensive Bill. 

I have already stated that poverty is 
the main cau;,e of child labour in our 
t..ountry. With unas~ailab~e conviction 
that the children should not be crippled 
by this grinding poverty, our inimitable 
chief Minister, Buratchi Thalaivar 
Dr. M.G.R is implementing intensely 
and extensivelY the nutritious meals 
scheme for the benefit of children. The 
UNESCO and the UNICEF have acclai­
med the success of this scheme. The 
former Secretary of Central Education 
Ministry has admitted that the 
drop-out in schools has declined on 
account of this scheme. The hone 
Minister of Labour should ensure, 
witn statutory backing, that the emplo­
yers of child labour provide nutritious 
meals to the children working under 
them. Before I conc;ude, I would 
live the following suggestions for the 
valuable consideration Qf OQr t-ab9~r 
}Vlini~ter, 

Children (A.mdI.) Bill 

1. The working bours of children 
should be statutorily prescribed. 

2. The child worker works for 40 
hours in a week, while the 
adult worker does exert him­
self for 54 hours. There is 
only a difference of 14 working 
hours. But unfortunately the 
wage of a chi ld worker is not 
even 5 % of th e wage of the 
adult work:r. In should be 
ensured through law that the 
ch ild worker gets the 
stipulated minilnum wages. 

3. The employres should provide 
for education and technical 
training of child workers. 

4. The Associations of :hild 
labour should be organised 
and they should be head~d by 
prominent social workers. 

5. There should be legal provision 
fOT the Tcst and recreation of 
child labour. 

6. A comprehensive 1 ell isla,.. 
tion should be introduced 
.oon for the welfare of child 
labour. 

7. The chiJdern should not be 
employed in hazardous jobs. 
They should be given drebscs 
by the em ployers. 

8. There should be risk insurance 
facility for the child workers. 

I am sure that if these suggestions 
are implemented with verve and 
vigour these withering flowers will 
blossom again and spring w ill come into 
their dreary Jife. With these words I 
conclude my speech. 

[English] 

SHR[MATI PHULRBNU GUllA 
(Contai) : Mr. Deputy Speaker, I stand 
to support the Employment of Children 
Amendment Bill mlst heartily. It is a 
welcome move. The Bill is already 
lJlc~e. ~t is ap ~p1endm~nt ~f t4c c~i,t" 
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:ins Act. This Bill provides more 
riaoroU$ punishment. It is very lood. 
Before 1 10 int.o the details I shall be 

.". glad to know how many empl~yers 
have been so far arrested or imprisoned 
or fined 'I 

.. 

The employers of children employ 
them not out of sympathy but they 
employ chil4ren for cheap Jabour. The 
employers can easily exploit childre;}. 
1 have visited a number of units where 
chil<lren are working. It is a horrible 
picture to see hundreds of children 
working for 10-12 hours. But 1 do not 
want to take the time of the House by 
aiving pictures of the pitiable condition 
of these unfortunated children. 

I am extremely sorry to say that 
this Bill is not a comprehensive Bill. 
Employers will be punished, very good, 
but what will happen to children? 
These children come to work, not for 
nothing, but they do not have anything 
to eat at home, their parents are not 
~ble to support them. So, parents are 
forced to send their children to work. 
These parents love their childre n as 
you and I love our children. These 
parents are also eager to educate their 
children; they want that afte r educa­
tion, they shou1d learn when they will 
be adult and they will look after them­
selves and also they will look after 
their "arents. These parents have the 
same feeling as all of us have. But 
because of the economic reason, they 
are forced to send their children for 
work. Under these circumstances if . ' the Act provJdes only the punishment 
for employers but does not have any 
scheme for children, it will be very 
painful. I understand, the scheme for 
these children, it may not be possible 
to include in this, but I would have 
liked the scheme for these children to 
be formulated and brought before the 
House simultaneously. I mean both the 
Bills should have been placed before 
the House simultaneously. Unless some 
schemes are formulated, I visualise 
hungr)' children going about, mothers 
with tears because they are not able 
~ fced.ebil4r~~. fpc res\llt will ~e t~e 

whole family will 8radually becomes 
malnutritiou!. 

17.39 hrl. 

[SHRl SOMNATH RATH In ,b. 
eh4lr] 

Not only that, some of the children 
are bound to be captured by the anti­
social elements, becaus·~ they have no 
food, they have no cloth, they have 
nothing at home. So, they wi 11 be lured 
by these anti-social elements. As you 
know, in the country there are anti­
social elements, who always try to find 
out these children and use them for 
their anti-social activities. 

We must be very careful. We should 
not leave these children in the hands 
of the anti-social el ements. r empha­
sise that a scheme for these children 
should be brought up. Please do not 
misunderstand me, but I would reite .. 
rat e that I support the Bill most 
heartily but my request is that a 
scheme side by side with the Bill 
should be started for the benefit of 
these children. Until that is done the 
chi1dren will suffer, the family' will 
suffer, and it is our moral duty to 
provide education and arrangements 
should be made for the proper training 
of these children. Children are the 
national wealth of the country. We 
have to see that wealth is not 
wasted. With these words I support the 
Bill. I wanted to say some other things 
but they have been mentioned by the 
~revious speakers. So, I am not repeat­
Ing them. 

SHRIMA TI KISHORI SINHA 
(Vaishali): Mr. Chairman, Sir, I wel­
Come this Bill to amend the Employ­
ment of Children Act, 1938. It seeks 
to enhance the punishment to be meted 
out to a person convicted a second 
time fo~ ~he offence of contravenina 
the proVIsIons of Section 3 of the Act. 
It was in tbe year 1938 tba t the Em­
ployment of Children Act was passed 
~o regulate the employment of children 
In prop~r ~on~ itiop, aq~ ~Q prc;'Ve~~ 
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their exploitation. It was in 1918 that 
the Act was amended specifically to 
prohibit employment of children in 
hazardous industries. But the employ­
ment or' child 'en in ham rdous 
industries 1 ike match makinl and 
fire works continues. I am sorry to 
say that. It is stin continuing. Their 
exploitation continues unabated in the 
country despite the recommendations 
or several committees and the ratifica­
tion of the U.N. Convention about 
minimum age, etc. India tops the list 
of the countries in the Third World 
with the largest child labour popula­
tion. In 1975 the National Institute 
of Public Cooperation and Child 
Development hetd a Seminar in which 
it was disclosed that the child labour 
population was 1 t million in the coun­
try Ever since, instead of decreasing, 
the number has gone up to 17.4 million 
as disclosed by the hone Minister in the 
other House. 

Ch ild labol1r is a product of poverty 
and socio-economic conditions. All 
agencies inc1uding the United Nations 
are agreed that complete abOlition of 
child labour is neither feasible nor 
desirable in the foreseeable future. 
Any aU empt to do 80 will only com­
pound the miseries of the people living 
below the poverty line as it is estimat­
ed that child labour contributes 23 per 
cent to the family income. But the 
Government can certainly take effective 
measures to ensure proper working 
conditions for the children and to pre­
vent their eKploitation. 

The Sivakasi blast costing more 
than 30 lives as reported is a grim 
reminder that we have been unab1e to 
control and regulate the employment 
of children in hazardous innustries. I 
would I ike to know in how many cases 
was prosecution launched resulting in 
conviction and sentence of such 
employers. 

I would luuest that the Govern­
. ment sbou'ld insist that all children so 

employed are aiven work cruds where 
'all d~taj's about them are ~pt9r~d 

lQQ1\ldipl wor~iDf bOlJr, , 
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It is a matter of grave anxiety and 
concern, if not of shame, that children 
in carpet industry at Mir.pur anel 
around, work eight to nine hours. 
day. 

According to Press reports on Siva.. 
kas;, even three-year old children are 
employed in the match factories there. 
What a pity it is ! It is really a mattor 
of great anxiety and concern. Some of 
the children are kidnapped from Bihar 
and brought there aft er being paid a 
small amount to their illiterate parenti. 
They work as bonded slaves. What 
action has been taken against this 
practice-I would like to know from 
the Government. It is good that the 
Gov~rnment has come Gut with a Rs. 
45 crore scheme to make a dent on 
the circumstances which for.:e parents 
to send their children to work. The 
scheme is stated to provide gainful 
employment to parents so that they 
would have less compulsion to send 
their children to work. 

I wouJd subm it that we should 
tackle the basic problem of poverty. 
Anti-poverty programmes should be 
implemented effecti,e~y with missionary 
zeal so as lo raise the poor families 
above the poverty line. 

Children education should not 
suffer. Therefore, 1 would suggest that 
there should be schools near the work 
places and the schooling hours should 
be So regulated that the working child. 
ren attend schools in their off hours. 
Non-formal education facilities shoUld 
also be expanded. If POSSible, mid-day 
meal scheme should be expanded and 
provision for clothing has to be made. 

Above a11, the inspecting and 'en. 
forcing machinery should be strengthen. 
ed to keep a periodic check on worJdos 
conditions. 

While I support the Bill I would 
request the Government to omit tho 
proy-jso. I am opposed to any discre­
tion being aiven to the court to award 
sentence which may be le4is than lix 
months. I do not want any lOOPhole to 

,}low clemencr or leijienQ1 ip t"~ ~.o 
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of lecond coavict ion in any eire ..... 
ltane •• 

I SU •• Clt that a comprehonsive 
I OIill at ion should be broupt. Gurupad. 
lwamy Committee bal alao recommend­
ed that tbere should be one aiDlte 
omnibus law. This )eaislation should 
cOVer minimum conditions like welfare 
activitie, at tbe expense of tbe emplo­
yers. Provision should be made for 
schools which should alia train them 
in local crafts and skills. The law 
should provide for working schedule. 
with rest intervals and re,ular holidays. 

Law should be made more deterrent 
and aflY violation of law should be 
severally penalised. r support the Bill 
as far as it goes but it does not 10 very 
far. However the Government should 
appoint a hiah level official desilnated 
as Protector.General of Children with 
authority to inspect areas where child­
ren are employed and submit an annual 
report to Parliament. We should aim 
at stoppinr child labour in a phased 
manner. This should be our aim, our 
loal. 

With these words I conclude. 

[ Tran,Is,lon] 

·SHRI ANIL BASU (Arambagh): 
Mr. Chairman, Sir, we are discussina 
the Emp'oyment of Children (Amend .. 
ment) Bill, 1985. I am sorry to say 
that for the future of the working 
children that" we have in this vast 
country of oun, the Oovernm ~nt hat; a 
tlery indifferent attitude. The hone 
Minister, Shri Anjiah has brought forth 
this amendment bill. But 1 want to 
ask him wh~tber he is aware bow deep 
and how extensive it the problem of 
the working children in India? 
Accordinl to an estimate of the 
planning commission made in t 983, the 
number of working children in India is. 
to the tune of 1 S Jakh and 70,000. 
They are in the age group of 6 to 14. 
One out of every 8 children in India in 
the ale sroup of 6 to 14, is a workin, 

child. This Bill amply proves bow 
indHferent is the Government to the 
oktonsivone81 and depth of this serioul 
problem. 

10 1938 whJn the British ruled in 
India, they enacted the Employment of 
Children Act according to dec ision of 
the I.LO. convention. A long time 
tlaPsed after that and in 1978 you 
brought aboul some amendmen t to that 
Act, Today in 1985 a half-hearted 
approach to the problem of tho 
workin, children by our Government 
haa been made through this Bill. It ii 
being said in this Bill that for those 
who will controvene the llW, wherever 
there will be violation of the Employ­
ment of Childred Act, and where there 
will be repeated violation the punish­
ment bas been made more streinlent. 
Surprising is the attitude of the 
Government indeed. They think that 
they willlo} ve the vast problem of tho 
working children in India from 1938 to 
1985 only by -making some provisions 
for punishment more stringent. They 
have said in this House after the new 
Government came to power, the young 
Prime Minister said 'We shall march to­
wards the 21 st country. They said tbey 
will bring about modernisation, tbey 
said they w ill introduce electroni cs and 
computers. But side by side what is 
tbe real picture of India '1 It is that 
55% of the peopl e are living below 
tbe poverty line. Over 52 % of the 
people are ill iterate. Sir, I am a new 
member of this august House. When 
I go back from Delhi, I see at Kanpur, 
Mogal Sara i, Dhanbad and How rah 
that the railway passengers are 
throwing away their paper containers 
after eating the food and the small 
children of my country aft er 38 years 
of independence are pickin, any left 
over food from them and eating it. A 
flock of crows are also pouncing on 
the same containers for collecting food 
and a group. of small .children of my 
country are also fighting with the 
crows for collecting the same food. 
This is the real picture of India. 
You want to march in the 21st 
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century you want' modernisatJon and 
comput~risation but what you think 
about the future of the children of 
India whom you call the .. citizens of 
tomorrow, is quite apparent thr\)ugh 
this indifferent Bi 11. OUf constitution 
also has some provisions for the 
protection of the children. In Clause" 
3 of Article 15 of the Constitution 
which deals with Fundamental Rights, 
powers have been gi "en to the State 
to enact legislation for the protection 
of mothers and children. That 
legislation cannot be challenged. Apart 
from tbat in Article 45 and in Article 
49 the Government have been em­
powered to take measures for the 
protection of the children. But what 
have you actually done? Today in 
198 S, India bas a population of over 
J 6 lakh child labour, which is the 
highest in Asia. What have you done 

, for them 1 When this quest ion will 
be raised before you by the India of 
tomorrQw t you will have no answer to 
offcr, I know that. But you will have 
to real ise the depth of the problem. 
Mr. Chairman, Sir, you will be 

surprised to I earn that no general law 
regulating child labour is to be found on 
the Indian Statute. books. There ii nO 
general law 1 In a restricted manner 
somcthing ha,., been said about children 
employment in the Children Employ­
ment Bill. There are a dozen other 
Central Government Acts whic:.h 
contain some restrictions about the 
employment of children at various 
places. But if you go through these 
one dozen Acts you will find that the 
Government of India has not been able 
i'l the last 38 years to properly define 
the word 'chi Id'. What IS the defi­
nition of child~' Whom do you define 
as child? It is not defined in the law 
althougb there are twelve acts framed 
be the Central Gove mment. There 
are twelve pieces of legislation. Some 
say that one b~low 14 years should be 
called a 'chi'd'. Some say he who is 
12 years old is a 'child'. Some other 
sayS that one in the age group of 10 
to 14 years should be called a 'child'. 
1n ttl i~ "Jot ~Q\1ntrf 9arryinl the lar,e~~ 

" ClaI1dr.,., (4",. J BIll 

population of child la.bour in A'\&, we 
could not find a firm definition of 
'child' in 38 years. I am really .~rr)' 
to "$AY this. There i_ no leneraillaw 
to be ,~ound in tho Indian Stat~.~ 
bQok:s.. I will, therefore rCQ1le,t tho 
hon •. Ministor. Shri Anjaiab, that 'by 
brinaing forth this type ,of legisla.tion 
kindlY do., no t, insult our helpless and 
unfortanate children any more. Our 
cbildren are half fed, they are .tarved 
they are compelled to work they do 
not go to work willingly or for fun. 
Just to provide their 'famify with a 
morsel of food, the children have to go 
for working the bangla factories of 
Firozabad, they l'tave to go to the 
woolen carpet factories in Kaih~ir, 
they have to go to various other places 
where by their lobour these children 
manufacture various articles of craft, 
of art design in keepin~ with tbe 
culture and trad ition of our country. 
But 00 proper measures has been taken 
to this day for the welfare of these 
child labour. It will be seen that in 
the field of agr icul ture, the number of 
child labour today is very large. The)' 
are not only· child labour, tbey are in 
reality bonded labour. In the 'Main­
streoun' paper a survey report has been 
published about Andhra. There in it 
hal been stated that in Andhra. the 
small chi ld has to work at the hours of 
the Zamindar or Jotedar as a cattle 
grazing boy in exchange for a morsel or 
food Not only in Andhra Sir, in U.P., 
in Bihar and in practically all the 
States the' problems of child labour 
stares us in the face. (want to say 
with all the force in my command that 
you are saying you will take the 
country in the 21st century, but what 
aTe you going .to do for the 16 lakh 
working children of our country '1 
Wbat will you do for the starving 
children, What will you do for those 
unfortunate children who have to work 
in the bangle factories of Firozabad in 
unbearable and in tense heat just for 
earning a few chips '1 You ~1l1 not be 
able to say whether inspi1e of havina 
twelve pieceIJ of legislation, you hale 
been able to punish or convict any 
violator. Therefore you will not be 
able to do anythina just tbroup 
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reallJ want to 40 aaytbiq for the 
... Iflt cJf tbe children, you fralDe a 
eomprebeolive Cbildre1 Act. N'ot 
oalJ tbat, you will blve to SlY ho\V 
.",h mo:tey you have allo:lted for 
the welfare of tbe child AeQ in the 7th 
Five Year Plan. You will hive to ~y 
how you p ·opose to 131ve the p ·o~ lem 
of tbese 16 lath child labour. The 
'Policy you have adopted will o:1ly 
increa.e the Dumber of unemployed in 
tbe country, it will o:lly in crease the 
poverty. Vou hl"e Dot been able to 
complete the work bf la nd reforms. 
In tbis litultion, tb~ nu:obor of child 
labour in tbe country will sn:-ely 
increase further. Tbis Bill will fail to 
brinl any succour or rclicf to the 
children. You have brou,ht this Bill 
just for self.de;eption aDd wood­
wintiol the pcop!e. We are Dot 
OpposiDI this Bill. I and my party 
support this BiJ I whatever be its 

worth. Bill I will urlo upon you to 
kindly think reply a"ollt tbe fripteo ia, 
childron', pr"'~le'1l raciq us. Kindl, 
tate some sincere steps. Do no t 
decei"o and cheat t!te childroe. Th ese 
childrel of to:bj will IrON iato the 
YO:1th or to DlUO N 4:l.i those YOWlI 
ceild::-en will never for,ive y01l if you 
fail them. 
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